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LOK SABHA 

Friday, August 21, 1981/SrarJQna 
30, 1903 (Saka) 

The Lok Sabha met at Eleven of 1M 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Trade with Pakistan 

*81. SHRt CHITTA MAHATA : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government of India 
have formulated any modalities of 
trade with Pakistan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MIN[STER OF COM-
MER.CE AND STEEL AND MINES 
(SRRI PRANAB MUKHERJEE: 
(a) and (b): o om~nt have 
not formulated any s ~ ia  modali-
ties for trade with Pakistan. Trade 
with Pakistan is taking place in 
accordance with the Governmcnt's 
OXisti1!l export .. import policios and 
prescribed procodures. However, 
tho Ggvel'JlD1eJlt of Pakistan have 
ptnnitted only thcir public sector 
i\lCDcies to trade with India and our 
oJPGfts to Pakistan are, therefore, 
IOIttiGed to what these .acies 
.. to ,iDJport trom us. 
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(c) Several rounds of discussions 
havo been held with Pakistan for the 
conclusion of a new Trade Agree-
IllOnt . which could formulate the 
scope and modalities of trade bet-
ween tho two countries. However, 
no such Agreement has yet been 
finaJised. 

SHRI CHITTA MAHATA: 
Pakistan is our next-door neighbour 
and we should try to maintain good 
relations with that country, of 
course, not at the cost of the 
sovereignty and integrity of our 
country. And, trade is one of the 
best weapons which may be used to 
make for good relations. So, I 
would like to know from the Hon. 
Minister as to when he expects to 
reach an agreement for finalisation 
of the scope and the modalities of 
the Agreement between the two 
countries. 

SHRI PRANAB MUKHERJEE : 
The Hon. Member would be aware 
that in 1915 we conCluded a Trade 
Agreement with Pakistan for a period 
of three years. That expired in 
January, 1978. After that we had 
a series of discussions with Pakistani 
authorities at the level of officers. 
But there are certain areas of dis-
agreement which we could not 
narrow down as a result of which 
it has not been possible to ina i~e 

the agreement as I have mentioned 
in the text of my reply. 

SHRl CHIITA MAHATA : I 
~ est the Hon. Minister to tell llS 
according to the Export-import 
Policy, what are the main items 
that are being exported and imported 
between the two countries. It is 
clear from the side of Pakistan that 
only their public sector is workin,. 
But from out side I want to know 
whether public sector is wotking or 
private sector is working. 



SHRI PRANAB MUKHBR1sB : 
We entered into an agreement with 
Pakistan in 1975. After that there 
was a change and both the sides 
agreed that both public and private 
sectors would participate in that 
trade. So, this change was brought 
about in 1976. As a result, the 
volume of trade between the two 
countries increased in 1977-78. One 
of the points which we are trying to 
impress upon Pakistan authorities 
is this: When the first agreement 
was concluded in 1975, it was as 
per the GAIT directive. 'Most-
favoured nation treatment' was 
given to both these countries. We 
tried to impress upon them that 
there should Dot be any discrimi-
nation. So, far as Pakistan is 
concerned they are giving this 
treatment when they are entering into 
Agreement-with otber developing 
countries. We expect that Mmilar 
treatment would be given to us also. 
But unfortunately we have not been 
able to convince them till now. As 
a result the trade agreement could 
not be finalised. In so rar as the 
items are concerned, the present 
level of trade is very insignificant and 
the balance of trade is in favour of 
Pakistan. We are exporting en-
gineering goods, sometime back 
we exported sugar also, iron and steel 
materials. So far as Pakistan is 
concerned, we are importing from 
them vegetables, spices etc. Recently 
I have taken a decision on importing 
one lakh bales of cotton. Some 
time back we had entered into an 
arrangement of providing three laM1 
tonnes of iron ore to Pakistan and 
a i~tan had also appreciated our 
iron ore and in course of time the 
qu antum may increase. 

DR. SUBRAMANJAM SWAMY: 
Sir, I would like to know whether 
the Minister is aware that there are 
many items which Pakistan is 
importing from far oft' Soutb Korea, 
for example, bicycles, and paying 
three times the price which isavailablc 
in our factory in Amritsar. But the 
Government of India has failed to 
take advantap of these opportunities 

to export many items, Dot only iron 
ore and cotton but bicycles, maga-
zines and a variety of items. Now, 
the reason is that tho Government 
of Palcistan is worried about its own 
domestic industry and is insisting on 
the trade being at the Government 
level I wonder whether the Govern-
ment has studied the Pakistan Five 
Year Plan and taken an aggressive or 
dynamic attitude in persuadiDl 
Pakistan to get those items from 
India. Is there any concrete pro-
posal in this regard '1 Except the 
general discussions, have you taken 
any step to ltudy their five year plan 
and compare it with our Plan so 
that you could find out the trade 
advantages '1 

SHRI PRANAB MUKHERJEE: 
We had discussions in that light and 
what we have suggested to them is 
only those commodities which they 
are importing from far off places 
could be imported from us and if 
our goods are not competitive price-
wise and quantity-wise, they need Dot 
take those goods from us. This is 
the impression we tried to create in 
them. 

We had earlier pointed out that 
it was thought that both the private 
sector and the public sector should 
be encouraged. They are having 
trade with private and public sectors 
of other countries also and that was 
tho arrangement which was entered 
into in 1976. I have gone to this extent 
also and I am prepared to conoede 
whatever be the agency they may 
like to determine, they can do so. 
It is tbeir option. But what I am 
interested in is that the commodities 
which they are purchasing from 
other countries, if they are available 
with us at a competitive price, they 
can purchase them from us. Bu. 
unfortunately they have not 1et 
agreed to this. During the last v.lSit 
of the Foreign Minister, thoup it 
was not a detailed discussion, this 
point was mentioned. And when 
I had a discussion with the Pakistan 
Ambassador, His Bxc;ellency, Mr. 
Abdul Sattar, I had triod to impross 
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upo. him that it would be noces- -t ftIA 
sar, to tato JocationaJ advantages ~ "'" '.q,1: """'_ 
so thad both the countries can i\' nr '""' • m if qr q"fqT t I 
be boDefited out of the ~eements 
and wo are having discussions MR SPEAKER H 
further and I hope something would stated: :" has clearly 
polSibly be done. 

.. ~''' i'' ~  SI'III1f ~  
.itflo ~ ~ amm t fill "f4imi'f t 

RIse fa prices of CoatroJled CotIJ 

·82. SHRI RASHEED MASOOD • 
SHRI MANGAL RAM PREMI: wrwr-«Rft' mnr firiJfT untn' t ""= .. 

11ft' IJti antmr If;"{it If))' tm flrlrr 
IfIn t I '''T 1I1Ri', fGrit ~ (t m  

~ If11r tr .11rT emrr t, W !"i if 
'I.fit;+dl'r" '''aT t I _ ~ n ~ ,iii; IRJ' rn 'f1rIIr Iftl qt arr;n;pfl 
() am-t I q '11Ar 11ft ,Ifft' ~ if 
;pfto t .m: ~ ftrq q ~ ~  t I 
m~smm ~~i  t ~t 

.)t wm pr t, 'f'R 'fCl, ~) IfIfT 
W1JIm: q I AiM Itt' t U1lf ~ SFIfrR .,. 
~ m ~ .,. fif;m: ~ -qt t 
~~1 

SHRI PRANAB MUKHERJEE: 
Sir, We have not tried to have any 
bargain in respect of any individual 
commodity. But my objective is to 
expand the volume of trade between 
these two countries and a largo num-
ber of items are there in which we 
are mutuaJly interested and I have 
tried to identify those items so that 
we can take from them as also they 
can take from us. So far as cotton 
is concerned, I find that purchase of 
cotton from them would work out 
to be cheaper,  convenient and ad-
vantageous to us. And in that I did 
not snagest to him that you are to 
itab certain things from us because 
'you can not expect that with every 
.country you will have a balance of 
~t ad . With some countries you may 
lbave an adverse balance and with 
some you may have surplus. . So, 
that way international trade BOOS on. 
'Here, I have rather expressed my 
'teeDDeSs to accommodate Pakistan's 
' .iDt . ~na .... mauor, 

Will the Minister of COMMERCE· 
be pleased to state : 

(a) whether the prices of control-
Jed cloth have been raised, despite 
Government allowing a hiaher subsi-
dy to the producers; 

(b) if so, the extent to which 
higher subsidy is allowed by Govern-
ment to the producers; 

(c) the reasons for tho upward 
revision of the prices ~' anata  
Ctoth;and 

(d) its likely impact on tho 
~ns me s  

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE) : <a) to 
(d): A statement is laid on the 
Table of the House. 

StatemeDt 

(a) and (b): Controlled cloth 
prices were fixed by Government in 
1974 and Government was committed 
to pay a subsidy to the producers of 
controlled cloth which was equival-
ent to the di e en~ between the 
price of controlled cloth and its cost 
of production. While the subsidy 
paid varied from time to time de-
pending on the cost of production, 
the difference between price of con-
trolled cloth and its cost of produ-
ction had exceeded Rs. 3/ .. per sq. 

---mt. on the basis of current cost. A. 
against this, the subsidy entitlement 
, under the revised scheme is Rs.2/-
per sq. mt. for ~ os and dbotios 
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and Rs. 1.'0 per sq. mt. for 10DI 
cloth produced in the ~iU ~ . 
It is envisaged that the entire require-
ment of controlled cloth from the 
mill sector will be produced by the 
NTC. The prices of controlled cloth 
have been increased as a e~ t of the 
radical change in costs et~n 1974 
and July 1981-

(c) and (d): The price of ~Data 
cloth was re-fixed on the baSiS of 
costs input in 1977. III keeping with 
the change in costs, an increase 0 f 
15% has been allowed il;' se~in  
prices frc:>m. July 1981. 1'h ~ S11Jht 
increase IS hkely to be eaSIly absorb-
ed by the consumers. 

-n '(mt "'-: ~ t'~ m(a(, 

fllfim'{ ~ it qq-it 'ifGl'N if ~ 
t fifj 1 i~) - ~ .  ~ i) flfi' ~. 

m ~1  1fi1it t. ~ t IIftIRr 1 S 

q'i;a" GI"f ~ I ljit )m~ t f-.; 
~ ~ ~) ~ ~th 't-rTtn ~ 
2fiffill t ~ 1 5 'i~ 11)')- ~'  t't 

(Oft1l1 ita ~ ~ CfiW ~ t I 
it ~i i  qaT ~ fEll q l' i~ 
lilT ~ i  ;:r ~ ' ~ ~'  ~t 

~  ~~ ~~ ~~~ ~) ~~ \1'  .n p 
~  t t~i! ~ i'(~  ~  

sr'h: CflTT ~'i i  q ~i \ it ~ tR: 1111: 

~ '  

,.c..-' : \~ ~  f..f).A] 

Y ~ #' .! ~t... ~. . • ~w 
~ .t~1  JJ,,:JS IS ,a ~ ! '~ 

~ J.,s t...~  u,J ~  IS ,s 
.. ~ .  ~. 1oU ~ ,. ~..... J LJI" 

,l. utt3' IU A &.)1',...;, ....,. -.! 
I.fJ,.,s .. ~ .  ;.,tJI ~ . ,s vJ 
t:J' L.Jy,II,., ~ ~. t J 0 ~~ 

'A~ U,s ~.t'·  tAJ i LH,J 
I.l IS ~ ~ ~.. .. . • .e 

,If s.. ,.s 13 ~~1 J ~ - .a t. 
. ~ ,S )JJi ...... ..,.., ,s,.,.1 )r, ... 
~t)4 ~ '-  U.'CS JS ,s ,r,. ~ 
~ Ll ,r".. t."s',,1 -r &.)t U,S 

[-~ ,,l ,,-)t JJI,f) 
SHRI PRANAll MUK:HEIUEE : 
Sir, apart from 1 S percent rise. I 
am already providing subsidy. And 
so far as the Handloom sector is con-
cerned.1 have increased the subsidy 
from Rs. 1.25 per metre to Rs. 1.50 
per metre: and the total subsid y 
would be in the neighbourh(lod of 
Rs. 100/-crore, 
For the Controlled cloth of 650 
million metres, 325 million metres is 
to be 'produced by the handloom and 
32S million mttres is to be produced 
hy the N T. C. But in spite of this 
increased subsidy, we found unlesli 
we inert: ase the price so far a9 the! 
handloom sector is ~on ned  In the 
neiahbourhood of 1 S ~~ it would not 
be possible for the hand loom wea-
vers to get a em n~ ati e pricc;, 

SHRI RASHEED MASooD : 
But, Sir, sinlultaneously the HOD. 
Minister has increased the price of 
the cloth which has to be worn by the 
poor person for whom this cloth is 
produced. I w,'nt to know whether he 
will be in a position to subsidise 
those consumers? 

SHRI PRANAB MUKHERJEE: 
Sir. I am not in a position to inoreaso 
the q\lantum of subsidy. 

"" ~ ~  ~ t1  ~.  qif 
~ ~ ~i  m(1 ~  ~ ~ ar;T 

~ 'IT m ~ -ai~ ~hn'  m(1f 

~ iIi11fW it; m f'ff.nzt it ;;t1'" 
arm ~ "fT r. ( )~ ~ ~~ Iff( ~ 

t irflli'llA'r\f «1Ii'''''1;: rr(f '~  I "iF "" 
;pi\' ~ tnt t ~ i)' ... i .~ 

~ if{t Ifi1ft l, trf t I 6 SO ~ 

t'!~ ~  ~~  _'"" 'lrr ~ , 
f.-it WI, tA .l f3ffttzr-r 1ftet ~ 

~ ... 'CMr ~ ~ ~' i ) 
"" 
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U tt~ ~m ttrt rt\w ~~ tteft. t j.. A t:,. ~.t. ..~~  I:jSl., i. 

.. ~~ '!~ ~ q"{ ~ t - t~~  ,I c." LJ,a A) ~o! ' ~ ~ 
! ~ $(R 1.50 ~ ilTfif; ~ 75 - -
~  ql\ 1 ' -~ vt." -~~ ~  ~ . ,.t1 .)J..,& "J \ 41! ~t~ 1.3&) ~'  
~ ~ ' ~  fillraT t I .t~t t.9;. it! ti ~ .,;Joj ,.S ,S ~  

tm1*f ~ ::Jt'" it 1ft' ~ fiI;Irr "it fit; LJJ'·"",")t ,-,*1 ..... ""'--,: ........ 
a-w,t:r.. sit, t1{f!t ~ ~~ 1)-60$" ti~1  ,J,f ,.,J .i ~ ).  J 
-) ,,11ft '1~ t i1tifflfi' ~ m'f ~ It l' S  , l 

~' i 1 ~~'  ~ a  t. flft; ~ i~t if'lT x., ...... '\~  t W U'~ ) ~ !~ 11 
~(t t ' ~) \flfNt ~iU -  ~  \ ~ t at.jl. 1. ,-,,1,. lJ.-t • J ,Jf..; .. l+ .. ~ 
~'t ' ~ . ~  at;) ~ ~  GlTij'T t I ~ . 10. "l ,,' )~  ,.S ~  
'frn ~~ ~ ~i ' ~ m ~1 ~·t  

fiIr te-~ ) ~ "" (I'" Cf)'f if;q" ~  
~ t ~ ~ iitn~ ~~~t  ~  \ifl tt 
ij'tfcfi it ~  ' '~ it; ~ ~t t  Cfi"( ~~ 

m It( 650 1 ~ ~' e ( ~~m 

Ifm"l' IfiT \i ~ ~~  ~~1  iti ~ 
~ i i~ RlfT GfTt:t ? 

~~ ttIiI .h ~ .L )~ - ~  

,;; t.j llte', ,S J',MI ,-",' ~t-t ~ 

.. s ~ ~~  u)l.;r ~. ..  t ~ 

ut1J1 clj ,t.v...... ~.  S. V",.,.l{ 
,,is ,t ,-",' fa loS l.3 's!a) ~ .:!. 

V"t; nc ~ '(!; ~t.~ ,-,oAJ> A) ,S 
,. ~ , 

4 ,..sJf ~ ...... ~ """,; ~ ~' o - ~ 

~~ ~' ~ -s3: .... ~ ufo! ~ of' 
".s ,t.,. ~~~ ~ O. .. A .. ~~ Ir) 

V"'" ~  A Uu., " £t31S .lJ,,.uS 
"AlA r,.s ,'..",. c:),..L. ,.. d"j .!3l.v 
,:\_ ,.t ~  ~ . s -r,JI) ~ ,.,J 

t~ !.J1l ~ U,» ...,S )",-L.S.i-+ow 
)t ~ t) u.tX"''' ,s u-.Lt I , ~ 
.. ~  I -o. "r .~ ) r  -A ,-,:U ... 
4.'4,) u:.,1 ", .~ YO .Itt £f ~ 
f$ ~ '! ,s ,.,J ~1A ) ~ \oJf3 

~~ ., .. :. ",Q.. -d' ~ . u.i .... ...., 

l.eJ tIS ~ ' ~t! .I. ~~  l!J'A 
~ ~  Jt...vl "r L.S,.r...JJI r,J Jlte ,$ 
..J dJ,.I r..tt.. v..,., ,s ..,."L JJI 

. .a~ ,j ".3l:,; ~ 4; ... 115' J.',,.l,S ,.4 .. 

r .. ~t. . l • ., ,s ,>;, j.J i. r,' ~ ) 

SHR( PRANAB MtJl<.HERIE.E; 
Sir, I am not p6rhaps cleat to th~ 
Hon. Member. I explained in replY' 
to his first Suppletnentary that the' 
scheme of the controlled cioth is 
that fotal production would be 650 
million metrc'i. 315 million n t e~ 

i. e. 50 % will be produced in the 
handloom sector and subsidy, which 
win be given to the hand1t om sector f 
is Rs. 1.50 per metre against 325 
million metres to be produCed ... 
Rest, 325 million metres wIll be pro ... 
duccd in the N. 1  . C. TO' some 
extent, we have provided s mi .ie~. 
About the question of quantum into 
our judgement we cannot Increltte 
the subsidy any more. 

~ snlqn1fi' &i'1: i ~~ CfiT em~  

'1)1:: :;r'fij'T i ~  ~ ~  ~ h  1:t'fo 2To 

m 0 if after ~ ~ I ~ i ~ t w~ 
~ ~ (i ' ;r ~  fGfilTT 'iT fiJi ~~ 
~ ~ ij'i«16'T 1 ~'  5 0 ~ t 'lR: 
ttif 0 ZT. ~ o it s )~ ~)it CfTf.r t ~ 
~ ~  1 ~'t t 90 q« t -{trw:rr tfiei 
;pff ~  1 m~~ m~ ;r ~~ ~ CfiT 
mq; '1(1 fCfKff ? 

t~  ~ mf.I' tt'll ~ ~ 11 ~ ~'  

' ~  ~ fCfi ~iti &1' ctiTare ifiT ~  ;ft 
~o i\'o ~ o it ~ ~ ~t  t m1: ~1 
~! lilT ~  \ill ·t1 ~ 1t ~ ~ 
(taT t, it"l it; GTIfT it ~ qi;i t , 
t .~1  11ft ~ 'fiT IIlIf q ~  f i ~ i' t, 
t,tif 0 it 0 ij''T" ifi) \i ~  fq;rm t , 
qr lit ;mf( t ~ '~ ~~~  
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'Itt it """ ~ t ~ ~ \i ~ ~ =if1'(m ~. fili GIl 100...u. wn. 
If" ~ ~m t I ~ \11') tr6ifT mr ;mn t ~ tr ~ , 20 
II1\' ~ ~ ~ IFiT ~' ' ~ ~ 1Ii-":" ~ tr'61t1 ~ 'i ~ 'ttf cmrr l, 
... <,t(ft .r 11ft ~~. tr ifi1J ~ q'( 80 Cll"(1l ~ i ~ ~i  U ~ &) ito 
... ' ftpn armT , I ~ lU' it; "it it ~ &) it if'\il11: (t '{IT t I VN fiR}-1ft 
Ii",. "" '" 1RT(a' "film i I 1:tifi' ~ if ~  il1r itfGr" 
SRRI PRANAB MUKHERJEE : m ~~ fill M+$lHJ\ttI1f .-r m 

As I have already mentioned, f«R:'1' ~ m s tn~  2fiT IRT ~ 
mainly we have reduced the ~ fi ~ ~ it' ~ 
production of controlled cloth to t, ~i ~w .. 1 "''''1'1 ~ ~ ... 4111. 
three varieties, viz. dhoties, saree" IffiT:qlf' \jfTlI1TT fif; {{'io efto Wt. , 
and long cloth. NTC will produce ~ 4 1~  ~ ~~ i~  snw... it 
dhoties, sarees and Jong cloth. The -1\ .. 
hand loom sector will produce dho- ~  ~ i~ t, ~ ;:OPT fiI; 
ties and sarees. If the Hon. Member =-- ..A-. ~ ~ 
is interested in figures, I can give ~~~ W ~ ~~ ~)·  UI\"II • 

him the production figures also. In iti ~ cti'T ijf1Xf\=l" .. ~ '( 'R ~~ "" 
the handloom sector, the total pro-
duction of sarees would be 215 mil-
lion metres and dhoties would be 
110 million metres-which totals up 
to 325 million metres. With regard 
to subsidies, as I have already men-
tioned, the question is whether we 
wi)) allow some increa c;e in the 
price. 

HOD. Members would appreciate 
that the price of controlled cloth 
was fixed in 1974; and thereafter, 
we did Dot revise the price of con-
troiled cloth. Therefore, it wa~ 
thought that even jf we are to pro-
vide subsidy it would be for the 

.. Finance Minister to take it from 
everybody's pocket and to disburse 
it amonl certain sections. That 
way, it does not help the economy 
of the community as a who Ie. Whe-
thor it is NTC or handloom, after all 
it is coming neither from his pocket, 
nor from my pocket. It is coming 
from everybody's pocket. Therefore, 
we thought: "Let us keep the sub-
sidy in absolu1e ternlS to about 
Ra. 100 crores. And for the rest, 
let it be reftected partly in the incre-
ased price." 

••• ~o 1Im(: ~~ ~  Gr) 

~ ~ iff .,a sin ~~ i  .. cIT1!f 
Wfm' lliqi" ~~ 11ft .m 11',1 \ilrcft t, 
• iI.4f'ftar q1(\' ;ft it; arA''' q amr 

SHRI PRANAB MUKHERJEE: 
So far as the quantum of subsidy is 
concerned, I have given the rate. I 
have given the total figure. I am 
not strong in arithmetic. The Hon. 
Member can multiply 325 million 
metres by Re. 1-50 ; and he will set 
the figure. 

So far as corruption and other 
matters of NTC are concerned, we 
are making a constant exercise. But 
one point has to be kept in mind : 
even to-day, Hon. Members would 
appreciate that every day I get letters 
at least from 2 or 3 MPs to take over 
some junk, and to manage them. 
Therefore, it would not perhaps be 
correct to say, when you ask the 
NTC to take over a unit to fulfil 
your so ~  obligation to keep some 
people in employment, and at the 
same time you expect that thoy 
would be commercially and 
economically strong enough. Per. 
haps these two ends we cannot meet. 
But in regald to corruption and 
other matters, if the Hon. member 
has any specific point, definiteJy I 
would like to go into it. 

"" Mit.hu' .,.."=: ~ 
)(~  ~ ~ "" ~ '"" 
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Gflftff 1ft) Iflq',r ~  ~a' it; ~ ~  

if'IT ",C{q ~ t' '  ? 

SHRI PRANAB MUKHBRJEB ! 
So far as distribution is concerned, 
unfortunately, I am not in a position 
to say anything, as I told you i it is 
produced and after that, it is distri-
buted through the State agencies and 
cooperative sector. 

~ W1:-m: itr ,,4 .. lf<lft-m-

~ ' i ~ 
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Don't take all the time, Mr. Shastri 
Please don't monopolise. 

-.ft ~  aRc1l"( trrm I 
1fr;.:ft'lf ' i~  ~ t it ~ i ~ ~ '  \ifT ctif 

~ ( RlfT t, '1'( lij',(T ~ ~'  ~ "'fT 

II 

at 11 ~1.  11 ~t ~~  
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1 HE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN); 
This concerns the Minister of Parlia-
mentary Affairs. 

MR. SPEAKER: I would re-
quest the Finance Minister not to 
pass the buck. 

SHRI R. VENKATARAMAN: 
If the Minister of Parliamentary 
Affairs makes a recommendation, it 
will be given due consideration. 

DR. SUBRAMANIAM SWAMY: 
When the DA is due to them and 
'you do not give it, how can you 
give due con!,jderation to this ? 

SHR{ SUNIL MAITRA: It is 
very unfortunate that just now we 
ha.ve seen the Hon. Minister linking 
up the question of DA to Govern-
Dlent employees with the question 
of inflation in this country and 
other econonlic policies of the 
Government. In June the price index 
was 439. But the all IJ1dia average 
for the last 12 mouths was 413.84 
or 414. So, by this month, in terms 
of dearness allowance actuany three 
instalments have become due. The 
Minister has stateted that Rs. 1_084 
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crores have been paid to the Central 
Government employees by way of 
dearness allowance. But he has not 
mentioned whether this figure is for 
the period from 1960, 1952 or even 
earlier than that. So, in that way 
he is trying to mislead the public. 
Therefore, I want to know whether 
the Minister seriously believes that 
the payment of DA to the Govern-
ment employees will aggravate the 
intlationary spiral. as my ie~d was 
saying, which I do not &UbScrlbe to, 
because of the simple fact ....•• 

AN HON. MEMBER: What is 
the question ? 

SHRI SUNIL MAITRA: This 
is the question. Out of the total 
national incoml! of this country for 
the organised sector. only 18 per 
cent is accounted for by salaries and 
wages Therfofe,..if you pay dear-
ness allowance to a ~ Traction of this 
1 H per cent, it does not have any 
repercu",..,ion whatsoever, so far as 
your inflationary situation is con-
cerned. From this point of view, 
will the Hon. Minister please ~ 

consider the situation and pass 
orders imlnediately to pay the 
dea ne~s allowance, which bas 
already become over-due, to th~ 

GovernmeJlt employees? 

SHRI R. VENKATARAMAN: 
The Hon. Member ha~ advanced his 
argument in favour of giving dearness 
allowance. The point which my 
o e~  nlade was that we take 
into account its effect on the general 
price level and on the budgetary 
~it ation . Having taken all factors 
into consideration, we decide as to 
when we sh\)uld give the dearness 
allowance. We have not so far de-
nied the right. What we have said 
is that we are taking all these factors 
into consideration and, as and when 
our finances penuit. our circums-
tances permit, we are giving them 
dearness allowance. We have to 
consider so many things. This is 
the position. Unnecessarily, the 
other side wants to make it appear 

that they are the champions of the 
Government servants. 

SHRI SUNIL MAITIlA: Cer-
tainly we are. 

SHRI R. VENKAT ARAMAN : 
Please hear me. On the contrary. 
in the Joint Consultative Machinery 
they are negotiating and discussing 
informally with the Secretaries and 
departmental heads in an atmosphere 
of complete confidence. 

SHRI JANARDHAN POOJAR¥: 
May I know whether Government 
are thinking of impounding SO per 
cent of the eXtra dearness allowance 
and disbursing only 50 per cent? 

SHRI R. VENKA T ARAMAN : 
Sir, this is a suggestion which ha\ 
been floated, but. the Government 
have not taken any firm de i~ion OJ} 

this matter. Government will like 
to discuss this not with the other 
people, but with the people in the 
Services through the JCM. 

MR. SPEAKhR : Mr. Mani R3r", 
Bagri, 

SHRI SATYASADHAN CHAK· 
RABOR1Y: What about di~ s· 
sions with other people 7 

MR. ~ A h  :. No discussioA-
Mr. MaUl Ram Bagn. (interllipfio"s) 

SHRI R. V.bNKATARAMAN: I 
repeat, people other than Govern .. 
ment servants. 

SHRI SATYASADHAN CHAI{. 
RABORl Y: But we also represent 
their interesb. 

AN HON. MEMBER: No you. 
do not. ' 

SHRI SATRASADHAN A ...~ 

RABORTY: This is your opinion. 
(Interruptions) 
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SHRI R. VENKA-I ARAMAN : 
Not that I know or. 

SHRI XAV1ER ARAKAL: Sir, 
the Hon. Minbter has given the answer 
from a wider angle as far as the 
unorgani ed labour is concerned. 
The Hon. Speaker ha~ just now 
pointed out the ' e~tion of farm 
labourers. We are (!cbating the 
rights of 1  6 per ceJlt of the labour 
force. (Interruptions). 98 per cellt 
of the pu ?ulatlOn do not ha.,e any 
such rights. Where i5 the distti-
blLtive jUl)tice ? 

Therefore, I would like to ask the; 
Government : 

(a) What the Governnlcnt is pro-
posing to do with the uearness allow. 
ance of the organised sector and 
the unorgallised sector and (b) Doe& 
the Government propose to 
convert it into compulsory deposit 
or sornethihg like that? 

Mr. SPEAKER: As HOll. Member 
of this House, everybody has his own 
opinion • 

(I nterruptio .. ) 
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Mr. SPEAKER: I am the guar-
dian of the democratic principles of 
tbis nation. 

SHltISAWAI SINGH SISODIA: 
Our party is committed for the 
betterment of all the weaker sections 
of society ; and, therefore, under the 
leadership of Shrimati Indira Gandhi 
we will not leave any stone unturned 
to better the lot of the weaker sec-
tions of society. 

ContiDDance of Cotton Monopoly 
Purchases 

*84. SHRI UTTAM RATHOD : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether it is a fact that 
Maharashtra Government wants to 
continue cotton monopoly purchases 
for another ten years; 

(b) whether it is a fact that culti-
vators all over Maharashtra have 
been convinced of the benefit of this 
scheme and want it to be continued; 
and 

(c) what is the reaction of the 
Central Government in the matter? 

iRE MIMISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
tal Yes. Sir. 

(b) There is a mixed reaction to 
the continuance of cotton monopoly 
procurement scheme of Maharashtra. 
Representations have been received 
in this Mioi&try fronl Cotton gr )Wers 
of Maharashtra for and apainst the 
continuance of t he scheme. 

(c) After due consideration, the 
Central Government have given its 
consent for e ten~ion of the scheme 
for a fUlther period of one year from 
30th June, 1981. I t has been pro-
pasod to review the working of the 
~ heme towards the end of 1981-82 
~ttan season. 

SHRI UTTAM RATHOD: 
Recently, the Government of 
Maharashtra has come out with an 
ordinance with the consent of the 
Eentral Government which envisages 
the procurement, processing and 
marketing Act of 1971 i. e. cotton 
monopoly purchase. It also envisa-
ges a Committee, known as Cotton 
Co-ordination Committee with four 
members from the Central Govern-
ment and four members from the 
State Government. This particular 
Commi ttee is expected to fix the 
guaranteed price of raw cotton and 
also the sale price of the cotton 
procured and ginned by the agencies. 
I would like to know : 

1. Will the guaranteed price be 
decided only as per A.P.C's 
recommendation or will they 
go according to the prevalent 
nlarket price? 

2. Will the sale price also be 
fixed taking into consideration 
the market price or will this 
tactics he used to bring down 
the market price ? 

3. There are ... 

MR. SPEAKER: Only one sup-
plementary. Please do not make it 
a catologue of supplementaries. 

SHRI UTTAM RATHOD: There 
are four representatives of the Central 
Gove-rnment and four representatives 
of the State Government. If there 
is any dispute. may I know how 
and who win decide this issue? 

SHRI PRANAB MUKHERJEE.· 
So far as the determination of tho 
gualanteed price is concerned, this 
ic; not the first time that we are 
having this type of l)cheme. There 
has been a system which has been 
prevalerJt for quite some time. I 
would nClt like to pass on the judge-
m~nt of the C0111mittee. Let them 
do it. In regard to the determination 
of the sale, they will have to tab 



SRAVANA30, 1903 (SAKA) 

into account the prevalent market 
forcos. Therefore, these tw" questions 
to my mind are hYPJthetical. If 
there be a di ~ en e of opinion, 
definitely the decision is to be taken 
at the Government level. 

SHRt U [TAM RATHOD: This 
ordinance said that Goverament of 
Maharashtra will ont i ~te 110t less 
than Rs. 25 crores upto 1985. \Vhy 
did the Central GoverJlment consent 
to continue the scheme for one ye.1r '/ 
What is the harm to continue it till 
19851 ..,.. 

SHRI A~ MUKHERJEE: 
We have not said that it will not 
continue. What we have suggested 
is, we wll1 make a review at the end 
of the year. 'f he Hon. Member is 
well aware that the scheme ha" been 
going on from 1972·73 onward.,. 
Twice it was suspended. It was 
revived again. Because we are going 
to get some time, other factors are 
to be taken account of. That doe., 
not mean that it will not continue. 

SHRIGHULAM NAm A ~D  

Is the Government thinking to import 
cotton from the world market to 
meet the shortage of cotton at home? 

(b) Have cotton rnilb demanded 
an import of 3 million bales of 
cotton? 

(c) If it is a fact that the Govern .. 
lnent is satisfied that the scheme 
should continue, why not the Central 
Government give more ex.tension than 
one )'ear ? 

SHRI PRANAB MUKHERJEE: 
I. have already replaed to that ques .. 
tlon. We would like to m'lke a re-
view because we have made certain 
changes in institutional arrallgements. 
Earlier, the practice was that the 
guaranteed price was determined in 
consultation with the Cel. But the 
eel is a commercial ... organisation ; 
tM aha a~ht a Marketing F",era-
tion is also a commercial organisa-
tiOD. The schemo did not work welL 

I would not like to quote Ute 
figures, as to how the prices were 
distorted, what was the difference in 
prices between the Maharashtra 
1\1arketing Federation and the eel. 
Therefore, we found that, at a 
ea~ona e level, the people who do 
not have a commercial interest should 
determine it, at the request of the 
Maharashtra Government, including 
the representatives of the Marketing 
Federation, the officers of the Govern-
ment of India and the representatives 
of the eel. We felt let them deter-
mine the price. That is whf we 
have said that before the expiry of 
this scheme, we will make a review 
and, ther.!after, we will take a 
decision. 

With regard to import, the Hon. 
Member knows and, in reply to 
earlier question, I have already indi-
cated that I am importing about 
1 lakh bales of cotton from Pakistan. 
As regards the exact quantum, I 
would not like to disclose that infor-
mation because it will reduce my 
Jnanoeuvrability in the markot. 

SHRI A.T. PATIL: May I know 
the principle objections raised by 
different i 1te e~ts  which arc those 
interests and whether any objection 
has been raised in respeCt of tho 
guaranteed price that it IS less? 

SHRI PRANAB MUKHBRJEE : 
Under no circumstaaces, tho 
guaranteed io~ can be less than 
the minimuJn support price 
agreed to by tIte A.P.C. So 
far as cotton is concerned, the 
Hon. Member is aware that it is well"' 
over the minimum support price. 
No body can determine an unrealistic 
price at which anybody can sell 
cotton. 

PROF. N. G. RANOA : Why 
should we go on indu1aing in 
this policy of importing cotton? Is 
it not possible for our farmers to 
produce just that much of 10111 
staple, medium staple and short 
staple cotton in our countq pro-
vided we give proper incoat • .,. to 
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our cotton growers? I s it not a fact 
that the Government has been neglect-
ing this aspect of it fol' many years? 

SHRI PRANAB MUKHBRJEE : 
So far as the import is concerned, 
the Hon. Member is well aware that 
we have not imported in the past for 
quite some time. Even last year, we 
. had a production of about 80 lakh 
bales. But this year, the cotton 
producdon hal) beeJl a itt ~ les.;, th41t 
is, 78.5 lakh bale.,. Lt is not a fact 
that we are only importing. We are 
exporting also. 7.86 lakh bales are 
being exported. We are exporting 
our cotton. Here, the question is 
that sometimes we have a variety 
imbalance in regard to long-staple 
variety, Inedium-staple variety and 
short-staple variety. We make an 
a~sessment as to what would be the 
actual requirement of the industry 
for a p.lfticular var:cty. If we have 
surplus in a particular variety, we 
export that and, if we have a short-
age in a particular variety, we im-
port it. So far a~ cotton importing 
is concerned, for the last three or 
four years, we have not done it. 

DR. VASAN r KUMAR PANDIT: 
Will the Hon. Minister please explain, 
since this scheme has heen in opera-
tion for the last 8-10 years success-
fully in Maharashtra, where is need 
for its review again after one year? 
If the review proves to be fruitful, 
will such s heme~ be sponsored in 
other cotton growing States like 
Madbya P ladesh ? 

SHRI PRANAB MUKHERJEE : 
Tkat is one of the eason~ why the 
demand is there. There is a demand 
from U. P. Also, a demand has 
beee registered by Gujarat, Punjab 
lUld Alldhra Pradesh. Not only it 
is related to cotton but to other 
commodities also. It may be an 
ideal situation. But we do not hlve 
that much ca.pability also. In regard 
to this scheme, there is no doubt that 
the scheme has provided some sort of 
s~ 4 it  so far as the growers are 

concerned. But the HOD. Member is 
aware that at one point of time, we 
bad to intervene because the earlier 
practice was just to give SO per cent 
of the price at the initial stage. We 
had to intervene and tell them, '''You 
cannot retaiJl the growers' money. 
You have to give them 100 per cent." 
Thereafter, the scheme of sharing 
the profit has also been introduced . 
Side by side, if you make a conipa'ri. 
'ion between Maharashtra and O"tlier 
areas, there ale two aspecis as to 
why the scheme has 110t produced 
desired resu1ts, firstly, in regard to 
the yield per he tt ~ and, secondly, 
in regard to the .ity. Those two 
aspects will have to be locked into. 

WRITT.bN ANSW1::.RS TO 
QUESTIONS 

Soutb Korea to set up Iodostrit'S 
in India 

*85. SHRI HIRALAL R. 
PARMAR: Will the Mini;ter of 
COMMERCB be pleased to state: 

(a) whether during his recent 
visit to South Korea diSCUSsion took 
place regarding the possibilities of 
that country setting up industries in 
India under the 100 per cent export 
oriented sCheme buy-back arrange-
ments ; 

(b) whether the poslibilities of 
industrial collaboration for third 
country markets also came up for 
discussion ; 

(c) if so, the details thereof; and 

(d) the result thereof? 

1 HE MINIS I Elt OF ~' -
MERCE AND ~  '~' D 
MINES (SHRI PRA,NAB 
MUKHBR.JBS): (a) Yes, 'Sir. 
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(b) Yes, Sir. 

(c) The capability of Indian 
Engineering firms to undertake con-
sultancy and technical services for 
a wide spectrum of projects was 
highlighted. The Korean side indi-
cated interest in participating in 
Indian Joint Ventures for exploita-
tion of the fishery resources in the 
Indian Ocea.n. Cooperation between 
India and Sou th Korea in third 
country markets on the bas,is of 
complimentaries of one another's 
skills and capabilities was discussed. 
The Korean side agreed to explore 
thc possibilities of cooperation in 
third country markets. 

(d) It is too early to assess the 
results. 

Rise in prices 

*86. SHR[ CHANDRADEO 
PRASAD VARMA 
SHRI TRILOK CHAND: 

Will the Minister of FINANCE be 
pleased to state: 

(a) to what extent there. bas ~een 
a rise in the wholesale prIces sInce 
the presentation of the Budget ; and 

(b) the major factors responsible 
for the continuous rise in the price 
index and the prices measurer, taken 
by Government to check the price 
rise and tackle inflation? h 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
and (b): Since the presentation of 
the Budget, the wholesale Price Index 
(1970-71 = 100) increased by 6. 8 per 
cent as on August 1, 1981 (the ate~t 
ava\lable) as against 11.0 per cent In 
the corresponding period of 1980 on 
a point to point basis. 

The factors responsible for th~ rise 
in prices in brief ~ e  ~te n~t ona  
inflation and the Increase In prIces of 
crude and petroleum products, up-
ward adjustments in certain adminis-
teJ ed prices, continuing supply 

constraints on some commodities, 
artificial scarcities created by certain 
tladers and speculators and existing 
liquidity in the system. 

Government has taken a series or· 
measures to moderate the rise in 
pri ces ever since it came to power .. 
Recently a set of measu res have been 
announced. These are (a) Import of 
sugar, edible oil and wheat have 
been arranged to augment domestic 
supplies of these commodities and 
reduce inflationary expectations; (b) 
Steps have been taken to reduce 
black money: (c) A series of steps 
including raising of the bank rate 
cash reserve ratio, statutory liquidity 
ratio, re·finance and rediscount rate 
ha ve been taken to check the 
expansion of money supplv and bank 
credit; (d) Selective credit controls. 
in foodgrains have been made more 
stringent with a view to curbing 
hoarding for speculative purposes. 

Pu blic distribution remains a vital 
element in the supply management 
for controlling inflation and its 
spatial coverage is being expanded. 
A series of steps have been taken to 
curb the aIlti-socia) activities of 
boarders and blackmarketeers. 
Government ontin e~ to attach 
high prIority to the substantial 
improvement of infrastructure sectors. 
These have shown significant im-
provements and have contributed to 
an increase In industrial production. 

.Fiscal policy has been deliberately 
OrIented to encourage investment in 
order to increase supplies. In ad-
dition a number of incentives h.Jve-
been offered for increasing savings. 

~ e~nment attaches high priority 
to brJngtng down the rate of inllation 
in the country. The price situation 
is being kept under constant review 
and further steps will be taken in the 
light of the emerging situation. 
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.c'Vayudoot" Air Service for Five 
North Bengal Districts 

*87. SHRI SUBODH SEN : 
SHRI ANAND A PATHAK: 

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether he is aware that of 
the five North Bengal Districts, 
namely Cooch Behar, Jalpaiguri, 
Darjeeling. West Dinajpur and 
M aIda only DarjeeIing district is 
connected by air with Calcutta and 
Delhi through Bagdogra which is 
also far away from the district head-
quarter and that the headquarters of 
Cooch Behar, Jalpaiguri, BalUrghat 
and MaIda are connected with Cal-
cutta by road and railways but till 
to date the communication a~i ities 

jn this region are inadequate; 

(b) whether he is aware that 
speedier communication for this area 
will not only help the people living in 
thi'i area but will also be of great use 
to the administration, particularly at 
the time of crisis such as natural 
.calamities; 

(c) if so whether-he is considering 
to introduce Vayudoot Air Service 
for this region connecting those 
districts headquarters with Calcutta 
·on the one end and Gauhati on the 
other; and 

(d) if not, the reasons? 

THE MINISTER OF TOURISM 
AND CIVIL A VIA TION (SHRI: 
A. P. SHARMA): (a) Ye~  Sir. 

(b) Yes, Sir. 

(c) and (d) Cooch-Behar is inclu-
ded in the list of 14 stations already 
selected for operation of VayuJoot 
services ill the North Eastern Region. 
A decision in principle has also been 
taken to extend 'Vayudoot' services 
to places other than those in the 
North Eastern Region. Various 

aspects including selection of stations 
to be served by this service are 
receiving attention of the Govern-
ment. 

Retiring Age for Air Hostesses in 
Air India 

*88. SHRI E. BALANANDAN : 
Will the Minister of TOURISM A NO 
CIVIL AVIATION be pleased to 
state: 

(a) what is the retiring age fixed 
for the Air Hostesses in the Air 
India; 

(b) what are, the criteria for fixing 
the age limit differently for males 
and females working in the airlines; 
and 

(c) the reasons why pregnant 
women are asked to discontinue? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) According to 
Air India Employees' Service Regula-
tions, and Air Hostess has to retire 
(i) upon attaining the age of 3S years 
or (ii) on marriage if it takes place 
within 4 years of service or on first 
pregnancy, whichever occurs earlier. 

(b) and (c): Different criteria 
have been laid down in the case of 
Air Hostesses and stewards for 
retireJnent age since it is considered 
that age has a telling effect on the 
personality, smartness and agile 
physIcal condition of an airhostc!)s 
after the age of 35 years. Thore are 
certain hazards attached to the flying 
career, especially in the modern jets, 
which fly at a very hig11 altitude. 
The air ho~tess has to attend to 
emergencies at times, besides re nder .. 
ing service to the passengers which 
involve$ a lot of running about. 
Therefore, it is felt that an Air 
Hostes~ in a state of pregnancy can-
not stand the strain. Ihis apart 
weather turbulances are not an un-
common p1}c;nomena in flying which 
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is also a serious hazard to health in 
a state of pregnancy. 

Some Air Hostesses ha ve chal. 
lenged the validity of the regulation 
fixing the retiring age at 3S years. 
The matter is before the Supreme 
Court of India and is sub judice. 

Export of Betel Leaves 

·89. SHRI SATYAGOPAL 
MISRA : Will the Minister of 
COM M ERCE be pleased to state : 

(a) what is the present position 
of the export of betel leaves to diffe-
rent countries; and 

(b) what are the proposals of 
the Central Government for the better-

ment of the present export position 
of the betel lea yes ? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) A statement h laid 
on the Table of the House. 

(b) As betel It>>aves are used 
mainly for chewing, the export 
demand has' remained small. How-
ever, recently the Central Arecaout 
Marketing and Processing Coopera-
tive Ltd., in association with the 
S.T .C., propose inter-alia to prepare 
a Market Survey Report covering the 
potential foreign markets and the 
varieties of betel leaves which are 
more popular etc. for promoting 
export of betel leaves. 

• Statement 

Statlmtnt showing the quantity and value 0/ Betel Leaves Exporttdfrom India 
to different Foreign Countries for the years 1978-79, 1979-80 

and April-July, 1980 
------

D ~ i tion of the 1978-79 1979-80 April-July, 80 
Commodity & -----
country Qty. Value Qty. Value Qty. Value 

tonnes Rs. 000 tannes Rs. 000 tonnes RsOOO 
----- -----... _ .. -

BETEL LEAVES 

Bahrein IS. 24 2,29 25 2,26 8 67 
Bangladesh 6 38 
Canada 9 I,C5 5 35 2 ]6 
Hong K'Jng 5 1,15 
Italy 3 34 
Kenya 16 2,13 JS 300 7 1,32 
Kuwait 43 3.31 ~  3,91 17 ].35 
Nepal 28 1,36 26 2,03 3 17 
Netherlands 6 1,02 

Oman 112 9,72 101 8,25 lO I,SS 
Pakistan· 975 97,68 
Qatar 4 34 18 1,26 7 53 
Reunion 4 
Saudi Arab 62 5,66 74 6,09 32 2,61 
Switzerland 1 15 
Tanzania Rep. 5 

U.A.E. 8 88 12 ],00 25 2,36 
U.K. 51 4,99 70 6,93 19 2,('4 
U.S.A. 8 
Ymn. Arab Rep. 3 1 9 7 
Ymn. P.O. Rep. 4 
Other countries 6 3 

Total export 13,47 132,2S 402 34,29 146 J 3,3t 

Source: -Director Goneral of Commercial Intelligence and Statistics, Calcatta-I 
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Impact of increase in prices on 
family budget of au average family 

*90. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have 
analysed the itnpact of the increase 
in prices of various essential com-
modities on the family budget of an 
average family of five persons by 
determining the nature and size of 
the budget as 011 1st April, 1979, 
1st April, 1980 and 1st April, 1981j 

(b) if so, the steps taken by 
Government to minimise the impact;. 
and 

(c) if not, whether Government 
propose analysing the impact and 
taking steps to minimise it ? 

THE MINISTER OF FINANCE: 
(SHRI R. VbNKATARAMAN): 
(a) to (c). Government have not 
undertaken any analysis of the 
impact of increase in prices on 
family budgets. Government have 
however attempted through various 
measures to moderate the general 
price increase and in particu lar 
the prices of essential conlmodities. 
Further, the impact of prices increlse 
has been sought to be minimised by 
providing essential commodities 
through the public distnbution 
system at fixed prices; by the pro-
vision of certain services either free 
or at subsidised rates and by pro-
viding for increase in wages through 
the mechanism of dearness allowance. 
The weaker and poorer sections are 
being helped through specially 
designed programmes i neluded in the 
Sixth Five Year Plan. 

News-Item captioned "Staff Plan 
Protest Rallies" 

*91 DR. A. U. AZMI : 
SHRI JANARDHANA 
POOJARY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the ne\\s .. 
item captioned "Staff Plan Protest 
Rallies" appearing in the Indian 
Express of 28th July, 1981; 

(b) if so, the reaction of Govern-
ment thereto; 

(c) what steps have been taken to 
ensure that the following grievances 
of the Staff are redressed urgently; 

(1) increase in House Rent 
Allowance; 

(2) increase in City Compensatory 
Allowance; 

(3) merger of DA with pay; 

(4) grant of bonus to all; 

(5) wages revision; 

(6) freezing prices of essential 
commodities; and 

(d) steps taken to appoint the 
Fourth Pay Commis,ion to go into 
the whole question of service 
matte ~ ? 

THE NIINISTER OF STATE IN 
THE MINISTRY OF FINANCE : 
(SHRI SAWAI SINGH SISODIA) : 
(a) Yos, Sir. 

(b) to (d). 1. Consequent on the-
12-monthlyaverage of the AU India 
Average Consumer Price Index for 
Industrial Workers (General) (1960= 
100) crossing 392 points at the end 
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of January, 1981, an instalment of 
Dearness Allowance has already been 
saDctioned to the Central Govern-
ment employees from 1-2-1981. The 
index average crossed 400 points at 
the end of March, 1981, and 408 
points at the end of May, 1981. 
Consequently the question of pay-
ment of two more Dearness Allowan-
ces instalments from 1-4-1981 and 
1-6-1981 respectively is engaging the 
Government's attention and a deci-
sion in the matter will be taken as 
early as possible. 

2. As regards merger of Dearness 
Allowance with pay and increase in 
House Rent Allowance and Compen-
satory (City) Allowance, the Staff 
Side of the National Council (Joint 
Conc;ultative Machinery) have not 
demanded :-

(i) increase in House Rent 
Allowance from 15 % to 30 %, 

(ii) increasing City Compensatory 
Allowance to 15 % and 

(iii) merger of Dearness Allow-
ance with pay liP to 360 points, as 
mentioned in the news-item referred 
to in part (a) of the question. 

They have, however, made 
demands in the National Council 
(Joint Consultative Machinery) for 
(1) upward revision of rates of House 
Rent Allowance and Compensatory 
(City) Allowance and (ii) merger of 
dearness  allowance sanctioned to the 
Central Government employees upto 
th:! index average of 344 with pay for 
all purposes. These demands are at 
present before a Committee of the 
Council, whose report is awaited. 

3. Productivity linked bonus has 
been given to the Central Government 
employees in production related 
organilations or where productivity 
can be clearly measured. There is, 
however, no proposal to grant bonus 
to the generality of Central Govern-
ment employees. 

4. There is also no proposal 
under consideration at present either 
for general pay revision of Central 
Government employees or for setting 
up the Fourth'Pay Commission. 

5. Government have taken several 
steps to curb the lise in pfJce. The 
main thrust of the Government 
policy, however, is to increase pro-
duction. The domestic production 
of certain commodities in short 
~  is being supplemented by 
lmports. The public distribution 
sys tem is being expanded and im-
~ ed.. 1 he supply of imported 
edIble OJls to the States and Union 
Territories for the publIc distribution 
system has been stepped up. The 
credit policy continues to be res-
trtctive. State Governments have 
also been requested to enforce the 
provisions of the Essential Commo-
dities Act and similar other legisla-
tions. There is, however, no proposal 
for a general freeze on prices of 
essential commodities. 

Un-Earthing of Income-Tax Evasion 

Cases 

92. SHRI SANT KUMAR 
MANDAL : Will the Minister of 
FINANCE pleased to lay a state-
ment showing : 

(a) the a~ti a s of large 
Incom-tax eva ~ on ca '-ICC) unearthed 
In Bombay, Calcutta, Delhi and 
other inlportant Centres recently ; 

(b) the modus operandi of such 
large Income .. tax evasion cases ; 

(c) the amount involved ; and 

(d) the action taken or proposed 
to be taken against the big defaul-
ters ? 
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lHE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAI SINGH SISODIA): 
(a) and (c).· Particulars of income-
tax evasion cases unearthed as a 
result of searches made by the 
Department in Bombay, Calcutta, 
Delhi and other important Centres, 
where seizure of prima facie unac-
counted assets of Rs. 10 Lakhs or 
more have been made during the 
period 1-4-1981 to 31.7-1981 are 
given in the attached statement. 

& receipts, inftation of expenditure, 
introduction of bogus loans and 
payments, creation of dummy asses-
sees, under-statement and under-
valuation of stocks etc. 

(d) The searches have been 
concluded only recently and investi-
gations in these cases are in 
progress. Appropriate action under 
the direct taxes Acts will be taken 
as soon as investigations are com-
p)eted. 

(b) The modus operandi of such 
evasion has been suppression of sales 

Statement 

Income-Tax Fvasion Cases 

Name of the Name of the porsonsj Approximate value 
S. No. Group of of assets seized pJace cases (Rs. in lakhs) 

1 2 3 4 

1. Bombay Shri Chandrakant P. Vora and others 18.65 
Shri Sumer Chand Jain 13.46 
Shri Vishwapal Chopra 13.76 
Shri Kantilal Chandulal Mehta 22.87 

2. Calcutta Shri Balchand Jain and Anupam 51.14 
Udyog Group of cases. 

3. Baroda Mohanlal Mangaldas Mistry 13.63 
4. Jaipur Saraf Textile Mills Pvt. Ltd. 54.36 
5. Jodhpur Saboo Group 22.00 

Mehta Vegetable Oil Co. 10.83 
Group of cases 
Singhavi Group of cases. 25.00 
Shri Karan Singh Kanod. 24.67 

6. Srinagar Carpet dealers group of cases 119.50 
(Kashmir) of Kasbmir. 

7. Kanpur Singh Engineering Group of cases. 179.80 
8. Madhya Pradesh Bundelkhand travels & others 20.04 

Chattarpur-M . P. 
9. Madras Shri Maganlal Mehta 10.00 

MIs. Prabhudas Gurmukb Singh 112.00 
10. Amritsar MIs. Gopaldas Sarabhdayal 14.61 

Group of cases 
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World Bank Loaa for Projects 
in West Bengal 

*93. SHRI SATYASADHAN 
CHAKRABORTY: Will the Mi-
nister or FINANCE be pleased to 
lay a statement showing : 

(a) the total amount given to 
West Bengal for various projects 
from the amount received from the 
World Bank before 1977 and after; 

(b) the rate of interest payable to 
World Bank for the loan received 
by the Centre ; and 

(C) the rate of interest the Centre 
is charging from the State Govern-
ment? 

THE MINISTER OF FINANCE 
(SHRI R. VENKA TARAMAN) : 
(a) West Bengal has received an 
amount of Rs. 120 lakhs before 
]977 on Bank assisted projects. 
From 1977 to De em e ~ 1979 the 
State has received Rs. 73S.79 lakhs 
and thereafter Rs. 2671.74 Iakhs till 
31-3-81. 

(b) The IBRD charges a rate of 
interest which is linked with its 
borrowings from the World Capital 
Markets and is currently 10.6 per 
cent per annum. The credits re .. 
ceived from the IDA carry no 
interest bu t it levie<; a service charge 
or 0.75 per cent on the amount dIS" 
bursed and outstanding. 

(c) Additional Central assistance 
Oil account of externally aided pro-
jects is given to the State Govern-
ment as 30 per cent grant and 70 per 
cent loan. The interest on the loan 
portion varies in accordance with the 
uniform rate for Central Govern .. 
ment loans fixed from time to time 
and was 51 per cent prior to 1-6-81 
and is now 6, per cent. A rebate 
of 1 per cent is allowed for timely 
e~ment. 

Steps to attract Tourists 

*94. SHRI AJIT KUMAR 
SAHA : Will the Minister of Tourism 
and Civil Aviation be pleased to 
state: 

(a) what steps have been taken 
to attract more tourists to this 
c ou ntry; and 

(b) whether he is aware that IS 
much smal1er countries in the 3rd 
world-including Singapore-did 
much better than India last year ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A.P. 
SHARMA): (a) Promotion of 
tourism is a continuous process. The 
Department of Tourism undertakes 
extensive pu blicity in the major 
tourist generating markets of the 
world. Tourism promotion overseas 
is channelled through 18 Tourist 
Offices and 7 Tourist Promotion 
Managers located at vantage points 
in USA. Europe, Australia, Middle 
East and Japan. 1 he Govt. of India 
Tourist Offices overseas undertake 
publicity and promotion by way of 
ad vertising through newspapers. 
magazines, 1 V and Radio. They 
also hold Sales Seminars for the staff 
of travel agencies and airlines in the 
countries within the area of their 
jurisdictIon. The Tourist Offices 
also give information and distribute 
tourist pUblicity literature, besides 
screening of promotional film'i# 
orga'lising India Evenings and parti-
cipation in fairs and exhibitionc;. 

In addition the Department also 
has a programme to invite foreign 
travel agents, travel  writers, photo .. 
graphers, TV Jfilm producers to visit 
the country so as to promote tourist 
traffic to India. These visits enable 
them to experience at first hand the 
tourist attractions of this country 
and facilities available at the various 
centres. The media publicises these 
attractions by way of articles, in 
newspapers, magzines, holding of 
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photographic exhibitions and' pro-
duction of films which are shown on 
TV or commercial theatres abroad. 

The strategy of marketing India's 
tourism overstas underwent a signi-
ficant charge from July 1968 onwards 
with the introduction of 'Operation 
Scheme' . Under this scheme, Air 
India being the national carrier and 
interested in growth of air traffic 
from and to India, has joined hands 
with the Department of Tourism in 
undertaking a more vigorous market 
oriented promotional strategy over-
seas. This scheme has given the 
overseas Tourist Offices the required 
flexibility in order to operate effec-
tively in a highly competitive market. 
One of the measures recentJy 

adopted by the Ministry to increase 
tourist traffic is to encourage the 
operation of charters to India from 
countries with potential of tourist 
traffic. ' 

To facilitate tourist arrivals, the 
Government have already under-
taken several measures to reduce 
congestion at international airports 
with the opening of a new Air 
Terminal Building at Bombay and 
expansion of existing facilities at 
Delhi airport. "J he second module 
of the international terminal at 
Bombay is under construction. A 
new airport ternlinal for Delhi has 
abo been planned and the work on 
this project has already started. A 
new dome~ti  terminal at Madras 
airport has a ~o been taken in hand. 

To facilitate the nlovement within 
the country, the Indian Airlinec; fleet 
has been substantiaIJyaugmented and 
strengthened with the addition of air 
buses and Boeing 737s and further 
additions are under consideration of 
the Government. More and more 
airports are being made ready for 
receiving Bigger jet aircraft. Several 
new hotels are scheduled to come up 
in various parts of the country which 
will· relieve the shortage of accom-
mf'dation. There are at present 363 

functioning hotels with 22,300 rooms 
on the approved list of the Depart-
ment. Another 1 Sal hotel i projects 
have been planned in the country 
which will add 12,196 rooms to the 
existing capacity making a total of 
34,496 in the next two or three years. 
F or the Asian Games, ten new hotel 
projects in the capital have been 
approved which will add another 
3SSS rooms to the hotel capacity in 
Delhi. To further broad-base the 
infrastructural facilities in India to 
encourage both foreign and domestic 
tourist traffic to new tourist centres, 
the Department has recently identi-
fied 440 tourist centres for integrat-
ed tourism development. 

(b) Based on the available infor-
mation, it is true that several coun-
tries in the third world inc1uding 
Singapore which are smaller in size 
than India have received percentage-
wise more tourists. In terms of ab-
solute numbers, however, India has 
done better than many of these 
countries. One of the important 
reasons for the higher percentage 
growth could be that these countries 
have been able to develop their 
tourism infra structural facilities fas-
ter than India due to their being 
smaller in size and because of the 
higher priority given by them to the 
development of tourism. However, 
in terms of tourist nights, India has 
recorded a very rapid growth and 
has t~e first Pl?Jition among the de-
veloplng countries. 

Import Duty on ~)i1 

*96 SHRI N. E. HORO : 
SHRI ARJUN SETHI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the 
import duty on palm oil rapseed oil ; 
soyabean oil and· sunflower 0 it has 
been raised by Government; and 

(b) if so, to what extent and the 
reasonc; thereof? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) and (b) : Yes, Sir. The import 
duty (Basic + auxiliary) on these 
oils have been raised in two instal-
ments. On 18-7-1981. the rate of 
duty was raised from 12.5 per cent to 
42.5 per cent ad valorem in order to 
mop up part of the margin between 
the domestic market prices and CIF 
prices of these oils. Subsequently, 
the Customs Tariff (Amendment) 
Ordinance, 1981 was promulgated on 
26th July, 1981. The rate of duty on 
palm oil and sunflower oil has been 
raised to 1 SO per cent ad valorem 
and on rapeseed oil and soyabean oil 
to 45 per cent ad valorem. 

Walk Through System at Airports 

·97. SHRI BHEEKHA BHAI : 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether the "Walk Through 
System" at the airports has been 
found to be an open Licence to the 
smugglers in the garb of special 
facility for quick clearance of passen-
gers; 

(b) whether it is a fact that every 
pJ.ssel1gers who is selected for 
checking by customs officers is found 
carrying some duitable items in his 

baggage; 

(c) whether there has been 
decrease in revenUe since the intro-
duction of this system at the airports; 
and 

(d) if so, whether Government 
propose considering replacement of 
this system to check slnuggling of 
goods into the country? 

THE MINISTEROF STATE IN 
THE MINISTRY OF FINANCE 
(SHItI SA WAf SINGH SISODIA) : 
(a) No Sir. The system was intro-
duced as a much needed facility for 

the genuine tourists and passengers. 
who have no duitabJe goods to 
declare. Reports received by the 
Government indicate that the new 
procedure is working well and has 
greatly facilitated the clearance of 
the foreign tourists. 

(b) No Sir. Passengers carrying 
duitable items form a small percen-
tage of those that are selected for 
check by the Customs. 

(c) No Sir. The duty col1ections. 
have, in fact, registered an increase. 

(d) Does not arise. However, 
Government is alive to the need for 
strict vigil over the o~si e activities. 
of smugglers. 

Completion of Hotel Kanishk and 
Ashok Yatri Niwas in New Delhi 

*98. SHRI NARAYAN CHO-
BEY: WIll the Minister of 1 OURI-
SM AND CIVIL AVIATION be 
pleased to state : 

(a) whether Hotel Kanishk and 
Ashok Yatri Niwas in New Delhi 
will be completed before Asian 
Games in 1982; 

(b) if $0, the details of the work 
to be carried out for completion; 

(c) \\hether steps have been taken 
for supplying marble, Dholpur stone. 
furniture and anodised aluminium 
doors and windows for Kanishk 
Hotel; and 

(d) if so, full details thereof ? 

THE MINISTER OF TOURISM 
A ND CIVIL AVIATION(SHRI A.P .. 
SHARMA): (a) Yes, Sir. 

(b) The structural work of the 
two Hotels is nearing completion,. 
and finishing items like flooring,. 
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plastering, painting and furnishing 
items and services like lifts, air-condi-
tioning, boilers, sanitary and electrical 

I installations, water supply are being 
.carried out. 

(c) Yes, Sir. 

~d) Contracts for supplying and 
fixmg marble, Dholpur stone, anodis-
ed alumini urn doors and windows 
and bulk of furniture have been 
awarded. The works are in progress. 

Bird-Hit Incidents to Planes at 
Bombay Airport 

*99. SHRI HARINATH MISRA: 
Will the Minister of TOURISM AND 
CIVIL A VIA TION be pleased to 
state: 

(a) whether Government's attention 
has been drawn to the news-report 
appearing in the 'Indian es~  

dated 22nd June. 1981, under the 
caption "WINGED MENACE AT 
BOMBAY AIRPORT"; 

(b) if so, the reaction of Govern-
ment thereto ; 

(c) the total number of bird-hit 
incidents whIch occurred at Bombay 
airport during 1980-81 and the loss 
sustained by Government ; and 

(d) what steps G,Slvernment pro-
pose to take or have taken to keep 
the airport neighbourhood free from 
attracting vultures '1 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) (a) : Yes, Sir. 

(b) Government is already seized 
of the problem of Bird menace and 
appropriate/effective measures have 
been adopted to reduce/eliminate 
the bird nlenace. 

(c) j"he total number of bird hits 
in 1980 were 34 and in 1981 upto 

end July were 8. The requisife infor-
mation regarding loss is being 
collected and will be laid on the 
Table of the Sabha . 

(d) To reduce bird menace the 
following steps are implemented :-

(i) Regular spraying of insecti-
cides to reduce insect popu-
lation which act as food for 
birds; 

(ii) Regular sweeping of all areas 
used by aircraft to remove 
any dead insects; 

(iii) Removal of shrubbery where 
birds normally nest; 

(Iv) Removal of garbage and other 
food items that attract birds: 

(v) Usage of coloured ribbons on 
the shoulder strips of runways 
to scare birds; 

(vi) Use of fire a e ~ and 
~hootin  to disperse the bird 
concentration; and 

(vii) Bird fright cartridges are 
being imported. 

Petro-Dollar Aid 

*100. SHRI MADHAVRAO 
SCIN OIA: Will the Minister of 
FINANCE be pleased to lay a state-
ment showing : 

(a) Whether as a result of the 
recent visit of the Prime Minister to 
the Gulf countries, Government 
have been able to contract massive 
petro-dollar aid for India's varied 
economic development projects; 

(b) if so, the details thereof in-
dicating the schemes and program-
mes to be financed therewith; and 

(c) the terms of the petro-dollar 
aid contracted with each country. 
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THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 
(a) and (b): The Prime Minister 
visited Kuwait and UAB in pursu-
ance of India's political relations 
with the countries of this area. Her 
visit was not intended for soliciting 
commitments of aid to India from 
either of these two Governments. 
Both the countries have set up deve-
lopment funds which have co-finan-
ced development projects in India. 
Opportunity of the Prime Minister's 
presence in Kuwait was taken to 
sign an Agreement in respect of 
funds from the Kuwait Fund for 
Arab Economic Development for 
the Anpara 'A' Thermal Power 
Project in Uttar Pradesh. These 
funds had been pledged earlier and 
only the formal Agreement was con-
cluded during the visit. Under this 
Agreement. Kuwait Dinars 16 
miIJion will be made available for 
this pro j eet. A further amount of 
Kuwaiti Dinars 9 million in respect 
of Coal Handling Facilities at the 
Anpara Thermal Power Station has 
also been agreed to. The Agree-
ment in this respect is expected to be 
~ ned shortly. 

( c) India has received credits 
from the development fu nds set up 
by Kuwait, UAE, Saudi Arabia and 
the OPEC Special Fund. Details 
of the various loans received from 
each or these funds are placed on the 
] able of the House. 

Statement 

1. Kuwait 

Total credits con- : US $ 1R6.12 million 
tractl. J upto date for three proJects. 

t~te of interest 

Dur..tHon 

Scrv;cc charges 

: . /~ per annum 

: 25 years inel uding 
5 years as gr dee 
period. 

: 0.5 ~~ per annum. 

11. Abu Dhabi 

Total ctedits drawn so far is US • 17.5-
million for one project. 

Rate of interest 

Duration 

Service charges 

: 3-1/2% per annum 

: 25 years including S 
years as grace period. 

: 1/2% per annum. 

III Saudi Fund for Development 

Total credits drawn so far is US • 13() 
mUlion at an interest rate of 4 % per annum 
for two projects. 

Duration 

Service charges 

IV. OPEC Fund 

: 20 • years including 
graco period of S 
years. 

: Nil 

Total credits drawn so far is US $ 84 million 
for 4 project'). 

Rate of interest 

Service charges 

Duration 

v. Iran 

: Nil 

: 3/4 % per annum. 

: 20 years including 
grace period of S 
years. 

1he total amount of credit pledged by Iran 
against Kudremukh Project is USS630,OOO,OOO. 
Against thIS, we have so far drawn an 
amount of US S 275 million. Reimburse-
ment claims amounting to US 8 355 million 
are sttll pending with the Iranian authorities. 
Rate of interest is 2·1/2 ~~ per annum and 
management fees is 1/2% per annum. 

Duration of Credit is 20 years including S 
years as grace period. 

801. 55ft ~ ~~  Iflff ~ 

~ t ~ ercfti{ Cf)T ~ '  i~'~ fap 
i~A  O''I'r ~ ' ~ ~~  Cfi) srT'f-

~  iFi q"rerr"{ 'R ~ ~ i 

~ . o ~  ~  vrlfhtr ~~1 it if'eif 
C1lr ~ ~ ~  ~ ~1tt U'(Ct;T'{ ifllT 

i d' ~  ifi"{ ~~  ~ ? 



5S Written Answers AUGUST 21, 1981 Written Answers 56 

f,", ~  if a'qq;ei\' (P.;f\' ~

lItf Wtm): ~/ t a ) fCflmr, 
~ 1 ~~ 1 a'fT m ')~ ~ ' 1  em 
~ i  ~~ ~ ~tt ~' '  ~A' ita 
ftro:, 'A'f'if <fiT aT"(Ttcr aap 1 7 2 f ~1 Cf)) 

arrC(f Cf)"\6' gtr. 1 0 4 ~~ ' ~ t~ aiifiT 
~ ~t i  CfiT \;[T ~ ~ I 

Clearance of Captive Power Plant 
at Talcher 

802. SHRI GIRIDHAR GO-
MANGO: Will the Minister of 
STEEL AND MINLS be plea'\ed to 
state : 

(a) whether the project of captive 
power plant at Talcher h1S been 
prepared and cleared for execution; 

(b) if so, the details thereof; 

(c) funds placed by the National 
Aluminium Company for the pro-
ject so far; and 

(d) the plan for the execution 
and completion of the plant for 
generating the power of the Alumi-
nium Plant? 

THE MINISTER OF COM-
MERCE, AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) The captive power plant for the 
Orissa Aluminium Smelter of the 
National Aluminium Company 
Limited (NALCO) at Talcher has 
been approved by the Government. 

(b) The project envisages the set-
ting up of a C&ptive Power Plant at 
Balramprasad near Talcher capable 
of delivering firm power of 400 MW 
to the Orissa Alunliniuln Smelter. 
The estimated cost of the Captive 
Power Plant is Rs. 408.33 crores. 

(c) An expenditure of about Rs. 
25 lakhs has so far been incurred by 
NALCO on the power plant. 

(d) NALCO has appointed an 
Engineering Consultant for the power 
plant and issued global tenders for 
supply of equipment. The first unit 
of the power plant is scheduled to be 
Commissioned by the middle of 1985, 
and subsequent units wIll be 
commissioned at an interval of six 
months each, thereafter. 

Take-Over of Private Sector Sick 
Units In Different States 

803. SHRI K. P. SINGH DEO : 
Will the Minister of COMMERCE 
be pleased to state: 

(a, whether Government have a 
proposal to take over the private 
sector !!lick units of different States ; 

(b) if so, whether necessary guide-
lines have been issued to various 
State Governments to take steps in 
this regard ; 

(c) whether it is a fact that the 
Orissa Textile Mill of Chauduar in 
Cuttack District has been closed 
down ~in e last three months ; 

Cd) whether Government have a 
proposal to take over that textile 
Mill; and 

(e) if so, the steps taken so far 
for its revival? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) There is no such 
general policy decision hut decision 
is taken on case to case merit 
basis. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e) Discussions are 
going on with the Government of 
Orissa on steps for re-starting the 
operations of this undertaking. 
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Setting up a SpUD Silk Project in 
Mursbidabad District (West Bengal) 

804. SHRI R. P. DAS : WIll the 
Minister of COMMERCE be pleased 
to state how long will it take to clear 
the West Bengal Industrial Develop-
ment Corporation's proposal to set 
up a spun silk project with a capacity 
of 300 spind1es in Murshidabad 
District in West Bengal, details 
thereof? 

1 HE MINISTER OF STATE IN 
THb IvllNISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): West Bengal Industrial 
Development o o ation'~ propo-
~a  to set up a Spun Silk Unit with 
a capacity of : 

(a) 3000 spindles for spun silk 
y41rn and 

(b) 420 spinules for noil yarn 
at Murshidabad District in West 
Bengal had been recommended by 
Ministry of Commerce and a letter 
of Intent has already been gr,lnted 
in July 1981. 

National Textile Corporation 
Wing for West Bengal, Bihar, Assam 

and Orissa 

805. SHRI A. C. DAS: Will 
the Minister of Commerce be pleased 
to btate : 

(a) Whether it is a fact that the 
National Textile Corporation has a 
separate wing incorporated in 1974 
for West Bengal, Bihar, Assam and 
Orissa; 

(b) If so, when this separate 
wing has been incorporated: 

(c) The number of cotton or 
spinni ng mills in all the above States 
functioning under this NTC (West 
Bengal, Orissa, Bihar, Assam wing) ; 

(d) Whether some new spinning 
or cotton mills are proposed to be 
set up in Orissa in 1981-82 ; and 

(e) If so, the detai ~ about the 
places where buch lnills will be 
located. 

THE MINISTER OF STATE IN 
THE MINISTRY OF COl\1MERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) to (c) The National 
Textile Corporation (West Bengal, 
Assam, Bihar and Orissa) Ltd.. a 
suhsidialY Corporation of the Natio-
nal Textile Corporation Ltd., \\tas 
incorporated on 14th October, 1974. 
At pre'ient It is running 18 nationali-
sed textIle mills located in these states 
wIth the following break up :-

Composite mills 

Spinning mil1s 

Weaving mills 

T0tal 

7 

9 

2 

18 

Cd) N. T. C. docs not propose to 
set up any new spinning or cotton 
mills in Orissa. 

(e) Does not arise. 

lAS/IPS Officers on Deputation in 
Public Sector Undertaking 

806 SHRI XAVIER ARAKAL : 
Will the Minister of FInance be 
pleased to state: 

(a) how nlany lAS/IPS officers 
are Oll deputation in Public Sector 
Undertaking; 

(b) how many of them are retired 
from service and offered e ten~ion 
and/or appointed after retirement; 
and 
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(c) what is the tenure of their 
office and is there any difference .i.O( 
IASIIPS and others in their tenure 
and other service conditions ? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCE: 
(SHRI SAWAI SINGH SISODIA) 

(a) and (b) According to infor-
mation available there are 36 officers 
of the Indian Administrative Service 
and 3 officers of the Indian Police 
Service on deputation to central 
government industrial and commer-
cial enterprises. None of them is 
retired from service or appointed 
after retirement. 

(c) The policy of Governnlent is 
to allow a tenure of two years in the 
case of tho~e carrying a scale of pay 
of Rs. 2500-3000 and above and 3 
years for those holding posts below 
this level. During this period they 
are expected to exercic;e an option 
either to get absorbed permanently 
in the public enterprises or to revert 
to their parent cadre. The sa.me 
tenure is applicable for all deputa-
tationists (except officers of the 
Indu'itrial Management PoC'l) irres-
pective of the ~e i e to which they 
belong. The other service condI-
tions are decided by the borrowing 
and lending authorItJes in accorda-
nce \\ ith the extant rules. 

Tea Exports 

807. SHRI K. MALLANNA: 
WIll the Minister of COMMERCE 
be plea5ed to state: 

(a) Whether it JS a ~ t that IndIa 
ha.., lost to Sri Lanka atld a~t-'\ i d. 

in t\!U Inarkct.) ; and 

(b) if so, the steps Government 
o o~  to take or have taken to 
Impt ove Indian tea export'i in the 
\\ 0 rl d Lvi ar ket'i ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) No, Sir. 

(b) So as to retain our position 
as the largest exporters of tea in the-
world, the following steps have been 
taken by Government:-

(i) Abolition of export duty on 
tea with effect from 14-2-79 ; 

(ii) Re-introduction of the facility 
of refund of additional excise 
duty on packet tea exports 
from January J 1979 ; 

(iii) Placement of the import of 
tea bagging machinery under 
OGL; 

(iv) Reduction in import duty on 
tea baggIng machinery from 
75% to 30%; 

(vl Enhancement of the rate of 
cash compensatory support 
for packet tea and t~a bags 
exports from 10 ~~ to 12 % 
from April, 1979; 

(vi) Enhancement of the ali-indus-
try rate of draw-back on im-
port duty and eXCIse duty on 
tea bag exports fIom Rs. 64/-
per kg. to Rs. 85/-per kg. on 
tare weight of bag') with 
effect fronl 1-"-81; 

(vii) lntroduction of RbP for regi .. 
~te ed expOI ts of instant tea 
and tea in consumer packs; 

(viii) Enhancement of Rep rate for 
tea bag exporte, s along with 
enlargement of list ot materi-
ah permitted for import. 

In audition, the Tea Board's offices 
abroad undertake various promotio-
l1a1 measures, namely generic promo-
tion, uninational promotion, partici-
pation in hade faIrs, exlllbitions. etc. 
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Adoption of Villages by NatioDa-
lised BaDks 

808. SHRI S. B. SIDNAL : Will 
the Minister of FINANCE be pleased 
to state : 

(a) the number of i a ~s in the 
country which have been adopted 
by various nationalised banks; 

(b) whether any policy has been 
formulated to be followed by nation-
alised banks in this regard ; and 

(c) whether Government propose 
to make it obligatory on oU nation-
alised banks to adopt a certain num-
ber of villages with a view to inten-
sify developmental acti vities and 
generate employment .. in these vil-
lages ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a): As at the end of December, 
1980 the total llumber of villages 
adopted by the public sector banks 
-is reported to be 106385. 

(b): The Reserve Bank of India 
have issued certain guidelines to the 
public sector banks to ensure that 
the scheme promotes integrated de-
velopment of the village eCOBOmy 
by meeting credit needs of agricul-
turalists and small borrowers on a 
schematic basis. 

(c): The Scheme is implemented 
by the concerned banks keeping in 
view various relevant factors. There 
is no proposal at present to make 
the scheme obligatory on the banks. 

India's Offer to Iraq for supply 
of Iron Ore 

809. SHRI S. M. K.RISHNA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether Iraq has turned down 
India's offer to supply iron ore from 
the Donimalai'mines in Karnataka ; 

(b) if so, what were the broad 
out-lines of the proposals made to 
Iraq by India; and 

(c) the reasons why /the Iraq 
Government has turned' down the 
IndiAn offer ? 

THE MINISTER OF COM. 
f MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) to ~ )  There has been no offer 
to supply iron ore from Donimalai 
mines to Iraq. The question of its 
being turned down does not, there-
fore, arise. 

Scheme of Central Bank of India 
for catching Fish aloDg 

Goa Coast Line 

810. SHRIMATI SANYOGITA 
RANE: Will the Minister of 
FINANCE be pleased to state : 
(a) whether any evaluation has 
been done in regard to the scheme 
initiated by the C,.entral Bank of 
India for fish catching along the 
Goa coast line; 

(b) whether it is also a fact that 
the Goa fishermen have to sell the 
oatch at a much lower price because 
of lack of storage facility ; and 
(c) if so, the steps taken to re-

medy the situation ? 
I 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHR.I MAGANBHAI BAROT): 
(a) The Central Bank of India 
had conducte:l an evaluation study 
in January 1980 to assess the impact 
of advances made by it to fishermen 
on the ~ onomi  conditions of the 
beneficiaries. 

(b) The study revealed that the 
main reason for the fishermen obtain-
ing low price for their catch was due 
to absence of a direct contact bet-
ween them and the processIng plants/ 
purchasing companies. No diffi-
culty had been fett by the fishermen 
in the sale of fish due to lack of 
storage facilities. 



63 WrUt,n d1fSflleTS ~ i  21, 1981 Writt_ Answer, 64 

(c) The bank has reported that 
the conditions regarding sale of fish 
etc. as revealed during the study in 
1980 do not prevail any longer con-
sequent to certain measures taken 
in this regard by the Government 
of Goa. 

FinuclDg of Sick Industrial Units 

811. SHRI B. V. DESAI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether he has urged the 
commercia] banks and the financial 
institutions to make concerted 
and timely efforts in financing 
the sick industrial units and making 
them viable; 

(b) if so, whether any programme 
of action has been suggested by the 
Ministry to all the nationalised banks 
in this regard; and 

(c) if so, the details of the same 
and how many nationalised banks 
bave helped and assisted the sick 
units in the country during 1981 1 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : (a) 
to (c): It has been the policy of 
Government that banks and financial 
institutions must take all pOSSIble 
steps to prevent sickness and rehabi-
litate sick units to the extent possible. 
Accordingly banks and financial ins-
titutions make efforts to identify 
sickness in an industrial unit at the 
incipient stage itself and study the 
a ~es of sickness and the unit's 
potential viabHity. In accordance 
with this policy, banks draw up reha-
bilitation programmes in respect of 
the potentially viable units on a case 
by case basis. The assistance packages 
are tailormade to suit the particular 
requirements of a case and they may 
contain both short-term and long-
term measures covering aspects such 
as financial concessions including 
wai ver of penal interest, reduction in 
the rate of interest and margin, res-
cheduling the recovery of overdue 

liabilities/p-regularities, grant of need 
based working capital and term loan 
facilities and othel measures like-
change in management, merger with 
a healthy unit, etc. . 
Some of the organisational arrange-

ments evolved in the matter of 
rehabilitation of sick industrial units. 
a ~ given below :-

1. A sick industrial undertaking 
cell has been set up in the Reserve 
Bank of India to function as a clear-
ing house for information relating to 
sick units and also to act as a coordi-
nating agency between the Govern-
ment, Banks, Financial Institutions 
and other agencies for tackling the 
variou s related issues. This Cell has 
been closely monitoring the banks' 
performance in identifying sick units 
and also taking remedial action. 
With a view to check industrial sick-
ness, the cell has issued suitable 
instructions/guidelines to the banks 
in the matter. 

2. State Level inter-institutional 
Committees have been set up at all 
the regional offices of the Department 
of Banking Operations and Develop-
ment of Reserve Bank of India for 
the purpose of ensuring better coor-
dination betwe en the banks, the 
State Governments, Central and 
State Level Financial Institutions and 
other agencies. 

3. A Standing Coordination Com-
mittee has been constituted by the 
Reserve Bank of India to consider 
the issues relating to coordination 
between commercial banks and term 
lending institutions on an 'on-going' 
basis. 

4. A Special Cell has been set up 
within the Rehabilitation Finance 
Division of Industrial Development 
Bank of India for attending to refe-
rences from banks in respect of their 
sick and problems cases. 

s. As regards the Small Scale 
Industries Sector, Reserve Bank of 
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India has issued suita!'le ideU~es 
to the banks with a VieW to ensare 
that the potentially viable sick units 
in the small scale industries sector 
receive due attention and timely 
support from banks. 

The above policy is applicable to 
all the nationalised banks. As in 
pr"vious years. during the year 1981 
also, all the na:io.lahsed banks have 
been following t:1C ab.)ve policy. 

Ptomotion of E1ucational Tours 
to Historical Places 

812. SHRI CHINTAMANI 
JENA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state : 

(a) whether it is a fact that the 
Ashok Group of hotels owned by the 
India Tourism Development Corpo-
ration hal) announced some conces-
sio ,lal packages T6 promote educa-
tional tOl.lrs tJ historical places by 
students ; and 

(b) if so, the details thereof? 

'IHE ~  ()F TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARVlA) : (a) and (b) : ITOe 
has offered a special rate of Rs. 75/-
a day for b..>arding and lodging in 
Three star categoTJes of hotels to the 
students undergoi ng educational 
tours. The extremely low package 
rates have been given keeping in view 
the need and importance of promo-
ting educational tours to the histori· 
cal places besides fulfilling the social 
obligation of offering cheaper rates 
to the student community. This offer 
is open till 30 September, 1981. 
Under this offer. 4 students will be 
required to share a room. They will 
be served fixed buffet lunch and din-
ners and fixed breakfast. 1 his offer is 
initially for Uda.ipur, Agra, Jaipur. 
Khajuraho and Aurangabad which 
are tourist attractions and also have 
historical importance. . 

Goods IDtportel from Wai GemalIy 
.IIdJ.,.. 

813. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
COMMERCE be pleased to state the 
nomenclature and value of JOOds 
imported from West Germany and 
Japan through variQus Government 
agencies during 198')-81 ., 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): Separate statistics of im-
ports, o~nt -wise and om~odit
wise, by Government AgenCies are 
Dot maintained. 

Restriction on Import of Steel 
Items 

814. SHRI MANMOHAN TUDU: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether it is a fact that the 
Steel Authority of India Limited has 
requested his Ministry to impose 
restriction on the import of SOn;le 
varieties of steel items barring struc-
tural steel and pJates ; 

(b) whether such request has been 
made by the SAIL due to the aCCU-
mulation of large quantities of steel 
items on the stockyards; 

(c) if so, the reaction of Govern-
ment thereto; and 

(d) the stops Government propose 
to, take to curb imports of steel ? 

THE MINISTER OF COMMERCE 
ANO STEEL AND MINES (SIlR.l 
PRANAB MUKHERJEE): (a) and 
(b): Suggestions for changes in 
import policy have been received 
from various organisations, including 
Steel Authority of India Limited. 

(c) and (d): Changes, as and when 
considered necessary, will be 
announced. 
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Expiry of terms Of ChaIrmeD add 
MaaqiDg Directors of Nationalised 

Banks 

815. SHRI BALASAHEB VlKHE 
PATIL: Will the Minister of 
FINANCE be pleased to state : 

Ca> what are the Dames of 
Chairmen and Managing Directors 
of the Nationalised banks whose 
terms of service expired during the 
period from April to June, 1981 ; 

(b) how many of them have 
been granted extension of service 
and the reason therefor ; 

(c) the names of Board of 
Directors in each nationalised bank 
whose terms of service expired in 
November, 1980 to June 1981; 

(d) the number and names of 
new Board of Directors who have 
been appointed in their place; 

(e) in case no new Board of 
Directors have been appointed, what 
are the reasons therefor: 

(f) the number of vacancies in 
the Board of Directors in each 
nationalised bank as on 30th June 
1981; and 

(g) what steps Government have 
taken to fill up these vacancies ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAR01): 
(a) to (8): A statement is laid on 
the Table of the House. 

Statement 

<a> and (b): The initial term of 
three years of the following Chairmen 
and Managing Directors of nationa .. 

liscd banks expired during April. 
June, 1981 : 

1. Shri B.K.. Chatterji, 
Chainnan and Managing 
Director, United Commercial 
Bank. 

2. Shri R. Raghupathy, 
Chairman and Mananing 
Director, SyndiCate Bank. 

Considering all relevant factors, 
and in consultation with Reserve 
Bank of India, the term of office of 
Sarvashri B K. Chatterji and 
R. Raghupathy was further extended 
resrectl'vely upto 15 .. 7-1983 and 
23·4 .. 1984. 

(c) to (e): The names of directors 
on the Boards of the 14 natIOnalIsed 
banks whose prescribed term of 
office expired during the period 
November 1980 to June 1981 are 
given in statement-I. In accordance 
with clause 9(3) of the Nationahsed 
Banks (Management and i~ e a

neous Provisions) Scheme, 1970, a 
Director Whose term of office has 
expired shan, notwith'tandlOg such 
expiry, continue to hold office as 
Director until a successor has been 
appointed. Necessary action in this 
regard is in hand. 

(f) A statement ~howin  the 
number of vacancies in the Board& 
of Directors of nationaJised banks, 
including the 6 banks natIOnalised 
in April 1980, is attached as state-
ment-II. 

(g) Appropriate action in this 
regard is in hand. 
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1. Central Bank of India 

2. Bank of India 

3. Punjab National Bank 

4. Bank of Baroda 

5. United Commercial Bank 

StateDleat-1 

1. Shri V.S. Choubey 
2. Shri Himat Singh Parteti 
3. Shri Krishan Dev Dewan 
4. Shri T .C. Jethmalaai 
S. Shri Virendra Agarwala 
6. Prof. S.K. Chakraborty 
7. Shri V.B. Haribhakti 
8. Shri R.P. Nevatia 
9. Shri MaheshJ. Shah 

1. Shri J.R. Shah 
2. Shri Abu} Hasan 
3. Shri Y.H. Malegam 
4. Prof. P.H. Prasad s. Shri N.K. Somani 
6. Shri N.M. Wadiwa 
7. Shri Nanu Bhai Amin 

1. Dr. A.S. Kahlon 
2. Brig. Ghasi Ram (Retd.) 
3. Shri G. Rasull Khan 
4. Shri Brijmohan Lall 
S. Shri Rich Pal Mehra 
6. Mrs. Ramo1a Nandi 
7. Shri Rameshwar Thakur 
8. Dr. Ram Das 

1. Shri Jitendra Kumar Narabhai 
Patel 

2. Shri R.M. Desai 
3. Shri B.B. Reinboth 
4. Shri V. K. Lakshmanan 
5. Shri Kripal Singh Shekhawat 
6. Shri Anand N. Amin 
7. Shri C.C. Choksbi 
8. Shri Chuni Lal Indalia 
9. Dr. V.S. Vyas 

10. Shri Ibrahim Ashraf 

1. Shri S. Lakshmanan 
2. Shri D.R. Kapur 
3. Shri D.H. Shah 
4. Shri Jagjit Singh Hara 
S. Shri Prakash Ram 
6. Dr. PC. Goswami 
7. Shri Padam Singh Jbin. 
8. Shri S.C. Loiwal 
9. Shri Mohan Nayak 

10. Dr. N. Das 
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6. CanaraBank 1. Shri J.V. Rao 
2. Shri S.D. Gaonkar 
3. Shri I. Atchutuama Raju 
4. Shri C.S. Viswam 
S. Lt. Gen. K.P. Candeth (Retd.) 

~  
Shri J.P. Javali 
Shri N.C. Krishnan 

8. Shri S. Nazar ~ hamed 
9. Shri M.V. Siru 

7. United Bank of India 1. Shri Madhusudan Banerjee 
2. Shrimati Lhingja neng Gangte 
3. Shri P. M. Narielvala 
4. Shri A rbinda Ray 
5. Shri N.C. Sen Gupta, ICS (Retd.) 
6. Prof. J.C. Brahma 
7. Shri M. Y . A. Rahim 

I. Dena Bank 1. Shri Jitendra A. Amin 
2. Shri S.G. Shah 
3. Shri N. K. Hathila 
4. Kumari Prabha S. Shah 
S. Shri E.A.K. Faizullabhoy 
6. Shri Narayandas J Mehtani 
7. Shri V.N. Raiji 
8. Dr. U. K. Srivastava 

9. Syndicate Bank J. Shri S. Seetharam Rao 
2. Shrl Bharat SlOgh 
3. Shri B. Rat.,a Sabhapathy 
4. Shri X. A. Fernandez 
S. Shri Aroor Ramesh Rao 
6. Shri S. Santhappa 
7. Shri N. H. Shah 
8. Lt. Gen. M. L. Thapan (Retd.) 
9. Dr. K. S. Suryanarayana 

10. Union Bank of India 1. Shri S. Bardhan 
2. Shri K. R. Chabria 
3. Shri Jashbhai U. Patel 
4. Shri Parmpa) Singh Mann 
5. Shri Ram Baboo Arya 
6, Shri M. N. Amersey 
7. Shri Habeeb Marikar 
8. Dr. G. Gopal Reddy 
9. Shri B. M. Shanthamurthy 
10. Shri Prakash Sharma 

11. Allahabad Sank 1. Shri Bhupesh Sarkar 
2. Shri Jai Govind Rai 
3. Shri D. N. Patodia' 
4. Col. Prabhu Lal Negi (Retd.) 
S. Shri Rahim Gutti 
6. 8hri Samir Ghosh 
7. Dr. Kedar Ram Gupta 
8. Shri Jaswant Sinah 
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12. Indian Bank 

13. Bank of Maharashtra 

14. Indian Overseas Bank 

1. Shri S . Subramanian 
2. Shri J. Dayanand 
3. h i~. P. Nachimuthu 
4. Shri L. Bakthavathsal 
S. Shri R. J. Chelliah 
6. Dr. Neelkanth A. Kalyani 
7. Shri N. Srinivasan 
8. Shri S, B. Zaveri 

1. Shri S. D. Rahalkar 
2. Shri Kuluram Dodhade 
3. Shri Bherulal Patidar 
4. Shri Mohamed Kalimulla Shariff 
S. Shri Yogendra C. Amin 
6. Dr. A. B. Joshi 
7. Shri C. S. Ramachandran 
8. Shri Kamal Tandon 

1. Sht i V. S. T. Kumaraswamy 
2. Dr. Joao Filipe Ferreira 
3. Shri M. M. Jacob 
4. Shri Ayla Acharl 
5. Shri J. L. Mehra 
6. Shri N. Devi Prasad 
7. Shri N. Ramaswamy 
8. Shri Sher V. Utamsingh 

Statement-II 

Name of the Bank 

1. Central BaJlk of India 
2. Bank of India 
3. Punjab National Bank 
4. Bank of Baroda 
5. United Commercial Bank 
6. Canara Bank 
7. United Bank of India 
8. DenaBank 
9. ndi ~te Bank 
10. Union Bank of India 
11. Allahabad Bank 
12. Indian Bank 
13. Bank of Maharashtra 
14. Indian e ~s Bank 
15. Andhra Bank 
16. Corporation Bank 
17. New Bank of India 
18. Oriental Bank of Commer<:c 
19. Punjab and Sind Bank 
28. Vijaya Bank 

No. of vacancies as on 
30-6-1981 

11* 
9* 
11 
11 
11 
11 
II 
10* 
11* 
11 
12 
11 
11* 
10· 
11· 
12 
12 
12 
12 
12 

*lixecuti vo Directors ha'vo since been appointed in these banb 
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Purchase of Indian Tea 'Y So'iet Union 

816. SHRI SONTOSH MOHAN 
DEV : Will the Minister of CO M-
MERCE be pleased to state: 

(a) whether it is a fact that the 
purchase of Indian tea by the Soviet 
Union is exported to a number of 
European countries by the country 
thereby depriving .India of the hard 
currency; 

(b) whether it is also a fact 
that much of the tea exports to the 
Soviet Union is done through private 
parties: and 

(c) if so, the steps taken to re-
medy the situation ? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM. 
KHAN) (a) ~ Althoug'l USSR doe~ 
re-export some of the tea~ imported 
by it, Government is not aware of 
any re-export of Indian tea by the 
USSR to free market Col u ntries. 

(b) and !c) : Alongwith private 
Indi8:Jl tea exporters, the ea Trading 
Corp. of India Ltd., a Government 
of India undertaking, IS exporting tea 
to the USSR. Indian firms are 
appointed as agents/suppliers by the 
USSR. The present arrangement are 
as per the agreed Government policy 
in regard to trade with the USSR. 
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Implementation of Recommendation 
made by Era Sezhiyan Committee 

818. SHRI BAPUSAHEB 
PARULEKAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Life Insurance 
Corporation has initiated any action 
to implement recommendations made 
by Era Sezhiyan Committee with 
regard to ensuring of basic uniformity 
in wage structure with all other 
public sector undertakings ; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAOANBHAI BAROl): 
(a) and (b). One of the recom-
mendations of the Era Sezhiyan 
Committee was that Government 
may lay down broad guidelines to be 
followed by aU public sector under .. 
takings to easu re basic uniformity in 
wage ~t t e. Government have 
taken note of this recommendation 
and it is Governnlent's endeavour to 
ensure that the wage structure in the 
LIC is broadly in line with that ob-
taining in similar institutions. 
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Proposals Initiated by States for 
bringing Gulf Investments 

82.0. SHRI R. L. BHATIA: WIll 
the Minister of FlNANCE be pleas .. 
ed to state: 

(a) whether hjs attention has 
been drawn to the news item cap .. 
tioned 'Centre's attitude to Gulf 
money irks States" appearing in the 
TImes of Inula dated the 8th July, 
1981; 

(b) jf so, which of the States have 
initiated proposals to bring Gulf 
investments in their States: and 

(c) his reaction thereto? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : 
(a) Yes, Sir. 

(b) and (c): Wbile the States of 
Oujarat alld lVIaharashtra sent dele-
gations to the Gulf to explore 
possibilities of securing investment 
from oU expo;-ting developing ~~n
tries in terms or the new (aedlty 
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opened for them for investment in 
Iftdia, no State has come forward 
with any concrete proposal to pro-
mote any project based on i ~ com-
mitments given by ~~  .partles for 
equity or other participation. 
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Employment of Aircraft Tedlaldan 

822. SHRI VIIAYA KUMAR 
Y ADA V: Will tbe Minister of 
TOURISM AND CiVIL AVIATION 
be pleased to state: 

(a) whether it is a fact that ap-
prenticeship scheme of aircraft 
technicians in the Indian Airlines 
was approved in 1975; 

(b) if so, the details thereof; 

(c) wheth.er, the first batch of 
aircraft tecnniCians Was selected for 
two years' theoretical and practical 
training in October, 1976 second 
batch in April, 1977 and the third in 
October. 1977; 

(d) it so, their total number and 
the total amount spent on them; 

(e) whether it is also a fact that 
all candidates completed two years' 
training of aircraft technique in aitfe-
rent trades of engineering vide 
Regional Directorate of Apprentir.e-
ship Trainning (North Region), 
Udyog Nagar, Kanpur letter No. 
1 .T. C. DRj4/6/30 dated 30th July, 
1979 and the Chief Engineering 
Manager, Indian Airlines, New 
Delhi letter No. DED 1~ /4  dated 
25th August, 1979; 

(f) whether Government are 
aware that aircraft technicians are 
not utilised in other organisations 
except in airlines; and 

(g) if so, the steps taken by 
Indian Airlines to give employment 
to these persons 1 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : ',a) Yes, Sir. 

(b) The apprentices under the 
Apprentices Act, 1961 in the Air-
craft Desigri Trades are recruited in 
the ratio 1: 10 i. o. 1 Appttmticc 
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againc;t 10 skille4 workers. The 
training is for a period of two years 
for ex-Ifl candidates in the relevant 
trade. 

(c) Yes, Sir. 

(d) A total of 43 Apprentices 
were selected during the period and 
the total amount spent on them in 
the form of S.ipond was Rs. 
1,80,600/-. 

(e) Yes, Sir. Each Apprentk..e has 
completed elementary Basic Training 
in one of the designated trades viz. 
Electrician or general Mechanic 
Radi,r/Radar or Instrument. 

(0 and (g) It is mandatory to 
recruit Apprentices under the Ap-
prentices Act, 1961, but it is not 
obligatory on the part of the employ-
er to ptovide jobs after the ApPt"en-
tices complete th ir training. 
However, the Apprentices after a 
sUCCI!SSflll completion of their train-
ing a!ld af:er passing the final 1 rade 
Test conl tcted by the Director 
General, Employment & Training 
arc digible to comp.::'e for the post 
of 'Trainee Tec:lnjcian' in Indian 
Airlbe.;. If othe wise found suitable, 
the App:e.1tices are given preference 
over outsi.1ers. 

a ~ ities to Domestic and Foreign 
Tourists at Tourist Centres 

82l. SHRIMATI MADHURI 
SINGH: Will the Minister of 
TOURISM AND CIVJL AVIATION 
be pleased to state : 

(a) whether Government propose 
to draw up a plan to develop tourist 
centres in different pans of the 
country to provide facJlilies to both 
foreign and domestic visitors ; and 

(b) if so, the details thereof ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) and (b): 
It is proposed to develop tourism on 

" 

travel circuit concept durini the 
Sixth Five Year Plan. Accordingly 
61 travel circuits covering 440 
cen tres have been identified in con-
sultntion with the State Govern-
mentslUnion Territories in a series 
of m'!etings heJq during ~ a h- ~no 

1981 in New Delhi. State Govern-
ments have been requested to draw 
up blue-prints of tourism develop-
meilt for provision of infrastructural 
facilities at the centres along the 
identified travel circuits and send these 
to the Department so that a shelf of 
schemes can be prepared for imple-
mentation in a phased manner by 
pooling the available resources in 
the Central, State and private 
sector. 
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Nominations Facilities to Pensioners 

825. SHRI R. K. MHALGI: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that 
Government have taken a decision 
to extend "nomination facilities" to 
their pensioners who have their 
a o nt~ in Banks ; 

(b) if so. when and since when 
that decision is to come in force ; 
and 

(c) if no such decision hal heen 
taken so far the reasons for delay? 

THE DEPU1Y MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) to (c): Government have under 
consideration a proposal to amend 
the Banking Regulation Act, 1949 to 
provide inter-alia, the nomination 
facilities in respect of the banks 
accounts holders. The amendment 
will be included in the Banking 
Laws Amendment Bill to be intro-
duced in Parliament in due course. 
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RepreseatatioD for waiviDg of 25 per 
ceDt excise duty OD diesel 

830. SHRI D.S.A. SIVAPRAKA-
SAM: Will the Minister of FI-
NANCE be pleased to state: 
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(a) whether any representation 
has been received from any State 
Government either to waive the 2S 
per cent excise duty on diesel or 
due subsidy be given to transport 
corporations or companies; and 

(b) if so, the nature of represen-
tation and Government's response 
to it ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) High speed diesel oil is sub-
ject to specific rate of excise duty 
and not to ad \'alorem rate. No 
representation for wai ver of the 
excise duty on high speed diesel oil 
appears to have been received from 
any State G(lVernment. 

(b) Dose not arise. 

Increase in import duty on Edible Oils 

831. SHRI MADHAVRAO 
SCINDIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that 
import duty on edible oils recently 
been increased; 

(b) if so, what are the details 
thereof; 

(c) the reasons therefor; and 

(d) how far it is likely to escalate 
the prices of edible oils including 
Vanaspati in the country ? 

THB MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH S[SODIA): 
(a) to (c): Yes Sir. On 
18 .. '-1981. the rate of duty on Palm 
oil, Rapeseed oil, Soya bean oil, 
Sunflower oil and Palmolein was 
raised from 12.5 per cent ad valorem 
to 42.S per cent ad 'Oalorem. The 
same day, the duty on coconut oil 
was also raised from 60 per cent 

ad valorem to 80 per cent ad fJalo-
rem (basic+aux.iliary). On 26-7-1981 
tbe Customs Ta-ijf (Amendment) 
Ordinance, 1981 was promulgated. 
Simultaneously, the eife('tive rates of 
duty on all vegetable oils (excepting 
Rapeseed oil and Soyabean oil) 
covered by Heading No. 15.07 of 
the First Schedule to the Customs 
Tariff Act, 1975 was raised to 150 
per cent ad valurem (basic+auxi-
Iiary). ~1 he effective rate of duty 
on rapeseed oil and soyabean oil 
was also fixed at 45 per cent ad 
valorem (basic + auxiliary). These 
changes have been made having 
regard to the international and local 
mar ket prices of vegetable oils. 

(d) As the concessional rate of 
duty of 5 per cent ad l'aiorem ap-
plicable to imports made by the 
State Trading Corporation of Illeiia 
continues to operate. the price'" of 
vegetable oils supplied through the 
public distribution syste1n and 
vanaspati are not Jikely to be 
affected by the changes in duties 
mentioned above 

Inquiry into AI's "Makalu" 

832. SHRI DAULAT RAM 
SARAN: 
SHRI CHHOl EY SINGH 
YADAV: 
PROF. AlIT KUMAR 
MEH1A: 
SH. RAJNATH SONKAR 
SHASTRI: 
SHRI B. D. SINGH: 
SHRI BAPUSAHEB 
PARULEKAR: 
SH. MANI RAM BAGRI : 
SHRI AT AL BIHARI 
VAJPAYEE: 

Will the Minister of TOURISM 
AND CIVIL A VIA TJON be pleased 
to state: 

(a) whether inquiry ordered by 
Government into the Air India 
"Makalu" sabotage has been com-
pleted ; 
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(b) if so, whether any report has 
been submitted to Government; if 
so, dc;ta.i1s thereof and action propos-
ed to be taken by Government there-
on ; and 

(c) if answer to Part (a) above be 
in the negative, what is the present 
position? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) (a) to (e) : 
Investigation has been completed and 
a charge-sheet has been filed 011 
17-6-1981 in the court of the 
Additional Metropolitan Magistrate, 
Bombayagainst Shri S. P. Inamdar, 
an employee of Air India wllo was 
working a~ Senior Aircraft Technician 
Component Overhaul Division. The 
matter is su bjudice. 

Purchase of Jute 

834. SHRI AMAR ROYPRA-
DHAN: 
SHRI R. P. DAS : 

Will the Minister of COMMERCE 
be pleased to state : 

(a) how much jute has been 
purchased by the Jute Corporation 
of India since March, 1981 todate 
month-wise ; 

(b) at what Cost and whether al1 
jute has been purchased bv the leI 
from the jute growers; and 

(C) if so the details in this regard? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) According to infor-
mation so far available monthwise 
purchases of raw jute. made by Jute 
Corporation of India from March, 

1981 upto 8th August, 1981 are as 
under: -

Qty. 000 bales of 18) Kgs. 

Month 

March 
April 

May 

June 
July 
August 
(upto 8-8-81) 

Qty. purchased 

2.7 
2.8 

0.5 

5.7 

(b) and (c): The purchases dur-
ing above period were made from 
grower'; at statutory minimum prices, 
except for a small quantity of 
128 a\e~ which was procured in 
March, 1981 from non growers in 
Orissa. Statutory minimum prices at 
which above purchases were nlade 
are given below :-

(Year 
July-
June) 

Purchase 
State/Di&trict Variety price 

(Rs. Qtls.) 
W5/TDS/ 
Mesta 
Bottom 

198D-81 Orissa/Koraput Koraput 144.S0 

A.P./Vlziana- Mesla 149. SO 
garam Bimll 

198J-82 Assam White 175.00 

Bihar/Purnea White 185.00 

Katihar Tossa 195.S0 

West Bengal! ) 
182.00 Coochbc·har ) White 

Jalt'aiguri ) 
Darjeeling ) 

24-Parganas Tossa 201.50 

Sick Textile Units in Gujarat 

835. SBRI R. P. GAEKWAD : 
Will the Mini,ter of COMMERCE 
be pleased to state : 

(a) whether it is a fact that pau 
CIt y of funds has affected most textile 
mills in Gujarat and the Slate 
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Government had suggeted taking over 
by the Centre some of the sick textile 
units; 

(b) whetherthe State 00vernment 
had also suggested for expansion of 
National Textile Corporation; and 

(c) what steps the Centre propose 
to take to help and save the indus-
try? 

lHE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) While no general 
request for takeover of mills in 
Gujarat, suffering for want of funds, 
has been received, the State Govern-
ment is keen to investigate the possi-
bility of restarting Kanti Mills 
Surendranagar, WhlCh was closed on 
June 9, 1981, after incurnng losses 
for sometime past. 

(b) No such suggestion has been 
received from the State Government. 

(c) The steps to be taken by the 
Government to help the industry 
win depend on the situation obtaining 
from time to time. 

Performance of Public Sector 
Enterprises 

836. SHRI BHIKU RAM JAIN: 
SHRI NAWAL K[SHORE 
SHARMA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government are 
aware that the performaflce of some 
public sector enterprises is not com-
mensurate with the vast resources 
invested in them and prove a cons-
traint to the rapid growth of the 
economy; 

(b) whether it is proposed to 
have a periodic review of the work-
ing of public sector enterprises to 
improve their performance; ~nd 

(c) If so, details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRt SAWAI SINGH SISODIA): 
(a) to (c): Government are aware 
that thero is scope for impro.vjng 
the physical and financial perfor-
mance of some of the undertakings. 
Towards this end, Government have 
taken several measures. These In-
elude: 

(a) Government at the highest 
level monitors the performance of 
infra-structural faciJities, llke, trans-
portation, availability of basic indus-
trial inputs, etc. 

(b) An Expert Committee under 
the hai man~h  (\f Member (In-
dustry), P1anning Commission, is 
engaged in the examination of cer-
tain public enterprises whose physi-
cal and financial performance has 
not been upto the mark; 

(c) Government at the highest 
1evel reviews the performance of 
maj 01 enterpri&es at regular inter ... 
vals; 

(d) Regular monitoring through 
the means of Performance Review 
~ eet)n s are conducted by the ad-
rninist,rative Ministries ,  1 he repre-
s~ntat es of the Plannlflg Commis-
sion and the Bureau of Pu blic Enter-
prises assist the administrative Minis-
~ ies in performance review meet ... 
Ings. 

qTcft wmq " ~ n;g r..-tUllil .. 
it nmn ~ Ita' ~  

8 3 7. 'li' F5" .... tmI': CRT ~ 

'~  ~ eraA' ;tl'!iCf( i~it fctr : 

(1Wi') ~ i'. Ii i'«fm ~  ~ 

~~ it s i(~ ~ i  it; ifT1fj wt, 

(Qf) '3't '~ ~  'fT1fctr( Q11n' 

t ifll: ~~ ~ -... fiR .n 
i \ ~ i if'( ~ & ? 
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Pension to Old Pensioners 

838. SHRI A. K. ROY: Will the 
Minister of FINANCE be eas~d 

to state: 

~a) whether the attention of the 
Ministry has been drawn to the 
Editorial comments under the Cap-
tion "Pensioned Off" in the 'States-
man' dated 9th May, 1981; and 

(b) if so, the action taken by the 
Ministry; 

(i) to repeal the Pensions Act, 
1871; and 

(ii) to ensure legal safe-guard s 
against current discriminatory 
practices in the ma!ter of 
upgrading pension to extend 
social justice to old pensio-
ners ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH' SISODIA) : 
(a) Yes, Sir. 

(b) 1 here is no proposal to repeal 
the Pensions Act, 1871. However, 
Government Intend to introduce an 
Amendment Bill to the e~ \ions Act, 
1871 with a view to (I) extending the 
provisions of the Act to th . territories 
which immediately before the 1,t 
November, 1956 fonned part of Part 
B States a.ld (ii) enable a pensioner 
to nominate a person who may 
receive a m~nt of the arrears of 
pension remaining undrawn at the 
time of the death of the pensioner. 

An employee·s retirement benefits 
are determined with reference to the 
rules in force on the date of retire-
ment. As a matter of general pollcy 
any 11 beralisation/revislon in retire-
ment benefits is made effective pros-
pectively, on admmistrative as well 
as financial considerati ... ,ns. However, 
the Government is granting dearness 
relief to old pensioners also in accor-
dance with the recommendations of 

the 1 hird Pay COlWnission. So far, 
13 instalments of relief, amounting 
to a nlinimum of Rs. 6l.J/- and a 
maximum of R t;. 300/.. per months 
have been allowed. In addition, the 
Central Government pensioners who 
retir.:d prior to 1 .. 1-1973 have been 
allowed ad-hoc relief ranging from 
Rs.15/- to Rs. 35/ .. per month. 
Furtner, as announced by the 
inan ~ Minister in bis Bueget 

~ ee h on 28-2 1981, dearness relief 
to pensionel·s is now being paid at 
the rate of 2  5 per cent of pension 
for each 8-point rise in the average 
consumer price index instead of at 
the rate of, per c. nt for each 16-
point ~e as h:thertofore. The pro .. 
cedure for paymeny'>f dearness relief 
to pensione, s has ..... also been stream-
lined. 

Production of Controlled Cloth 

839. SHRI MUKUNDA 
M I\NDAL: WIll the 1\{lnister of 

~  be pleased to state what 
steps have bet!l1 taken to step up the 
~ tion of controlled cloth? 

~1 fiE rvrINIST.t:.R or ~-  ATE IN 
THE MINI'\ I ltY or COMMERCE 
(SHRI KHURSHEBD ALAM 
KHAN) : In terms of the new TextIle 
POlICY, the prod.lction of control1ed 
cloth 1 the mill and the handloom 
sectors Will be 6S0 million square 
metres per annum. 

~~ q ;rq;w m1 ~  Ifil aftmr"", 
~~ iIIf ITU r_Q1 q1ff ..:" 

8 4 o. ~ •• qt : eflfT fint 1t~' ' .... 

If ~ i1'~  i{.l' !l'lT i!i'i~ far; : 

(art") qtf 1979 .. 80 tfvn 1980 81 

" ~ ( i  '{fl';;rA (ifUf s t~) it "IlI;a' 
m- ~i ' cit ~ 1  11rfiRr if .. Iru 
famA'f ' ~ f(lfT ~  ; 
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(fir) ~ ~ $l'r"", t ~ ' 

~ 1 i  ~ tit n~  ~ '  it t ~w 
~  qlti\'firlf' ~ m f.mr ~  

(~ o ~ o tni. mo 'Trio) ~ s ~ 

~(  ~ Cfai' t I ~mi ' amftfulfi' 

-':(,!f '~ f..tsr 1 ~ ~ ilPi 1 -~  ita 
Uu;r ~wi GflI'Pa ' '~ ~ Ii'lf 
ij,CZldf ~ ,,(lit\" I ~ 1980·81 it 
5.50 wr_ ~ 'liT 'I[t:!J ~ f\ill'T 

'Rr 'IT m q ~(!  vfirerror 1fi'1.: ~ 

'fl1'r 'fT I 30 T', 1 98 1 ;1ft' ~  itl 
qWT,( ~ t ' mftfirati' ~ m f«u 
"""' it 62.S0 "'M ~  11ft' "(rm ~ 

;it"T Arri ~ 45.50 ~ m Ifij" 

WfiRruu flliltl1NT 'i' ~~ 43.65 'I'm 

"" Iff\' ,'lilt "rta "" I ~t t' ~!~ 
~  _ita, it ~ )1t e-«11faT !f11:a' 11ft 

t I ~ ... tl it s ~ ST1ITaff ~~ 
~~ it; qm ~'n ~ ' ;t . .; 110 
vrftftr -nt ~ ~ ita n .. nif ~ 

'ISm q 1""-SI1R if(t 11ft" \lfr 9" Iftttl. 

('1') .r 1979-80 ~~ 1980-81 
-~~ ~ Im...rt .,. 
~w  Itqr ~ t I 

HeWl-ltem IIDder tIae capUoD "Cave-
ID at Bokaro-20 Pe.-ecl Dead" 

842. SHRI K. PRADHANI : 
SHRI CHITTA BASU : 
PROF. RUP CHAND PAL : 

Will the Minister of STEIlL AND 
MINES be pleased to state: 

(a) whether Government's atten-
tion has been invited to the 'Business 
Standard' of 18th June, 1981 aCCOTd-
ing to which a number of persons 
died and several others were injured 
when a big chunk of earth caved in 
at the cold rollIng mill of Dokaro on 
17th June, 1981 ; 

(b) If so, the details thereof: 

(C) whether any inquiry was Con-
ducted to ascertain the causes of the 
accident; and 

(d) if so, details of the findings 
of the inquiry ? 

THE MINISTER OF COM-
MERCE AND STbEL ANO 
MINES (SHRI PRANAB MU .. 
KHERIEE) (a) and (b): Yes, Sir. 
While engaged in excavation work at 
the cold rolling mill of Bokaro Steel 
Plant, 11 workers of a contractor of 
Hindustan Steelworks Construction 
Limited (HSCL) died due to earth 
slide on 17-6-1981. 

(c) and (d): An Enquiry Com-
mittee was set up immediately at the 
local level; but consIdering the 
seriousness of the accident, the 
Management of HSCL bas consutu. 
ted a high level enquiry clmmittea 
with the former Chief Inspector of 
Factories, Bihar as Chairman u:ld 
the Chief Engineer (Bokaro Steel 
Plant), Chief Engineer (MECON) 
and General Manager (HSCL) posted 
at Calcutta as Members. The find-
inp of this CoDUDittoo arc awaited. 



Stoek poIftI01l of Co'kl\lg ebBl ID 
eaehSteel Plaat 

843. SHRI KRISHNA CHAN-
DRA HALDER: Will the Minister 
of STEEL AND MINES be pleased 
to state the latest stock position of 
coking coal in each steel plant ? 

THE MINISTER OF COM-
MBRCE AND STEEL AND 
MINES (SHRI PRANAB MU-
KHERJEE) : The stock of cl)king 
coal as on 19-8-1981 in each of the 
six integrated l>teel plants wa~ as 
under :-

Stock (in'OOO tonnes) 

Steel Plant : 
Bhilai 161.2 

Durgapur 40.5 

Rourkela 98.1 

Bok 1ro 52.6 

TISeO 43.3 

lISCO :!5.5 

Intensification of Anti-Smuggliag 

Action Plan 

844. SHRI A.T. PATIL: Will 
the Minio:;ter of FINANCb be plea· 
~ed to ~tate :-

(a) the value of good s seized 
under anti-silluggling a t on~ during 
the last three years and the current 
year, year-wise and area-wise; and 

(b) the o amm ~ which the 
Government o o~  to undertake 
to intensify anti-l>muggling ul,1:ion 
plan, with special referenee to 
Bombay arcat including the action 
plan to demolbh the smugglers trans-
port Inanagement and e~ a e 

routes? 

THE MINlSTER OF SlATE IN 
1 HE MIN1S 1 RY OF FINANCE 
(SHRI A\ A~ SINGH SISODIA): 
(a) 1 be value of smunted goods 

sei'ted by the CUCJtomt aUtboritfej all 
over India d i~ 1978

b
1979, 1980 

1981 (upto June) IS given elow:-

Yeal 

1978 

1979 

1980 

1981 
(Upto June) 

Approximate Value 
of goodsteized 

lRs. in crores) 
30.94 

40.42 

52.84 

17.87 

(b) In pursuance of the 20-Point 
Programme, Government formulated 
an Action Plan to combat smuggling. 
'I he measures adopted include 
strengthening of the preventive and 
intelligence network particularly in 
the vulnerable areas (including the 
West Coast region) and with reference 
to items sensiti ~ to smuggling. 

1 he results achieved on imple-
nlenting the Action Plan al'e periodi-
cally reviewed and evaluated by 
Government to take necessary re-
medial measures. 

Export of Marine Fish 

845. SHRI HARIHAlt SOREN 
\ViU the Minister of COMMERCE 
be pleased to ~tate : 

(a) the total amount of fore\grn 
exchange earned by India throuSh 
the export of marine fish during 
1979-80 and 1980-81 ; 

(b) the total amount of foreian 
exchange expected to \\e e~ea 
during the current finan'Ctal year 
through the export of marine fish ; 
and 

(c) the steps taken or proposed to 
be taken to carn more foreign 
exchange throuah the export of 
marine fish in 1981-82 '1 



t. ~m ~~ (If ~ ~  IN 
THE MllilS bF COMMERCE 
,SHRI K SHEBD ALAM 
HA~  : (a) lite foreisn exchange 
eJr4.otI: through export of marine fish 
(including fr98-legs) was Rs 248.82 
crotes in 1979 .. 80 and Rs. 234.84 
crores in 1980-81. 

(b) The total amount of foreign 
exchange expccte9 to be earned 
duriJ\S ~he current financial year 
1981·82 IS about Rs. 300 crores. 

(c) The following are the impor-
tant steps under consideration to 
earn more foreign exchange through 
export of marine products in 
t981-82 :-

(I) Duty free diesel oil supply to 
all mechanised i~hin  ; 

(ii) Chartering of deep sea fishing 
vessels; 

(iii) Special incentives for in eas~ 

ing Pomfret andin ~ ; 

(iv) Cash incentives for potential 
j terns for exports ; 

(v) Incentives on dried fish ex-
ports; 

(vi) Developmental assistance for 
promoting new products; 

(vii) Improvements in shipping 
opportunities; 

(viii) Exemption of duty on imports 
of important inputs required 
by seafood industr y  ; 

(ix) Exemption of marine products 
industry (rom the levy of 
purchase tax and power 
cut; 

"(XI TighteAing of quality control 
measures ; and 

(xl) Steppiog up export promotio-
·MI .. s .... 

/ 

Alltat",. hy. S ...... , !JIJP\9f. 
of R. B.I. 

846. PROF. RUPCHAND PAL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the 
acti vities of Reserve Bank of 
India were hampered due tD 
agitation on the part of a section of 
its employees ; 

(b) if so, what could be the rea-
sons behind this ; and 

(c) whether some States were 
affected as a result of disturbance in 
normal functioning of R.B.I. ? 
THE DEPUTY MINISTER IN 

THE MINISl RY OF FINANCE 
(SHRI MAGANBHAI BAROl) : 
(a) Yes, Sir. 

(b) The Class IV employees of 
the Reserve Bank of India resorted 
to agitation in the form of go slow, 
refusal to work overtime, non-
co-operation with the management 
etc., on All India ba C\is, from 1st 
June. 1981 to 13the July, 1981. 
During this period, they also resor-
ted to illegal strikec; on 15th, 25th 
and 26th June. 1 he agitation 
started initially at Calcutta over 
reservation of certain number of 
posts in different class I V categories 
for the children/close relations of 
existing class IV employees. Apart 
from this, the All India Federation 
of Class IV employees also wanted 
\\ ithdrawal of cau rt injunction ob-
tained by tbe bank in some centres 
against holding of demon.strations 
etc. within the bank's premlSe& aJ!d 
rec;umption of discussions on eertaln 
outstanding issues pertaining to 
Class IV employees. 

(c) During the agitation, it was 
not possible for the bank to conduct 
normal business at all centres and 
consequently the recl. ipt of Govern-
ment account, ~ i  business, 
daily balancing of books. etc: were 
affected to varying e t~nt In dd e e~t 
ent '~. The dlslocatlon wac; maJl.I.a 

mum In the Calcutta Office. 
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Stoppage of cleariq of work I. 
Chandni Chowk Brancb of State 

Bank of ladie 

847. SHRIMATI KISHORI 
SINHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that on 
refusal by the representative of 
United Commercial Bank to give 
Bund i Ladoo and Tea to the staff at 
the clearing house at State Bank of 
India, Chandni Chowk Branch, the 
clerks struck work and the clearing 
work in Delhi stopped ; 

(b) whether over Rs. 100 crore 
cheques remained uncleared; and 

(c) if so, what are the details 
thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT); 
(a) to (c): The clearing house a11 
Chandni Chowk, Delhi remained 
suspended from 20th July, 1981 to 
26th July, 1981 reportedly because 
the representatives of the member 
banks refused to accept cheques 
presented by the representative of 
United Commercial Bank on account 
of his refusal to meet the demand of 
Rs. 150/-frOln the e esentati ~s of 
other member banks. Despite the 
persuation by the President of the 
clearing house, the matter could not 
be settled till 26th july 1981. Infor-
mation a ~ t the amount of cheques 
tha~ remamed uncleared during the 
e ~od of ~ s onsion is not readily 
avaIlable. However, all the backlog 
was ea~'ed on 27th July. 1981 when 
the clearIng house resumed operations 
with a ~ the m~~e s. 1 he clearing 
house IS functionIng normally since 
28th July, 198L 

Laek of AeeollUDOdatioa for 'ofeiaD 
Tourists in Certal. States 

848. SHRI G. Y. KRISHNAN: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pJeased 
to state: 

(a) whether it is a. fact that there 
is a lack of accommodation for the 
stay of foreign tourists in certain 
States ; and 

(b) if so, whether Government 
propose to construct neW hotels 
through loans from abroad ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) No detailed 
assessment of the shortage of hotel 
accommodation for the stay of 
foreign tourists in different States has 
been ea; ried out. Such shortage, 
however, is generally felt at some 
centres of tourist importance during 
the peak tourist season. 

(b) No, Sir. 

'"'"' ~' . i,t' " ~ i~ 
- '~~ 

8 4 9. "" wtt .n~ '1m, : m 
tim If''JfT ~ i '~ it ..n-,qr ~  r. t 
(if) rrlTf'if ~ t ' ~ it ~ n4 

iJlT ~ 'lCfi'Tq • ~ 1t  ~ ~  iti ;:rrq; 
~  ~ ; 

("') srf(fCfff ~ ''1  ~~'  ~  t 
at'l1: ' ~ a''A' 1fttl ita" mt9f ~aw 1' Gtm;r" 

(ifl'm m ~(\' t; 111'-': {if ~  '(1 itr" 
f.rtrt(f t srm1fti flRrif1 ~~ ~i 

( lfT'rtf'tv ~i  if ) 'IrQ ..n-'ff ; 

(If) ifill q", t tift ifN... • 
llT\I ~ ~  it 1ff1fif;r IIiT ~  ~~ 
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...., t; m (f, Eft.. '" ~ 1Ii 
wfCl;t 11ft' IIJIJlT ~ ft'IIft' ~ IfIfT ...-,; .m: 

.(,,) IR1' q"lft W"f t r-.. ~ 
'I't ~ m ~ if :aNiRa 1fr. 
'" f«q IJ'I{ ~ 11ft' art", ~ CR: at( 
q't1ff 'f1n ~ q ~ ~ !Am: ~ tft ? 

fiIw "'""" if mtr """: '" WIITf 
~ ftt4ftfli .. ': ( .. ) '1)"( (.,): t ~ 

ft1Rr e~ i ii fI ""." '~ .""R it 
'it<IIReEf '~ i ~ ~~.~ ~ tft1r" 

att Wllf ~ ~ ~ W it; 1iro" 4I1f-
1111: ~ . t~ fctzrr q1fT t :-

'JPf 
""'" .., ;mr 

1971·19 197'·80 1910-'1 

w. (finft1lT1l ) (f1MinrT1J ) ( ~~ 1 ) 
- --_ ... ----.-
t. "TiA ~ 1907.745 5246.265 SOOI.00 

~.~. 

2. fII'n:..ntA' 1ft' 0 ""0 894.28 J 100.00 1101.60 

3. ~)i  ift. eft 0 31.06 393.35 5559.00 

GIlt Erlli ~ '""' ita srftr f .. ~ 1  aNlctil' .". if'i·crTl' ,,11m IJT ~ t 
,.rT ~ ~ ~i\'  ~'  t Wh: ~i  ~!  q1: "«Ir ~ ~'  I 

~A • m~ ~ -rlir ~ ",1' "Ff ~ t{1'''fT ~ ~ 1 t~'( ~1  

,,,,f,rfY 11ft ~.. . \tFRft 'I ~ ttlf '~'1'11  ~ ~ ')  I5T fiflJm ~ fiIrIrr 

~ ' -
-.... -- .. __ u..-: 

Ifj1f '1l1!f'T lIST "''' 1978-79 1979·80 1 9S0·'. 

V. (wrw ~'  it) 

It ·m~ 5.64 1.39 

J. ~  
1.68 

(q') ~ 52,000 ~ it; ~. . ~ 21 flf)(01TIfT" ff;r· .qfurTf1ia-
"Afir f\i11{it; m if ..rn1ll1' mm; lIit Iff .rt fill t ~ t ~ ~' in  ~  Ifal't-

wA ~ ..ra ,) qt t, am~ , ~ ~ a-vn \JR fq(fT " ~ " ~ 1fIIiT'I '" 
~ 'It tft I JfT1fW ifft ~~mw .,0 t I 

(_> ""', ~ I 
Parehase 01 Vaceu.atorl by CIWI'C 

ISO. SHRI PALAS BARMAN: 
W1l1 the Minister of FINANCE be 
pleased to state : 

(a) what action has been taken 
apJ.nst CIWTC for making irregular 
~ involvin. foreign exchanp 

I '.if ~ at .. frem U.S.A., 

(b) whether it is a fact that they 
gave grossly wrong declaration to the 
customs with regard to its cost ; 

(0) whether any additional custom 
duty has been levied on CIWTC ; 

(d) whether any levy has been 
im~os d as penalty for wrona 
declaratjoD , 
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,_> .. hOtHr it bas been found that 
there was a conspiracy between M MP 
~~ (P) Ltd. and CIWTC in this 
connection ; and 

(f) wb4Lt other action has been 
taken in the matter? 

THE MINIS1 F.R OF STAlE IN 
tHE MINISTR Y OF FINANCE 
(SHRI SA WAI SINGH SISODJA): 
(aU Tbc CDI arc investigating the 
forei,D exchange angle of the case. 
Further action in the matter will be 
tateen on the receipt of the investi-
gation report. 

(b) Yes Sir. 1 he value declared 
by them was RI. 18,144/- whe ea~ 

the actt,lal value was determined a" 
Rs.34,64,137/--

(c) Demand for Rs. ~ 2 (i .  

being the duty determIned to have 
bee!) short levied. was issued. The 
party preferred an appeal again\t 
tltis demand which hal) si nee been 
rejected by the Appellate Collector. 
The party has not yet paid the extra 
duty demanded. ActIOn is being 
taken to recover the o t~tandin  

.duty amount. 

(d) Notices to CIW"J C as well 
as to the then Chairman .. Cum .. 
Manaaing Director of CIWTC, have 
been issued asking them to show 
~~se why penal action a a n~t thenl 
should not be taken under Section 
112 of the Customs Act. The case 
is under adjlldication. 

(e) There is no evidence on record 
with the stom~ authorities to 
i~a~ that there was a on~ i a.  
between MMP Lines (P) Ltd. and 
ClwtC in this connection. 

(0 Please see (c) and (d) above. 
Further action wIll he taken by the 
Pnforcement Directorate a~ appro-
priato.oD receipt of the CDI o t~ 

Req .. "t mu. by Go..,. •• 8J 
West BeDgal Re.garding Wai'''. 
or Interest OR 0 ,erlrafta . 

851. SHRIMATI ObET A 
MUKHERJEE: Will the Minister 
of n~A B be pleased to state: 

(a) whether the West ~ 1  
State Government had requested 
the Centre to waive interest on over-
drafts taken by the State Govern-
nlent'i; and 

(b) If so, the details and UQion 
Government's reaction thereto '] 

'I HE ~1  OF STATE IN 
rl HE MINISl RY OF FINANCE 
(SHRI SAWAI SINGH SISODIA: 
(a) Yes, Sir, on the ground that 
due to dislocation in the workmg 
of the Calcutta Office of the Reserve 
Bank of India, credit to State 
Govenunenfs account was being 
de]ayed, re5lulting in overdrafts. 

(b) The Reselve Bank of India 
has" ritten to all the State Govern-
ments that it would make the 
necessary adjustments after arriving 
at the correct daily cash balance of 
each State if it is found that the 
bank had charged unnecessary 
intere!o.t on ways and means advances 
and overdrafts from the State 
Governments. 

Income .. Tax Rai's 

852. SHRI MOHO. ASRAR 
AHMAD: Will the Minister of 
FINANCE be pleased to &tatc : 

(a) whe-ther the Income-tax autho-
itie~ conducted raIds in differont 
States during the period 1-4-11 to 
31-7-81 (District-whc and State-
wise) and the number of raids in 
each State; 

(b) how much money (cash; 
jewellery, f. D. ~. unaccounted 
money) was seIzed by the raidin. 
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part, in each case (the names of 
parties against whom these raids 
were directed) ; 

(c) how much time was taken in 
a particular july '81 I. T. raid in 
Kanpur against one industrialist 
with full particulars thereof as also 
the action taken so far ; 

(d) the h)tal :l.lnount of nhlney 
(cash, jcwellery, F.O. Rs. unaccount-
ed amount of money) has so far 
been collected c.)nc;equent to these 
raids during the aforesaid period ; 

(e) how much blad .. moncy has 
been unearthed in 1981 ; and 

(f) whether any meeting of Chief 
Ministers of States is proposed in 
nea.r future in order to unearth black 
money and if so, the details thereof '1 

THE MINISTER OF STATE IN 
THE M[NISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a), (b), (d) and (e) During the 
period 1-4-1981 to 31-7-1981 the 
Income-tax depa.rtment has conduct-
~ 679 searches an over India. 
Durinl t~ courSe of these searche'l 
prima facie unaccounted assets of 
the approximate value of Rs. 10.56 
Crores have been seized H a vi ng 
regard to the large num1"l,"r ot' sear ... 
ches, it lnay not be practicable to 
furnish the information in the 
manner in whieh it has been sought. 
However, if the Hon9

ble Member 
desire' inform'ttion about a parti-
cular State 01' Di:,trict the same 
may be furnished. 

(c) Thc lncome-tax department 
commenced the ~ea h at Kanpur 
and other places .on 16th July, 1981 
and the operationc; were continue,", 
for ab:)ut a Inonth. During the 
course of the search prima facie 
unaccounted assets of the approxi-
mate value of Rs. 1.80 o e~ were 
seiZed. 

(f) there is no such proposal at 
present. 

Sale of Bearet Bondi Ii lid Mattei 

853. SHRI CHHOTEY SINGH 
YADAV: 
SHRI RAJESH ttuMAl 
SINGH: 
PROF. AJIT KUMAil 
MEHTA: , 
SH.RI R. L. BHATIA: 
,SHRI DAULAT RAM 
SARAN: 
SHRI RAM VILAS 
PASWAN: 

Will the Minister of FINANCE be 
pleased to ~tate : 

(a) whether Government ~ 
aware of the continuous large scale 
of Bearer Bonds in black market; 
and 
( b) jf So, reaction of Government 

wi th regard thereto '1 

THE IvUNISTER OF Sf ATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a' No instance of sale of Bearer 
Bonds in black market has come to 
the notice of the Government so far. 

(b) Does not arise. 

Steps to Meet Demands of JacoDle-
Tax Officers 

854. SHRI SATYENDRA 
NARAYAN SiNHA : Will the 
Minister of FINANCE be pleased 
to state : 

(a) whether Income-tax officers 
in .De~hi a,nd othel places have boen 
agltatl ng tor better service c01lditiofts 
and promotion rules for the past 
several month~  

(b) jf ~  whether Government 
have considered their representations; 
and 

(C) If ~o  what steps have been 
taken or have been decided upon to 
meet their demands 1 

THE ~  OF STATE IN 
THE MINrSTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) and (b) Yes, Sir. 
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(c) The various demands of the 
promoteo officors in the Income-tax 
Department have been carefullyexa-
mined from time to time but it has 
not been found possible to accept 
them. The question, however, of 
improving the career prospects of 
the olieers in the Income-tax Depart-
ment is kept under constant review 
and appropriate action taken as and 
when considered necessary. 

."''R " am ~ .. q 
85'. ~ ft'1ft11a ~  iflfT r,", 

Ilnft' lit ~A ifft ~ ;riit fit' : 

(iI') IflfT ~ ~  t fifl 11 ~ 

fantA ~ 'Rf vsiw 1fr.: it 1~ 'fiT 
~ q)1fl '~ u,rtr mit; 

(w) lIfir (t, m ~ ~i  if 

~ ~ 'ftt ~ .-r uft'u IIIIT ti 

' ~ 
(tr) "'if (t1J ittfl qfthtif ~ Aq 

1f'f1' ~~(t ;ft ~ ? 

fam .mrlf " ~ ""'" (.t 
PTf fit( fW"'R41) (If) ;(1, ~ I 

('" ) a ~ '  i ~  qqr ~ 5fIl'Q 

~~ ~w ~ ' ~ ita" 01IVt 
" 

~  it ~ mt ~ I 

('f) ~... ~  if ~ RT 
~ ~ VNf"q+(f .. ~  4'UfJlii4ifi 

~ i  m,"(\, 11ft ;rr ~ t I 

firC'{Ot .tR " atm ~ "" 
~ ~.~~ ~ 

trlR1' n ~ 1li11ft';r 

1- .,.. ~)o me 1,00,000 1,00,000 

~t ~ 

2. 1 ~ . ~ ~ ( 13,000 13,000 

3. a ~o ,"0 ~ t 50,000 1,66,638 2,1',638 

U1ft 
4. ~~~'  2,10,000 3,62,405 6,42.405 

1m ~ 

s. qR,« ~  4,67,711 7,46,653 12,14,434 
(~  

~) 

6. ~  ~ w "'At 43,97,77' .3,97,17. 

7. ~~ t 33,55,933 20,0',160 53,65,1" 

(f'mit ~11 i  

WI1fA '"""" t) 
~ 1,19,50,043 

(1IT1I'tt'" 1 !.~ WIW ""' .. ~ lal"''' *) 
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RatioDaiisatioB or Fiseal Levies 08 
maD made Fibres aad Yarn 

856. SHRl JAGDISH TYTLER: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government are COll-
templating rationalisation of the 
fiscal levies on man-made fibres and 
yarn; 

(b) if so, tho salient features of 
the proposal; and 

(c) when these are likely to be 
implemented. 

THE MINISTbR OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAW AI SINGH SISODIA): 
(a) As contemplateo in the state~ 

ment on Textile Policy, it is proposed 
to review the fiscal levies on various 
man~made fibres and yarns. 

(b) Specific proposals in this 
regard have not yet been finalised. 

(~) It is not possible to state at 
this stage when the "proposals are 
likely to be finalised and imple-
mented. 

Alleged Corrupt Practices in Rural 
BaDks in East Cbamparan 

857. SHRI KAMLA MISHRA 
MADHUKAR : Win the Minister 
of FINANCE be pJeased to state: 

(a) whether Governtnent are 
aware of the corrupt practices pre-
vailing in the Rural Banks in East 
Champaran; 

(b) is it a fact that poor peop'le 
of the countryside have to pay brIbe 
and certain percentagtis for having a 
loan from Rural Banks in East 
Champaran; and 

(c) if so, what steps Government 
propose to eradicate this bribery? 

THE nEPUi Y MINIST.fiR IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) to (c) : Certain complaints had 
been received of alleged corruption 
and nepotism in the working of the 
Champaran Kshetriya GramiD Bank, 
Motihari operating in East and West 
Champaran districts. As a result of 
preliminary enquiry into these, the 
then Chairman of this bank; has been 
!;hifted and repla.ced by a new Chair-
man. The concerned sponsoring 
bank is also proposing to institute a 
formal departmental enquiry against 
the former chairman. 

Estimated Loss by Air India 

858. SHRI SUSHIL BHATT A .. 
CHARYA: Will the Minister 
ofTOURISJ\1 AND CIVIL AVIA-
TION be pleased to state : 

(a) whether his attention has 
been drawn ahout the fact that tlte 
Air India has c.!itimated that its 10,"," 
during 1980-81 wiJl go upto Rs. 2J .25 
crore against Rs. ] 5.09 crores of the 
last year ; and 

(b) if so, hi:, reaction thereto? 

'J HI::. MIN1STLR OF j U ~  

AND CIVIL AVIATION (SHRI 
A. P. SHARfv1A): (a) Yes, Sir. 

(b) According to the original 
budget estimate the loss for the year 
1980-81 was estimated to be Rs. 
39.40 croTes. The net Joss of Rs. 
21.30 crores now shown by Air 
India shows an improvement over 
the situation brought about by tbe 
various steps taken by the Corpora-
tion to increase the revenue and to 
bring down the expenditure to the 
maximum extent pos·.ible, without 
sacrificing the operational safety and 
efficiency. A positive trend has been 
noticed in the earnings of the Cor-
poration from December, 1980 
onwards. 
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~D  by al. IDa Shippers 
C...-u .... t Air C .... o Flights 
. from Calcutta 

859. SHRI NIREN GHOSE : 
Will the Minister of TOURISM 
AND CIVIL AVIATION be 
pleased to state: 

(a> has All India Shippers Council 
complained about air cargo flights 
from Calcutta; 

(b) jf so, what are they; and 

(c) what steps have been taken to 
remove those complaints? 

1 HE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) Yes, Sir. 

(b) 'j hey are regarding air cargo 
backlog position at ('alcutta airport. 

(e) With effecL 11,lm bl July, 
1981 the allocation for cargo capacity 
from Calcutta has been increased 
from 21.7 tons per week to 35 tons 
per \\eek on Air India flights, in 
order to clear the backlog. 

I)evc)opment of New Tourist 
Centres/Spots in North Eastern States 

86J. SHRI CHTNGWANG 
KONYAK: Will the Minister of 
TOURISM AND C1VlL AVI-
A TI ON be pleaaeu to ~ta e : 

(a) \\thether the Ministry prupose 
to draw up a plan to develop tourist 
centres in severa.l new spots in the 
o th- a~te n States to provide faei· 
litie: to both foreign and domestic 
isito ~ ; and 

(b) if so, the deta.ils thereof? 

THL MlNISTbR OF "OURISM 
AND ClVIL AVIATION (SHRI 
A.P. SHARM 1\.): (a) and (b). 12 
travd cirCUIts including 63 tourist 
centres have heen identified for 
development in the North Eastern 
Stateli on an integrate(l a~is by utili-
~ D  available resources in the Central, 

State and private sectors on the 
basis of availability of resources and 
inter se priorities. 1 he travel cir-
cuits are :-

Assam: 

(i) Gauhati·Jungalbalahu-Kazi .. 
ranga·Sibsagar. 

(Ii) Gauhati-Barapeta-Baroma· 
Manas. 

Mallipul' : 

ti) Ilnphal-Moirang-Loktak Lake-
Keibul-Lamjao Park and 
back. 

(ii) Imphal-Ukhrul-Imphal. 

Naga/,md: 

(i) Dimapt.r-Kohima-Wokha-
!v1okokdlung-l uen"ang-Mo-
kokehung-Zunheho to-
Kohima. 

(ii) Dimapu r-Kohima-Phek 

Arunachal P, adl's/z : 

(i) TelJlur-Bhalukpung--Bomdila-
Tawang. 

Meghalaya : 

(i) J"lrhal--J'.:ongpoh-Harapani-
Shillong-Mawngap-Weilloi-
jakram-WClloi-Mawsynrap-
Shi llOllg -Cherrapunjj .. Umtyan-
g,lr-Davbi-lowdi-Nartiang-
J owai-Passi-Garampani-Sh 11-
long/Hofiung. 

(ii) Bajcnadoba-Rongram-Tura-
Rongram-Bongrangir-Siru-
Baghara-Balpakram and back 
to Tura. 

Tripllra: 

(i) Ag"rtala-Sipahijala-Rudra-
~a a .U · i -~ ata a i-Ama

pur-Dumhur-Gandacherra-
Kumarghat/Fatikroy-Unakoty 
Kaitashahar . 
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(ii)· Kailashahar-Unkoty-Fatikroy-
Jumpai-Kailashahar. 

Mizoram: 

(i) Aizawl and excuf.;;ionr;; in the 
area arou nd . 

The schemes proposed in the 
Central Sector are a'i follows:-. 

At Gau hati, the IT DC proposes 
to construct a H O-bed hotel, and 
has already set up a transport unit. 
The Department of Touris1l1 would 
built n youth/tourist hostel. 

At Shillong, the ITDC propOf\es to 
take ove!" th~ Pincw(Jod Hotel for 
management and the Department 
of Tourism will b\.lild a youth/ 
tourist hoste1. .... 

At Barapani, the I J DC proposes 
to construct a hotel and create water 
sports facilities. 

At Nangpoh and Jorhat, the I J DC 
propose to create wayside facilities. 

The Department of Tourism pro-
poses to construct a youthjtourir;;t 
hostel, one each at Imphal and 
Kohima. 

The Departmenl of Tourism pro-
poses to construct it Forest Lodge 
at Manas Game Sanctuary. 

Central Govermuent Tourist 
Offices have been sanctioned at 
Gauhati, Shillong, Imphal and 
Itanagar. Officers have also been 
notified at the first three placec;. 

At Defrauded by Indian Travel 
Agencies Abroad 

86). SHRI RAJESH KUMAR 
SINGH: 
PROF. AJIT KUMAR 
MEHTA: 

Will the MINISTER OF TOU-
RISM AND elY) L  A VIA TIO N be 
pleased to ~tate : 

(3) ""bether it is a fact that some 
Indiah travel agencies abroad have 
defrauded Air India of several lakhs 
ofrupcesj 

(b) if so, details thereof statial 
their modus operandi; and 

(c) measures taken by Govern-
ment to protect Air India from such 
unscrupulous travel agents ? 

THB MINISTER OF lOURISM 
AND CIVIL AVIATION (SARI 
A. P. SHARMA): (a) to (c). The 
informatiol" is being coUected and 
will be placed on the table of the 
Sabha. 

New Airport for Bombay 

862. DR. SUBRAMANIAM 
SWAMY: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state: 

(a) whether the Government are 
considering having a new Airport 
for Bombay; 

(h) ifso, which are the different 
~ite ) that are under consideration; 
and 

(c) the details thereof? 

I HE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA): (a) to (C). Pro-
jections of air traffic to and via 
Bombay indicate the JikeJy satura-
tion of the airport in the course of 
the current decade. However, 
Government do not presently have 
under consideration a n~w airport 
for Bombay. 

scum. between Unions in United 
Bank of Iudia, Calcutta 

863. SHRt RAM SINGR 
YADAV: WiJJ the Minister of 
FINANCE be pleased to state: 

(a) whether Government are 
aware of the scuffle, as narrated' ift 
the "Statesman" dated July 30. 1981, 
alleged to have occurred in the 
Boarrl Room and the Cbairman's 
Room of the oatiooaliaed VlliW 
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Bank of India at Calcutta between 
the supporters of rival Unions on 
29th July, 1981 '1 

(b) how many e ~ns sustained 
injuries in the above saId clash; 

(C) whether . ~o e nme! t a:re 
aware that such 1ncldents bring dls-
credit to the banking business; and 

(d) what steps his ni~t  haye 
ta.ken to avoid such Illcldents. In 
husiness hours in the bank premIses 
to retain the credit and safety of the 
bankillg institutions? 

IHE DbPUTY MINIS1ER IN 
THh 1\1lNISTRY OF FINANCE 
(SHRI ~ A A BHA  BAROT) : 
(a) Yes Sir. Government has seen 
the report appearing ill the Delhi 
edition of ate~man on July 30, 
1981. 

(b) A large number of emplo-
yees v.ere injured in th~ clash bet-
ween rival unions of whIch 14 were; 
injured seriously. 

(c) Yes, Sir. 

(dl The Government has ad-
vised the management of the bank 
to take stern disciplinary action 
again!-t the erring employees. The 
bank has discharged l)ne officer from 
~ ( i e and has su:)pended/chargeshe-
ctod a number of oth~  employees. 
The bank had also sought police 
assistance to eurb unruly elements 
among employees. The bank has 
also ordered an enquiry into the out-
break of violence in the head office 
building on 29· 7-19t<1 and has assig-
ned the enquiry to a retired senior 
po lice ofticial. 

Recommendations of COIDmittee 
on Reduction of IDcome. Tax Rates 

864. SHRI M.V. CHANDRA-
SHEKARA f\1URTHY : Will the 
Mioister of FINAl\!CE be pleased to 
state : 

(a) whether Union Governme.n, 
have appointed a Committee to study 
il1comc tax cut or its reduction; 

(b) if so, whether o e~ent 
have also asked the CommIttee to 
study as to what incentive may be 
provided for savings; 

(c) if ~o  whether the . o~mittee 
has given Its recommendations, 

(d) what steps or decision has 
been taken by Government to .re-
du ce jncome tax rate and also glVe 
greater incentive for savings; and 

(e) when a final decision is likely 
to be taken in the matter? 

THE MINISTER OF STATE IN 
THE :tvlINISl RY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) No, Sir. 

(b) to (e): Does not a is~  

Overdrafts by States 

865. DR. VASANT KUMAR 
PANDIT: Will the !\1inistel of 
FINANCE be pleased to ~ti. t  ; 

(a) whether it is a fact that 
several State Governnlents have taken 
"overdrafts" from tbe Reserve Ba.nk 
of India 011 various a o nt~ ~ 

(b) if so, give the i e~ of total 
overdrafts State-wise; as on 31 st 
March 198 J and 30th June, 1981;. . 

(c) in how many cases and when.. 
had the Reserve Bank ordered 
"Stopped Payment" and to which. 
States; and 

(d) whether it is a fact that in' 
most of the cases such overdrafts' 
had to be taken on account or' 
drought and scarcity work.s and due' 
to undue delay on the part of Union 
Government to expedite the proce-
duro and give assistance quickly? 
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THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODJA) : 
(a) and (b): A statement showing 
the adjusted overdraft position of the 
States as on 31-3-1981 is laid on the 
Table of the House. No State was 
in overdraft on 30th June, 1981. 

(c) lhe Reserve Bank had sus-
pended payments of Karnataka and 
Kerala in May, 1974. 

(d) Expenditure on account of 
drought and scarcity works is met 
from the margin money available with 
the State Governments and advance 
Plan assistance provided for by the 
Government of India against 
the ceilings of expenditure 
approved for the purpose. If the 
State Governments' expenditure 
exceeds these ceilings, they are likely 
to face a Ways &, Means pro b1em. 
There is no de1ay ill providing central 
.!asistance whcn;vcr called for. 

Statement 

STATES 

---..... --
1. Assrun 

1. Gujarat 

3. Harya.na. 

4. KarnatalGa 

5. Madhya Pradesh 

6. Manipur 

7. Nagaland 

'"8. Punjab 

9. Rajasthan 

10. Tripura 

. 11. West Bengal 

(RS. CRORES) 
As on 
3 ]-3-] 981 

-33.05 

-17.59 

-36.01 

-14.31 

-97.93 

-22.49 

-0.64 

-64.01 

-143.27 

-9.46 

-97.08 

------.........-------
~· A  -535.90 

Finandal Institutions Liabnities 
involved in Ritz ContineDtal 

Hotel, Calcutta 

866. S H  R I I\IOHAMMED 
ISMAIL: Will the Minister of 
10URISM & CIVIL AVIATION) 
(Paryatfll\ Air Nagar Vimanan 
Mantri) be pleased to state : 

(a) the anlount l·r liabilities of 
the Central o nn ~. t Financial 
Institutions jn'.(Jlved jll Ritz Conti· 
nental Hotel, Calcutta; 

(b) whethct he i.~ a~~ ~ ~hat. th~ 
same Hotd ceal\ed 11<; ll.rreTatlon since 
23-11-79 after borro\\ing huse finall"r 
cia} aid from GOvCf,1ll1ent ; 

(c) if so, what st~ s ha V" been 
taken in this matter; 

(d) whether Government are con-
sidering to take-over thi" 5 ~ta  Hotel; 

(e) if so, when; and 

(f) if Ilot, the reas('n!\ ? 

THE MINISTt.R OF rOURISM 
AND CIVIL AV1A 1 [ON (SHRI A.P. 
SHARMA): (a) 'I he liability of 
Ritz C(ll1tinental Hotel, Calcutta 
towarcjs various Central Govt. Finan-
cial Institutiono.; j') given below: 

Rs. 

1. Hotol Deve- (as on 13.08 lakhs 
lopment 1-1-80) 
Loan Board. 

2. L.I.C. (as on 56.30 lakhs 
31-3-80) 

3. Union Bank ( " " ) 13.53 a~hs 
of India. 

(b) to (0 The hotel was ~se4 do.wn 
on 23 11-79 and went into liquIdatIon 
on 11-6-80. Before the ho~e  went 
into ]iquidation. Go.vi. examined t~e 
possibilities of taking over of this 
hotel by n DC but a~  the ~ote  was 
in a very poor shape hnanclaUy and 
ITDC did not find the project viable, 
no steps were taken to take aver the 
hotel. In November 1980, dn the 
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request of Govt. of West Bengal, the 
proposal. was again examined and 
1 ndia Tourism Devl'lopment COl pora-
tion/Hotel Corporation of India, 
after detailed examination, did not 
find it feasible to take over the hotel 
However, both HeI and 11 DC pro-
posed that if the property was taken 
over by the State Govt. they would 
be willing to run it on operating 
contract basis or on the basi" of 
consultancy service for commisI)ion-
ing and managing it on mutually 
agreed terms. West Bengal Govt. was 
infornled accordingly. No reply hac;; 
so far been ~ ed from them. 
However, Central Govt. is not consi-
dering any propo",ul to take over 
this hotel for the ea~ons nlentioned 
above. 

Import of Air Condi tioned Cars from 
Japan 

R67. SHRI R. L. P. VERMA: 
SHRI SANA T KUl\1AR 
MANDAL: 

Will the Mini'lter of TOURISl'vI 
AND CIVIL AVIATION be pleased 
to !)tate : 

(a) is it a fact that 125 air-condi-
tioned cars are to be imported from 
Japan at an estimated cost of Rs. 2 
crores in Foreign Exchange as re-
placement of the obsolete cars for 
carrying the ~h of tourists expected 
during the Asian Games 1982 by 
ITDC; 

(h) if so, what steps Government 
propose to take to cnsu rc not to 
fiddle away the preciou ~ exchange on 
such a transaction which is one of 
the many remifications of the A ..,ian 
Games; and 

(c) whether Government have 
considered the fea .,ibility of hirin, 
cars locally, preferably running with 
diesel oil ? 

1 HE MINISTbR OF TOURISM 
AND CIVIL AVIATION (SHRI A.P. 
SHARMA): (tl) and (b). The 
India TourisIll Deveiopnlent Corpo-
ration have been permitted to import 

118 cars at an estimated cost of 
Rs. 2.20 crores with the fOl1eign 
exchange component of Rs. 64 •• 
lakhs. They are still negotiating 
with various countries to import 
these cars. After the negotiations 
have been finalised the name of the 
country from where the cars will be 
imported will be known. These 
cars are required to meet the trans-
port requirements at tbe time of 
Asian Games to be held in New Delhi 
In October, 1982. The new cars to be 
Imported will replace the existing 
obsolete cars belonging to ITDC all 
over the country which are proving 
uneconomic as they are old models 
purchased between the year J 970 
and 1974. 

It is estimated that the expen-
diture in foreign exchaQ.ge OD the 
purchase of 11 g cars wi 11 be realised 
by the India Tourism Development 
Corporation in foreign exchange 
within a year or so of their purchase. 
Thereafter any earning in foreign 
exchange from hire of these tourist 
a ~ will earn profits for the Corpora-
tion in foreign exchange. Thus this 
investment in foreign exchange will 
result in ~ stantia  foreign exchange 
earnings. 

(c) No, Sir. 

Aid from Japan 

868. SHRI LAKSHMAN MAL-
LICK: Will the Minister or 
FINANCE be pleased to state : 

(a) whether Japan has offered aid 
to India in the recent past for various 
projects; 

(b) if so, the amount of aid 
offered; 

(c) whether Government ha.ve 
identified the projects for utilisation 
of this aid; and 

(d) if so, the details thereof 1 
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THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN) : (a) 
Yes, Sir. 
(b) Japan has offered a credit of 

Yen 28 billion in 198 r -82 for various 
projects. 

(c) and (d) : Fertilizers and hydro-
power projects are the fields earmar-
ked for utilbation of Japanese cre-
dits. Further details of the specific 
projects are being worked out in 
consultation with the concerned 
Ministries/Departments of the 
Government. 

Loan given by NatioDalised Daults 
in Dehradun, CbemouJi and Pauri 

Districts. 

869. SHRI JYOTIRMOY BOSU : 
Will the Minister of FINANCE be 
pleased to state : 

(a) the anlolLnt given 011 loan by 
nationalised banks at D RF rate of 
interest in the districts of Dehradun, 
Chemouli and Pauri during the four 
months preceding 14th June, 1981; 
and 

(b) full detail!) thereof '! 
'j HE DEPU I Y ]\lINISl ER IN 
THE MINISIRY OF FINANCE 
SHRI MAGANBHAf BAROT): 
(a) and (h): Prec;umab1y. the 
information ~o ht is regarding 
advances under the Differential 
Rate of Interest Scheme The pre-
sent data reporting system does not 
yield district-wise information as 
regards amount given on loan by the 
nationalised b'lnks under Differen-
tial Rate of Interest (DRl) Scheme 
However, the ol1tstanding ao vance& 
of public sector banks under DRI 
Scheme in the State of Uttar Pradesh 
for the last three ea ~ ended June, 
1978, June 1979 and June, 1980 
are given below: 

As at the end No. of 
of Borrowal 

Accounts 

June, 1978 175428 
June, 1979 221433 
June, 1980 250718 

Alnount 
outstand-
ing (Rb. 
in lakhs) 
887.53 
]488.S2 
2199.78 

(Data are provisional) 

Foreign IOYestment 

870. SHRI SUBASH CHANDRA 
BOSE ALLURI: Will the Minister 
(If FINANCE be pleased to state: 

(3) whether GoVetOlnent propose 
to give free hand to State Govern-
lllents to try and attract foreign in-
vestment in the country partlc'llarIy 
fronl Arab t e~  

(b) whether Government have 
laid down some guidelines and rules 
in the~e Inatter!); and 

(c) if ~  the detail, thereof? 

THE MINISTER ~ FINANCE 
(SHRI R. VhNKATARAMAN) : 
(a) No, Sir. Prolnotion of any pro-
ject with foreign p.lrticipation or 
otherwise cannot he UllI elated to Plan 
prJorities and Plan provisions. 

(b) and (c): fhis approach. is 
imp1icit in our scbeme of PJalIDlng 
and funding of Plan projects and 
io itie~ ,llld ~  p,u ate guidelinc'i are 
not n ~sa . However, some 
States had doubt.;; about the matter 
and suitable claril cations have been 
given durin!; dif'Cl, ssions. 

Involvement of Private Sector in 
Development of Tourism 

871. SHRI M. RAMGOPAL 
REDDY: 
SHI{I CHIN rAMANI PANI-
GRAHl: 

Will the Mil1l\ter ot" TOURISM 
AND CIVIL AVIAIION be ea~ed 

to state : 

(a) whether Government h,\ ve a 
proposal under their consideration 
to involve private sector in the deve-
lopment of .J ourism in the country; 
and 

(b) if SD, the details thoteof? 
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THB MINISTER OF TOURISM 
ANDCrVIL AVIATION (SHRI A. 
P. SHARMA): (a) Yes, Sir. 

(b) The private sector are already 
involved in the development of 
tourism in the country, particularly in 
the field of accommodation and 
transport faciJities and se i e~ pro .. 
vided by travel agents, wild life out-
fitters and tour upcra.tors. In the 
Sixth Plan, 440 touri.,t centres have 
been identified falling along 61 travel 
circuits spread all over the country. 
It is proposed to develop these 
centres and i n a~t t a  a i itie~ 

in these centre!) and ah>ng the travel 
circuits in an integrated manner by 
pooling all available resources in the 
Central Sector and the State Sector 
as also the privd.te 'lCCl.or. 

Pre-requisite for Partnership 
Firm/Bu.;iness 

872. PROF. AlIT KUMAR 
l\1EHTA. Will the Minister of 
fINANCE be ~ased to l\tate : 

tal is it a pre-requisite for a part-
nership firm/business to have a duly 
written partnership deed to check 
the benami and bogu!) firnls/joint 
business : if ~o  what i~ the correct 
rule position and who are to be ap-
proached for Its implementation; 
and 

(b) the rea.sons why the payment 
of electricity bills by commercial 
establish.ments h not made by che-
ques So as to check the accunlulation 
of unaccounted money ; h, there any 
proposal to Dlake 1t 111a.ndatory with 
immediate effect - -copy of the ins-
tructions so issued Dlay be Jaid on 
the Table? 

THE MINJSTER OF STATE IN 
THE MINISTRY OF FINANCE, 
(SHRI SAWAI SINGH SISODIA) 
(a) Yes, Sir. Under Section 184 of 
the Income-ta x Act, ) 961, application 
for registration has to be filed along-
with the instrument of partnership 
in tho prescribed form and in the 

prescribed manner before the con-
cerned Income-tax Officer who is 
required to enquire into the genuine-
ness of the firm before granting 
registration. 

(b) Section 40-A(3) of the In-
come-tax Act, 1961, specifically pro-
vides that where an assessee incurs 
any expend iture in respect of which 
paYlnent is made in a sum exceeding 
Rs. 2,500/-otherwise than by a cros-
sed cheque drawn on a bank or by 
a crosC)ed bank draft, such expendi-
ture shall not be allowed as deduc-
tion Payment towards electricity 
bills would be Covel ed by the afore-
said provision and electricity biBs 
over Rs. 2,500/-are statutorily re-
quired to be paid in the aforesaid 
manner before an assessee can claim 
deduction of this expe lditure in 
computing his income. 

~ am:n.r 1m '1sq Sfftr • 
ft=nt ~ .; Iff ~ 

8 7 3 • '" 't". ~ 0 1l."fI'Ii$( 
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~a- ~t  u;zr 11ft' "I'Rtfi2ff a ~ 

~  -m arTif if ~  ~ ? 
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6.13 
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26.0() 

35.83-

1836.0(} 

3758.00 

702.00 

6357.83 

Setting up of Steel Factories 

874. SHRI PIUS TIRKEY : Will 
the Minister of STEEL AND MINES 
be pleased to state : 

(a) how many steel factories are 
going to be started in 6th plan ; 

(b) what are their state-wise de-
tails; and 

(c) how much expenditure is 
likely to be incurred in this regard ? 

MINISTER OF COMMERCE 
AND STbEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) to 
(c). Presumably, the reference is to 
the setting up of new integrated steel 
planb during the Sixth Plan period 
(1980-85). Apart from the expan-
~ion of Bhilai and Bok.aro Steel 
ant~  the Sixth PJan at ~ 1t pr0-
id ~ for ~ pJan outlay of 

(i) R", I ,050 o ~ for a new 
~t  plant (having ultimate 
a a~it  of 3.4 lnilllOn tonnes) 
at Visakhapatnam (Andhra 
Pradesh) ; 
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(ii) Rs. 50 crores for the second 
new steel plant at Paradip ; 
and 

(iii) Rs. 2 crores as token provision 
for the Vljaya Nagar Steel Plant. 

Export of Onions 

875. SHRI MOHANLALPATEL: 
Will the Minister of COMMERCE 
be pleased to state: 

tI (a) the quantity of onions ex-
ported during the years 197?, 1980 
and upto July, 1981; and 

(b) the quantity purchased from 
each onion-growing States for export 
dUrIng the said period separately ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE: 
(SHRI KHURSHEED ALAM 
KHAN): (a) The quantities ex .. 
ported are indicated be10w financial 
yearwbe :-

Year Qty. (Tonnes) 

1978-79 95,540 

1979·80 79,370 

1980-81 1,81,240 
(Provl. figures) 

1-4-81 to 31-7-81 71,260 
(Provl. figures) 

(b) Total purchases of onions 
made by NAFED are indicated 
below: -

State 

aha a~ht a 

Gujarat 

Tamilnadu 

1979 
'000' 
MT 

26 

15 

9 

1980 1981 
·000' '000' 
MT MT 

223 73 

15.9 1.4 

5.6 1.4 

No records are kept for source of 
of procurement for  exports alone. 

Losses in Sale 

876. SHRI BASUDEB 
ACHARYA: Will the Minister of 
STEEL AND MINES be pleased to 
state: 

(a) whether it is a fact that Steel 
Authority of India incurred a loss 
during the year 1980-81; and 

(b) if so, the reasons thereof? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) 
The accounts of Steel Authority of 
India Limited for the year, 1980-81 
are yet tc be finalised. 

(b) Does not arise. 

Release of Khowai Airfield to 
State Government of Tripura 

878. SHRI AJOY BISWAS : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether the Chief Minister of 
Tripura has requested the Central 
Government to release the Khowai 
Airfield to the State Government 
and the Central Government have 
also agreed to the proposal; and 

(b) jf so, the reasOnS why the 
matter h being delayed in spite of 
repeated reminders from the Chief 
Minister of Tripura ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A P. 
SHARMA): (a) and (b). The Chief 
Minister of Tripura had requested 
the Central Government to transfer 
the Khowai airfield to the State 
Government. But the Central 
Government did not agree to it and 
conveyed the decision to the State 
Government. 

However, the Chief Minister Tri-
pura has again taken up this issue 
with the Government of India for 
reconsidering its decision. The matter 
is being re-examined. 
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Lapsed Life Insurance Policies 

879. SHRI SATISH AGARWAL: 
Will the Ministel· of FINANCE be 
pleased to state : 

(a) the number of life insurance 
policies that lapsed for non-payment 
of premium and the amount collected 
therefrom during the last three years 
and the amount of bonus that had 
accrued to them; 

(b) how many of the said policies 
were for a total amount of Rs. 
twenty thousand or less each; and 

(c) do Government intend to 
provide relief to the aforesaid middle 
income-group policy-holders by giving 
them this refund of the premium 
de o~ited by them ? 

THE DEPUTY 1\1INISTER IN 
~n Y OF FINANCE (SHRI 
MA.GANBHAI BAROT): (a) The 
number of life in~ an e policies 
which lapsed during the years 
1977-78 to 1979-80, due to non-
payment of premiums without 
acquiring paid-up value, is as 
ll.tllier :-

Year 
1977-78 
1978-79 
1979-80 

No. of policies 
7,87,257 
7.00,195 
6,17,398 

The a.mount of premiums collected 
under these policies is not available 
\1<\ no such statistical infornlation is 
ClH)1piled. The policies lapsed with-
out acquiring and paid-up value and 
no bonus accrued under them. 

(b) The information is not avail-
able as statistical data of the lapsed 
policies IS not compiled in terms of 
SUln assured groups. 
(c) The rules of the LIe provide 
that a lapsed policy may be revived 
by the policy-holder on payment of 
the overdue premium, along with 
interest, and on furnishing evidence 
of continu.e..d good health in the pres-
crit'ed form. 

Selling of Building by L. I. C. at 
Calcutta 

880. DR. SARADISH ROY: 
Will the Minister of FINANCE be 
pleued to state : 

(a) whether Life Insurance Cor-
poration of India sold some of the 
buildings owned by them to some 
private firms or individuals at Cal-
cutta and other cities in Eastern 
India; 

(b) if so, location of such build-
ings and prices for which these 
buildings Were sold or leased out; 

(c) whether building at 27, R.N. 
Mukherjee Road, Calcutta owned by 
LIe was sold; 

(d) if so, at what price and 
whether lnarket price of such build-
ing was ever assessed; and 

(e) if so, reasons for such salesl 
transfers? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAR01): 
(a) Yes, Sir. 

(b) Location of Sale price 
buildings 

(i' 53, Nimtala 
Gate Street, 
Calcutta 

Rs 

1,18,000 

(ii) 27, R.N. 15,50,000 
Mukherjee 
Road, Calcutta 

(c) Yes, Sir. 

(d) and (e). The building was 
fully tenanted, the rents were pro-
tected undcl the Rent Control Act 
and there was no scope for further 
development of the property. In 
the circumstances, the LIe decided 
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to &ell the property. Before invit-
ing tenders, the value of the building 
was assessed by the LIC's engineer 
on the basis of the existing rental 
income subject to tenancy rights. 
In response to the advertisement for 
the sa1e, the LIC received only one 
offer. which was from a sitting 
tenant and was for nn amount COD-
siderably higher than the value asses-
'Sed by the LIC's engineer. The offer 
was, therefore, accepted. 

Construction of Buildings to House 
Offices or Income Tax and CeDtral 
Excise at Habli in Rarnataka 

881. SHRI F.H. MOHSIN : Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether buildings are proposed 
to be constructed to house the offices 
of Income fax and Central Excise at 
Hubli in Karnataka; 

(b) what i~ the estimated cost and 
when are they expected to be 
complete; 

(c) whether any provision has 
been made to construct residential 
buildings for all categories of emplo .. 
yess of these two departments; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) Construction of a building to 
house the offices of Income Tax and 
Central Excise at Hubli was sanction-
ed on the 30th May, 1981. 

(b) Estimated cost of construction 
is Rs. 37,85,000/·. The building is 
expected to be complete in 30 
months. 

(c) Yes, Sir. 

(d) Sanction for the construction 
of following types of residential 

quarters at a cost of Rs. 31,08,000/-
was issued on 28-4-1981 :-

Type 'A' 16 
Type 'B' 16 

Type 'e' 24 

Appro va] for construction of one 
quarter each of Type 'D' & IE' ha~ 
also been issued. Sanction for the 
construction of these quarters would 
be issued after estimates have been 
framed by the CPWD. 

Appointment of Officers in National 
Textile Corporation Limited and 

its Subsidiaries 

882. SHRI K. LAKKAPPA: 
SHRI H. N. NANJE 
GOWDA: 

Will the Minister of ~  

be p1eased to state ; 

(a) whether Government are 
aware that some officers appointed 
in senior position in National Textile 
Corporation Limited and its subsi .. 
diaries have produced fake certificates 
of academic attainments to secure 
jobs in the organisation ; 

(b) if so, full details with facts 
thereof and particulars of persons 
so appointed and their present 
placement ; and 

(c) what action is being proposed 
il1 the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURS HE ED ALAM 
KHAN) : (a) No such case has 
come to the notice of Government. 

(b) and (c) Do 110t arise. 

West Bengal State Government 
Accounts missing from Reserve Bank 

Account 
883 SHRI SOMNATH CHAT-
TERJEE: Will the Minister of 
FINANCE pleased to state : 

(a) whether he is aware that in 
the Reserve Bank account a sum of 
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Rs. 77 to 78 crores was found to be 
missing from the West Bengal 
State Government account and for 
that very reason the State Govern-
ment had to draw heavily on over-
draft; and 
(b) whether the Centre is consi-
dering the appeal of the West 
Bengal Government to waive the 
interest on the overdraft as it was 
unintentional ? 

THE MINISTER OF STATE IN 
THE MIN[STRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA: 
(a) Due to agitation by a section of 
the R. B. I. Staff at Calcutta, normal 
working of the B:lnk was dislocated 
for some time. Because of this 
dislocation, cheques tendered in the 
Calcutta Office amounting to Rs. 
6S. 80 o ~s  mO'itly pertaining to 
the period April-June 1981, could 
be credited to the accou n t of the 
e~t Bengal Government only in 
July 1981, The Reserve Bank of 
I ndia has affinned that no sum is 
missing in the accounts of the Bank. 
It would not be correct to state 
that the State Government's over-
draft is entirely attributable to this 
factor alone. This had only result-
ed in the daiJy overdraft position of 
the State showing a higher figure 
than it ought to have been. 

(b) The Reserve Bank of India 
has already written to all the State 
Government that after arriving at the 
correct daily cash balance they 
would make the necessary adjust-
ments if it is found that the Bank 
had charged unnecessary interest 
on ways and means advances/over_ 
drafts given to States. 

I ntcrest Chargeable to State 
(;overnmments on <>Verdrafts 

884. SHRI SAMAR MUKHER-
JEE : Will the Minister of 
FINANCE be pleased to state : 

( a) whether he is a ware that the 
difficulties faced by the West Bengal 
Government due to disruption of 

activities in the Reserve Bank of 
India atCalcutta resulting in addi-
tioDaI burden of overdraft the State 
Government has had to shoulder ; 
and 

(b) if so, what steps have been 
taken to waive the interest charge .. 
able to the State Governments on 
overdrafts they are forced to take 
rec lurse to because of the inability 
of RBI to perform its function? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SA WAI SINGH SISODIA) : (a) and 
(b). The agitation by a section or 
the RBI staff in Calcutta had dislo-
cated the normal w \)rking of the 
bank. As a res,ult, the RBI could 
not maintain properly the daily 
position of Government balances. 
The agitation has since been with-
drawn. The RBI has assured all the 
State G0ver1lll1ents that, after arriv-
ing at the correct daily balances, if 
it is found that the bank had charged 
unnecessary interest, it will make 
the necessary adjustnlents. 

Tax Arrears 

885. SHRI BHOGENDRA JHA : 
Will the Minister of FINANCE be 
pleased to state : 

(a) what is the total number of 
persons, firms or concerns having 
arrears of income-tax and other 
Central Government taxes amounting 
to one lakh rupees and more; 

(b) what are the total tax a ea ~ 

and bank credits against the big 
houses named by the MRAC; and 

(c) what specific steps have been 
or are being taken to clear the tax 
arrears at the earliest? 

THE MINISTER OF Sf ATE IN 
THE MINISTRY OF FINANCE. 
(SHRI SA WAI SINGH SISODTA) : 
(a) to (c). Information is being 
collected and will be laid on the 
Table of the House. 
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InceDtives and asslstanee to Handi-
craft Artisans 

886. SHRI TRILOK CHAND: 
PROF. AJIT KUMAR 
MEHTA: 

WIll the Minister of COMMERCE 
be pleased to state: 

(a) what is the existing nature of 
incentives and assistance given by 
Government to the Handicraft Arti-
sans to encou rage them in their 
respective fields and to protect them 
from being exploited; 

(b) whether Government have 
made any review with regard to the 
adequacy or otherwise of the exist-
ing incentives/assistance; and 

(c) if so, details thereof and the 
improvements o o~ed to be made 
by Government in this mattcr ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) : (a) 10 encourage lhe 
artisans in their respective fields and 
to protect them from being exploi-
ted the Govermnent of India provide 
several Incentivesjas')istance which 
are as under : 

(i) Apprentice!)hlp trau1lng 
scheme under which ~ste

craftslnen give training for 
revival of languishing crafts; 

til) Massive training programme 
for selected crafts such a~ 

d. et~ and metalware!) has 
been under-taken to induce 
the Y0ung boys and 6irb to 
handicrd.fts as vo(..ution, 

(ljl) Advance training in cane and 
bambc\o to enhance the skill 
of craftsmen and to improve 
their earning, 

(iv) Craftsmen are given National 
Awards/l\lerit Ce11Ificates 
every year as a recognition 

of their outstanding skill and 
craftsmanship. 

(v) Design and technical assis-
tance including improved 
tools and equipments at 
subsidised rates is provided 
to the craftsmen for product 
development, 

(vi) A net work of 34 Marketing 
and Service Extension Centres 
has been created by the 
Government in different 
parts of the country, 

(vii) 

(viii) 

The Central Government 
have contributed to the share 
capital of State Handicrafts 
Corporations and Apex 
Handicrafts Co-operative 
Societies to enable them to 
supply raw materials directly 
to the craftsmen and their 
co-operatives and to purcha5e 
dlrcctly froln the artisans, 

T he Reserve Bank of India 
has introduced a hberalised 
credit scheme for the arthans 
~o as to make credit avail-
able to them at differential 
rates of interests, 

(ix) Government have a welfal C 
~ heme for providing dil ecl 
financial a5"istance t,,) all 
Master-craftsmen in indigent 
circulnstances. 

(b) and (c). 1 he progress of the 
~ he nes i~ reviewed by the Govern-
ment frOln tIme to time during 
Annual Plan dis s~ions and new 
~ hemes are undertaken to further 
supplement the exic;tmg schemes. 
rIo prOVide further a~sista e to 
arthanc;. schemes to set up common 
facility centre') in craft concentra-
tion areal) and to strengthen the 
co-operative nlovement of the handi-
craft artisans are under considera-
tion. 
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Contract between India and Yugoslavia 
for Export of Iron Ore 

887. SHRI CHINTAMANI 
PANIGRAHI: Will the l\1inister 
of COMMERCE be pleased to state: 

(a) whether a contract has been 
signed with Yugoslavia for export 
of iron ore to that country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEBD ALAM 
KHAN) : (a) Yes, Sir. 

(b) A sale contract for supply 
of the following antitie~ of Iron 
Ore has been concluded with Yugo-
slavia for delivery during April '81-
March -82 :-

Grade 

67/65% 
Lumps 

65/63% 
Fines 

Q ty. in lak" tonnes 

Quantity Delivery 
Contracted Period 

Firm Optional 

2.50 0.50 April '81-
March '82 

2.00 1.00 do 

4.50 1.50 

Linking of more towns by 
"Vayudoot" 

888. SHRI KAMAL NATH: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether Government have 
selected more towns for being linked 
by "Vayudoot"; 

(b) if so. the names of places 
which are going to be linked by 
V ayudoot services ; 

(c) whether there is any proposal 
to link more towns by this service in 
Madhya Pradesh; 

(d) when Vayudoot services to 
various towns are going to start 
functioning; and 

(e) the progress so far made for 
purchasing aircraft for those ser-
vices? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRl 
A.P. SHARMA): (a) to (d). No 
decisio n has yet been taken by 
Government legarding the places to 
be served by Vayudoot when it is 
extended to other parts of the 
country_ 

(e) The purchase of a suitable 
aircraft has not yet been decided. 

News item Captioned "Mad Rush to 
Build Hotels in Delhi Deplored" 

889. SHRI JITENDRA 
PRASAD : Will the Minister of 
TOURISM AND CIVIL A VIA-
TlON be pleased to state: 

(a) whether his attention hal) 
been drawn towards news item cap-
tioned Mad rush to build hotels in 
Delhi deplored: (Hindustan Times 
1-6-81 ); 

(b) if so, the names of private 
and public sector enterprises cons-
tructing these hotels together with 
the estimated cost to be incurred on 
their construction: ; and 

(c) whether G\lvernment are 
thinking of converting these luxury 
hotels into Janata Hotels or State 
guest houses after the Asian Games 
for accommodating common people 
coming to the capital from all the 
parts of the cou ntry ? 

I 
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) Yes, Sir. 

(b) The names of private and 
public sector enterprises construct .. 
Ing hotels in Delhi and the reported 
estimated cost of these projects are 
given below :-

S. No. Name of 
Hotel 

Estimated Cost 

(Rs. in Crores) 
1. Hotel K.anishk 7.85 

(I. T. D. C.) 

2. Ashok Yatri Niwas 4.30 
(LT.n.C.) 

3. Hotel Kautilya 
(I.T.D.C.) 

4. Sardar Patel 
Marg (DDA/ 
NDMC/Taj Group) 

S. Bhikaji Cama 
Place (Asian Hotels 
Ltd.) 

6. Surya International 
Hotel (New Friends 
Colony) 

7. Siddharth Inter-
continental Hotels 
(India) Ltd. (Vasant 
Vihar) 

8. Centaur Hotel 
(H.C.I.) 

9. MauTya Sheraton 
(Expanc;ion) 

10. "'Narendra Place 
(Northern Enter-

i~e  Corporation 
Pvc l.td.) 

11' H.uakham ba Road 
(\ i .... Delhi Auto-
mobile,," Pvt. Ltd.) 

12. \Vllldsor Pldce 
1'\1/ S Pure Drinks 
~ew Deihl) Ltd.) 

(c) No. SIl'. 

12.00 

3'3.00 

33.66 

15.50 

9.60 

14.95 

6.40 

17.77 

36.00 

33.00 

Performance of PubHc Seetor Under-
takings Headed by lAS Ofticers 

890. Dr. KRUPASINDHU 
BHOI: Will the Minister of 
FINA NCE be p]eased to state : 

(a) the number of lAS officers 
who are holding the posts of full 
time Directors and Managing Direc-
tors in various Public Sector U nder-
takings; and 

(b) whether Government have 
undertaken any detailed study to 
reviews the performance of such Pu blic 
Sector Undertakings which are 
headed by lAS officers and whether 
the results of such review were found 
to be satisfactory ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRISAWAI SINGH SISODIA): 
(a) The number of such I. A. S. 
officers is eleven. 

(b) Evaluation of the performance 
of public enterprises is a continuous 
exercise, which is primarily under-
taken by the concerned administrative 
Ministry_ Appointment of all Chief 
Executives, whether they belong to 
the lAS or otherwhe, is made for 
stipulated tenure with the provision 
that such appointments can be termi-
nated earlier by Government, inte1' 
alia for poor performance. either hy 
giving three month'i notIce in the 
case of those who do not belong to 
Government service, or reversion to 
the parent cadre in the a~e of tho~e 

who belong to Government "iervice. 

Memorandum from Kerala State 
Cashew Development Corporation 

891. SHRI 1\. NEELALOHI-
1 HADASAN NADAR .' 'Vd) the 
]\t1111i&ter of COM l\1ERC'I: be ea~ed 

to st LtC: 

(a) \'~hethe  Government had 
received rncmorandUln fronl the 
Kera]a Slate C a~hew Devc)opnlent 
Corporation in the month of May, 
1981; 
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(b) if so. details of the memo-
randum; and 

(c) what action has been taken 
by Government on the memorandum, 
with details ? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) : (a) No Memo had 
been received by Government. How-
ever, a copy of the said memo has 
been obtained directly from KSCDC. 

(b) The Kerala State Cashew 
Development Corporation have, in 
that memorandum inter .. aJia, argued 
for the re-cana1isation of import of 
raw cashewnuts. 

(c) The policy of decanalisation 
was introduced only recently and 
Government do not consider it neces-
sary to change the policy so soon. 

Reservation for SC/ST Caadidates 
in Steel Plants 

892. SHRI CHRISTOPHER 
EKKA : Win the Minister of 
S1 EEL AN D MINES be pleased to 
state : 

(a) whether it is a ~t that there 
is a provision for reservation in the 
field of employment for S C. &, S. T. 
candIdates in various Steel Plants of 
the Country; 

(b) if so, the total number of 
posts vacant in Rourkela Steel 
Plant in 1979·80 and 1980-81; 

(c) the total nUlnber of candi-
dates appointed (roUl Scheduled 
Ca$les, SCheduled Tribes and other 
categories against the total vacancies 
and the reserve posts during tke 
above period; 

(d) the total number of candida-
tos recruited in that Jilants from vari-
ous districts of Orissa; 

(e) the total candidates recruited 
from the States other than Orissa. 
and 

(f) the details thereof? 

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MU-
KHERJEE) : (a) Yes, Sir. 

(b) and (c) : Information is being 
collected from Rourkela Steel Plant. 

(d) to (f) : Statistics regarding 
employment with reference to place 
of birth or residence are Dot main-
tained. 

893. etl "'""' wttn: IflIT .... 

.nUJ\iQ' Ql' If( ~' ifft' "'"' i'~ fit; : 

(if;) &flrT 17 'f'RT 18 ~ .. '~

~ ~w  if ''''' 1 '~ itt ~ if 
50 \=I'ttCr If'T 'fiemT' (~ SO 1mI' 
~ ~ ~ 'fA 'IlR;tf$6) 
~ ts i  it SAiTfua' e fi I 'ill ( ~1 .n'{ ~~-
IifiTl Ifil 'EQ"1';r 'fl.tim Ann '11fT t ; 

(v) IfQ'r q ~  t fir w 
U~ if ~ ita ' n ~ it ~ 
~ $ \fRr qqitil''Ift ~ ~ fvlli\1nr 

ri n '~ ~ ; ~ 
(~) qfl: (f, ttl ~ ~ if .., 

1ft ~ iIr .. 4 ~ tRY sat ~ 

arN ar'R ~1 q"t ~ ... ~ .-r ~ 
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m t Vtt ~ ~ 'I'tt ~ wf1ir-
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(V) ~ ~ I 
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~ Wall ~ 'f(T RlfT m:rr t I ;rt..-
f,qli ita - ' ~ ' lfft '~ pr 
tit '""( 6lI NMl ~ ~ Ul1Fm ~

~ .. ~' 

Expiry or Term of Board of Direc-

tors or Banks 

895. SHRI ATAL BIHARI VAJ· 
PAYBE: 
SHRI SURAl BHAN: 

Will the Minister of FINANCE be 
pleased to state : 

(a) names of banks. the terms of 
the Boards of Directors of whJch ex-
pired in 1980 and no new Boards for 
which were named till June of this 
year; 

(b) names of tbe nominated Direc-
tors of the Boards of Banks which 
were nationalised on September 25, 
1980 ; 

(e) the impact of such a situa-
tion on the Banks important policy 
decisions and atmosphere of certainty 
and efficiency therein ; and 

d) the remedial steps taken in 
the (matter 7 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) The prescribed telm of three 
years of the non-official dire-
ctors on the Boards of Directors of 
the following banks had expired in 
1980 :-

1. Central Bank of India 

2. Bank of India 
3. Punjab National Bank 
4. Bank of Baroda 

5. United Commercial Bank 

6. Canara Bank 

7. United Bank of India 

8. Dena Bank 

9. Syndicate Bank 

10. Union Bank of India 

11. Allahabad Bank 

12. Indian Bank 

13. Bank of Maharashtra 

14. Indian Overseas Bank 

In accordance with clause 9(3) of 
the Nationalised Ban ~ (Manage-
ment and Miscellaneous Provisions) 
Scheme, 1970, a director, whose term 
of office has expired shall, notwith-
standing such expiry, o~t ~ e to 
hold office as director until hIS suc-
cessor has been appointed. The 
e i~tin  Directors ale, therefore, 
holding office and all the above 
banks have their duly constituted 
boards. 

(b) T he question presuma.bly 
relates to the six banks that were 
nationalised on April I S, 1 ~. . A 
list giving the names of t~e e ~ttn  
directors of these banks IS attached 
as Annexure. 

(c) and (d): Th.e Boards <?f t~e 
banks are continutng to functIon In 
accordance with the provisions of 
law. 
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Statement 

Names of Bxisting Directors on the Board 0/ each of the 6 newly 
Nationalised Banks 

S.No. Name of the Bank Name of the Director 
(I) (2) (3) - 1. Corporation Bank (1) Shri J . B. Kamath, 

Chairman and Managing Director, 
Corporation Bank. 

(2) Shri V. K. Dhall, 
Director, 
Ministry of Finance, 
Department of Economic Affairs, 
(Banking Division). 

(3) Shri M. Rego, 
Deputy Chief Officer, 
Department of Banking Operations 
& Development, Reserve Bank of 
India. 

2. New Bank of India (1) Shri R. Srinivasan, 
Chairman & Managing Director, 
New Bank of India. 

(2) Shri Ashok Kumar, 
Director, 
Ministry of Finance, 
(Banking Division). 

(3) Shri T. K. Velayudham, 
Director, 
Rural Development & Credit Cell, 
Reserve Bank of India. 

3. Oriental Bank of Commerce (1) Shri M. K. Vig, 
Chairman & Managing Director, 
Oriental Bank of Commerce. 

(2) Shri Dinesh Chandra, 
Director, 
Ministry of Finance, 
Department of Economic Affairs. 
(Banking Division). 

(3) Shri M. N. Govindaraj, 
Deputy Chief Office!, ".' 
Department of Banking Operations 
and Development, 
Reserve Bank of India. 

4. I'unjab and Sind BaGk (1) 8hri Inderjit Singh, 
Chairman and Managing Director. 
Punjab and Sind Bank. 
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s. Vijaya 'ank 

6. Andhra Bank 

~as oD of Taxes by Priftte Owned 
Contract Carriages PlyiDg as Cbar-

tered Buses ia Delhi 

896. S'HRI BARISH K.UMAR 
GANGW AR : Will the Minister of 
FINANCE be pleased to state : 

(a> whether the private owned 
contract carriages I)iAg as chartered 
buses in Delhi on regular basis evade 
the payment of taxes including the 
Income-tax due the State; and 

(2) Shri V. K. Dikshit, 
Joint Secretary, 
Ministry of Finance, 
Department or Economic Affairs, 
(Bankins Division). 

(3) Shri P. B. K\llkarni, 
Joint Manager. 
Reserve Bank of India. 

(1) Sbri R. Vijayaraghavan, 
Chairman & Managing Director. 
Vijaya Bank. 

(2) Shri V. K. Dikshit, 
Joint Secretary, 
Ministry of Finance 
Department of Eeon )mic, Affairs, 
(Banking Division). 

(3) Shri V. Subramanian, 
Joint Chief Officer, 
Department of Banking Operations 
& Development, 
Reserve Bank of India. 

(1) Shri o. Swaminatha Reddy, 
Custodian, 
Andhra Bank. 

(2) Shri K. G. Murthy, 
Executive Director, 
Andhra Bank. 

(3) Shri Baldev Singh, 
Adviser, (State Plan), 
Planning Commission. 

(4) Shri V. S. Moharir, 
Joint Chief Officer, 
Department of Banking Operations 
and Development, 
Reserve Bank of India. 

(b) if so, whether a drive is pro-
posed to be launched to recover 
Government dues from them as also 
from the party leaders Who book 
these vehicles and then enrol mem-
bers and indicate the results thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAISINGH SISODIA): 
(a) Contract carriages in Ddhi are 
issued permits on payment of usual 
fees. There is no information that 
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private owned contract carriages 
plying as chartered buses in Delhi on 
regular basis eVade payment of taxes 
due to the State. As regards the 
payment of income-tax, action accor .. 
ding to law is taken by the Income-
tax authorities wherever necessary. 

(b) Does not arise. 

Freeziag of Wages and Dearness 
Allowance 

897. PROF. MADHU DANDA-
VATE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government propose 
to freeze wages and dearness allow-
ance with a view to checking inflation 
in the country; 

(b) if SOt whether it will not lead 
to a great industrial unrest and prove 
the measure to be counter-productive; 
and 

.... 
(c) whether a clear assurance will 
be given by Government that it wi)) 
not resort to wage and dearness 
allowance freeze? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) No such proposal is under on~i .. 
deration of the Government at 
present. 

(b) Does not arise. 

(c) While no such assurance can 
be given, it may be stated that when 
an instalment of dearness allowance 
to the Central Government employees 
becomes due it is considered by the 
Government in the light of the 
various relevant factors including 
the impact of such payment on the 
economic conditions in the country. 
Any question of wage increac;e has 
also to be considered in the same 
manner. 

Review of Export Oriented Scheme 

898. SHRI RAM VILAS PAS. 
WAN: Will the Minister of COM .. 
MERCE be pleased to state: 

(a) whether the scheme of 100 
pelcent export oriented uni" has 
failed to acaieve the desired results 
and that the export growth rate d u-
ring 1980-81 has been the lowest as 
compared to the previou, years ; 

(h) if so, the annual average rate 
of' growth of exports during the last 
three years (year-wise) stating the 
reasons for the failure of the export 
promotion scheme at (a) above; 

(c) the trc:lde gap during 1980-81 
as ag!linst the previous year 1979-80; 
and 

(d) the ~te s contemplated by 
Government to review the scheme 
making it more attractive and accept-
able to remove export stagnation ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) and (b): Under the 
scheme of 100% Export ari 'nted 
units announced on 31-12-1980, a 
single point clearance with regard to 
industrial licence, foreign collabora-
tion, import of capital goods an'. raw 
materials etc. is given by a 'Board of 
Approvals'. Since the inception of 
the scheme till date 110 a i ation~ 

have been received. Out of the 83 
applications considered, 43 have been 
approved. An investment of Rs. 128 
crores in the 43 approved schemes is 
expected. Exports of ~. 611 
crores over a five years period are 
expected out of these 43 schemos. 
Judgir g by the number of applica-
tions received and cleared, the res-
ponse to the scheme can be said 
to be encouraging. The final figures 
of exports for 1980-81 are not yet 
available. The growth rate of exports 
duriol 1980-81 is expected to be 
arou nd 10 percent as against actual 
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growth rate of 12.8 per cent in 1979-80, 
6 per cent in 1978-79 and 5. 1 per 
cent in 1977-78. 

(c) Tho deficit of foreign trade 
during 1980-81 is estimated to be 
around Rs 5S00 crores as compared 
to deficit of Rs. 2562.99 crores 
(actual) in 1979-80. 

(d) It is too early to review this 
scheme as so far no difficulties faced 
by the units have come into light. 
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Import of Raw Casbewnuts 

900. SHRI P. K. KODIYAN: 
Will the Minister of COMMERCE 
be pleased to state : 

(a) what is the total quantity of 
ra w cashewnuts imported by private 
parties since the canalisation of 
import of cashew was discontinued; 

(b) whether SO per cent of the 
imported cashew has been deposited 
with Cashew Corporation of India 
by the parties concerned as stipulated 
in the new import policy; 

(c) whether the imported cashew-
nuts deposited by the private parties 
have been distributed among the 
~ashew processing factories ; and 

(d) if so,. how much of these 
cashewnuts has gone to cashew 
factories. in K.erala '1 
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THE MINISTER OF STATE IN 
THE MJNISTRY OF COMMERCE 
(SHRI KHURSHEED AL&\M 
KHAN): (a) Private parties have 
registered with Cashew Corporation 
of India import contracts for 16191 
Mts. since the dis·continuation of the 
canalisation of imports of raw 
cashewnuts. 

(b) A quantity of 7922 Mts. 
cashew nuts (representing 49 % of 
import contract registered) has been 
offered by the parties concerned to 
the Cashew Corporation of India 
for allotment to eligible actual users 
as stipulated in the new Import 
Po licy. The residual 173 M ts. cashew 
nuts (representing I % of the import 
contract registered) has been allowed 
to be retained by Kerala State 
Cashew Development Corporation 
whose import contract registration 
has been of the order of 346 Mts. 

(c) and (d): The imported cashew 
nuts tendered by the private parties 
have been offered distribiJtion among 
eligible actual users according to the 
Policy laid down. Q,lly 10 Mts. "as 
been accepted by the actual users. 
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IlIStruriions to NatlC)lIaliseti BadS to 
Finaace uDder ie-Point 

PrograDlme 

902. SHRI PRAtAP BHANU 
SHARMA: Will the. Minister of 
FINANCE be pleased to state: 

(a) whether Government have given 
instructions to all nationalised banks 
to finance all cases covered under 
20 point programmes on a priority 
basis; 

(b) if so. what are the achieve ... 
men ts during 1980-81 and 1981-82 
untiU now; and 

(c) whether Government have 
received any complaints regarding 
adva'lce of loans to poor classes ? 

THE DEPUTY MTNISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BARO I) : 
(a) The banks have been advised 
to inclu(-le advances to the bene--
ficiaries of 20-Point Economic Pt:Qg-
ramme as part of priority seC!fOr 
loaning. 

(b) According to the provisional 
data hither to avaiJable, as at the 
end of December, 1980 the amount 
outstanding as assistance by the 
public sector banks to the beneficia-
ries of 20-Poi.nt Economic Prog-
ramme was around Rs. 1597 crores. 

(c) Complaints as and When 
received are duly looked into. 

Iron Ore Produced at Kudremukh 

903. SHRI T.R. SHAMANNA: 
SHRI S. M. KRISHNA: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) what is the quaAtity of Iron 
Ore od ~ at Kudremukh (Chika-
magalur District), Karnataka so far: 
and 
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(b) what is the progress made 
for tho disposal of Iron Oro pro .. 
d ~ at Kudremukh'1 

THE MINISTEQ. OF COM .. 
~'B B AND STEEL AND 
NUNES ~H  PRANAB 
MUKHBR.JBB): (a) The quantity 
of iron orc concentrate produced by 
the Kudremukh Iron Ore Company 
Limited (DOeL) up-to 16-8-81 is 
1,47,485 tonnes. 

(b) Vigorous efforts have been 
made by KIOCL and Government 
to find markets for the Kudrcmukh 
concentrate. A contract for supply 
of 50,000 tonnes of concentrate for 
trial purposes was concluded by 
KIOCL with Romania in Feb. 1981 
and 39,372 tonnes have already been 
shipped against this order. Romania 
has also agreed to buy an additional 
quantity of about 3 million tonne of 
concentrate betwee.l 1981 and 1984 
as a part of the contract ror the 
construction of the pellet plant by 
them. Detailed discussiollS have 
also been held with Bahrain for 
~  of about 1.5 to 2 million 
tonnes of concentrate per year 
commencing from 1983·84. Czecho .. 
slovakia hes recently asked for an 
offer fOl' thirty to forty thousand 
tonnes of concentrate as a trial order 
and has also indicated interest in a 
long term arrangement. Offers for 
supply of concentrate were also 
made to Nigeria, Mexico and 
Trindad & Tobago. 

~  ' .~  n. ~ aiR 
."'qqor q f1rW\' ~ ... f"'t 

'111m{ 

904& '" Iff'( '(tq: am' 1 i~1  
~ ;nil': r .. if.if'" Ji!ft q ;mA'. 
Fn' 1fi{it fifi : 

(11) ~ J ~ ' 't ' I '1~' 

'~ wft" .. rn it f'mft tAm lit 

~ • ftrtt ~ lfirro/fifftr(f iii\' 
&(..... 1ft 1ft t ; tftl.: 
<_> .... it q ~ W Ifilq it; 

fWq ~ it \tTtt arr q ~ ? 

'fIlA ~ IfTIR ret .. '''''~ ('11 
""'" SRfR ~) : (if;) ~ (w): 
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ifrir q1f!'ifi' 1Il" ~ ~~ t I 

~ ' ~ ' ~~1' it crn"i \ ~i  

~ ~ie  ~1 t I farbT'T t i ~ i 

IIf11I ~ 1  q"{ UiiI1Tf it o~'  '~ t  

~~  

Bank Robberies in West Bengal 

90S. SHRI JAI NARIN ROAT: 
Will the Minister of FINANCE 
be pleased to state: 

(a) the details of the bank 
robberies in West Bengal and Kerala 
States in 1977, 1978, 1979 and 1980; 
and 

(b) what action Central Govern-
ment propose to take in the matter '1 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) The details of bank robberiesl 
dacoities in tho States of West Bengal 
and Kerala during the years 1977 to 
1980 are indicated in Annexure 
I &. II. 

bank robberies, it expects the State 
Governments to .take appropriate 
measures to ensure that such robberies 
are prevented or when they occur 
to ensure that effective steps 
are taken to bring the guilty to book. 
All the banks have their own inter-
nal security arrangements which are 
reviewed by them. from time to time. 
in the light of their experience and 
in consultation with the local police, 
wherever required. 

(b) While Government takes a 
serious view of the occurrence of 

Statement I 

Details of Cases of B'mk Robberies/Dacoities in West Bengal durillg 
1977.1978.1979 & 1980 

------- --------~ 
S. No. Name of the bank/branch Date Amount 

involved 
(Rs.) 

1977 .. Nil 

1. Mallobhunl G I lmin Bduk, Sankrial Branch, 
West Bengd.l. 28-6-78 7,459/-

2. Slate Bank ul ll)dcIJ.bad, BUlfa Bazar 
Branch, Calcutta. 4-4-79 27,10,350/-

3. United Bank of India, Duttapukar Branch, 
24 Parganas. ) 1-4-i9 49,227/-

4. United Industrial Bank Ltd., Narayanpur 
Branch, 24 Pnr .. d.na~. 21-1-80 66,1l8/. 

s. United Comnlercial Bank, D !~~e a h islanch, 
Burdwan. , 5-2 .. 80 J,93,758/ .. 

6. United Hank of India, Ntlgdnj Branch, 
24 Parganas. 9 .. 4-80 1,76,186/-

7. United Bank of India, Sevaka Road Branch, 
Siliguri. 20·8 .. 80 57,SlI2/-

8. State Bank of India, Lauhati Branch, 
24 Parganas. 17 .. 9-80 10.713/-

9. Allahabad Bank, KalYdni Branch. 30-9-80 55,000/-

10. United Bank of India, Nimta Branch, 
24 Parganas. 24 .. 10-80 1,69.899/", 

II. Bank of India, Bangur Avenue, Calcutta. 17-11-80 2,41,096/-

12. United Bank of India, Nilganj Branch, 
24 Parganas 19 .. 12-80 44,894/-

13. United Industrial Bank Ltd., Sodepur Branch, 
24 Parganas. 22-12 .. 80 5,92,000/-

14. Allahabad Bank, Dculpara Branch. Naihati 26--12-80 31.869/ .. 
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Statement n 
Details of Bank Robberies/Dacoities in Kerala during 1977, 1978, 1919 &. 1980 

S. No. Name of the bank/branch Date Amount 
involved 
(Rs.) 

1977, 1978 -Nil 

1. State Bank of Travancore, Vellinikare, Trichur 8-11-79 

26-12-79 

30-1-80 

2,911/-

7,100/-

1,217/-

2. Union Bank of India, Puzhakkal Branch. 

3. State Bank of Iravancore, Erimayoor Branch, 
Palghat Distt. 
-----,------' ----------,-----
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Decline in Carpet Exports 

907. SHRI NAVAL KISHORE 
SHARMA: W111 the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that there 
bas been a sharp decline in the carpet 
exports; 

(b) if so, whether it is also a fact 
that heavy taxation was one of the 
causes of this decline; and 

(c) if so, the steps proposed to 
be taken by Government to boost 
the carpet export? 

THE MINISTER OF STATE IN 
THE MINISl RY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) : Ca) No, Sir. Export 
figures for years 1977-78 to 1980-81 
are as under :-

(Rs. Lakhs) 
1977.78 8196.37 
1978-79 9931.84 

1979-80 13S38.28 
1980-11 14S24.91(pre •. ) 

(b) and (c). Do DOt arise. 

hrebale a" S." of Opiua 
908. SHRI B.R. NAHATA: Will 

t he Minister of FINANCE be pleased 

to state: 

(a) how much quantity of opium 
was purchased durin. tho last four 
years viz. 1976.77, 1977 .. 18, 1978 .. 79, 
and 1979-80 by Government with 
value thereof; 

(b) how much opium was sold in 
the International market and at what 
rate each year; 

(c) how much opium was conver-
ted to Alkaloid!. and different forms 
of medicines each year and what was 
the return of the converted opium 
during thcse ycars; 

(d) the reason why the ~to( s of 
opium could not be sold during the 
last three years and what are the 
steps that ha ve been taken by 
Government of India to pr9cure ;J.nd 
maintain the International markot 
during these years; 

(0) has any other country entered 
into competition with India in sale 
of opium and opium products; ftPd 

<9 If 10, what are the a .~s 01 
India losing the tn~ ~t  

THE MINIS1ER OF STATb IN 
THE MINISI RY OF FJNANCE 
(SHR.I SAWAI SJNGH SISODJA) : 
(a) The quantity of opium purcha .. 
sed during the last four years and 
the value thereof (total amount paid 
to the cultivators) are given belQW :-

Crop year Quantity 

1976 .. 77 

1917 .. 78 
1978-79 

1979-80 

purchased 
(in tonnes 
at 70°C) 

1509 
2117 
1816 

1242 

Value 
(Total 
amonntj 
in croref 

of Rupees» 

19.00 

34.38' 
2 .~  

20.60 .f='----
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(b) 'The opitrift e ~ ted aad the 
export "n* d\trtaa the above period 
were as follows :-

Year Exparts 
tin tonnes) 

1976-77 1017 

1y77-78 978 

1~ ·  852 
1919-80 796 

Export 
price rate 
(per unit of 
morphtne 
per kg. in 
US$) 

4.9 
6.0 

6.0 
6.0 
(An jncen-
tive quan-
tity rebate 
() 2 '~ was 
allowed f(lT 
additional 

ha ~ 
made over 
~ tain hase 
q' lanti tieli \. _ ... -.-........ --------

(c) The inforrnation is being col-
lected and will be laid on the Table 
(If tbe H lUse. 

(d) to (f), The exports of opium 
from India have fallen on account 
of stiff competition from countries 
prod1rcilll pOlI!Py straw and its con-
centrate and the world over-su{)ply 
situation of opiate raw.matena's. 
This has lead to accumulatjon of 
stoc1c.s of opium in the countr,'. In 
order to induce the b..uycrs to make 
larger purchases of Indian opium. 
.... the-export price of opium ha.. b..-en 
redUeed and inceatrve rebates halle 
been ofl'ered to promoto the exports. 

Import of Coconut Oil 

909. PROF. P. J. KURIEN : 
SHRI K.A. RAJAN : 

Will the Minister of COMMERCE 
be pleased to state : 

ta> what is the prosent ill1:port 
1')Ofic)t with reprd to ceconut 011& 

(b) whether a private party wa.c; 
allowed to import coconut oil 
against the accepted polioy ; 

(c) if so, the quantity and the 
detailtl and the reasons for alloWin3 
such import ; 

(d) whether Government have 
received representation requesting 
for total ban of import of coconut 
oil ; and 

(e) if so, Government's reactioD 
thereto? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF COMMERCL 
(SHRI KHURSEED ALAM 
KHAN): (a) Import of ccconut 
oH is ana i~ed through State 1 rad-
ing Corp<'radon of India Ltd. 1 here 
i~ also a limited provision for its 
import as import replenishment 
under the Import policy for Regis-
tered Exporters. 

(b) and (c). There h~ e been ~ome 
imClorts of coconut 011 by prlYate 
parties. Complete information in .. 
this regard i~ being collected and 
will be laid on the Table of the 
House. 

(d) Yes. Sir. 

(e) There is no proposal for ~  
imports being made by the canalJslDg 
agency during 1981-82. 

Loans to poOl'S by Natio .... ised ..... 
910 SHRI BHERA VADAN K. 
OADHA VI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether nationalised bauk. 
are showing complete apathy to the 
poorer in their demand for loans ; 

(b) whether it is fact that for this 
they (Banks) give excuses of arreaR 
aad non-recovery ; and 
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(e) whether it is a fact that So far 
big merchants and industrialists are 
concerned the loan ratio is maintain-
ed and even enhanced while in case 
of poorer and small people it goes on 
declining? 

1 HE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) and (b). No, Sir. Until recently, 
banks were required to ensure that 
at least 1/3rd of their total lendings 
lowed to the borrowers under prio-
rity sector which includes agriculture, 
small scale industries, retail trade 
and sman business, professional and 
self-employed persons and education. 
Banks have since been ad vised in 
April 1980 that they should now aim 
at raising the proportion of their 
advances to priority sector to 40% of 
their aggregate credit by 1985. On the 
basis of the recommendations of the 
Working Group on the Modalities of 
the Implementation of Priority Sector 
Advances and 20-Point Economic 
Programme, banks ha ve been ad vised 
in October 1980 that a significant 
portion of the credi t should be allo-
cated to the beneficiaries of 20-Point 
Programme. 'Weaker Sections' have 
been identified in priority sector 
advances which are as under : 

(a) Agriculture and other allied 
acti,ities 

(j) Small and marginal farmers 
with land holdi ng of 5 acres and 
land.less labourers and 

ii~ Persons engaged in other 
activities whose borrowal limits for 
such activities do not exceed 
Rs. 10.000/-. 

(6) Artlsa1IS, Village cI: Cotta,. 
Indust"ies and Small Scale IndtlStrie, 

Artisans, viJ1age and cottage indus-

tries and small scale units with credit 

limits up to and inclusive of 
Rs.25,000/-. 

(e) Ot/,er categories of priority 
sectors 

Single vehicle operators as also 
those enjoying credit limits of Rs. 
25,000/-or less may be considered as 

weaker sections. 

The banks are required to ensure 

that their advances to the weaker 

sections under agriculture and allied 

activities should reach to a level of 

at least 50% of the total direct 
lending to agriculture (including 

allied activities) by 1983. Similarly, 

their advances to weaker sections 

under small scale industry should 

constitute 12.5 % of total advances 
by 1985. 

(c) No, Sir. Bank advances to 

poorer and small people are classi-

fied under Priority Sectors. Over 

the years, ad vances to these sectors 
have shown a steady increase as may 
be seen from the statement given 

below. Correspondingly percentage 
of advances to other borrowers like 

large traders, large industries etc. 
have declined. 
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Scheduled Commercial Banks advances to 
priority sectors. 

(Ra. in crore,) 

A& on the Small Agricul-
last Fri- Scale ture 
day of Indus-

tries 

June, 1969 286 188 

June, 1978  1828 1851 

1une,1979* 2333 2459 

June, 1980· 2793 3097 

Appellate Tribunal Units for 
Central Excise and Customs 

911. SHRI RAJESH PILOT: 
Will the Minister of FINANCE be 
pleased to state : 

(a) what is lhe number of Appel-
late Tribunal units for Central Excise 
and Customs and what is the num-
ber of pending cases before them ; 

(b) how many petition51 have 
been disposed of by them so far 
during last thlee years and what is 
the average number d ~ osed of 
monthly; 

(c) how Inany more Appellate 
Tribunals are proposed to be set up 
in near future; and 

(d) h41.S there been allY iInpact of 
revenue collection and dispose mea-
5Iures during the last three years? 

lHE MINISTER OF STATE IN 
THE MINISI RY OF FINANCE 
(SHRI SAW AI SINGJI SISODIA): 
(a) Six Benches of the Customs, 
Excise and Gold (Control) Appel-
Jate Tribunal are proposed to be set 

·Data Provisional 

Other Total Non .. Total 
Prio- Prio- Priority bank 
rity rity Sector credit 
Sector:, Sectors 

31 SOS 3094 ...3599 
(14.03) (85.97) 

836 4515 11179 15694 
(28.77) (71.23) 

1116 5908 J3208 19116 
(30.91) (69.09) 

1 ~ 7278 15092 23370 
(32.52) (67.47) 

up in the  near future. Two of 
them will be Special Benches com-
prising 3 Members each to deal 
with classification, valuation and 
other important matters The other 
4 benches will be of 2 Members each. 
Since the Tribunal ha~ yet to be set 
up, the question of any case pending 
before It cIoeI Dot ad se ; 

(b) Doe~ not arise ; 

(c) The questton of whether more 
benches of the Tribunal need to be 
set up will be considered in due 
course, if found necessary, haviDi 
regard to the workload and rate of 
disposal. 

(d) Does not arise. 

Alumina-Cum-Aluminium Complex 
at Damanjodi, Koraput Ori .. 

912. SIIRI GIRIDHAR 
GOMANGO: 
Dr. KRUPASINDHU BHOI : 

Will the Minister of STEEL AND 
MINES be pleased to stale: 

(a) the progresb made by his 
Ministry since clearance of the 
Alumina-cum .. Aluminium complex 
at Damanjodi, Koraput ~sa in 
details; 

Fiprcs in Brackets donote the Percentage to tota.l Bank Credit. 
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(b) funds releaseJ for 4iffeceD.t 
components of the project so rar and 
funds placed for the year 1981 .. 82 for 
the same; 

(c) whether the components of 
the Alumina project have also been 
cleared for execution alongwith the 
Alumina Project. 

(d) if bO, what are the COJllPO-
nents and measures taken by his 
Ministry for clearance of the same if 
not yet fiuali sed; and 

(e) the reasons for delay in 
starting the execution of the project, 
if any? 

THE MINISl ER OF 
COMMERCE AND STEEL AND 
MINbS (SHRI PRAc\AB 
MUKHERJEE): (a) The Orissa 
Aluminium Complex, consisting of 
bauxite mines at P ~'n h atma1i  an 
alumina plant at Da~a odi. an 
aJuminiUln smelter at Talcher, and 
a captive power plaljt ~ ~o at Talcher, 
was sanctioned by Government in 
November, 19S0. On 7-I-S1 the 
National Alunlinium Company 
Limited (NALCO) was formed to 
hnplement this project. On 9 .. 1-81 
NALCO entered into an agreement 
with MIs. Aluminiu111 Pechincy of 
France for technical assistance. En-
gineers India Limited has been 
appointed as the prime Indian con-
sultants for the bauxite mine, 
alumina plant and sineiter. A ~n e

nlODts for iinancing the project, both 
ru pee and foreign exchange, hll ve been 
tied up. An engineering consultant 
for the captive power plant has been 
appointed, and tenders rOl supply of 
power plant equipment have been 
ISSUed. 

Necessary information/data re .. 
quired to be furnished to the foreign 
cons,aitants, for preparation of basic 
erigi!eering, ha5, e~n supplied, and 
the design engineering work is pro-
ceeding as per schedule. Tenders 
have boon issued for the construction 

of telDpOrar)' housiDa, o~s and other 
facilities; and, actual construction 
work at site is expected to com-
mence in October, 1981. Steps fo r 
obtaining' clearance for import of 
equipment are also in progress. 

(b) A sum of R.s. 57 croros has 
so far been released to NALCO, 
including Rs. 5 crores during 
t 98 1-82. The sanctioned budget for 
1981 .. 82 for the Oriss:-t AJumipi\1m 
Conlplex is Rs. 90 crores. 

(c) and (d) : Yes, Sir, if by compo-
nent is meant the mines. There are 
no other components. 

(e) Dos not arise as the implemen-
tation of the project is on schedule. 

Assessment of Minerals 

913. SHRI GIRIDHAR GO-
iVIANGO : Will the Minister 
of STEEL AND MINES be pleased 
to state: 

(a) the names of the minerals 
found as a result of recent surveys 
by the Geological Survey of India, 
MEC and the State Mining Depart-
ments in the country ; 

(b) the names of the States and 
the p1aoes of mineral occurrence 
therefor; 

(c) whether the quantity and 
quality of those minerals have been 
assessed ; and 

(d) if $.0, the details therefor and 
the DaDl08 of tho minerals likely to 
be exploited by the Centre or the 
States in near future ? 

THE MINISTER OF COM-
¥E.RCE ANt> STEEL AND 
AUNES (SHRI PRANAB 
MUKHERJEE) : (a) to (c) : Geolo .. 
gical survey and e o ~tion of 
minerals is a continuous process. 
Howover. as a resu,lt of the ~  ~t 
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surveys conducted by the Geological 
Survey of India, Mineral Explora-
tion Corporation and State Mining 
Departments, the main new findings 
are enumerated below :-

(i) Additional reserves of 
chromite in Orissa. 

(ii) New deposits of barytes in 
Mangempet area, Cuddapah 
district of Andhra Pradesh. 

(iii) Deposits of lead and zinc in 
Rampura Agucha in Bhilwara 
distri ct of Rajasthan. 

(iv) East-Coast bauxite deposits 
in Andhra Pradesh and 
Orissa. 

(v) High grade limestone from the 
VempaUi dolomite belt of 
Cuddapah a~in and Plawad 
basin, Guntur district. Andhra 
Pradesh. 

(vi) 

(vii) 

Phosphorite deposits in Pisnari 
Tori area in Lalitpur district 
of Uttar Pradesh and also in 
Cbhatarpur and Sagar districts 
of Madhya Pradesh. 

Molybdenite content in 
Malaojkhand copper deposits 
in Balaghat district of Madhya 
Pradesh and also in Umpyrtha 
Multi Metal deposit in United 
ha~i and Jaintia hins 
districts of Meghalaya. 

(viii) Tin deposit in Bastar and 
Koraput districts of Madhya 
Pradesh and Orissa respec4 
tively. 

(ix) Tungsten deposits in Sirohi 
district of Rajasthan. 

(x) Gold bearing rocks in Sona 
Khan in Raipur and in 
Raigarh districts of Madhya 
Pradesh and Chigargunta-
Nandimadugu area of Chitto or 
district of Andhra Pradesh. 

2. The detailed exploratory ope-
rations have resulted in enhancement 
of chromite reserves to III Dlillion 
tonnes in Orissa. The lead-zinc 
prospects of Rampura Agucha area 
established a potential 3S million 
tonnes of orc with over 10 % lead 
zinc mctal content. T he bauxite 
deposits in east-coast in Andhra 
Pradesh and Orissa States have a 
tentative reserves of 1800 million 
toones ; phosphoritc in Pisnari Tori 
area in Lalitpur district, Uttar 
Pradesh has about 4 million tonnes 
of phosphorite bearing 22 to 36 % of 
phosphoru s pentoxide. Chhattarpur 
and Sagar districts of Madhya 
Pradesh have 6.9 million tonnes of 
phosphorite. In Malanjkhand copper 
deposit of Balaghat district in 
Madhya Pradesh a total reserve 
estimate of 7 minion tonnes with an 
average 0.04 % molybdenum within 
the proposed pit area and one million 
tonne with 0.02 % molybdenum ou t-
side the proposed pit area have been 
found. The Umpyritha Multi 
Metal deposits of United Khasi and 
Jaintia Hills districts of Meghalaya,. 
ha ve a total multi metal ore reserve, 
estimate of 118,000 tonnes withO.15 
to 0.4 ~ molybdenum Tin metal 
reserve is estimated at 1752 tonnes in 
Bastar district of Madhya Pradesh. 
n e ~d 1 ungsten ore reserve of 2 .26-
million tonnes has been estimated in 
Sirohi district of Rajasthan. A total 
possible reserve of a bout 3.5 lakh 
tonnes of gold ore has been estimat-
ed in Chigargunta-Nandimadugu 
area, Chittoor district, Andhra 
Pradesh, containing an average gold 
content of 8 grammcsjtonne over a 
width of 1. S m in block-I and 4.2 
grammes of gold Per tonne, over a 
width of 1.46 m in a part of 
block-III. 

(d) The likely exploitation of 

different minerals by various agencies 

js as follows :-

(1) bast-Coast bauxite by National 

Aluminiunl Corporation 
(NALCO). 
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(2) Gold from Kolar Gold Field 
by Dharat Gold Mines Limited 
(BGML). 

(3) Gold from Hutti Gold Mines 
by Hutti Gold Mines Limited. 

(4) Limestone in Addhra Pradesh 
by Andhra Pradesh State 
Government/Vizag Steel Plant. 

(5) Phosphorite in Andhra 
Pradesh by Pyrites, Phospho-
tes and Chemicals Limited 
(PPCL). 

(6) Mangampet Barytes by 
Andhra Prad esh Mining 
Corporation Limited of 
Andhra Pradesh. 

Opening a Regional Office or 
SBI at Bangalore 

914. SHRI JANARDHAN 
POOJARY: Will the Minister of 
FINANCE be pleased .. to state : 

(a) whether any representation 
has been received from Karnataka 
State for opening a Reg ional Office 
of State Dank of India at Bangalore; 
and 

(b) if so, the; main features of 
the representation and reaction of 
the Government to it ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) No representation has been 
received from Karnataka State for 
opening a Regional Office of State 
Bank of India at Bangalore. In 
fact, a Regional Office of the State 
Bank of India is already function-
ing at Bangalore. 

(b) Does not arise. 

Setting IIp of large sized Sponge 
Iron Plant based 00 Natural 

Gas at Maugalore 

915. SHRI JANARDHANA 
POOJARY: Will the Minister of 
STEEL AND MINES be pleased to 
state: 

Ca) Whether Government have a 
proposal under their consideration 
to set up a large sized sponge iron 
plant based on natural gas at Man-
galore; 

(b) if so, whether economic via-
bility study of such a project has 
been completed; 

(C) whether the Petroleum Minis-
try has agreed to make available 
the gas requirement of the Project ; 
and 

(d) if so, the details in this 
regard? 

• 
THE MINISTER OF COM. 

MERCE AND STEEL AND 
MINES (SHRI PRANAD MUKER-
JEE): (a); No, Sir. 

(b) to (d): Do not arise. 

Opening of LIC Oflices in the 
COuDtry. 

916. SHRI S. B. SIDNAL: Will 
the Minister of FINANCE be plea-
sed to state : 

(a) the number of offices of 
Life Insurance Corporation in the 
country; 

(b) the number of districts in 
the country without LIe office ; and 

(c) whether Government propose 
to open mOre LIC offices in the coun-
try and the details thereof ? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) The number or LIe offices in 
the country as on 31st March, 1981 
is given below : 

Ce.1 tral Office 1 

Zonal Offices 5 
Divisional Offices 42 

Branch Offices 826 

Development Centros 63 

(b) As on 31st March. 1981 t 
there were 65 districts in the ta~s 
and 15 districts it! the Union Terri-
tories in which the L1C had no 

branch office and the insurance ser .. 
vices were provided by the LIC 
offices in neighbouring districts. 

(c) Yes, Sir. Government and the 
LIC are alive to the need to expand 
branch net-work so that life insuran-
ce business can be written and servi-
ced with greater facility throughout 
the country and more particularly 
in the rural and less accossible areas r 
During 1981-82. LIe has sanctioned 
64 new branch offices. These include-
13 offices in districts which did not 
earlier have any branch of the LIC. 
Details of new branch offices openedl 
to be opened after 31st March, 1981 
are as foJlows: 

State Now branch offices 
sanctioned during 
1980·81 but not opened 
by 31-3-81 

New branch offices 
san tion~d during 1981-82 

------------------------------------
(1) (2) (3) 

-------------------
Andhra Pradesh Wanaparthi Secunderabad DAB 

Peddepalli 
Suryapet 
Kamareddy 
Makarpur or Kanigiri 
Tuni 

Assam Kokrajhar 

Bihar Patna 
Forbesganj 
Ghatsila 

Gujarat Khantbalia 
Vyara 
Surat CAB 

Haryana Narnaul* 

Himachal Pradesh Nahan* 
Kulu* 

J&K Udha1pur* 

Karnataka Bangalore DAB Tarilere 
Mangalorc CAB 
Hospet 
Karwar 

Kerala Nedumkandam· Thaliparambu 
Attingal 
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Madhya Pradesh Bhind* Dhar* 
Nagda 
.Jhabua· 
Sehore* 
Burhanpur 
Bhopal CAB 
Balaghat* 
Chhatarpur* 
Rajpur CAB 

Maharashtra Bhiwandi 
Khed 
Chalisgaon 
Pimpalgaon 

Nagaland. Kohima 

Orissa Chandikole Bhadrak 

Punjab Malerkotla 
Faridkot 

Rajasthan Dungarpur* 
Bundt* 
Rajsamand 
Jaisalmer* 
Iodhpur CAB 
Udaipur CAB 
Didwana 
Dausa 
Iaipur CAB 

Tamil Nadu Tiruchendur Pattukottai 
Udumelpet Tiruchi rapalli CAB 

Tiruchirapalli DAB 
Sivakasi 
Krishnagiri 
Koonoor 

Tripura Udaipur* 

Uttar Pradesh Bilhaur Nainital 
Uttarkashi* Dhampur 
Tehri* 
Srinagar (Garhwal) 

West Bengal Uluheria 
Barasat 
Birpara 

Delhi Delhi CAB Delhi Trans Jamuna Area 
(Union Territory) Nehru Place DAB 

Model 'Town or Ashok 
Vihar 

*First LIe Branch in D s~ i t. 
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Productio. of Gold in Bbarat 
Gold Mines 

917. SHRI S.B. SIDNAL: Will 
the Minister of STEEL AND 
MINES be pleased to state : 

(a) the quantity of gold produced 
in the Bharat Gold Mines during 
the last three years, yearwise ; 

(b) whether Government propose 
to invest more money in these mines; 
and 

(c) if so, the estimated amount 
of gold likely to be produced in these 
mines after the proposed investment? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRT PRANAB MUKHERJEE) : 
(a) The quantity of gold produced 
by the Bharat Gold Mines Limited 
during the last 3 years viz. 1978-79, 
1979-80 and 1980-81 stood at 1792, 
1650 and 1563 kgs. respectively. 

(b) and (c): It is proposed to 
develop the Yeppamana Mine Project 
of Bharat Gold Mines Limited in 
Anantapur District of Andhra 
Pradesh, at a total cost of Rs. 438 
lakhs. This new mine when fully 
developed, is likely to produce 305 
KIS. of gold per annum for about 
9 years. 

Dislocation of OperatioD as a result 
of suspensioD of Delhi Bankers 

ClearaDce House 

918. SHRI S. M. KRISHNA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether cheque worth crores 
of rupees were held up in the capital 
fol1owing the suspension of the Delhi 
J3ankers Clearance House in July 
last; 

(b) if so, the reasons therefor; and 

(c) what remedial measures have 
been or are being taken to prevent 
some section of the Banks and their 
eJnployees using unreasonable and 
obstreperous tactics resulting in dis-
location of operations causing consi-
derable loss and inconvenience to 
the trading community and public 
in general ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b): The clearing house a.t 
Chandni Chowk, Delhi remained 
suspended from 20th July, 1981 to 
26th July, 1981, reportedly because 
the representatives of the member 
banks refused to accept cheques 
presented by the representative of 
United Commercial Bank on account 
of his refusal to meet the demand of 
Rs. 150/-from the representatives of 
other member banks. Despite the 
persuatioll by the President of the 
clearing house the matter could 
not be settled till 26th July, 1981. 
The clearing house resumed opera-
tions with all its members with effect 
from the 27th July, 1981, when it 
cleared all the backlog. Information 
regarding the amount of cheques that 
remained uncleared during the period 
of suspension of the clearing house 
is not readily available. The clearing 
house is functioning normally since 
28th July, 1981. 

(c): The Indian Banks' Associa-
tion has suggested to the commercial 
banks certain remedial measures to 
prevent frequent dislocation/disrup-
tion of clearing houses in the country. 
The measures include (i) deduction 
of full day's wages by the banks ~s 
also disciplinary action against the 
employees responsible for disruption 
of clearing, (ii) Constitution of a 
sub-committee at all clearing houses 
for countering employees' agitation -. 
and for monitoring dissemination of 
information to various concerned 
organisations and follow up action 
against the employees who cause 
disruptions in the clearing; and (iii) 
Regular rotation by the banks of 
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their clearing house representatives to 
avoid the same representatives going 
to clearing houses for more than 6 
months. 

A Study Group consisting of the 
representatives of Reserve Bank of 
India, State Bank of India, Indian 
Banks' Association and other 3 
nationalised banks has been consti-
tuted for framing uniform rules for 
all the clearing houses in the country 
and to suggest improved mechanical 
devices for handling clearing work in 
the clearing hou sese 

Export of Groundnuts to USA 

919. PROF. NARAIN CHAND 
PARASHAR: Will the Minister 
of COMMERCE be pleased to 
state: 

(a) whether Government have 
explored the prospects of the export 
of groundnuts to USA in view of the 
shortage th ere ; 

(b) if so, whether any decision 
has been taken in this regard and 
if so, the nature thereof: and 

(c) if not, the reasons therefor 
and the likely date by which a deci-
sion would be taken '1 

THE MIl'ISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) (a) to (c): Export of 
HPS groundnuts is canalised through 
N AFED . Export is a1towed within 
a limited ceiling and is not su bject 
to any destination-wise restriction. 
The entire quota released during 
1980-81 was exported. The decision 
on the countries/buyers to whom 
HPS groundnut is exported is left 
to the best commeroial judgement 
of the canalisiug Agency. 

Indhidual Owning Private Aeroplane. 

920. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state : 

(a) the names and addresses of 
the individuals who own private 
aeroplanes in India as OD 1st April, 
1981 ; 

(b) the terms and conditions on 
which Government give the permis-
sion for purchase, possession and 
operation of these planes; 

(c) whether Flying Clubs have 
also to fulfif certain conditions for 
the purchase, possession and opera-
tion of the Glider planes used by 
them; and 

(d) if so, the natq.re thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) A list giving 
the names and addresses of the 
individuals who own private 
aeroplanes is attached. 

(b) As far as purchase of aircraft 
from sources located within the 
country is concerned, there is no 
restriction. However, import of 
aircraft is permitted, only in excep-
tional cases, on merits. Operation 
of aircraft is permitted strictly in 
accordance with the Aircraft Rules 
and other special instructionsJdirec-
tives isc;ued by the Director General 
of Civil Aviation from time to time. 

(c) and (d) Purchase of gliders 
from sources located within the 
country is free from any restriction I 
but import of gliders is normally 
not permitted and such requests are 
considered on merits. The operation 
of gliders also is to be undertaken 
strictly in accordance with the ' 
Aircraft Rules and the instructionsl 
directives issued by the DGCA from 
time to time. 
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Statement 

L;sl gi'Ding the names and addresses of the individuals who own private 
aeroplanes in India 

S. Names and addresses of the 
No. individuals 

1. Syed Akbar Hussain Ali Aman, 
Bank Road, Patna. 

2. Shri Edge H. Semnars, British 
Council, Bank Road, Patna. 

3. L/Col. Drone Shamsher lung 
Bahadur, Rana Bilas Kunj 
Darbar (Nepal) Via P. o. Bar-
ganja, Dlstt. Muzaffarpur 
(Bihar). 

4. Sarvashri Vijaya Singh & M. N. 
Singh, C/o. Bihar Flying Club 
Ltd., Patna. 

5. Sq. Ldr. Dalip Singh Majlthia, 
Hind Marsh Road, Muzzaffar-
pur, Bihar. 

6. Shri Raghubans Prasad Singh, 
Kusela Estate, Purnea, Bihar. 

7. Shri Dinesh B. Parkash, Director, 
Utkal Automobiles Ltd., P. O. 
Box 31, J amsedpur. 

8. Shri Gian Singh Punewal, 
"unjab Ice Factory & Coal 
Storage, Patna. 

9. Maharani Durgeshwari Sahi, 
Hathwa House, Patna. 

10. Maharajadhiraj of Darbhanga, 
Raj Darbhanga, Bihar. 

11. Maharaja of Darbhanga, The 
Palace, Darbhanga Raj, Bihar. 

12. Shri Bipin B. Parikh, Director 
Utkal Automobiles Ltd., 
Post Box No. 31, Main Road, 
Jamshedpur. 

S. . Names and Addresses of the 
No. individual;) 

13. Shri D. S. Mazda, 36, Chow-
ringhee, Calcutta. 

14. Shri Swapati Mohan Roy, 1 I, 
Palm Avenue, Calcutta. 

1 S. Shri A. K. Raha, 11 - Queens 
Park, Ballyganj, Calcutta. 

16. Shri {rourded MoQk:erjee, 209, 
Rash Behari Avenue, BallyganJ, 
Calcutta. 

17. Capt. A. R. Bose, Suite No.6, 
53, Chowringhee Road, 
Calcutta-I 6. 

18. Shri Ram Narain Shaw, 4 
Mission Row E, Calcutta. 

19. Shri K. V. S. Sandilya, 40 Lake 
Avenue, Calcutta. 

20. Shri Robindra Nath Datta, 
C/o H. Datta & Sons Ltd., 
1 S-Clive St. Calcutta. 

21. Dr. Mohd. Habibar Rahim, 
M. P. J. P. 102, Lipon Street, 
Calcutta. 

22. Shri Chandra Bahadur MalIa, 
1 29/1 , Bakul Began Road, 
Calcutta. 

23. Shri L.H. Partbew, C/o. Indamer 
Co., Calcutta. 

24. Shri Jack Issac, Telepara Tea 
Estate Binnaguri, P. O. Doors 
(N. Bengal). 

25. Shri Gour Dev Mukherjee, 209, 
Rash Behari Avenue, Ballygunj, 
Calcutta. 
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s. Names and Addresses of the 
No. individuals 

26. Shri E. F. Howell N. A. Block 
E. New Alipur, Calcutta. 

27. Shri Bhagwan Dass Mohan Lall, 
Bhagat Villa, Konnagar, Distt. 
Hoogly. 

28. H.  H. Major Gen. Mahabir 
Shamsher Jang Bahadur Rana. 
5, Hastings Park Alipur, 
Calcutta. 

29. Shri Amalendra Nath Basu, 3, 
Marlin Park, Calcutta. 

30. Shri R. N. Datta C/o H. Datta 
& Sons Ltd., Netaji Subhas 
Road, Calcutta. 

31. Shri Roy George Mantosh, 
302/ ), Upper Circular Road, 
Calcutta. 

32. Shri Jan Spitz 2/7, Landsdown 
Road, Calcutta. 

~. Shri S. C. M otira Principal, 
Air Technical Training Institute, 
4-The Mall, Dum Dum. 

34. Captain Jai Singh, 7 Mayurbhanj 
Road, Calcutta-23. 

35. Silri Kenneth F. Stucky, Pana-
garh. Air Base, Calcutta. 

36. Bi'ihnauth Tea Co. Ltd., 4, 
Mangce Lane, Calcutta. 

37. Shri Ram Murat Yadav 22-
Bondel Road, Calcutta-19. 

38. Capt. S. K. Ghosh, Chief Pilot, 
Indian lIon & Steel Co. Ltd., 
Burnpur. 

39. Shri Odudy Shapoar Mazdu
t 

35 Chouringhec Read, Calcutt..!.. 

S. Names and Addresses of the 
No. individuals 

40. Raja of Jedh. Jedb Deecan. 

41. Air Commodore Mehar Singh," 
Palam, New Delhi. 

42. Shri Ranjit Singh Sidhu C/o 
TikJca Satinder Singh-II, Curzon 
Road, New Delhi. 

43. Shri P. L. Jain, Proprietor 
Falcon Air, 9Et Con naught 
House, ]11 Floor Apartment 
No. 3e, New fJelhi. 

44. Shri Homi B. Engineer, C/o 
Engineers Bungalor, Gujarat 
Spinning & Weaving Ltd., 
Kalupur, Ahmedabad. 

45. H. H. Maharaja Jamsheb of 
Nawanagar, The Palace, 
JamnagaJ'. 

46. Shri J. G. Mg. Intosh Mon-
khooshe E. E. P. o. Hoogrijan, 
Assam. 

47. Shri Makhan Singh, The Nagpur 
Body Works Form, Nagpur. 

48. Shri M. I. Khan, 146.8, Puram 
Parkasa Rao Road, Madra&-14. 

49. Shri K. Krishnaswamy, Main 
Road. Mettupalayan Coimbatore 
District. 

50. Lt. Col. 
Borrowing, 
Bungalow, 
Indore. 

Edward FredarilQ 
Walel;jh No. 5 
Residency Area, 

51. H. H. Maharaj Lokandra Singh 
of Ratlam, Lokendra Bhavcln, 
Palace, Ratlam. 

52. Col. H. H. Raja Sir Harinder 
Singh, K. C. S. I., Faridkot 
State. Farid kot. 
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S. Names and Addresses of the 
No. individuals 

53. Shri G. S. DoUna C/o C. W. 
Balkar " Co. Rly. Road, 
lulluncler. 

54. Shr! Pa.van Kumar Verma, 508, 
Sector 10-0, Chandigarh. 

55. H. H. Raja Brar Bans Babadur 
of Faridkot. 

56. Shri Daljit Singh, House, No. 
155, 21A, Chandigarh·22. 

57. Col. H. H. Sir Harinder Singh, 
Brar Bans of Faridkot. 

58. Air Vice Marshal, Harjinder 
Singh P. V. S. M. AFR, ACS, 
M. I. B., Kanpur House, 
Chandigarh. 

59. Sq. Ldr. D. S. Majithia, Mana-
ging Pclrtner, Saraya Distillery, 
Sardarnagar, Distt. Gorakihpur 
(U. P.) 

60. Raja Bajrang Bahadur Singh 
Shadri, The Gar h Bad ri, Disst. 
Pratapgarh, U. P. 

61. Shri P.S. Menon Sagarika Opp. 
Palmgroove Hotel, Juhu, 
Bombay-54. 

62. Shri M. J. B. Maneckji, Mehta 
House,· Appollo Street, Bombay. 

63. Shri J. R. Mody, Oman Invest-
ment Co. Commerce Centre, 
Tardeo, Bombay-24. 

64. Shri B. G. Menon (Babblasseri 
Gopjnatb) No.1 Iris Park, Juhu, 
Bombay-54. 

65. Shri Karshi, S. Combata, 42, 
Queens Road, Bombay. 

S. Names and Addresses of the 
No. individuals 

66. Shri Frederic James Mobsby C/o 
Ambica Airlines Ltd., Bombay. 

67. Sbri S. S. Dubber, Director H. 
S. Sobha Singh (P) Ltd. , 
Bombay. 

68. Dr. S. V. Bhava, Surgical Nuts .. 
ing Home Raj Hansa, Parvati 
Road, 2164-65/c Sadashiv 
Poona-30. 

69. Dr. Suresh Viswanath Bhave, 
Surgical Nursing Home, Raj hans 
Paruati Road, Poona-30. 

70. Shri Ruai 
Sonawalla 
Bombay-7. 

H. Daver, 2A, 
Bldg. Tardeo, 

71. H. H. The Maharaja of Jaipur, 
Jaipur. 

72. H. H Raja Chandra Chur of 
Udaipur, P. O. Dharamjaygarh, 
Via, Kharsia, B. N. Rly. 

73. Shri E. A. Gulvell, Hill View 
Chandheri Gauhati. 

74. H. H. The Maharaja of Mayur-
bhang, Beripada. 

75. Shri Bishamber Nath Singh C/o 
Vishwanath Singh & Co., 
Digboi, Assam. 

76. Shri Jimmy Dara Subhia Apollo 
Theatres, 549 Rasta Path, 
Poona-ll. 

77. Sardar Oajindra Singh Sahi 
D-80, Saket, New Dclhi-l 10011. 

78. Shri S. O. Menon Air o s~ 
India, Partner , anta~  
Airport, Bombay-29. 

'9. Shri A. J. Bragg Jr. Summet 
Hill, Sjmla .. 
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Demands made by state to DevolutioD 
01 Greater FiDaDdal Powen 

921. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state : 

(a) whether certain States of the 
Union have demanded devolution of 
greater financial powers ; 

(b) if so, the nature of the 
powers demanded alongwith the 
names of the States; and 

(c) the action taken by Govern-
ment on the demands ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) to (c): Most States had repre-
sented that they are unable 10 levy 
&ales tax on certain transactions 
which do not conform to the defini-
tion of sale and that on this account 
they are o~in  considerable amount 
of revenue. Taking Into account 
the examination of this matter by the 
Law Commission and its recommen-
dation, it is proposed to amend the 
Constitution, which would ultimately 
lead to the tate~ being enabled to 
levy sa e~ tax on such transactions. 
Accordingly, the Constitution (Forty-
Sixth Amendment) Bill, 1981, ha~ 

been introduced in Lok Sabha on 
3·4-1981. 

No other devolution of greater 
financial powers appears to have been 
demanded by any State. 

Implementation of recommendatioDS 
of Sixth Finance Commission 

922. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) the main recoJnmendations of 
the Sixth Finance Commission, which 
have been implemented by the 
Government of India; 

(b) whether some other recom-
mendations have still to be imple-
mented ; 

(c) ifso, the nature of these recom-
mondations and the likely date by 
which they would be implemented ; 

(d) whether all the State Govern-
ments have also accepted them ; and 

(e) jf not, the names of the States 
who have objected to some of the 
o ommendation~ and the nature 
thereof? 

THE MINISTER OF STAl E IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) to (e): The recommendations 
of the Sixth Finance Commission 
rc1a.te to the period 1974 .. 75 to 
1978·79. AU the accepted recom-
mendations of the Co-nmission, 
detailed in the annexure, have already 
been implemented. No Stafe Go-
vernment has indicated non .. accept .. 
ance of any of these recommenda-
tions of the Commis&ion. 

Statement 

Summary of Recommendations of 
the Si.\lh Finance Commission 

A. Recommendations relating to 
Sharinl of taxes, dudes and l1'a ..... 
in-aid. 

I. Income-tax: 

In respect of distribution of the 
net proceeds of income-tax in each 
of the financial years from 1974-15 
to 1978 .. 79 : 

(1) Out of the net proceeds of 
taxes on income in each finan-
cial year. a sum equal to 1.79 
per cent thereof be deemed to 
represent the proceeds attri-
butable to Union TorritDries, 

... 
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(2) the e ~ta e of the net pro-
ceeds of taxes on income. 
except the portion represent-
ing the proceeds attributable 
to Union Territorie" to be 
assigned to the Statec;, should 
be eighty; 

(3) the distribution among the 
States inter se of the share 
assigned to the States in res-
pect of each financial year 
should be on the basis of the 
following percentages: 

State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bellgal 

Total": 

Percentage 

7.76 

2.54 

9.61 

5.55 

1.77 

0.60 

0.81 

5.33 

3.92 

7.30 

11.05 

0.18 

0.18 

0.09 

3.73 

2.75 

4.50 

7.94 

0.27 

15.23 

8.89 

100.00 

/1. Union Excise Duties : 

(a) During each of the years 
1974-7S and 1975·76, a sum 
equivalent to 20 (twenty) per 
cent of the net proceeds of 
Union duties of excise on aU 
articles levied and collected 
in that year, excluding auxi-
liary duties of excise and 
cesses levied under special 
Acts and earmarked for special 
purposes. should be paid out 
of the Consolidated Fund of 
India to the States; 

(b) During the years 1976-77, 
1977·78 and 1978-79, a sum 
equivalent to 20 (twenty) per 
cent of the net proceeds of 
Union duties of excise on all 
articles levied and collected in 
the respective year, including 
auxiliary duties of excise, but 
excluding cesses levied under 
special Acts and earmarked 
for special purposes, should 
be paid out of the Consoli-
dated Fund of India to the 
States; and 

(c) the distribution among\ the 
States of the sum payabk to 
the States in respect of each 
financial year should be made 
on the basis of the following 
percentages : 

State 

I. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10, Madhya Pradesh 

Percentage 

8.16 

2.71 

11.47 

4.57 

1.53 

0.63 

0.90 

5.45 

3.86 

8.1S 
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11. ~aha asht .a 8.58 tive percentage shares of such 
balance as under : 

12. Manipur 

13. Mesbalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

Total: 

0.21 

0.19 

0.11 

4.06 

1.87 

5.00 

7.43 

0.30 

17.03 

7.79 

100.00 

111. Additional Duties of Excise : 

(1) There is no need to set apart 
any guaranteed amounts to the States 
as there is no risk of the share of 
any State in the net proceeds of 
additional excise duties falling short 
of the revenue realised from the levy 
of the sales tax on the commodities 
subject to additional duties of excise 
in lieu of sales tax fo r the financial 
year 1956·57 in that State; 

(2) The net proceeds of the 
additional excise duties during each 
financial year be distributed on the 
following basis: 

(a) A sum equal to 1.41 per cent 
of such net proceeds be re-
tained by the Union as attri-
butable to Union Territories; 

(b) the balance of 98.59 per cent 
of such net proceeds be dis .. 
tributed among the States in 
.~ dan e with their e ~ 

State Percentage of 
distribution 

1. Andhra Pradesh 8.39 

2. Assam 2.47 

3. Bihar 9.36 

4. Gujarat 5.91 

5. Haryana 1.94 

6. Himachal PrAdesh 0.59 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

0.73 

5.62 

3.S8 

10. Madhya Pradesh 6.98 

11. Maharashtra 11.65 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

Total: 

0.17 

0.17 

0.03 

3.59 

2.68 

4.17 

7.27 

0.25 

16 10 

8.30 
---

100.00 

IV. Grant in lieu 01 fax on Ruil-
t:&Jay Passenger Fares : 

The grant to be made availablo tel 
the States in lieu of tax under thd 
repealod Railway Paslenpr Parci 
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Tax Act, 1957 be distributed among 
t he States as under : 

State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Oujarat 

S. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. a a~than 

18. Tamil Nadu 

]9. Tripura 

20. Uttar Pradesh 

21. West Bengal 

Total: 

V. Estate Duty.· 

Percentage 
Share 

8.01 

2.70 

10.58 

7.47 

2.57 

0.] 7 

002 

3.47 

1.61 

9.89 

8.87 

0.01 

2.24 

5.06 

6.59 

5.14 

0.02 

19.1S5 

5 73 

100.00 

(1) Out of the net proceeds of the 
estate duty in each financial year, a 
~ m equal to 2.5 percent thereof be 
retained by the Union as being the 
proceeds attributable to Union "I erri-
tories; and 

(2) The balance of net proceeds 
be distributed amODa the States in 

accordance with the following 
principles: 

<a> such balance be first appor-
tioned between immovable 
property and other property in 
the ratio of the gross value of 
all su ch properties brouaht 
into assessment in that year; 

(b) the sum thus apportioned to 
immovable property be distri-
buted among the States in 
proportion to the gross value 
of the immovable property 
located in each State and 
brought into assessment in that 
year; and 

(c) the sum apportioned to pro-
perty other than immovable 
property be di~t i ted among 
the States in proportion to 
the population of each State, 
namely-

State 

1.. Andhra Pradesh 
2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Iammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 
II. Maharashtra 
]2 Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 
16. Punjab 
17. Rajasthan 
18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

Total: 

Percentage 

8.04 
2.70 
]0.41 

4.93 

l.86 

0.64 

0.85 
5.41 
3.94 

7.70 
9.31 

0.20 
0.19 
0.10 
4.05 

2.50 
4.76 
7.61 
0.29 

16.32 
8.19 

100.00 
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YL Grant 011 accoU1ft 0/ fJJealth tax 
Oil agricultural property : 

Tho grant to be made available to 
the States be distributed among the 
States in proportion to the value of 
agricuJtural property located ill each 
States and brought into assessment 
in each year. 

---------------
Total 

VII-Grants-tn-aid: 

The following States be ~d tho 
sums s ~ i i d against each of them 
as grants-in-aid of their revenues in 
the respective years indicated in the 
table below, under the substantive 
parts of Clause (1) of Article 275 of 
the Constitution: 

(Rs. crores) 

amount Grants-in-aid to be paid in 
State to be 

paid in 
the five 1974-75 1975-76 1976-77 1977-78 1978-79 
years 

1. Andhra Pradesh 205.93 42.83 

2. Assam 254.53 49.66 

3. Bihar 106.28 18.78 

4. Himachal Pradesh 160.96 31.72 

5. Jammu &: Ka!;hmir 173.49 34.57 

6. Kerala 208.93 43.85 

7. Manipur 
8. Megbalaya 
9. NagaJand 

10. Orissa 
11. Rajasthan 

12. Tripura 

13. Uttar Pradesh 
14. West Bengal 

114.53 

74.67 

128.84 

304.73 

230.53 

112.50 

198.83 

234.86 

21.05 

13.61 

23.77 

56.97 

49.30 

30.66 

21.61 

53.29 
--------------------

Total 2509.61 481.67 

B. Reeommendations on other 
Terms of Reference : 

1. Financing of Relief Expendi-
ture. 

In the light of their analysis of the 
advantages and disadvantages of the 
establishment of a National Fund, 
and the views expressed by the State 
Governments, the Commission have 
Concluded that the establishment of 
a National Fund, fed by Central and 
State contributions, is neither feasible 
nor desirable. At the same time 
the present arrangements for provi-

43.47 

51.33 

23.92 

32.02 

34.65 

43.46 

21.97 

14.23 

24.68 

60.11 

48.57 

21.53 

33.91 

49.27 

503.12 

41.89 

50.60 

21.12 

32.15 

34.73 

41.19 

22.85 

14.90 

25.72 

61.00 

46.05 

22.44 

39.23 

46.57 

500.44 

39.45 

51.35 

21.53 

32.42 

34.83 

40.92 

23.84 

15.63 

26.77 

62.56 

44.30 

23.45 
49.10 

44.S5 

510.70 

38.29 
SI.59 
20.93 

32.65 

34.71 

39.51 

24.82 

16.30 

27.90 

64.09 

42.31 

24.42 
54.98 

41.18 

513.68 

ding assistance to the States for 
meeting expenditure on relief opera-
tions need to be completely over-
hauled. Detailed programmes of both 
medium and long term significance 
for permanent improvement of the 
areas liable to drought and flood 
should be drawn up with the utmost 
urgency and these programmes fully 
integrated with the Plan. The Com-
Dlission have strongly ur$ed that 
instead of incurring expendIture on 
relief on ad-hoc basis on schemes of 
dubious value, provision should be 
mad e on· a much larger scale for 
development of drought and ft.ood-
prone areas in the Fifth Plan both \ 
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in the Stste and Central Sectors. 
Any assistance which is provided to 
the States for purposes of relief in 
this manner would be subject to the 
overall ceiling of Central assis-
tance for tbe Plan period as a whole. 
At the same time the Commi ssion 
feel that the provision of a reason-
able margin in the fo recasts of State 
expenditure should be considered as 
a lagitimate charge on the revenue 
accounts of the States. They re .. 
commend the following annual pro-
visions und er "64-Famine Relief" for 
different States: 

State (Rs. crores) 

1. Andhra Pradesh 4.31 

2. Assam 1.25 

3. Bihar 4.61 

4. Gujarat 4.55 

5. Haryana 1.24 

6. Himachal Pradesh 0.03 

7. Jammu & Kashmir 0.35 

8. Karnataka 1.91 

9. Kerala 0.30 

10. Mad hya Pradesh 3.41 

11. Maharashtra 4.17 

12. Manipur 0.04 

13. Meghalaya 0.04 

14. Nagaland 0.02 

IS. Orissa 3.58 

16. Punjab 0.33 

17. Rajasthan 10.19 

18. Tamil Nadu 1.52 

19. Tripura 0.07 

20. Uttar Pradesh 2.18 

21. West Bengal 6.61 

They have taken these figures into 
account in arl'iving at the grants, if 
any, needed by the States under 
Article 275 of the Constitution. 

11. Changes in tile terms DIre,,; 
payment of Central Loans: 

The Commission have made an 
assessment of the non-Plan capital 
sap of the States on uniform and 
comparable basis for tho five years 
ending with 1978-79. The methodo-
logy adopted by the Commission and 
the State-wise non-Plan capital gaps 
as assessed by the Commission are 
j ndicated in Chapter XVI. In the 
light of this assessment, the Commis-
sion have made a general review of 
the tate~' debt position with parti-
cular reference to the Central Joans 
advanced to them and likely to be 
outstanding as at the end of 1973-74 
and have recommended changes in 
the existing terms of repayment 
having regard to all relevAnt factors 
including the overall non-Plan gaps 
of the States, their relative positioD, 
the purposes for which the loans 
have been utilised and the require-
ments of the Centre. The proposals 
of the Commission for consolidation 
of outstanding Central loans and 
revision of thoir terms of repayment 
are estimated to ensure relief in the 
amount falling due for repayment by 
by States to the Centre over the 
period 1974-79, as under : 

State Estimated relief 
in repaymont of 
loans to Govern-
ment of India 
during Fifth 
Plan Period 

(Rs. Crores) 

1. Andhra Pradesh 191.20 
2. Assam 162.49' 

3. Bihar 133.35 
4. Gujarat 36.25 
5. Haryana 3'.14 
6. Himachal Pradesh 34.51 
7. Jammu" Kashmir 133.43 

8. Karnataka 127.04 

9. Kerala 109.71 
10. Madhya Pradesh 87.16 
11. Maharashtra 66.58 
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12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Manipur 

Meghalaya 

NagaJand 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Rs. 

15.23 

7.64 

5.84 

157.32 

JS.l8 

258.14 

87.05 

14.35 

150.77 

143.12 

1969.62 

Study of Steel ladustry's Cost Struc-
tures 

923. SHRI B. V. DESAI : Will 
the Minister of STEEL AND MINES 

be pleased to state : 

(a) whether it is a fact that the 

U llion Government has decided to 
ask the Bureau of Industrial Costs 

and Prices to undertake a detailed 

study of the Steel Industry'. Cost 
Strueture; 

(b) if so, whether in the past, 
Bureau of Industrial Costs and 
Prices had been asked to go into 

the question; 

(c) whether the latest move is to 

ask BICP to make a full· fledged 
study of total costs; 

(d) if so, when the Bureau of 
Industrial Costs and Prices is likely 

to submit its report; and 

(e) the main reasons r or making 
the Bureau to submit full-fledged 
report study '1 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHltJ 
PRANAB MUKHERJEE) : <a> to 
(e): The Dlep had earlier broadly 
studied the cost escalations duriq 
the period April '79 to September '80. 
In the course of this Itudy, the need 
for an indepth study of the cost 
taking into onside ~tion consump-

tion norms, labour productivity, was 

felt. Accordingly the Bureau have 
been requested to make a full scalo 

price study, plant-wise and product-
wise. of the steel industry. The 
Study will take about year and the 
report is expected by July '82. 

Closure of Iron Or. MiReS in Eastern 
Region 

924. SHRI B. V. DESAI : Wjll 

the Minister of STEEL AND MINES 

be pleased to state: 
(a) whether iron ore mines in the 
Eastern region both in the public and 

private sector are virtually on the 
verge of cloture following a drastic 
eu t in ofticial procurement, faIl in 
consumption by domestic steel planta 
and unremunerative export prices; 

(b) if so, the reaction of the 
Union Government and what steps 
are being taken to save these public 
sector and private sector nupes; 
and 

(c) to what extent the scheme 
prepared by the Centre bas helped ? 

THB MINISTBR OF COMMER.CE 

AND STBEL AND MINES (SHRI 
PRANAB MUKHSRJEE) : (a) to 
(c) : Though five small iron 

ore mines in private sector in the 
Eastern Sector are reported to have 
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closed down dUring the current finan-
cial year for various re'tsons, there 
is no reason to believe chat such 
mines in the public and private 
sector are on the verge of closure 
due to the reasons mentioned in the 
Question. There has been no dras-
tic cut in o:fBci(j1 procurement from 
private mines Qor any fall in the 
consumption of iron ore by the 
steel plants. In fact, the total 
procurement nlade by MMTC in 
1980-81 was the hig1rest in the last 
three years and some of the steel 
plants have been facing acute short-
age of iron ore. The price for 
198 1·82 is under discussion between 
MMTC and the mine owners. 

Proposal aJongwith private enter-
prises to set up Sponge Iron Plant 

925. SHRI B.V. DESAI: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether it is a fact that the 
Union Government are considering a 
proposal allowing private interprises 
to ~et up sponge iron plant exclu-
sively reserved for the States sector 
so far; 

(h) if so, whether any official 
d eci 5i on in this regard has been 
taken; 

(C) whether it is also a fact that 
in the beginning involvement of the 
private sector will be restricted to 
slnall and medium unit') ; 

(d) if so, whether it is also a fact 
that la.rge number of applications in 
the e~isti 1  m 1i·~t e  plants and 

e~h enllallts in the ficIJ of sponge 
ir(ll1 including the high industrial 
houses are pending before the Steel 
Ministry for approval ; and 

(e) if so, how many such appli-
cations are pending at present and by 
what time they will be cleared by 
Min.istry? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) to (c): It would not be correct 
to say that production of sponge-
iron is exclusively reserved for the 
public or state sector. There is no-
proposal to restrict the involvement 
of pri vate sector to small and 
medium units. 

(d) and (e): On1y S applications. 
are pending at present for a decision. 
They are likely to be decided within 
the next two months. 

Actual expenditure 00 Bhilai and 
Bokaro Steel Plants 

926. SHRI CHINT AMANI 
lENA: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether it is a fact that the 
actual expenditure on Bhilai and 
Bokaro Steel Ptants projects may 
really be much more than what is 
now envisaged because even the 
latest estimates based on 1980 cost 
structure; 

(b) if so, whether it is also a fact 
that the delays in execution have put 
a heavy financia 1 burden on these 
t\VO projects besides the loss of pro-
duction which otherwbe would have 
been a vaila hIe to the economy ; and 

( c) If so, the details regarding the 
procedural delays in finalising civil 
and equipluent supply contracts, if 
any ? 

THE 1\UNISTER OF COMl\lERCE 
AND STEEL AND ~  (SHRI 
PRANAB f\1UKHERJEE) : (a) and 
(b): Acc0Iding to the prevalent 
practice project cost estimates are 
dra wn up with reference to a base 
date and do not include any provj .. 
sion on account of future escala .. 
tions. Therefore, a certain increase 
in actual COlit over the sanctioned 
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estimates, original or revised, is in-
herent in the system. 

The table below gives an idea of 

Project 

Bhilai 

4MT 
Expansion 

Bokaro 
4M1 

Expansion 

Approved 

commissioning 
~ hed e 

Dec., 1981 

June, 1983 

(7th B. F.) 

June, 1979 

Dec., 1982 

(CRM) 

As explained earlier, the original 
sanctioned e~timates were on the 
a~is of the 1974 prices while the 
revised estimate\) were on the basis 
of 1980 prices in the case of Bhilai 
and 1981 prices in the case of Bokaro. 
As these did not include provision 
for future escalations, a certain 
increase In actual costs over the 
original sanctioned costs even if the 
projects had been completed in time 
according to the original schedule, 
was inevitable. It is dIfficult to 
segregate the amount attributable to 
escalations arising out of time over-
run from normal escalations. 

(c) The main factors responsible 
for slippages in the construction 
schedule are delays in equipment 
supply, non-availability of CrItical 
items from indigenous sources and 
inadequate resource mobilisation by 
some of the costructlon agencies. 
o ~d a  delays in finalising civil 
and equipment supply contracts did 
not really contribute much in these 
slippages. 

Demand of Woollen Blankets made 
in Panipat 

927. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
COMMERCB be pleased to state: 

the changes in the commissioning 
schedules and cost estimates of 4 
M.T. expansion projects of Bhilai 
and Bokaro Steel Plants : 

Likely 

commission-

ina schedule. 

(Rs. in crores) 

Sanctioned Revised 
cost cost 

Oct., ]982 937.71 1459.73 

June, 1983 

March, 1983 947.24 1396.90 

Sept., 1983 

(a) whether it is a fact that there 
is a great demand far woollen 
blankets from Panlpat, Haryana ; 

(b) if so, the details thereof ; and 

(c) the steps proposed to be taken 
for Increasing its production, main .. 
tenance of qualIty and making wool 
available? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
( SHRI KHURSHEED ALAM 
KHAN): (a) Ye~ Sir. 

There is a great demand for wool-
len blankets produced in Panipat for 
the Defence, Para-Military Force, 
~tate Police Deptt. Railway Protec-
tion o (. ~ and the Civtl Market. 
However, this demand is not restrict-
ed to blankets produced in Panipat 
alone but for those made in other 
Centres also. 

(b) About 22 lakh blankets are 
produced only at Panipat and out of 
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. this 1 0 lakh blankets are supplied to 
tbe Military and Para-Military Forces 
including State Police and Railway 
Protection Forces either through 
D  G S &. 0 or through other allied 
Agencies. The a ~n e quantity is fo.r 
meeting the requlrements of Clvil 
Market especially low-income groups 
in some of the Northern and Eastern 
States of the country. 

(c) Government have announced 
a number of measures for liberal 
production of woollen items in the 
country. Some of these measures 
are: 

(i) import of woo],. and. shodd.y 
is under OGL so that there IS contI-
nuous and easy availability of reqUi-
red quantity of raw material for the 
the woonen and shoddy industry. 

(ii) enterpreneurs in the Public, 
Co-operative or Private e~to s can ~et 
up units upto 2400 splndleage In 
wot sted or non-worsted systems each. 
This will augment the supply of worst-
ed and non-worsted yarn for 
production of worsted woollen and 
shoddy yarn for production of 
blankets among other woollen textile 
items. 

(iii) Although there is no quality 
control oxcept in the case of control-
led cloth in the textile industry as a 
Whole Govt. of Haryana are propo-
sing to provide proper gradation 
facilities of wool at Panipat in suffi-
cient quantity of desirable grade. a 
Wl)ol Research Centre on mod'~ n 

lines and a fully equipped laboratory 
to test the blankets as per the requI-
red 'lpecifications and also a modern 
finishing 1'lant for Civil Blankets. 

Setting up of Port· Based Steel Plant 
at Paradip 

928. SHRI A ~10HA  TUDU: 
\Vill the Minister of STEEL AND 
1\'lINES be pleased to state : 

(a) whether it is a fact that the 
Committee appointed by the Centre 

to explore the possibilities of setting 
up of a port-based steel plant at 
Paradip has submitted its report to 
the Centre; 

(b) if so, the decision taken so far 
by Government to set up a port-based 
steel plant at Paradip of Orissa; and 

(c) the expected time of the imple-
mentation of the above proposal ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) and (b): Yes. Sir. The Inter-
MiDisterial Committee submitted its 
report to Government in June, 1981 
and sought approvalfguidance of 
Government on certain issues The 
report of the Committee has been 
considered and decision of the Go-
vernment on the issues conveyed to-
the Committee which will now pro-
ceed with further negotiations and 
submit its fin a] recommendations to 
Government. 

( c) Every effort is being made to 
finalise the negotiations as  early as 
po"sible. 

Loans from World BaDk 

929. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of 
FINANCE be pleased to ~tate : 

(a) what is the total amount of 
loans sanctioned by the World Bank 
for various projects (project-wise and 
department-wise) during the last 
three years; 

(b) how much loan sanctioned by 
the World Bank has been drawn for 
each project and utili sed; and 

(c) how many projects were re-
jected by the World Bank and the 
reasons therefor in respect of ea-ch 
project? 
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THE MINISTER OF FINANCE ject .. wise and the amount utilised is 
{SHRI R. VBNKATARAMAN) : (a) indicated in the statement enclosed. 
and (b): The total amount of loans 
sanctioned by the World Bank in the (c) No projects have been rejected 
last three years is U.S. S 482S.14 by the World Bank. 
million. The amount sanctioned pro-

Statement 

• co u ;.:!:l. . ~ ~ ~~ = ·a~ -.;:;.88 
.-I Us ::1"=-21: .-e c.....fn c..... U 00 

c.....= °0 
0.;; o tU. c.... .... M • 

ofr Name of Project 
c.."u .... n~ .... o·:!! • = 0 0'-4 =cdo = fn-0 

e9..!! u bQ ::3 ~ ~ n .  
Z .... :0 o~  o 0 cd 0::: (1)= tUc.." 
u.i cd°O ~o S ... S s·z-as 

z'E Ei <.8 .. m~~  

1 2 3 4 5 6 

1. Deptt. of A. P. Fishery Project 19-6-78 17.50 2.01S 
Agri. & (SIS-IN) 
Co-op. 

2. do National Dairy Project 19-6-78 150.00 15.943 
(824-IN) 

3. do O&K Horticulture Project 17-7-78 14.00 0.228 
(806-IN) 

4. do Second National Seed 17-7-78 16.00 0.493 
Project (816-IN) 

5. do National Agri. Project. 7-12-78 27.00 1.090 
(8SS-IN) 

6. do N€DC Project (871-IN) 2-2-79 30.00 10.727 

7. do Composite Agri. 
(862-IN) 

Project 16·2-79 25.00 7.249 

8. do U.P. Social Forestry Project 21·6-79 23.00 2.200 
(97S-IN) 

9. do Third ARDC Project 20-8.79 250.00 137.814 
(947.1N) 

10. do Inland Fisheries Project 18-1-80 20.00 0.326 
,.963 .. IN) 

11. do Gujarat Community Fores .. 14-4-80 37.00 4.121 
try Project (961-INl 

12. do Cashew Nut Dev. Project 
(1012-IN) 

10-6-80 22.00 0.068 

13. do Kerala Agri. Ext. 
(102S-IN) 

Project 25-6-80 10.00 
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1 2 

14. Deptt. of 
Agci. & 
Coop. 

IS. Deptt. of 
Irrigation 

16. do 

17. do 

18. do 

19. do 

20. do 

21. do 

22. do 

23. do 

24. do 

25. Deptt. of 
Petroleum 

26, Deptq of 
Power 

27. do 

28. do 

29. do 

30. do 

31. do 

32. do 

3 

Kandi Watershed & Area 
Dev. Project (1897-1N) 

Loan 

Karnataka Irrigation 
Project (788-IN) 

4 

12 .. 9 .. 80 

12-5-78 

5 6 

30.00 

117.64 37.107 

Gujarat Irrigation :Project 
(808-IN) 

17-7 .. 78 85.00 14.688 

Haryana Irrigation Project 
(843-IN) 

16-8-78 111.00 60.029 

Punjab Irrigation Project 
(S89-IN) 

30-3-79 129.00 21.397 

Second Maharashtra Irri-
gation Project (954-IN) 

14-4-80 210.00 22.594 

U. P. Public Tubewells 
Project (lOO4-IN) 

12 .. 5-80 18.00 0.749 

Second Gujarat Irrigation 
Project (lOll-IN) 

12-5-80 175.00 0.940 

Mahanadi Barrage Project 5-12-80 
(1078-IN) 

M. P. Medium Irrigation 26-3-81 
Project (110S-IN) 

Karnataka Irrigation Project 26-3-81 
(1116-IN) 

Bombay High Offshore 11-12-80 
Project (1 925-IN)Loan 
Korba Thermal Power 12 .. 5· 78 
Project (793.IN) 
Ramagundam Thermal 
Power Project (874-IN) 

2-2-79 

Ramagundam Thermal 2 .. 2-79 
Power Project (1648.IN) Loa" 
Second Rural Electrification 21-6-79 
Project (91 I-IN) 
Socond SingrauJi Thermal 
Power Project (l027-IN) 

:-6-80 

Farakka Thermal Power 11-7-80 
Project (lOS3.IN) 
Farakka Thermal Power 11-7-80 
Project (1887-IN) Loan 

83.00 

140.00 

54.00 

400.00 

200.00 58.541 

200.00 26.424 

50.00 

175.00 42.821 

300.00 17.842 

225.00 

25.00 
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33. P & T 
Board 

34. do 

3 4 

Seventh Telecommunica.. 19-6-78 
tions Project (1 S92-IN) Loan 
VIIIth Telecommunication 26-3-81 

Porejct (t122-IN) 

35. Min. of Railway Modernisation 13-11-78 
Railways Project (844-IN) 

s 
120.00 

314.00 

190-00 

36. Min. of Bihar Rural Roads Projects 5-12-80 35.00 
Rural Re- (1072-IN) 
Construction 

37. Deptt. of 
Social 

38. Deptt. of 
Social 
Welfare 

39. Deptt. of 
Textile 

40. Ministry 
of Works 
& Housing 

41. do 

42. do 

43. do 

44. do 

45. do 

Second Population Project 
(1981-IN) 

Tamil Nadu Nutrition 
Project (1003-IN) 

Karnataka Sericulture 
Project (l034-IN) 

Punjab Water Supply 
A>roject (848-IN) 

14·4-80 

27-10-80 

27·10-78 

Second Bombay Water 13-11-78 
Supply Project (842-IN) 

Maharashtra Water Supply 21-6-79 
Project (899-1N) 

Rajasthan Water Supply 25-6-80 
Pfoject (l046-IN) 

Calcutta Urban Transport 27-10-80 
Project (1033-1N) 

Second Madra" Urban 14-1-81 
Dev. Project (1082-IN) 

Non-Government Project (Loan) 

46. lhird Trombay Thermal 
Power Project (l549-IN) 

47. XIII ICICI (184'-IN) 

19-6 .. 78 

16-5.80 

46-00 

32.00 

54.00 

38.00 

196.00 

48.00 

80.00 

56.00 

42.00 

105.00 

100.00 

~o 

6 

65.281 

39.050 

0.101 

0.384 

14.277 

12.397 

1.624 

0.932 

32.794 

8.601 

Grand Total : 4825.14 660.853 
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Travel Circuits in Assam 

930. SHRI SONTOSH MOHAN 
DEV : Will the l\.1inister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether Government propose 
to set up travel circuits in Assam to 
provide facilities to tourists ; and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) Yes, Sir, two 
travel circuits are proposed to be 
developed. 

(b) Following travel circuits ~e 
been identified in consultation with 
the tourism officials of the Govt. 
of Assam in a meeting held in New 
Delhi "n 14th March 1981 for in-
tegrated and coordinated develop-
ment by pooling the available resour-
ces in the Central, State and private 
sector. 

0) Gauhati·Jungalbalahu-Kazir 
anga-Sibsagar 

(ii) Gauhati-Barpeta-Baroma-
Manas 

T he details of facilities to be pro-
vided are under preparation. 

Tea Production 

931. SHRI SONTOSH MOHAN 
DEV: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether any programme has 
been prepared for increased tea 
production to meet the domestic and 
export demands ; 

( b) the detailed schemes of the 
Tea Board for various ongoing and 
new programmes for tea produc-
tion ; 

(c) whether any discussions on 
an International agreement OD tea 
are also going on ; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COM1vlERCE 
(SHRl KHURSHEBD ALAM 
KHAN) : (a) '1 he targets of produc-
tion, internal consumptIon and 
exports of tea in the SIxth Plan 
period (1980-85) are as under : 

Year Production Internal Exports 
consumption 

(figures in million kgs.) 

1980-81 585 350 220 
1981-82 610 370 230 
1982-83 640 390 240 
1983-84 670 410 250 
1984-85 705 430 260 

(b) A statement is attached. 

(c) and (d) : Negotiations under the 
aegis of the UNCTAD have been 
going on for some time to reach an 
int~ nationa  agreement on tea. 1 he 
proposal under consideration provide 
for supply-management measures 
consisting of export quotas and 
~t e  stocks for bringing about 
better equihbrium between supply 
and demand for tea in tbe interna-
tional market, ~o that the producers 
get relnunerattve returns at prices 
that are at the ~ame time, reasona-
able to the cosumers. No final 
accord has yet been reached. 

Statemeat 

~ For increasing tea production, 
various long, medium and short 
measures are required to be adopted 
such as extension planting, replant-
Ing, replacement plating, creation of 
drainage and irri1;atioD facilities, 
adoption of scientific practices, 
adequate fertiliser application etc. 
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Tea Board provides financial 
assistance to the tea industry under 
its ongoing schemes viz., Tea Plant-
ation Finance Scheme. Tea Machi-
nery and Irrigation Equipment 
Hire Purchase Scheme and Replan-
tation Subsidy Scheme. 

Under the Plantation ina~e 

Scheme, long term loans at the rate 
of Rs. 20,000 for plains gardens 
and Rs. 25,000 per hectare for hill 
gardens are advanced for extension 
planting, replacement and/or re-
planting. Tea Machinery and Irri-
gation Equipment Hire Purchase 
SChe111e provides for supply of tea 
machinery, irrigation equipment, 
vehicles etc. to tea gardens on de-
ferred payment basis. For tea 
machinery and vehicles, the ceiling 
per garden is Rs. 10.00 lakhs and 
for irrigation equipment also the 
ceiling is Rs. 10.00 lakhs. Replan-
tation subsidy scheme provides for 
outright grant at the enhanced rates 
of Rs, 10,400 for plains gardens, 
Rs. 15,000 per hectare for Darjeehng 
gardens and Rs. 12,500 per hectare 
for gardens located in other hilly 
areas with effect from 1 October. 
1980. This is for replanting/J eplace-
ment planting of old and unecon c .. 
mle tea a ea~. The Te 1 Area 
Rejuvenation and Consolidation 
SUb&ldy Scheme provides for out .. 
right grant at the rate of Rs. 3,000 
per hectare for rejuvenation and 
infilling and R.;; 4,000 pel hectare 
for rejuvenation and infillmg with 
inter-planting of existing uneco-
nomic tea arc.l.S in the hills. 
'.,l he \cope of the schelne ha, ~in e 

been extended to tea a ea~ of i llDUra 
anJ Tilla arc..lS 0f Cachar. ro; the 
de\ d pmCl1( of ~ma  te..l gro-
,vers, rea Br)ard has liberallsed the 
ternl') and condition,) of the Replan-
tation Sub,idy Scheme and Tea Aretl. 
Rejuvenation and on~ide ation 

Su b:;.idy Schenle. Under a separate 
~('he ~ e  ~ame . Tea Packaging/ 
"Baggmg "'lllance Scheme, Tea BoaId 
finances import of tea baggingj 
uackaging machinery, A limit of 

Rs. 15 lakhs is prescribed for each 
applicant under this scheme. 

Tea Board has set up tea nurseries. 
in Tamil Nadu, Kerala. Himachal 
Pradesh and Tripura for the benefit 
of small growers. Besides this, the 
Tea Board also assists in tho cons-
truction of co-operative tea factories, 
warehouses, water supply systems 
etc. F or introducing tea cultivation 
in non-traditional areas like 
Mizoram, Manipur. Arunachal 
Pradesh, Nagaland etc., a new 
scheme, namely, New Tea Unit 
Financing Scheme, has recently been 
introduced by the Board. Under 
this Scheme, Rs. 25,000/- per 
hectare is available as loan Rs. 
15,000/-per hectare as subsidY, with 
Rs. 10,000/.. per hectare as the 
entrepreneur's contribution. Tea 
Board has also set up tea nurseries 
in Nagaland, Arunachal Pradesh 
and Manipur. 
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Perlormaace of T.I'.A.I. 

934. SHRI KRISHNA KUMAR 
GOYAL : 
SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of COMMERCE 
be pleased to state : 
(a) whether it is a fact that the 
programme for Pragati Maidan of 
the Trade Fair Authority of India 
to popularize the fair grounds and 
increase the revenue has failed ; 
(b) whether it is a fact that TFAI 
had incurred a loss of over Rs. 8 
crorcs ; 
(c) whether it is also a fact that 
the Reserve Fund of the Authority 
has also reduced and slow winding 
up of the activities has started; and 

(d) what steps Government pro-
pose to take to impro ve the 
situation? 
THB MINISTER OF STATE IN 
THE MINISl RY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) It is too early to 
draw any inference. 

(b) The excess of expenditure 
over income in the accounts of the 
Authority during the three years 
1977-78 to 1979-80 amounted to 
about Rs. 6.01 crores. The deficit 
was on account of the special 
accounting arrangements followed 
during these years under which the 
amounts received as grants from 
Government for the activities of the 
Authority were credited directly to the 
Capital Account instead of being 
treated as revenues. The financial 
results for the year 1980-81 have not 
yet been finalised. 

(c) Out of a capital reserve of 
Rs. 2.79 croreS on 31st March 1980. 
a sum of about Rs. 20 lakhs was 
spent during 1980-81 on capital 
works. No winding up of activities 
is taking place. 

(d) The activities of tho Authority 
are under constant review by tho 
Board and by the o e DD ent~ 



aates ofl ~ A ~  Payable 
to Central Government Employees 

935. SHRI MADHAVRAO 
SCINDIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that 
Government have lately refixed the 
rates of additional dearness allow-
ance payable to Central Government 
employees belonging to various 
categories, effective from February, 
1981; 

(b) if so, the rates of additional 
D.A. payable eilrlier and the revised 
rates; and the total additional 
Government expenditure resulting 
therefrom per annum; and 

(e) what is the . acc;umuJated 
extent of increase in the cost of 
living left uncompensated so far by 
way of payment of dearnRH 
allowance ~~in e the Third Pay 
Commission Recommendations were 
implemented by Government, cate .. 
gory-wise and the percentage of 
increase in cost of living that was 
compensated thereby? 

lHE MINISTER OF STAlE IN 
THE MINIS1 RY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) Yes, Sir. 

(b) and (c): A statement giving 
the information is enclosed. 

Statement 

4> 

~~ 
S. Pay Range £ E! 
No. ~ 

~~ 
::e.s 

Rs. 

1. 196·232-

2. 200-250 

3. 260-400 

4. 330·560 

5. 425·800 

6. 550-900 
7. 650-1200 

8. 750·1300 

9. 1100·1600 
10. 1200·1600 

11. 1500·1800 

12. 1500-2000 
13. 2000-2250 

Rs. Rs. P. 

214 191.50 

225 201.40 
330 275.60 

445 317.20 

613 407.60 

725 482.15 

925 592.05 

1000 610.00 

1350 610.00 

]400 610.00 

1650 610.00 

1750 550.00 
2125 550.00 

14. 2250 .. 2500 2375 550.00 

IS. 2500-3000 2750 450.00 

16. 3000·3500 3250 450.00 

Rs. P. Rs. P. 

200.10 

210.40 

288.80 

333.20 

426.00 

503.90 

619.80 

640.00 

640.00 

640.00 

640.00 

640.00 

640.00 

640.00 

600.00 

600.00 

8.60 

9.00 

13.20 

16.00 

18.40 

21.75 

27.75 
30.00 

30.00 

30.00 

30.00 

90.00 
90.00 

Pre· Post-Pre- Post-
tax  tax tax tax 

97.6 97.6 

97.2 97.2 
91.2 91.2 

78.0 78.0 

72.5 72.5 

72.4 72.4 
69.8 69.8 

66.6 66.6 

49.4 49.4 
47.6  47.6 
40.4 40.4 

38.1 38.1 

31.4 21.0 

2.4 

2.8 
8.8 
22.0 

27.5 

27.6 

30.2 

33.4 

50.6 
52.4 
59.6 

61.9 

6B.6 

2.4 

2.8 
8.8 

22.0 

27.5 

27.6 

30.2 

33.4 

50.6 
~2.4 

59.6 

61.9 
79.0 

90.00 28.1 lB.7 71.9 B1.3 
150.00 22.7 14.2 77.3 BS.B 

lSO.OO 19.2 10.8 80.8 89.2 
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Purchase orders given by Rourkela 
Steel Plant to dift"erent industrial 
organisations of Orissa and other 

States 

937. SHRI A. C. DAS: WIll 
the Minister of Sl EEL AND MINES 
be pleased to states : 

(a) the total amount of purchase 
order given by Rourkela Steel Plant 
to different industrial organisations 
of Orissa and other States during 
1978-79, 1979-80 and 1980-81; 

(b) the name of those organisa-
tions ; 

(C) the amount of purchase order 
gi yen to them ; and 

'c:U the details th.roof ? 

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB 
MUKHERJEE): (a) to (d): The 
Hon'ble Member seek. information 
on all purchase orders dLU'ing three 
years 1978-79, 1979-80 and 1980-81 
with a break-up of: 

0) Names of each organisation 
with a further classification under 
Orissa and other States ; 

(Ii) Amount of Purchase Order 
placed on them ; and 

(iii) Details of each purchase 
ordor. 

Compilation of such data would 
entail enormous time and labour not 
commensurate with the results. 
Besides considerable time involved 
in carrying out this work, such data 
for each year would be a volumou s 
one running into a large number of 
pages. 

If, however, the Hon'ble Member 
desires information on any particular 
cac;e(s), this could be supplied. 

Loan Given by GIC to States 
for Construction of Houses 

938. SHRI A. C. DAS: Will 
the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the 
General Insurance Corporation of 
India has been givJng loans to 
various States for the construction 
of houses; 

(b) if so, the total amount given 
to Orissa and other States by the 
above General Insurance Corporation 
in 1978-79, 1979-80 and 1980-81 ; 

(c) whether any fresh request has 
been made by the Government of 
Orissa for sanctioning of loans in 
IP81-82 to that state; 
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(d) if so, the decision takon so 
far by the General Insurance Corpo-
ration; and 

(e) the amount of loaD proposed 
to be given to Orissa in 1981-82 ? 

... THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) Yes, Sir. Housing loans to State 

State 

Andhra Pradesh 

AssaDl 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 
Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Prade"h 
Maharashstra 
Manipur 

~ e ha a a 

Nagaland 

Onssa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

1978 
---
50.00 

20.00 
100.00 

70.00 

50.00 

40.00 

10.00 
95.00 

100.00 

75.00 
100.00 

100.00 

50.00 

60.00 

50.00 

100.00 

10.00 

150.00 

150.00 

(c) to (e): The allocation of the 
funds of the ole and its subsidiaries 
by way of housing loans to various 
State Governments for the year 1981 
will be taken up shortly when the 
requirements of the State Govern .. 

Governments are &i;ven by the orc 
and its subsidiaries for Rural 
Housing Projects and for economi-
cally weaker sections of the society 
from 1978 onwards. 

(b) The State-wise disbursement 
of loans for the calendar years 1978 
to 1980 is as under: 

(in lacs of Rs.) 
1979 
---
170.00 

20.20 

100.00 
160.00 

60.00 

10.00 

100.00 

20.00 

86.00 

100.00 

* 
62.0J 

140.00 

41.00 

331.00 

1980 

140.20 

20.00 

130.80 
105.00 

33.00 

29.00 

28.00 

77.00 

85.80 

79.00 
71.80 

12.40 

14.40 
15.00 

11& 

70.00 

122.50 

2]0.00 

405.70 

ments including the Government of 
Orissa are received and processed by 
the Ministry of Works and Housing 

in consultation with the Planning 
Commission. 

---- -~-------
-(The demand from Orissa for loans for 1979 and 1980 wa. for UC funds only). 
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N..satpflJ of Steel ... C ... t to 
Ori .. S." COID,iex Project 

939. SHRI A. C. DAS: Will the 
Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Government are 
aware that due to the non-availabi-
lity of steel and cement the Orissa 
Sand Complex (Oscom) Project bas 
been adversely affected ; 

(b) if so, the steps Government 
propose to take to supply the criti-
cal items of raw-material like steel 
and cement to Orissa Sand Complex; 
and 

(c) the details thereof? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(a) to (c): The information is be-
ing collected and will be laid on the 
table of the House. 
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News-Item Captionecl "Delhi 
Airport Vulnerable" 

943. SHRI R.L. BHATIA: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether his attention bas 
been drawn to the news-item cap-
tioned 'Delhi Airport Vulnerable' 
appearing in the "1 ribune", Chandi .. 
garh dated 13th luly, 1981 : 



(~) if so, his reaction thereto ; 
~ ~ 

(c) the steps which Government 
propose to take to set matter 
right? 

THE MINISTER OF TOURlSM 
AND CIVIL AVIATION (SHR! 
A.P. SHARMA): (a) Yes, Sir. 

(b) Airp,:>rt security continues to 
receive constant attention, and is 
reviewed at various levels. Difficul-
ties that come to notice are removed 
promptly and efforts arc made to 
strengthen arrangements to the ex-
tent necessary. 

(c) Constant endeavour is Inude 
to streaml ine security arrangements 
a.t the airports. The important steps 
being taken at the Delhi ai rport, 
which form the subject matter of the 
relevant news item, are cnulneJ"ated 
below;-

(i) The airpol t is being equipped 
with sophisticated detection 
devices such as hand-held 
metal detectors and door-
frame metal detectors with a 
view to dispensing with ma-
nual frisking of pa"isengers as 
far as possible. 

(ii) X-Ray Baggage Inspection 
System is being installed for 
the scanning of passengers to 
do away with the physical 
search of the pa4)sengers. 

(iii) Perimeter security of the 
airport is being improved. 

Allocation of Ferrous and Non-
Ferrous Metals to Punjab 

944. SHRI R. L. BHATIA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the quantity of (i) ferrous and 
(ii) non-ferrous. metals allocated to 
tho State of Punjab for industrial and 

othor purposes for private sectors 
during the period from 1 .. 1·1981 to 
31 .. 7-1981 ; and 

(b) what maChinery has been set 
up to ensure their proper utilisa-
tion '1 

lHE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MU-
KHERJEE); (a). There is no 
system of State-wise distribution of 
any ferrous or non-ferrous metal. 

lb) The Iron and Steel Control 
Organisation monitors the proper 
utilisation of iron and steel. The 
Director General of Technical Dove-
lopment and the Development Com-
missioner, Small Scale Industries, 
monitor the utilisation of electrical 
conductor grade aluminium by actual 
users. 

Issue oj'Import Licences for Import 
of Hones 

9-'5. SHRI R. L. BHATIA: Will 
the Minister of COMMERCE be 
pleased to state; 

'··(a) the particulars of import 
licences ic;sued during the last three 
e~U s for import of horses from 
abroad against earnings from exports 
under the scheme of export-oriented 
industries; 

(b) the actuaJ imports made 
against these licences and the names 
of firms iInporting the horses; and 

(c) whether any cases of misuse 
of these licences have come to 
Government's notice; if so. their 
reacti on thereto ? 

THE MINISl ER OF STAlE IN 
THE MINISTRY OF COMMER.CE 
(SHRI KHURSHEED ALAM 
KHAN): (a) A statement is at-
tached, ~howin  the particu1ars ot 
import licences issued during tho 
last three years for import of honea 
subject to speciJi.c export obliladoL 



(b) Information reprdins actual 
impOrts against these licences is beilll 
collected and will be laid on the 
Table of the House. 

(c) No, Sir. The period for dis-
charge of export obligation in aU 
these cases has not yet expired. 

Statement 
Import LlcellCes '''lied lor 'M ImJIDr' 01 Bor.8 IInder Ih. &por,-Orlnted Scume 

.,1", tIN years ,.1918-19 to 1980-81 

s. Name of tho Stud Farm Details ofaolmals Value Licence No. cl Remarks 
No. Stallion BroOdmares Date 

Year 1978-79 
1. MIs Dashmcsh Stud Farm, One 

Vill. Sarai Nanp, Distt. 
Faridl. at. Punjab 

2. MIs Ruia Stud &. Agricultural 
Farm Bombay 

3. Major Genl. B. Habibullab One 
(Retd). Lucknow 

Yea, 1979-80 : 
1. MIs. Doaba Stud &. Agrieul- One 

tural Farm, Piswa, Alilarb, 
(U. P.). 

2. MIs. Pratap Stud Farm, 
Hlmat Nagar, (Oujarat). 

Year 1980-81 : 
1. M./s. Umed Stud &. Agricul- One 

tural Farm, Jodbpur. 

2. MIs. Jai GOViDd Stud & One 
Aarieultural Farm, Jaipur. 

3. MIl. V. R. Farm" Bombay. 

4. MIs. JaglY Stud Farm, 
Devanabali, Karnataka. 

S. M/,. Broadacres, P. O. Yela-
hanka. BangaIore Dist. 

6. MIs. Vikram Greenlands Stud 
Farm, Tobana. 

.,. Mtl. Pritam Sialb Sandhu 
" Sons. (Mukteshwar Stud 
Parmi (U. P.). 

One 

One 

One 

One 

R.s. 
Ten 9,50,000 P/A/1439708 dt. 

12-12-1978 

Ten 7,50,000 P/A/t439707 dt. 

2,00,000 

12-12-1978 

P/A/1439706 dt. 
12-12-1978 The 
licence had been 
surrendered on 
10-4-1980 for 
cancellation as 
the export obli-
gation condi-
tions were Dot 
acceptable to 
the licensee. 

((0 P/A/1439718 dt. 
26-11-1979 

'J 0,000 P/A/1439714 dt. 
20-11-1979 

Five 7,75,000 P/A/1443545 dt. 
+9-1980 

FJve 6,25.000 P/A/1443S46 dt. 

Five 

Five 

Five 

Five 

Five 

7.75,000 

7,75,000 

7,75,000 

4-9-80 

P/A/1443S49 dt. 
5-9-1910 
P/A/I444709 dt. 
25-11-1980. 
P/A/1443S481ft.-
5·9-1980 

7,75,000 P/A/I444705 dt. 
25-11-1980 

6,50,000 P/A/1443S47 dt. 
5-9-1'80. The 
IiceDCe "as 
surrendered od 
21-4-81 81 un. 
utiliaod and baa 
aIreadJ beea 
c:aDCllled. 



Sliortale of COlDS in Orissa TowllS 

946. SHRI K.P. SINGH DBO : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether his Ministry are 
aware of the shortage of coins in 
some Orissa towns. particularly at 
Sambalpur, Rourkela and Jhasu. 
guda; 

(b) if so, the reasons thereof; 
and 

(c) the stepf. taken so far by Go-
vernment for making the coins availa-
ble in the SLate Bankis and other 
nationalised banks of that zone of 
Orissa? 

1 HE DEPUTY MIN[STER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) Yes, Sir. 

(b) The e~e e Bank of India's 
Bhubaneswar Office could not send 
full quantities of Coins to the small 
coin depots as per their indents 
because of limited supply and storage 
capacity and also partly due to staff 
agitation in that bank. 

(c) Supplies have already been 
sent, on 7th July 198J, to certain 
towns including Sambalpur. Arrange-
ments are also baing made to supply 
adequate quantities of Coins to all 
small coins depots in Orissa. 

Closure of Kalorangi Chromite 
Mines, Orissa 

947. SHRI K. P. SINGH DBO: 
Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether it is a fact that the 
Kaloranai Chromite mines of Orissa 
have been lying closed down for the 
last six months ; 

(b) if so, the reasons of the 
do.uro ; and 

(0) the steps government propose 
to take for the revival of tho Kalo-
rangi Chromite Mines ? 

THE MINISTER OF COM· 
MERCE AND STEEL AND 
MINES (SHRI PRANAB 
MUKHERJEE: (a) No, Sir. 

(b) and (c): Do not arise. 

AttractiDg of Public Fuad. by 
Large Industrial Houses 

948. SHRI SANAT KUMAR 
MANDAL : Win the Minister of 
FINANCB be pleased to state : 

(a) whether some large Industrial 
Houses have recently embarked upon 
ambitious schemes to attract pu blic 
funds by offering higher rates of 
interest on debenture issues ; 

(b) if so, which are they; 

(c) whether any further increase 
in the rate of intere')t on secured 
loans would only push up the cost 
of unsecured luans substantially and 
also and products proposed to be 
manufactured by these Industrial 
Houses: 

(d) its impact on the Corporate 
Sector to raise funds from private 
fina.nciers ; and 

(e) what is the Government's 
thinking on this and how they pro-
pose to check this spurt in the rate 
of interest offered on debentures 
particularly non-convertible ones ? 

THE MINISTER OF FINANCB 
(SHRI R. VBNKATARAMAN: 
(a) to (e): The rates of interest 
on debenture issues offered by 
tho companies are well within 
the ceiling rates announced by 
O"vernment in their Press Note 
dated 2nd March, 1981. Henao 
the question of offering a higher 
rate over that prescribed by 
Government does not arise. Thoro 
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is no proposal before the GOVCrJl-
ment for any increase in the ceiling 
rate now in force. 

Statemeat 

Government of India 
Ministry of Finance 

Department of Economic Affairs 

Investment Division 

PRESS RELBASE 

In order to encourage large indus-
trial units to raise their requirements 
of investment finance through their 
own efforts, the Finance Minister 
announced in his Budget Speech the 
increase in the interest rate ceiling 
on debentures from 12 per cent as at 
present to 13.5 per cent. This will 
encourage the listed public cOlllpanies 
to mobilise resources through finan-
cial markets by greater efforts in this 
direction and thus, reduce the bur-
den on the term lending institutions. 
In accordance wi th this announce-
ment, the guidelines for the issue of 
public debentures dated 27th October, 
1980 have been revised raising 
tbe ceiling of interest rate on deben .. 
tures from 12 per cent to 13.5 per 
cent. 

New Delhi 

Date : 2nd March, 1981. 

A. I. to Order Lockheed L-I011 
Tri Star Planes 

949. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
U ~t AND CIVIL AVIATION 

be pleased to state: 

(a) whether the Air-India has 
decided to order 3 Lockheed L-lOll 
Tri Stars to replace the Boeing .. 707 
fleet; 

(b) if so, have Government 
appro"" this, the reasons for going 

in for this type of aircraft and the 
expenditure involved in this deal: 

(c) how the deal bas been struck 
or is proposed to be transacted 
and what is the delivery schedule; 
and 

(d) what arrangements have bcon 
or are being made to train the p ... 
sonnel and provide ac'equate ground 
support at the Bombay and New 
Delhi airports for this new fleet ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA) : (a) to (d): Air 
India have sublnitted a proposal 
to Government for the purchase of 
3 Tri. Star aircraft to replace the 
capacIty resulting from phasing out 
of Boeing 707 aircraft. The proposal 
is under examination of Government. 
Details of deli very sched ule, finan-
cing, training of personnel and other 
ancillary matters will be gone into 
only after a decision is taken by 
Government in the matter. 
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Measures ror Simple and Etrleleat 
Central Excise Tax Adndalstratloa 

_ System 

953. SHRI B. V. DBSAI: Will 
the minister of FINANCE be pleased 
to state J 

(a) whether the Union Govern-
ment are considering various measures 
for a simple and efficient Central 
Excise Tax Administratiou system ; 

(b) if so, whether Government 
have suggested that the liabilities of 
the tax payers of the Central Excise 
duty were dctermined quickly ; 

(c) is it also a fact that delay in 
this Dlatter made it difficult for asses" 
sees to fix the sale price of their 
products and involved a lot of un-
necessary work connected with 
refunds; 

(d) if so, what steps are being 
taken to make it a simple central tax 
admini stration ; and 

(e) when a final decision in this 
regard is likely ~ to be taken ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) A comprehensive Central i~e 

Bill is proposed to be introduced in 
Parliament shortly with a view, 
inter-alia, to simplify and improve 
the administration of central excise 
dutie-. Simplification and rationali-
sation of the central excise law and 
procedures is a continuous process 
and it is the constant endeavour of 
Government to make improvements 
in this direction with a view to bring-
ing about morc efficient working of 
the system. To this effect, steps are 
taken from time to time and the law 
as well as the procedures are suitably 
amended wherever considered 
necessary. 

(b) In the matter of levy of cent-
rallxcisI, the Self-Removal PrQcr 

dure is in force. Under this system. 
, an assessee is required to determine 
his duty liability himself at the time 
of clearance of his goods on the basis 
of classification· list and price-list 
duly approved by the proper central 
excise officer. In certain specified 
situati(' ns, an assessee can clear his 
goods on filing the classification-list 
and the price-list and even prior to 
approval of these documents by the 
proper officer. However, in order 
that a~se~ nents are finalbed quickly, 
executive instructions exist that 
these doculnents should be finalised 
quickly and assessments should not 
be permitted to remain unfinaIised 
for unduly long time. The position 
of pendency of, inter-alia, such do-
cuments jc; reviewed at various higher 
levels periodically to ensure compli-
ance with the instructions. 

(c) o~ Sir. 1 he sale price of 
the products of an assessee is fixed 
by him. The central excise duty is 
leviable on such price provided it 
conforms to the provisions of valua .. 
tion contained in Section 4 of the 
Central Excises and Salt Act, 1944. 

(d) and (e): As stated in reply to 
part (a) of the e~tion  a compre-
hensive Central Excise Bill is expect .. 
ed to be introduced in Parliament 
shortly. In the mean time, changes 
in the existing central excise law and 
procedures are made fronl time to 
time wherever considered necessarv. 

Lowering of Air Fares to speed up 

Tourist Traffic 

954. SHRIMATI MADHURI 
SINGH: Will the Minister of 
TOURISM AND CIVIL A VIA-
TION be pleased to state: 

(a) whether it is proposed to 
lower air fares with a view to speed 
up the tourist traffic ; and 

(b) if so I the details therlOf ? 
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'TilE MINISTER OF TOURISM 
AND CIVIL AVJA110N \SHRI 
A. P. SHARMA): (a) No, Sir. 
There is no proposal to lower the 
normally applicable air fares. 

(b) Does not arise. 

Setting up of Mineral based Indus-
tries iD Orissa and ExpausiClD of 
Tajpur Road FerrO(brome Plant 

955. SHRI A.C. DAS: Will the 
Minister of STEEL AND MINES be 
pleased to state : 

(a) whether Government have a 
proposal to s-et up some mineral-
based industries in the country 
during the Sixth Five Year Plan 
period; 

(b) if so, the names of mineral-
based industries which are proposed 
to be set up in Orissa during the 
above Plan period ; 

(c) the places where such 
mineral-based industries will be set 
up during the period; 

(d) whether the e an~ion prog-
ramme of Tajpur Road Ferrochrome 
Plant of Orissa will also be taken 
up ; and 

(e) the details about the imple-
mentation of the above proposal ? 

THE MINISTER OF COM· 
MERCE AND STEEL AND 
MINES (SHRI PRANAB MU-
KHERJEE): {f) Yes. Sir. 

(b) and (c): A list of Central In-
dustrial and Mineral Projects 
included in the Sixth Plan and 
located/to be located in the State of 
Orisla is given below alon, with the 

Sixth Plan outlay. These inclUde 
Mineral-based industries also. 

Scheme/Project Sixth Plan 
outlay 
(1980-85) 

(Rs. crores) 

1. Rourkela Steel Plant, 
Rourkela (Silicon Steel 
preject), modernisation 
of Hot Strip Mill, ad-
di tional na patha refor-
ming plant, Modernisa-
tion of Steel plant, 
coke over (Vth battery) 
cement plant, fel tiliser 
plant diversification 
Captive ow~  PI:' 11t 
additions, mod ification, 
replacement, township 
etc.) 

2. Second new steel plant 
at Paracieep 

3. Hindustan Zinc Ltd.-
Sargipalli mines 

4. Bharat Aluminium 
Company Ltd.-Gandha-
mardan Bauxite Mines 

5. Orissa Aluminium Com-
plex (Alumina plant at 
Damonjodi near Kora-
put and Aluminium 
Plant near Talcher) 

6. Fertiliser Corporation 
of India Ltd.. Talcher 
Project with other 
facilities 

7. [ndian Rare Earths 
Limited, Orissa Sand 
Complex. 

422.43 

so. 00 

14.01 

8.00 

860.00 

'3.22 

60.00 

8. Heavy Water Project- 17.69 
Talcher (i neluding hous-
ing programme). 

Total 1485.35 
as"· ~ 
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Apart from the schemes listed 
abovct a phosphatic fertiliser plant at 
Paradeep is also under active consi .. 
deration. The above list does not 
include schemes in the Coat and 
Petroleum Sectors for which State-
wise aUocation of outlays is not 
available. 

(d) and (e) Expansion of Tajpur 
Road Ferrochrome Plant has not 
been included by the State in the 
schemes for seeking plant aS5»istancc 
during the Plan period. 

Steps to speed up Selection of 
Top Posts in Public Sector 

Undertakings 

956. SHRI SANTOSH MOHAN 
DEY: Will the Mini"ter of 
FINANCE be pleased to state: 

(a) whether a majority of public 
sector enterprises arc to es~ and a 
few of them arc not being nlanaged 
professionally ; 

(b) the ste ~ taken to evolve 
proper standa d~ and methods for 
selection of personnel in an objecti ve 
manner; and 

(c) the steps being taken by the 
Pu.blic Enterprises Selection Board 
to speed up the ~e e tion to these 
posts without dilutilJg quality? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) No, Sir. Only 17 undertakings 
are without Chief Executives. In 12 
other undertakings, where the Chief 
Executive is the Managing Director, 
the part-time Chairmen have yet to 
be appointed. The selection of the 
Chairman/Managing Director is 
made by the Public Enterpdses 
Selection Board and the best a vail-
able person is selected with reference 
to the job requirements. 

(b) Recommendations for top 
level appointments viz. part-tim. 

Chairman, full .. time Chairman and 
Managing Directors are made after 
consideration by the Public Enter· 
prises Selection Board which is 
assisted b:v the Secretary of the 
concerned I administrative Ministry. 
This ensures both quality and ob-
jectivity of selectiun for top level 
posts in the Public Enterprises. 

(c) Recommendations ror top 
posts in Public Enterprises have 
been speeded \.1 p. The present 
Public Enterprises Selection Board 
has made 82 recommeodations for 
the posts of Chief Executives and 127 
recommendations for Functional 
Directors/General 1\1 anagers between 
June, 1980 and July, 1981. Quality 
of the selections i~ maintained by 
considering sui table candidates from 
Public Sector, Government and 
private ~e to . 

Productivity of Textile Mills 

957. SHRI HTRALAL R. 
PARMAR : Will the Minister of 
COMMbRCE be pleased to state: 

(a) whether it is a fact that the 
efficiency and prodl!ctivity in the 
textile mills in our country is lower 
as compared to other nations; 

(b) whether any study was made 
in regard to the differences in produc-
tivjty between various textile mills 
in the country ; 

(c) what steps Government pro-
pose to increase the productivjty of 
the textile mills ; and 

(d) if so, the details thereof? 

THE MINIS1 ER OF STATE IN 
1 HE MINISTRY OF COMMERCE 
(SHRI KH1J.RSHEED ALAM 
KHAN) : (a) Statistical data to 
compare productivity of Indian 
textile mills with those abroad is not 
available. However, nations having 
greater automation have hiJher 
productivity per operative thaD 
India. 
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(b) No specific study has been 
made. However, progressive m.ills 
which are continuously modernising 
their plant and machinery have better 
productivity and efficiency than 
marginal and sick units. 

(c) and (d) : Modernisation of 
machiAery is an important aspect of 
Textile Policy. and liberalised imports 
are allowed for replacement of old 
machinery. Indigenous lllachinery 
manufacturers have e~n allowed to 
collaborate with foreign machinery 
manufacturers to make highly 
productive modern machines. IDBI 
soft loans have been made available 
for modernisation. 

Tea Industry crisis in Tamil Nadu 

958. ~H  S. B. Sl DNAL : Will 
the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that the 
ted industry in Tamil Nadu is facing 
a. crisis the average price of tea 1~ 
falling while the cost of production is 
rising and most of the estates are 
living on over draft; 

(b) whether it is also a fact that 
with the recent increase in the price 
of petroleum products, the situation 
has been further aggravated thereby 
affectiing employment of nearly four 
lakhs of people in tea production and 
ancillary activities ; and 

(c) the steps proposed to remedy 
the situation? 

THE MJNJSTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) (a) and (b): The average 
price of Tamil Nadu teas fetched at 
auctions during the first seven 
months of the current year is lower 
than the estimated average cost of 
production. T be recent increase in 
prices of petroleum od t~ is likely 
to enhance the cost of inputs 
required for tea production leading 
to possible further increase in the 
COI1 of production. 

(c) The problems of the tea 
industry were discussed at a National 
Level meet on tea industry hetd 
recently in New Delhi where repre-
sentatives of the Government of tea 
growing states including Tamil Nadu 
were present. The meet made 
certain recommendations for grant-
ing reliefs to the tea industry in 
excise duties, taxes and levies etc. 
both in the Central and State sectors. 
All these recommendations will have 
to be viewed ill the context of the 
need for revitalising the tea industry 
on the one hand and our budgetary 
constraints and need for resource 
mobilization on the other. 

Target of Handloom Production 

959. SHRI MUKANDA MAN-
DAL: Will the Minister of COM-
MERCE be pleased to state: 

(a) \\ hat i~ the target of hand-
loom pr0c.iuCIJon an Sixth Five Year 
Plan; and 

(b) the basis of iixing the tarlets ; 
and 

(c) ~te ~ taken to reopen the 
close units ? 

THE T\1INISTLR OF STATE IN 
"j HI:. M1NIS I RY OF COMMERCE 
(SHRI KHtJRSHEED ALAM 
KHAN) (a) The target of hand-
toom projuction for the Sixth Five 
Year Plan has been set at 4100 mil-
lion metres. 

(b) The Sixth Plan target has 
been fixed keeping in view the cur .. 
rent production in handlooms and 
the importance of the industry in 
terms of the national textile policy 
and 20-Point Programme. It is ex-
pected that 60 % of the commercial 
looms would be brought under the 
cooperative fold by the end of the 
Sixth Plan and this along with the 
loonls under the special projects are 
expected to produce 1500 metres per 
10C'm per year. The target of 4100 
million metres has beeR. arriv-,,, 
on tbis basis. 
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(c) The reopening of closed units 
in the handloom sector is sought to 
be brought about by the following 
measures; 

(1) Increasing the cooperative 
coverage and strenathening of 
the institutional frame work ; 

{2} Financial assistance for in-
creasing the supply of inputs, 
particu lady yarn by the crea .. 
tion of more spinning mills in 
the hand loom cooperative 
sector; 

(3) Financial assistance for increa-
sing the marketing of hand-
loom fabrics ; 

(4) Setting up of pre-loom and 
post-loom processing facilities 
for increasing the marketabi-
lity of the hand 100m products; 

(5) Gradual shift of the obliga-
tion of the production of 
controlled cloth from the miH 
sector to the hand loom 
sector; 

(6) Modernisation of the looms, 
thus increasing their produc-
tivity ; and 

(7) Provision of de~i n support 
and improved techno logy 
through a chain of Weavers' 
Service Centres and Institutes 
of Handloom Technology. 

Storage of Jute 

960. SHRI CHITTA MAHATA : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether it is a fact that West 
Bengal Government have urged the 
Centre to instruct Jute Corporation 
of India to use its godown properly 
to store the jute; and 

(b) if so, what action has been 
tabn ia this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCB 
( S H  R  I KHURSHEED ALAM 
KHAN) : (a) and (b). The informa-
tion is being collected and win be 
laid on the Table of the House 
shortly. 

TralDinl of Personnel for Hotel 
Management for Asiu 

Games 

961. SHRIMA11 MADHURI 
SINGH : Will the Minister of 
TOURISM AND CIVIL A VIATJON 
be pleased to state : 

(a) whether any action plan has 
been prepared to train personnel 
coming up in Delhi or the Asian 
Games next year; 

(b) whether it is proposed to set 
up neW instit te~ or expand the exis-
ting institu tes to train man power 
for hotel management, the Institutes 
at present in the country and their 
output; 

(c) what i~ the estimated extra 
requirement or the hotel personne1; 
and 

(d) whether it is also proposed to 
start crash programmes meet the 
demand and if so, the details thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): fa) to (d). 1 he 
total requiremont for hotel personnel 
for the 10 hotel projects being set up 
in the Capital in connection with the 
Asian Games is estiInated at around 
5300 persons. In most of the cases, 
the Management have made their 
own arrangements for imparting 
training to their staff. For the 
remaining requirements, they are 
expected to be adequately met by the 
existing Hotel Managoment and 
Catering Institutes and Foodcraft 
Institutes in the country. 
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CODstruedoa of Posh-Hotels in the 
Capital for Asian Games Visitors 

962. SHRI CHITTA MAHAT A ; 
Will the Minister of 10URTSM AND 
CIVIL AVIATION be pleased to 
state: 

(a) the number of posh hotels in 
the capital which are to be built for 

~ the purpose of accommodation to 
be provided to the visitors in the 
Asian  Games in November 1982; 
and 

(b) the cost of constructio n of 
each hotel? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) and (b). 
The Steering Committee for Asian 
Game'i has approved 10 hotel pro-
jects for the purpose of providing 
hotel accommodation to the visitors 
in the Asian  Games in November, 
1982. The reported estimated cost 
of construction in each case is as 
follows: 

S. No. Name of Hotel Estimated 
cost 

(Rs. in crores) 

1. Hotel Kau tilya (I. T. 
D.C.) 

2. Sardar Patel Marg (D 
DA/NDMC/Taj Group) 

3. Bhikaji Cama PJace 
(Asia n Hotels Ltd.) 

4. Surya International 
Hotel (New Friends 
Colony) 

5. Siddhartha Interconti-
nental Hotels (India) 
Ltd. (Vasant Vihar) 

6. Airport Hotel (H. 
C.l.) 

7. Maurya Sheraton (Ex-
pansion) 

12.00 

33.00 

33.66 

15.50 

9.60 

14.95 

6.40 

8. Narendra Place (Nor- 17.77 
thern Enterprises Cor-
poration Pvt. Ltd.) 

9. Baraklhamba Lane 36.0() 
(MIs Delhi Automo-
biles Pvt. Ltd. ) 

10. Windsor Place (Mis 33.00 
Pure Drinks (New 
Delhi) Ltd.) 

Non·Payment of Wages to Workers 
of Bhllai Steel Plant 

963. SHRI RASHEED MASOOD : 
SHRI RAJNATH SONKAR 
SHASTRI: 
SHRI CHHOTEY SINGH 
YADAV: 

(a) Win the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether more than 8000 wor-
kers mostly Adivasis in the iron ore 
mines of Bhilai Steel Plant have been 
witho ~ wages and work for the past 
some tIme; 

(b) if ~o  the period for which 
these workers have not been paid 
their wages and have been without 
work stating the rea sons therefor ;. 
and 

(C) the steps taken by Govern-
ment to alleviate th~ plight of these 
workers? 

THE MINISTER OF COMMBRCB 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) to 
(C): About 7.900 workers working 
under industrial cooperative socie-
ties and private contractors in DalIi .. 
Rajhara iron ore mines and DanitoIa 
Quartzite mines abruptly left their 
work·spot on 12-2-1981 demanding 
that leaders of their Union (Chattis-
garb Mines Sharamik Sangh) , who· 
were arrested under the National 
Security Act, should be released. 
These workmen were not the emplo .. 
yees of the BhiJai Steel Plant. As a 
result of settlement dated 22nd June. 
1981 betweon the contractors/co-ope-
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rati Vi.) societies and their worl;mcn 
represented by the Chattisgarh Mines 
Shramik Sangh in th" ..,resence of 
As~istant a ~  Commissioner 
(Central), Raipur, work was resumed 
on the 25th June, 1981. In accor-
dance with the above settlement, the 
period intervening between the stop-
page and resumption of work will be 
t ~ated as leave Without pay and the 
matter will be reefrrod to the Regio-
nal Labour Commissioner (Central) 
Jabalpur for hi~ decision which shall 
be final and binding on both the 
parties. 

Staff' Competition from China in 
respect of exportable items from 

964. 

India 

SHRI RASHEED MASOOD : 
SHRI CHHOTE.Y SINGH 
YADAV: 

SHRI K. MALLANNA : 

SHRI s. M. KRISHNA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whet~e  India has ~een facing 
stiff competition from Chma In the 
export of both traditional al'!-d non-
traditional items and that China has 
virtually captured th~ export ~a ets 
in the non-Communist countnes; 

(b) if so, details thereof stat~n  
the areas of Indian exports. facing 
severe competition from ChIna and 
the extent to which India's exports 
have dwindled as a result thereof; and 

(c) the major factors responsible 
therefor and the steps contemplated 
by Government to evolve a strategy 
to face the competition and to regain 
the lost export markets '1 

THE MINISTER OF STATE IN 
THE MlNISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) and. (b): hi~a is 
offering stiff om e~ t on on Jtems 
including tea. texttles, readymade 
a ~ents. knitwear, sperts ~s  

carpets, jute and jute manufactures 
and light engineering goods in export 
ma ~ets. It is not possible to quantify 
precisely the extent to which India's 
exports have dwindled directly as a 
result of competition from China. 

(c) China is exporting at lower 
prices. Efforts are afoot to improve 
the quality of our exports, to encou-
rage product differentiation and 
product adaptation, maintain delivery 
schedules and take other export pro-
motion measures to increase our 
exports. 

Unearthing of Racket in tax evasion 
in Bombay 

965. SHRI RASHEED 
MASOOD; 
SHRI RAM VILAS 
PASWAN: 

'ViII the Minister of FINANCE be 
pleased to state: 

(a) whether a multi-Iakh-rupee 
"Hawala' racket in tax evasion in-
volving reruted public limited 
company and other big concerns has 
been recently unearthed in Bombay ; 

(b) if so, details thereof stating 
the company and the concerns in-
volved, their modus operandi and the 
amount involved; and 

(c) the steps taken by Govern-
ment in the matter ? 

THE MINISrER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 

(a) Yes, Sir. It is a fact that a big 
· Hawala' racket has been unearthed 
in Bombay as indicated in (b) 
below. 

(b) During the course of search 
operati9ns at Bombay in June and 
July, 1981, the Income-tax Depart-
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ment has unearthed a big 'Hawala' 
racket where the transactions are sus-
pected to be of the order of several 
crores of rupees. T he searches under 
section 132 of the Income-tax: Act 
covered the following persons : 

(i) Shri Chandrakant B. Vora 
Prop. MIs. Ashok Kumar & 
Bros. -

(ii) Shri H. P. DhoJakia. 

(iii) Shri Prafulchand Sarabhai 
Shah. 

(iv) Shri Dinesh V. Kapadia. 

(v) Shri Hasmukh D. Gandhi. 

I n the course of the searches, un-
accounted cash and jewellery of the 
value of Rs. 10.65 lakhs and Rs. 8 
lakhs respectively were seized. 
Several incriminating documents were 
seized from the 'Hawala' agents. 

(c) Appropriate action under the 
Income-tax Act is being taken to 
complete the investigations and to 
finalise the relevant assessments 
early. 

Income-Tax Raids 

966. SHRI RASHEED MASOOD: 
Will the Minister of FINANCE be 
pleased to state : 

(a) the number of income-tax 
raids conducted since 1975 (till date) 
and the number of cases in which 
prosecu1ions/convictions ",ere made 
(year-wise) ; 

(b) the nature of the penalties 
awarded and the amount of the fine 
collected from the defaulters; and 

(c) the number of the cases drop-
ped during tho above period (year-
wise), stating the reasons for dropping 
these cases ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE: 
(SHRI SA W AI SINGH SISODIA) 
('i) ·1 he figures of searches, prole-
cutions launched in cases including 
search cases and convictions obtained 
are as under : 

1975-76 

1976-77 

1977 .. 78 

1978-79 

1979-80 

1980-81 

1981-82 

ell 
..... 11) 

0-5 
• Lo 
~ 

~ 

2635 

3571 

617 

1345 

2109 

3746 

679 
(upto 
July, 
1981) 

III 

283 

132 

118 

116 

] 88 

2 
(upto 
June, 
1981) 

en 
c:s . 
. g-g 

..... 'S= 
o.~.  

• -= ecs. 
~ .  

IS 

13 

13 

17 

29 

]8 

3 
(upto-
June, 
1981) 

(b) The quantum of penalty levied 
for concealment as available upto 
the financial year 1979-80 is as. 
under; 

1{;75-76 13.67 crores 

1976-77 12.57 
" 

1977-78 13.06 
" 

1978-79 11.99 
" 

1979-80 22.30 
" 

1980-81 (under compilation) .. 

(c) In no case, where search ope-
rations are once commenced, the 
consequential action is dropped. 

Subsidiaries of State Bank of Jadia 

967. SHRI UTT AM RAT HOD :-
Will the Minister of FINANCE be 
pleased to state : 

(a) which are the subsidiaries ~  
the State Bank of India; 
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(b) what is the need for the State 
Bl.nk to have subsidiaries; and 

(c) what is the relationship 
between the State Bank and its 
subsidiaries? 

THE DEPUTY MINISl ER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) The State Rank of India has the 
following subsidiaries: 

(1) State Bank of Bikaner and 
Jaipur 

(2) State Bank of Hydera bad 

(3) State Bank of Indore 

(4) State Bank of Mysore. 

(5) State Bank of Patiala 

(Ii) State Bank of Saurashtra 

(7) State Bank of Trava!1core 

(b) lhe subsidiary banks were 
~e a ate legal entities in o o a~ed 

and functioning in the former prIn-
~e  states of India. In the light of 
recommendations made by the Com-
mittee of Directions, All-India Rural 
Credit Survey as also of the Ad-hoc 
Committee of the Reserve Bank of 
India which considered thi~ question 
in 1957, the State BanK of India 
(Subsidiary Banks) Act, 1959 was 
enacted to provide for the formation of 
~ tain Government or Governmment 
associated banks as subsidiaries of the 
State Bank of India. The linking of the 
State associated banks with the State 
Bank of India was envisaged in such 
a way that while the operations of the 
subsidiaries would come under the 
~nt o\ and supervision of the State 
Bank of India, the subsidiaries them-
selves would continue to function as 
autonomous units. 

(c) The legal, operational and 
administrative relationship between 
tho State tiank of India and its su bsi-
diaries is specified in the vario,!-s 
provisions of tbe State Bank of India 

Act, 1955 and the State Bank of 
India (Subsidiary Banks) Act, 1959 
and the Regulations made there .. 
under. The major aspects of this 
relationship are nomination of the 
Chairman of the State Bank of India 
as the ex-officio Chairman of the 
subsidiary banks, appointment of 
Directors on the Board of subsi-
diaries, issue of directions calling for 
infonnation relating toA:he affairs and 
business of the sdbsidiary banks, 
inspection of Sll bsidiary banks, grant 
of subsidy for development prog-
ramme of the subsidiary banks and 
acting as agents of State Bank of 
India. The State Bank of India also 
assists the subsidiaries in manpower 
development, training and profes-
sio.lalisation of the executive cadre 
of these banks. 

Strike by Class IV Employes of 
Reserve Bank 

968. SHRI CHANDRA DEO 
PRASAD VERMA : Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether Reserve Bank of 
India employees particularly In class-
IV employees have been on strike 
recently ; 

(b) if so, details thereof stating 
the reasons therefor and the period 
for which they 1 emained on strike; 
and 

(e) the measures taken by Govern-
ment in thIs respect? 

THE DEPUTY MINISTER IN 
THE MINIS I RY OF FINANCE 
(SHRI MAGANBHAI BAROT) : 
(a) and (b) : The a~s IV employees 
of the bank resorted to agitation in 
the form of go slow, refusal of work 
on overtime, non-cooperation with 
the management etc., on All-India 
asi~  from 1st June to 13th JulY7 
1981. During this period they also 
resorted to illegal strikes on J 5th, 
25th and 26th June, 1981. 
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The d.gitation started initially at 
Calcutta Office over the reservation 
of certain posts in Class IV catego-
ries for the children/close relations 
of existing c)"ss IV employees, 
Apart from this demand. the All 
India Federation representing class 
IV employees ~ wanted the bank 
to withdraw court injunctb ns obtain-· 
ned in some centres against hold-
ing of demonstrations etc. within 
the premises of the bank and to 
res ume discussions on certain out-
standing issues pertaining to Class 
IV employees. 

(c) Though Reserve Bank of 
India agreed to hold talks on out-
standing issues, it refused to with-
draw court injunctions. The bank 
took a series of measures during the 
recent agitation including (i) wage 
cuts for unduly late attendance, pro-
longed unauthorised absence during 
oifice hours and refusal to carry-out 
the directions of supervising officials, 
(ii) deployment of Home-Guards! 
outside labour in some offices to 
attend to essential items of work 
(iii) filing of complaints with police 
for criminal tresspass, intimidation! 
gherao of officials and obstructions 
of work. (iv) institution of contempt 
of court proceedings against such of 
the employees who violated the in-
junctions orders in different offices. 
(v) dismissal of employees charged 
with various acts of misconduct and 
(vi) derecognition of the All India 
Reserve Bank Workers Federation 
and its affiliated units at some 
centres. 

As a result of the various steps 
taken by the bank, the agitation was 
unconditionally withdrawn from 13th 
July, 1981. 

Copper Deposits found in 
"Duars" in West Bengal 

969. SHRI SUBODH SEN : 
Will the Minister of STEEL AND 

MINES be pleased to state : 

.. (a) whether it is a fact t a~ .a 
f good quantity of copper depOSit IS 

reported to have been found in diffe. 
rent parts of Himalayan foot-hills in 
the ··Duars" area of West Bengal; 
and 

(b) if so, what steps Government 
have so far taken for its collection 
and smelting ? 

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 

(a) No, Sir. Only incidences of 
copper minerals associated with 
pynte have been reported so far, in 
different parts of Himalayan foot-
hills in the Duars area of West Ben-
gal covering Darjeeling district and 
al1jacent areas. 

(b) Does not arise. 

Representation from Madurai 
Kaithari Javuli Urpatbiyalargal San-

gam Limited 

970. SHRI E. BALANANDAN: 
Will the Minh.ter of COMMERCE 

be pleased to state: 

(a) whether Government have 
received a representation from the 
Madurai Kaithari Javuli Urpathiya-
largal Sangam Limited dated 6th 
April, 1981 ; 

(b) if so, what were the problems 
raised by them ; and 

(c) what steps have been taken 
or propose to be taken by Govern-
ment ? 

THE MINISTER OF STAlE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN) : (a) Yes, Sir. 

(b) The questions of inadequate 
availability and high price of 75 On. 
Viscose filament yarn h . '~ been rai-
sed by the Sangam. .. 
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(c) There is no statutory control 
on the prices of Viscose filament yarn. 
However, to ensure adequate supply 
its import is permitted under OGL 
with only a nominal import duty of 
5 %. Textile Commissioner has also 
been asked to examine the cost of 
manufacture of Viscose filament 
yarn to enable manufacturers and the 
weavers to arrive at a fair and 
mutually acceptable price. The possi-
bility of importing substitute mate-
rial at competitive prices is also be-
ing examined. 

Memorandum from Indian Small 
Rubber Growers' Association 

971. SHRl E. BALANANDAN: 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government have 
received a memorandum submitted 
by the Indian Small Rubber Growers' 
Association dated 27th April, 1981 ; 

(b) if so, what were the delnands; 
and 

(c) what action is proposed on 
the sanle ? 

1 HE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a) Yes, Sir. 

(b) The main demands were: 

1. Floor price of natural rubber 
may be revjsed to ~. IS/-
per kg. and the maximum 
price should not be fixed. 

2. Import of natural rubber 
should be prohibited. 

3. Various incentives given by 
the R"bber Board for increas-
ing rubber production should 
be simplified to attlact more 
and more small ru bber 
growers. 

4. R.egistration of all ru bber 
holdings in India may be 
completed within 3 months of 
the receipt of application for 
registration by the Rubber 
Board. 

(c) The question of revision of 
minimum price of natural ru bber is 
receiving the attention of the Govt. 
There is no proposal at present to 
fix a statutory maximum price of 
natural rubber. 

Import of natural rubber is a]-
lowed only after a careful assessment 
of its demand-supply position in the 
country and is limited to fill the 
demand-supply gap. It is not possible 
to ban import of natural rubber so 
long as there is a gap between the 
domestIc production and demand. 

The various incentives given by 
the Ru bber Board have already been 
simplified and are considered very 
attractive to tb.e rubber growers, as 
is seen from their response to the 
recently introduced Rubber Plantation 
Development Scheme. 

It is not always possible for 
Rubber Board to complete registra-
tion of all rubber holdings within 
three months of the applIcation for 
registration as the work involves 
extensive field inspections for as-
certaining the area planted, appli-
cants' title to the land, etc. 

Sharing of Revenue on Petroleum 
Products with We'lt Beagal Government 

972. SHRI SATYAGOPALMISRA : 
SHRI SAMAR MUKHERJEE: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government are 
considering the demand of West 
Bengal State Govornment that the 
Centre should part with a portion" 
of the Addition" Rs. 1600 crores' 



269 Written A.nsrotrs SRA VANA 30, 1903 (SAKA) Written .4M"e" 210 

rev"nul through increase in prices of 
Petroloum products to the State 
Government undertakings So that 
bl1s fares might not be increased to 
the deteriment of people'8  interest; 

(b) if so, the outcqme thereof; 
and 

(c) if not, the reasons therefor ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKAT ARAMAN) : 
(a) to (c) The demand of t~e 

West Bengal Government w~s consI-
dered by the Centre and a reply has 
been sent to the State Government. 

It has been pointed out in the 
reply that the increased sales tax 
revenue accruing to the t~te 
Government on account of the flse 
in the i e~ of petroleum products 
will be much larger than the extra 
burden on the State Transport 
Undertaking. This additional sales 
tax revenue could easily help neutra-
lise the extra burden on the State 
Transport Undertaking. 

It may also be sta~e~ in this cpn-
nection that the addltlonal rt!celpts 
from the increase i 11 the priceo; of 
petroleum products are a resource ?f 
the oil companies. They are not In 
the nature of receipts from taxes or 
duties levied by Central Government 
which have to be shared with State 
Governments under the provisions 
of Articles 268, 269, 270 or .272 of 
the Constitution. The question of 
parting with a portion of these 
proceeds to West Bengal Govern-
ment or any other ta~e Government 
-does not, thelefore. arise. 

Modemisation and Expansion of 
Durlapur Steel Plant 

973. SHRI SATYAGOPAL 
MISRA: 
SHRI R. P. DAS ; 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether an expert  committee 
wa.~ f,)rmed to examine the scheme 

for modernisation and expansion of 
Durgapur Steel Plant ; 

(b) if so, the details of the re-
commendations and suggestions of 
the committee ; and 

(c) what steps Government have 
taken for the implementation of tho 
recommendations ? 

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB 
MUKHERJEE): (a) Yes Sir. 

(b) The recommendations and 
suggestions of the Committee was to 
modernise DSP up to Iron making 
area and installation of an addi-
tional blast furnace compJex with 
one 2000 M3 blast furnace COM. 

plete with all necessary facilities for 
raw materials storage and handling, 
coke making, sinter making, pig 
casting and auxiliaries etc. top 
blown convetters, continuous casting 
facilities and wire rod mill for an 
additional liquid steel output of 
approximate].O million tonnes per 
annum. 

(c) The recommendations arc 
being processed by the Department 
of Steel. 

Expansion of Allor Steel Plant 
at Durgapur 

974. SHRT SA TV AGOPAL 
M[SRA : Win the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether Government have 
taken any decision for the expansion 
of Alloy Steel Plant at Durgapur ; 
and 

(b) if so, the details tbereof ? 
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THE MINISTER OF COMMER-
CE AND STEEL AND MINES 

(SHRI PRANAB MUKHERJEE): 

(a) Yes. Sir, 

(b) uovernment has sanctioned 
the Stage-II expansion of the Alloy 
Steels, Plant, Durgapur, which will 
raise its production to 0.26 million 
tonnes of liquid steel from their pre-
sent level of about 0.1 million tonnes 
ingot at an e!>timated cost of 
Rs. 65.98 crores. The project is 
scheduled to be completed within 42 
months and update and modernise 
the plant technology enabling it to 
produce continuous cast stainless 
steel slabs for further processing at 
the Bokaro's Hot Rolling Mill and 
Salem Steel Project. 

Cooperation of ~ationa ised Banks 

in implementation of integrated 
RUral Development Programme 

in West Bengal. 

975. SHRI SAT YAG OPAL 
MISRA: Will the ini~te  of 
FINANCE be p!eased to state: 

(a) whether Government are 
aware that the nationalised banks 
are not co"operating with the respec-
tive agencies to implement the Integ .. 
rated Rural Development Progra-
mme. particularly in the State of 
We"t Bengal ; 

(b) if so, the details thereof ; 

(c) how many cases are pending 
with the nationalised banks in West 
Bengal ; how much money is needed 
for that purpose; and 

(d) what are the proposals of the 
Central Government to ensure the 
banks' assistance in implementing 
~ "e I RDP schemes '1 

lHE DEPU1Y MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) and (b): It will not be corr.ect 
to say that banks are not cooperatIng 
with the agencies concerned with the 
implementation of Integrated Ru ral 
Development Programme in West 
Bengal. A tri-partite agreement to be 
executed by the State Government, 
the financing banks and Agricultural 
Refinance and Development Corpora-
tion has been accepted by the State 
Government and the principal 
commercIal banks operating in the 
State. The execution of the agreement 
would open the way for financing of 
Panchayat Samities and Zila Pari-
shads in West Bengal for implemen-
tation ofIRD programme. Irrespec-
tive of the above, the banks are also 
extending direct financial assistance 
to borrowers identified under IRD 
programme in their normal course 
of lending. 

(c) The information is being 
collected and will be laid on the 
1 able of the House. 

(d) A Standing Working Group 
has been constituted by the Reserve 
Bank of India at the instance of the 
Central Government in June 1980 to 
monitor the performance of banks in 
the State of West Bengal in lending 
to the priority sector, beneficiaries of 
the 2(,,-Point Programme and initiate 
measures to be taken by the banks 
for enlarging the flow of credit in 
the rural and semi-urban areas of 
the State. 

Rise in Prices 

976. DR. A. U. AZMI: Will 
the Minister of 14'1 NANCE be pleased 
to state: 

(a) what has been the impact of 
the steep rise in the prices of Petro-
leum products, import duty hike on 
five vegetable oils and import of 
essential items on the day to day 
items of essential need and require-
ment; 



21.3 W,ltIfIII A1U'QJsers SRA\tANA 30, 1903 (SAKA) Writ"" An.swers 274 

(b) to what extent the price havo 
risen; 

(c) how is the public g"iag to 
be relieved of burden caused by this 
hike; and 

(d) what were the reasons for 
these measures not being includes in 
the General Budget 1981-82 ? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 
(a) and (b): The general price level 
is influenced by a combination of 
factors operating on supply and 
demand. 1t is, therefore, not possi-
ble to isolate the impact of the rise in 
oil prices or in import duty on edible 
oils on the overall price rise. The 
import of essential items for aug-
menting domestic supplies is expec-
ted to have a moderating impact on 
prices. . The direct impact of the 
price increase of petroleum products 
has already b"en reflecteJ in the 
Wholesale Price Index fot the week 
ended July 1 r, 1981. It i~ not os~i

ble to work out the indirect impact 
of this measure. 

(c) and (d): The recent increase 
in petroleum products prices is aimed 
at moderating the growth of consum-
ption of these products and mobili-
zing non-inflationary resources for 
the accelerated development pro-
gramme for oil. The enhanced prices 
of petro products will no doubt have 
some impact on the cost of other 
commodities but such an impact. in 
the long run, will be outweighed by 
the positive aspects of the measure. 
The recent increase in import duty 
on vegetable oils is applicable only 
to imports on pri vato account and is 
intended to mllp up unduly high 
profits which would have otherwise 
accuted to the private importers. 
Bulk of the imports continue to be 
on STC's account and are subject to 
ft, concessional rate of doty of S per 
amt tid valorem. Tbe imported 
tdibte oils are being supplied through 
tho public distribution system for 

direct consumption _ at fair prices 
and also to the vanaspati industry •. 

The fixation of prices of adminise 
tered commodities, not being taxes 
or duties, is not a part of the budget. 
These are fixed from time to time 
keeping in mind the cost of produc-
tion and other related factors in mind. 

Loan given by Bank of India to 

MMP LInes Limited 

977. PROF. AlIT KUMAR 
MEH1A: 
SHRI HANNAN MOLLAH; 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether MMP Lines Limited 
which was found to be involved in 
serious criminal activities has been 
given loan for purchasing a ship by 
Bank of India; 

(b) what security has been ac-
cepted by the Bank of India for th, 
above loan; 

(c) whether proper procedure 
was observed before sanctioning the 
loan and signing of the agr cement; 

(d) whether MMP Lines has 
been regularly paying back! the due 
amount to the said bank; if so. 
details of rate of interest and pay-
ment of interest; 

(e) details of amount so far paid 
by MMP Lines to Bank of India; 

(f) action taken by Bank of 
India to realise the outstanding dUes; 
and 

(g) action taken alainst offiGiala 
of Bank of India, if any, of thom 
ommitt~ any improper activities 2 
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THE DEPUTY MINISTER IN 
THB MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROn: 
(a) to (g): In terms of Section 13 
or the Banking Companies (Acquisi-
tion and Transfer of Undertakings) 
Act, 1970 and in consonance with 
the practices and usages prevalent 
amongst the bankers, information 
relating to individual constituents of 
the banks cannot be divulged. 

Construction of Hotels for ~'i an· 

Games 

978. SHRI AlIT KUMAR 
SABA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether the Minister i~ aware 
that there is rush by both the public 
and private sector to build about a 
dozen luxurious hotel; in the capita] 
to coincide with the holding of the 
Asian Games in November, 1982; 
and 

(b) if so, who will occupy these 
expensive hotel rooms when most 
oC the 6,000 participants (athletes, 
officials and service personneJ) will 
stay in the Asian Games village ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) There are 12 
hotel projects (including one expan-
sion) under construction in the 
Capital. Of these, two WC1"e already 
under construction h nd are nearing 
completion while the remaining 10 
are being &et up not only in connec-
tion with the A"jan Games to be 
held in November, 1982 but aJso 
as a part of the programme of 
building adequate number of hotel 
rooms in the country, keeping in 
view the growth of tourism envisaged 
in the current Plan period. 

(b) The additional hotel accom-
modation is being provided for 
oBicial delegatest VIPs and visitors 

to the Games. The Asian Games 
Village will house only the partici-
pants, managers/coaches, etc. 

Foreign Exch.age earned from 
Tourism 

979. SHRI 'AlIT KUMAR 
SAHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state: 

(a) the number of foreign tourists 
vhited our country during the last 
three years; year-wise; 

(b) the basis of the above figures: 
and 

(c) the foreign exchange earned 
from tourism during these years? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A.P. SHARMA) : (a) The number 
of international tourists who visited 
India (excluding the nationals of 
Pakistan and Bangladesh as well as 
Nepalese entering through land 
routes) during the last three years is 
as follows: 

Year Tourist A i a ~ 

(Nos.) 
1978 741,995 

1979 764,781 

1980 800,150 

(b) The above figures ha ~ ~n 
compiled from th~ disembarkation 
cards filled in by i~ to s on arri val. 

(c) The foreign exchange earnings 
for  the last three years are estima-
ted as follows :-

Year ~timated foreign exchange 
earnings at eu rrent prices 

(Rs. in crores) 
1978 338 

1979 384 

1980 482 
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Export of Opium 

980. SHRI N.B. HORO: Will 
the Minister of FINANCE be 
pleased to state: 

(a) whether it is a (act that India, 
traditionally the biggest exporter of 
opium, has lost its monopoly in the 
world market ; 

(b) if so, the reasons thereof: and 

( c) the details regard ing the 
eilorts Government are making to 
maintain its primacy in the world 
market in exporting opium ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCB 
(SHRI SAWAI SINGH SISODIA) : 
(a) and (b) : Yes, Sir. The exports 
of opium trom India have declined 
mainly on account of increased 
competition from other countries 
producing poppy straw and its 
concentrate. 

(c) Government have reduced the 
export price of opium and have 
offered incentivo rebates to induce 
, the buyers to make larger purchases 
of Indian Opium. 

Abolition of Wealth Tax aDd Estate 
Duty aod Exemption of Salaries of 
G9vernment Servants from Tax 

981. SHRI N. E. HORO: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government have 
received any memorandum for the 
total abolition of the Wealth Tax and 
st~te Uuty; and 

(b] whetber Government have also 
received any demand to exempt the 
salaries of Government Servants 
f,om any tax in view of the i~ rise 
in .day-to-days lifo ? 

THE MINIS1ER OP STA1E IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAI SINGH SISODIA) : 
(a) Memoranda for abolition of 
wealth-tax and estate duty have been 
received in this Department. 

(b) A suggestion to this effect 
was made at the Twenty.first Meetins 
of the Central Direct 1 axes Advisory 
Committee held on 27th July, 1981. 

Financial Assistance to Weaker 

Sections of Society 

982. SHRI BHEEKHABHAI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government had 
framed a scheme of providing finan-
cial assistance at lower rate of interest 
(D.R.r. Scheme) to weaker sections 
of sociery; -

(b) if so, details thereof; 

(c) whether achievements in 
terms of averages shown during the 
Jast three years give an overall 
declining trend in this assistance to 
SC/ST people with particular refere .. 
nce to Rajasthan; and 

(d) If so, reasons thereof and 
the action Government propose to 
remedy the situation? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT) 
(a) Yes, Sir. 

(b) The salient features of the 
scheme are at the ANNEXB. 

(c) No, Sir. Progress of advances 
to SCjST under the D.R.I. Scheme 
in Rajasthan during tho period 
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December, 1978 to JuDO, 1980 (latest 
avaiJable) Is as under: 

(Rs. in lakhs) 

Period No. of Amount 
ending borrowal Outstanding 

accounts 

December, 23457 211.70 
1918 

December. 28249 260.32 
1979 

June, 1980 30029 :71.73 

The D. R.1. advances to SC/ST for 
the whole country as also for the 
State of Rajasthan have been increa-
sing over the years. 

(d) Does not arise. 

Statement 

Differential Rate of Interest Scheme 

Salient  Features 

In order to improve the economic 
conditions of low income persons by 
asslstilDg them through loans from 
banks at 4 per cent interest. 

Who can borrow? 

Any per:,on whose yearly family 
income from all sources is not more 
than Rs. 2,000 in rural areas and 
Rs. 3,000 in semi-urban and urban 
aleas. Persons without any land or 
whose land holding does not exceed 
one acre of irrigated land or two 
and half a acres of un irrigated land 
can aho borrow. The stipulation of 
land holding does not apply to 
tuemhers of scheduled castes and 
~ hed ed tribes. Broadly, three 
types of persons can borrow: (i) 
persons whose works largely on his 
own and with help from his family 
members or some joint partners and 
who does not employ other persons 
on regular payment basis; (ii) student 
Qf merit going for higher eduoation 

who does not get scholarships/main-
tenance grants; and (iii) physically 
handicapped persons punuing a 
gainfuU occupation. Orphanages 
and women's homes where saleable 
goods are made which do not have 
adequate and dependable source of 
income such as endowments or 
regular charities, as well as institu-
tions for pbysicaIJy handicapped 
persons, can also borrow from banks 
but for productive purposes only. 

Purposes eligible for loans : 

Agriculture and allied activities ; 
collection or elementary processing of 
forest products; collection of fodder 
for sale to farmers and traders: 
cottage and tllfal industIies like 
cutting cloth and sewing gamlents; 
making reasonably cheap eatables; 
home delivery service of daily use 
articles; running of wayside tea 
stalls; plying of self-owned mannual 
rickshaws and cycle i ~haws  re-
pairing of shoes/sand als majnly by 
hand; basket nlak ing by hand and 
the like. 

How much loan (an one get? 

Upto Rs. 1,500 fOf working capi-
tal and upto Rs. 5,000 as term loan 
for purchase of tooh and imp1e-
ments. In exceptional cases, parti-
cularly for institutions and in the 
case of students of merit, higher 
amounts may be considered. 

Margill : 

No in~isten e OD margin money, 
as borrowers may not always be in a 
position to furDish it. 

Security: 

Hypothecation of assets purchased 
with bank loans. In addition, for 
loans to a homogenous group of 
borrowers, group guarantees may be 
obtained. Tangi ble security or 
third party luarantee is not insist_ 
upon. 
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Any olie, Chtlrg8S ? 

Besides the interest of 4 per ce.lt, 
no other charges to be borne by 
borrowers. 1 he guarantee fee pay-
able to the Deposit Insurance and 
Credit Guarantee Corporation and 
cost of insurance of assets are borne 
by the banks themselves, 

Repayment of loatls : 

Term loans repayabJe within five 
years including a grace period of 
upto two years; the repayment sche-
dule is worked out in each case hav-
ing regard to the nature of a bor-
rower's activity and the surplus in-
come (above the sustenance needs) 
he gets from the productive endea-
vour. 

For scheduled castes/tribes: 

Banks may give loans to members 
of seheduled castes/trihes through 
state corporations set up for their 
we1fare. The corporations are ex-
pected to formulate specific and com-
mercially viable schemes for the 
individual members, Tbe establish· 
ment and other costs are borne by 
corporations/state governments. It 
will be the respanslbility of corpo-
rations to r"pay loanc; on due dates, 
irrespective of the state of recovery 
from beneficiaries, and also to en 
sure that the funds are utilised for 
the purposes fOI which they have 
been given. Repayment of 10ans is 
to be guaranteed by stete govern-
ments. 

For trihals : 

Banks may provide loans through 
coopera 1 i ve societies/large-sized 
multipurpose societies organised 
specifically for the benefit of tribals 
in areas identified by government on 
the same te.'ms and conditions appli-
e&bW to col')1orations for welfare of 
aehcfduled castes/tribes. 

J Dl'oivemeot of Diplomate ia 
Smuggling 

983, SHRI BHEEKHABHAI : 
wIn the Minister of FINANCE be 
p1eased to Jay a statement showing: 

(a) whether it js a fact th3t some 
diploma ts have been four.d to be 
indulging in ~m in  

(b) if so, the total number of 
such diplomats found involved in 
such cases during the years 197':1, 
1 ?80 aud 1981 and the nanles of such 
dlpIcmats and the countries to which 
they belonged ; 

(c) details (,f the acti011 taken in 
each case; and 

(d) Whether ' ~ nment have 
under consideration any proposal to 
curtail their privilege') as a measures 
to deal with the problem of smugg-
ling? 

THE MINIS-I ER OF Sl ATE IN 
THE MINIS'RY OF FINANCE: 
(SHRI SAWAJ SINGH SISODIA) 
(a) Yes, Sir. 

(b) and (c): 1 he number of diplo-
mats found involved ill smuggling 
activities during 1979, 1980 and 1981 
(upto July) is given below: 

Year 

..1979 

1980 

1981 

Nunlber of dipJomats . 
found involved 

10 

4 

6 
(upto July) 

Government have taken appropriate 
action with the cooperation of the 
Governments of the countries concer-
ned and remain in confidential touch 
with. these Governments with a view 
to preventirtl any recurrence of a_It 
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abusos. In view of the friendly rela-
tions and continuing cooperation 
with the countries concerned, it 
would not be appropriate to disclose 
the names of such diplomats, the 
countries to which they belonged 
and the action taken against them. 

(d) The import facilities enjoyed 
by privileged persons flow out dr 
the Vienna CODve'ntions on Diploma-
tic and Consular Relations to which 
Government of India is a party. 
Rules have been made from time to 
time to regulate the modalities of 
these imports and, in some cases, of 
their disposal. 'I hese rules are gene-
rally being obsetvcd. Whenever 
infringements take place. ne e~sa  

corrective action is taken and the 
Government concerned informed 
about it. 

Impact of Trade Deficit on Plan 

Projeets 

984 SHRI HARINA TH MISRA: 
Will the Minister of FINANCE be 
'pleased to state : 

(a) whether Government's atten-
tion has been drawn to the news-
report as appeared in the '1 imes of 
India' dated] st July, ]981 under the 
Caption "1 rade Deficit likely to hit 
plan projects" ; 

(b) if so, the reaction of Govern-
-ment thereto; and 

(c) what further steps, if any, 
Government propose to take to 
arrest trade doficit during the current 
plan period ? 

THE MINISTBR OF FINANCE 
(SHRI R. VENKATARAMAN): 
Ca) Yes, Sir. 

(b) The Government is fully 
aware of the problems associated 
with the recent developments in 
India's external trade and payments 

situation and has been taking neces .. 
sary measures to tackle tw, problems 
on several fronts with a view to 
augmenting country's foreign ex-
change reserves and to ensuring that 
Plan projects are not hit for want of 
external resources. 

(c) 1 he targets for exports and 
imports during the Sixth Plan period 
and the framework of foreign trade 
policies towards the achievement of 
these targets are contained in Chap-
ters 6 and 7 of Sixth Five Year Plan 
(1980.85) document already placed 
before the Parliament. Accordingly, 
the Government has been taking 
variolls steps to contain the trade 
deficit during th"! Sixth Plan period 
within manageable limit. These, 
inter-a!ilt, include: 

0) efforts at strengthening our 
export capability through 
removaJ of the infrastruc-
ture constraints, e~ e ian  

power, transport and ports; 
removal of undue restrictions 
on production and capacity 
expansion in areas with export 
potential: j mprovement in the 
gr(H\lth of cOlnpetitlveness and 
efficiency ill Indian indur,try 
combined with a systenl of 
incentives which makes exports 
profitable and encourages export 
growth in areas of dynamic 
comparative advantage etc .... 

(ii) 

(iii) 

efforts at effective import 
substitution in key areas like 
steel, cement, non-ferrous 
metals and fertilizers where 
at present domestic capacities 
are underutiIised and expan-
sion of capacities in these 
sectors, and 

efforts at increasing domestic 
exploration.. and production of 
oil and natural gas and deve-
lopment of alternative energy 
!!Iources. 

(iv) moderating the growth of 
demand for peb oleum pro-
ducts. 
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Inflationary Pressures as a Result of 

Hike in Petroleum Products 

985. SHR[ HARINATH MISRA: 

Will the Minister of FINANCE be 

pleased to state : 

(a) whether it is a fact that the 
recent price hike in petroleum pro-

ducts would generate inflationary 
pressures, affecting the entire econo-
my of the cou ntry ; 

(b) if so, the remedial measures 

Government propose to take; 

(c) do Guvernment feel that the 

recent hike will not help in reuucing 
the budgetary deficit ; and 

. (d) if not, the a on~ and justi-

fication thereof? 

THE MINISll:.R OF FINANCE 
(SHRI R. VENKATARAMAN): 
(a) and (b l: The direct impact of 
the recent ric;e in petrolennl products 
prices was refleCted in the increase 
in the wholesale price index for week 
ended July 1" 198 I. T! ere would 
also be indirect price e e .t~ though 
it is not possible to Oleasure them. 
At the same tinle, the price increa!ole 
would mop up some 1iquidity and 
will have some deflationary effect. 

(c) and (d): The recent rise in 
the prices of petroleum products has 
been aimed (i) to generate non-infla-
tionary resources for the expanded 
oil exploration programme of ONGC 
and OIL and (ii) to help moderate 
the growth of consumptioll of petro-
leum products. Larger revenues of 
. ?NGC & OIL would result in Jarger 
Income tax payments to Government. 
This would help improve the budge-
tarl' position. . 

UnearthiDg of lateraational Baetet fa 
Smugglial Gold Biscuits. 

986. SHRI MADHAVRAO 
SCINDIA: Will the Minister of 
FINANCE be pleased to state : 

(a) whether an intornational racket 
in smug&ling gold biscuits from 
Dubai was busted in May this year 
with the arrest of the 'King Pin' and 
a courier in D~ hi ; and 

(b) jf so, the details of the fiu-
dings and porsons since apprehended 
ill connection therewith? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) Yes, Sir. 

(b) On 13-5-81, the Customs 
Officer'- t1 t Bl 111 bay airport seized 800 
tola; of g\.)ld (\h~ed at about Rs.lS.96 
lakhs from two passengers arriving 
from Delhi by a local flight. These 
per 'ion had earlier arrived from 
Dubai. Three p.:rsons, including 
the'~e two . ~~i s  were arrested 
in BOlubay in connection with the 
case. 

In the folll.\\· tip action, two mote 
e ~ons  one an iInportant member 
of the gold smuggling racket and the 
other i.l. carrier, were arrested by the 

~h)ms authorities at Delhi on 
13-5-81. 

Seminar on Objectives, Achievements 
and Progress of Public Enterprises 

987. SHRI MADHAVRAO 
SCINDIA: 

SHRI BHIKU RAM JAIN: 

Win the Minister of FINANCE be 
pleased to state : 

(a) Whether a Seminar on ob-
jectives, achievements and proJI'C1l 
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G( pUblic enterprises under the 
Centre for Public Sector Studies was 
recently held in New Delhi ; 

(b) if SOt what were the main 
observations and suggestions made 

at the Seminar fot improving the 
efficiency of public undertakings 
especially ill the Central Sector ; 

and 

(c) what steps have been taken in 

the light thereof? 

'1 HE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) Yes, in Mav, 1981. 

(b) The main cmpha'iis in the 
Seminar for improving the efficiency 
of Central Public nte n~e~ was on: 

(i) Clearly defined ohjectives for 
each enterprise. 

(ii) The need to mobilise greater 
s ~e . 

(iii) Selectivity dUl ing take over of 
~i  unih. 

(iv) Improved. managc;lal practices 
in respect of in e~tment  pric-
ing, delegation of authority 
etC. The details of the procee-
dings would be available 
when the organi!)\:rs publl,h 
these. 

(c) The Seminar wa!:. pri mari y a 
forum for bringing to surface areas 
in the management of pu hHc enter-
prises which need to be attended to 
The proceedinl(s would eventually be 
taken note of wherever appropriate 
by the authorities responsible for moni-
toriq ~ o man e enterprise. 

Trade Deldt 

988. SHRI TRILOK CHAND : 
SHRI SATYA SADHAN 

CHAKRABORTY : 
SHRI GEORGE FBRNA-
NDES: 

Will the Minister of COMMERCE 
be pleased to state : 

(a) whether lndia's trade deficit 
(final) from 1980-81 is anticipated to 
be more than Rs. 5000 crores resul-
ting in huge decline in foreign ex-
change reserves ; 

(b) is so, details thereof ; 

(c) the major factors responsible 
therefor and the areas in which 
India's export performance was poor 
d, ling) 980-81 ; 

(l) the ste ~ contemplated by 
Government to iInprove the f,ilua-
1i\Jn ; and 

(c) anticipated trade deficit for 
1981-82 ? 

THE MINISTER OF SlA1E IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHhbD ALAM KHAN) 
(a) and (b): The deficit of India's 
foreign trade for the year 1980-81 is 
estimated to be around Rs. 5500 
crOJ cs ac; agaiJ'lst the actual deficit 
of ~. 2562.99 crores in 1979·80. 
The trade data for 1980-81 is still 
provisional. 

I he country's foreign exchange 
reserves excluding gold and SDRs 
which amounted to Rs. 5163.7 crores 
at the end of March, 1980, declined 
by Rs. 341.6 crores to Rs. 4822.1 
crores at the end of March, 1981. 

(c) A sharp increase in tqe dt;ficit 
of foreign trade during 1980·81 bas 
been mainly on account of .~ 
menal rise in imports. WJli1e 



289 Written dnSfOers SRA VANA 30, 1903 (SAKA) Written Answers 290 

domestic and external constraints 
like drought, shortage of power ar.d 
basic im ts~ global recession and 
growth of protectionist tendencies 
abroad have had an adverse impact 
on the growth of exports in recent 
years, there has developed a severe 
strain on import bill in the wake of 
steep rise in world prices of POL, 
fertilizers, etc. Moreover, the year 
1980-81 bas been a very difficult year 
in the international economy and 
world trade. There was a marked 
slow down in world trade with fur-
ther acceleration in gJobal inflation. 
instability in international money 
market and protectionist tendencies 
which caused sharp ad verse move-
ments in the terms of trade of 
developing countries like Indiar. 

A number of items showed signi-
ficant increase in export during 
1980-81. However, there was a 
considerable setback in the exports 
of items like sugar, leather and 
leather manufactures, marine pro-
ducts and spices etc. for reasons, 
donlestic and external. 

(d) In view of the fact of grow-
ing imbalances, export promotion 
has been assigned as one of the 
highest national priorities. All possible 
measures are being taken to promote 
export production and exports, 
widen export bas'! and to substitute 
imports by increased dOll!estic pro-
ductioll. Some of the Important 
export promotion measures taken 
by the Government in the course of 
a year or so, include the following: 

(i) Exclusion of production for 
export for the purpose of 
"licensed capacity" and 
'·dominance" ; 

(ii) 

(iii) 

Permission to allow produc-
tion of new articles for export 
where there is a variation in 
the article an industrial unit 
is licensed to manufacture; 

Favourable treatment to 
ad vance and modem tech-
nology ilnpol t8 for export 
production whicb involve 
lumpsum payment of roylaty; 

(iv) Free trade zone like treatment 
to all 100 % export-oriented 
units; 

(v) To allow automatic expan-
sion to an expanded list of 
industries for the purpose 
of increasing production for 
exports: 

(vi) 

(vii) 

Selective relaxation in restri. 
ctions imposed on new 
industrial undertaking in 
metropolitan cities to such 
units which produce for 
exports; 

Expansion of period of pre-
shipment credit at concessional 
rate of interest from 135 
days to 180 days in respect of 
certain items of engineering 
and other export oriented 
industries; 

(viii) The EXIM Bank which is 
being set up shortly, is expect ... 
ed to enlarge the provision of 
export finance; 

(ix) Exporters of engineering 
goods will be provided their 
requirements of steel at 
international prices; 

(x) Streamlinging of policies and 
procedures to reduce delays 
in the disbursement of duty 
drawback; 

(xi) The exploration of the possi-
bility of increasing exports of 
Public Sector Undertakings; 

(xii) The policy for grant of cash 
compensatory su pport bas 
been made more stable; 

(xiii) Reorientation of import policy 
to en o a~e export produc-
tion. Besides, periodic meet-
ings are being arranged witb 
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the various Export Promotion 
Councils/Commodity Boards 
to review the e ~ t perfor-
luance and to Identify the 
constraints with a view to 
taking necessary steps for 
removing the same. 

(e) It is too early to forecast the 
likelY trade deficit for 1981-82. 

Wholesale Price Index 

989. SHRI AMAR ROY 
PRADHAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that the 
wholesale price index does 110t correc-
tly reflect the full intensity of the 
impact of price rise on the masses; 

(b) if so, the details thereof; 
and 

(c) if not, what are the grounds 
on which Government would sub-
stantiate this claim '/ 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 
(a) to (c): The h~ esa ~ Price 
Index besides converlng Items of 
mass consumption, also o ~ s such 
other c,)mmodities as industnal raw 
materials, intermediate o~s and 
items of machinery etc., which do 
not enter the consumption basket of 
the masses. Thus the wholesale 
price index while retlecting the gen-
eral price level may not al,!ays. fully 
represent the impact of price flse on 
the masses. 

~De of Air-Worthiness Certificate 
before takiag off the Plane 

990. SHRI AMAR .. ROY-
PIlADHAN: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state : 

(a) whether it is a ~ t that be-
fore taking oft' the plane a certi. 

ficate is issued that plane is alright ; 
and 

(b) if so, the details of certificate 
and who is competent to issue this 
certificate ? 

1HE MINISTER OF TOURISlvr 
AND CIV[L AVIATION (SHRI A. 
P .. SHARMA): (a) No Sir. Inspec-
tion is carried out to ensure that the 
aircraft is airworthy. 

(b) Does not arise. 

Tourism in Hill Areas 

991. SHRI AMAR ROY 
PRAD HAN: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state the steps so 
far taken to promote tourism in the 
hilly a(eas of the country and the 
names of the places where Govern-
ment have provided facilities in the 
hilly areas. 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): In the Central 
Scetor, developmental schemes have 
not been taken up on the basis of 
the area being a hill area or state-
wise. The schemes for development 
of tourism have been taken up at 
various centres on the basis of the 
potential the Centres hold to attract 
tourists. Accordingly in the Central 
Sector facilities have been provided 
at the following centres which are in 
the hilly areas : 

Kaziranga (Assam), Kufri, Kulu, 
Manali, Dalhousie, Dharamsala, 
Govindsagar (Himachal Pradesh), 
Gulmarg, Srinagar ... Jammu (J &K) 
Mount Abu (Rajasthan), Kodai 
kanal, Ottacommund (Tamil 
Nadu), Nainital, Rudraprayag, 
Hard war, Ohara Chullakhela, 
Jippi

l 
.. Malpa,. Karnaprayag (Kai-

lash-Mansarovar route (U.P.) and 
Darjeeling (Wesl Ben~a ). 
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Spedal Bearer DODds 

9'12. SHRI AMAR ROY-
PRADHAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Government are con-
sidering to re-issue the special bearer 
bonds; and 

(b) if so, when and if not, the 
reasons therefor '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) : 
(a) and (b): The sule of special 
Bearer Bonds has been suspended 
with effect from 30th April, 1981. 
There is no proposal before the 
Government at present to re-issue 
the Bonds. Government would 
consider the entire issue only after 
the decision of the Su preme Court 
in the writ petitions challenging the 
ons~it tiona  validity of the Scheme 
of Special Bearer Bonds is known. 

Development of Tourism Based on 
Travel Circuit Concept 

993. SHRI BALASAHEB VIK.HE 
PATIL: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) the number of tourists arrived 
in India during the period from 
January to June, 1981 as compared 
to the corresponding period last 
year; 

(b) whether Government have 
drawn up any long term plan for the 
development of tourism, based on the 
travel circuit concept, if So, what 
are the details in this regard; 

(c) what steps Government have 
taken foNhe rapid development of 
Tourist Infrastructure like Hotels 
service transportation; and 

(d) what is the position of various. 
States in regard to the utilisation 
of resources avaiJable for tho deve-
lopment of Tourism ? 

1 HE MINISTER OF TOURISM 
AND CIVIL AVIATION tSHRI 
A. P. SHARMA) : (a) A total 
number of 394,615 international 
tourists visited India during the 
period January-June 1981 as compa .. 
red to 365,462 tourists during the-
same period in 1980, cf.,istering an. 
increase of 8 %. 
(b) It is proposed to develop 

infrastrucural facilities on the concept 
of travel circuits to promote both 
international and domestic tourism 
by pooling the available resources 
in the Centre, State and private 
sectors. For this purpose, met~tin s 

were -held during March-June 1981 
with the tourism representatives of 
the State Governments and Union 
Territories to identify and finalise 
travel circuits in each State and 
Union Territory. 61 travel circuits 
covering 440 tourist centres have been 
identified. State Governments/Union 
1 erritories have been requested to 
prepare blue prints of tourism deve-
lopment of tourist centres along 
the identified travel circuits indica-
ting the facilities in existence at these 
centres. facilities which are being 
provided by the State Governments 
and are likely to be provided in 
the private sector and additional 
facilities which need to be provided 
at these centres so thlt a shelf of 
schemes can be prepared for imple-
mentation in a phased manner 
consistent with the availability of 
resources and interse priorities. 

(c) The steps already taken are 
the construction of Youth Hostel at 
Port Blair, Yatri Nivas at Sevagram 
and Forest Lodge at Kanha by the 
Central Department of Tourism and 
there are proposals to construct 
Tourist/Youth Hostels at Impha). 
Gauhati, Shillong, Oangtok, Patna .. 
Forest LoJges at SimlipaJ, Belta and 
Dudhwa. In additjon to the on-
going schemes liKe the construction 
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.of Ashok Yatri Niv8S, Hotels Kani .. , 
shu and Kautilya, the expansion of 
existing hotels and travellers lodges, 

ITDC have plans to construct hotels 

on their own or in collaboration 

with State Governments, at places 

such as Cbandigarh, Gulmarg, Gau-

hati, Ranchi, Bho pal, Born bay etc., 

subject to avaiJability of funds and 

inter-se priorities. 

For the construction of hotels in 

the private sector, many facilities are 

provided such as income tax reliefs, 

application of Central Investment 

Subsidy Scheme for the hotels set up 

in backward areas, availability of 

loans from All India & State Finance 

Corporations, foreign exchange incen-

tive quota for imports and promotion. 

To augment transport facilities the 
Central Department of Tourism has 
taken initiative in getting used impor-
ted cars through STC for approved 
tourist car operators under the 
tourist promotion quota, loans are 
granted for purchase of cars made 
in India to approved tourist car 
operators, out of a special quota 
allotted to the Department of 
Tourism, chassis are released to 
approved tourist car operators, travel 
agents and State Tourism Develop-
ment Corporations, India Tourism 
Development Corporation has been 
permitted to import 118 cars for use 
as tourist taxis. 

(d) A total provision of Rs. 115.46 
crores has beell approved by the 
Planning Commission for the tourism 
sector of the Sixth Five Year Plans of 
the State Governments. The funds 
on tourism development in the State 
Sector were utilised to the extent of 
130% during the Fourth Five Year 
Plan and 90.12 % during the Fifth 
Five Year Plan. 

Setting up of Hlp LeYeI Puel to 
Evolve ADti-iDftRtion Paekage 

994. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of 
FINANCE be pleaSed be state : 

(a) whether Government have 
decided to set up a high level panel 
to evolve an anti-inflation package ; 

(b) if so, what are the terms of 
reference of the panel and who are 
its members ; 

(c) when the panel is likely to 
submit its report ; 

(d) what was the wholesale price 
index as on I st January, 1981 and 
30th June, 1981; and 

(e) what steps Government have 
~o a~ taken to contain the growing 
Inflationary pressure in the economy 
of the country? 

THE MINISTER OF FINANCE 
( H ~ R. VENKATARAMAN): (a) 
No, SIr. 

(b) and (c) Does not arise. 
(d) The Wholesale Price Index 
(1970-71 == 100) for all Commodities 
was 259.1 for the week ended January 
3, 1981 and 279.1 for the week ended 
June 27, 1981. 

(e) The Government has taken a 
series of steps to moderate the rise 
in prices since it came to power in 
the i~ht. of em~ in  trends. These 
~ e : (1) n~ ea n~ domestic produc .. 
tlon . and ImprOVing . functioning of 
the Infrastructure (11) augmenting 
domestic .. s ~  through imports or 
ommod t~es In short supply; (iii) 
strengthening of public distribution 
s st~ !1 ~s an i~te a~ part of price 
stablhzatlon polley; (IV) curbing of 
anti-social activities such as board. 
ing and black-marketing; (v) curbing 
the ~ . ~on.e  (vi) mopping up 
excess hquldlty tn the system. 



Losses iDearred by Third Air1lae 
"V.yodoot" 

995. SHRIMATI PRAMILA 
DANDAVATB: 
SHRI KAMLA MISHRA 
MADHUKAR: 
SHRI R. L.P. VERMA ; 
SHRI B.I). SINGH : 

Will the Minister of TOURISM 

AND CIVIL AVIATION be pleased 

to state: 

(a) whether it is a fact that the 
third level airlino Vayudoot has in-

~ eased losses up'b Rs. 30 lakhs in 
the first four months of its existence; 

(b) if so, the reasons as to why 

Vayudoot is operating with the air-
craft which was found un-economical 

by Indian Airlines; and 

(c) whether in view of the ex-
perience with Vayudoot, Government 
propose to di~ ontin e third airline 
service? 

THE MINISTER OF TOURISM 

AND CIVIL AVIATION (SHRI 

A. P. SHARMA): (a) Yes, Sir. 
The loss is estimated at approxi-

mately Rs. 30 lakhs. 

(b) Relatively low fares and low 
seat factor coupled witb the high 
·cost of operation of the aircraft are 
the reasons for the losses incurred 
by Vayudoot. But keeping in view 
tfl.e socio-economic needs of the 
area and the difficult terrain necessit-
ating the introduction of Vayudoot 
servi ce to the N. E. region urgently, 
the services are being operated with 
F-27 aircraft taken on lease from 
Indian Airlines pending selection and 
purchase of a suitable aircraft for the 
purpose. 

(c) No, Sir. 

Expansion Progranune of "Va)'lldoot" 

996. SHRI BAGUN SAMBRUI: 
SHRIMATI MADHURI SINGH 

SHRI K. MALLANNA: 
SHRI AJOY BISW AS : 

SHRI CHRISTOPHER EKKA : 
Will the Minister of TOURISM 

AND CIVIL AVIATION be pleased 
to state: 

(a) the details of the operational 
net-work of the 'Vayudtoot' ; 

(b) its expansion programme, the 
expected revenue and daily expenses 
on the Vayudoot service ; 

(c) whether the fare on the Vayu-
doot routes will be less than the 
normal fares charged by the domes-
tic airlines ; 

(d) whether it is proposed to sub .. 
sidise the losses incurred by the 
Vayudoot services; and 

(e) ifso, the details thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) Vayudoot is 
presently operating on the following 
North-Eastern Sectors;-
Gauhati/Barapani 

Gauhati/Kamalpur /Agartala 

GauhatijKaiiashahar/Agartala 
GauhatijRupsi 

Dibrugarh/Tezu 

(b) A decision in principle has 
been taken to extend Vayudoot ser-
vices to places other than those in 
the North-Eastern region, on the 
basis of a phased programme. The 
details are being worked out. The 
revenue and expenditure during the 
period from 26th January, 1981 to 
31st May, ] 981 were Rs. 3.34 lakhs 
and Rs. 32.73 lakhs respective1y. 
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(c) The fares charged by Vayu-
doot, on the sectors operated by it 
at present are 1 ~' less than Indian 
Airlines fares in the North-Eastern 
region. 

(d) No such proposal is under 
consideration at present. 

(e) Does not arise. 

Setting up of National Bank for 
Development of Agriculture 

997. SHRI R.P. GAEKWAD : 
SHRI JAGDISH TYTLER: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government propose 
to set up a national bank for the 
deve]opment of Agriculture ; 

(b) if so, the estimated capital of 
the proposed bank; and 

(c) the time by which it would 
be set up and when the proposal 
would be implemented? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI HARDT): 
(a) Yes, Sir. 

(b) It is proposed that the capi-
tal of the National Bank shall be 
1 00 o e~ of rupees, provided that 
Central Government may increase 
the said capital upto 500 crores of 
1 ee~. 

lC) A Bill to establish the 
National Bank for Agriculture and 
Rural Development is likely to be 
introduced In Parliament soon. 
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!\lR. SPEAKER: No talk on the 
floor of the House. You come to me. 
Not allowed. Nothing goes on record. 

SARI RASHEED MASOOn :** 

SHRI HARIKESH BAHADUR 
(Gorakhpur): 1 had given an 
adjournment motion. 

MR. SPEAKER: No adjournment 
motion. Not allowed. (Interruptions) 

MR. SPEAKER: Don't get excited. 

··Not recorded. 

12.01Ilrs. 

PAPERS LAID ON THE TABLE 

REVIEW ON AND ANNUAL REPORT 
OF NATIONAL MINERAL DBVELOP-
MENT CORPORATION, LTD., HYDERA-
BAD FOR 1979-80, RSVIEW AND 

ANNUAL REPORT OF HINDUSTAN 
STEEL WORKS CONSTRUCTION LTD., 
CALCUTTA FOR J 979-80 AND TWO 
STATEMENTS. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING tSHRI 
BHISHMA NARAIN SINGH): on 
behalf of SHRI PRANB MUKHER-
JEE. I beg to lay on the Table :-

J. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of Section 6i9A 
of the Companies Act, 1956 : 

(a)(i) Review by the Government 
on the working of the 
National Mineral Develop-
ment Corporatio n Limited, 
Hyderabad, for the year 
1979-80. 

(ii) Annual Report of the 
National Mineraf Develop-
ment Corporation Limited, 
Hyderabad, for the year 
1979-80 along with the 
Audited Accounts and the 
comments of the Comptrol-
ler and Auditor General 
thereon. 

[Placed in tke Library Sec. No. 
LT-2646/81J 

(b) (i) Review by the Government 
on the work ing of the 
Hindustan Steel Works 
Construction Litnited, 
Calcutta, for the year 1979-
80. 

Cii) Annual Report ot the 
Hindustan Steel Works 
Con-tl'uction Limited, 
Calcutta, for the year 1919-
80 along with the Audited 
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Acceunts aDd the comments 
of the Comptroller and 
Auditor General thereon. 

(2) Tw-> statements (Hindi and 
English versions) showing reasons for 
delay in laying the plf.ers mentioned 
at (a) and (b) of item (I) above. 

[Placed in Library See. No. LT-
2647/81J 

ANNUAL ACCOUNTS, BTC. OF TBA 
BOARD FOR 1978-79, ANNUAL REPORT 
OF AND REVIEW ON CHEMICALS AND 

ALLIED, PRODUCTS EXPORT PROMO" 
TION COUNCIL. CALCUTTA poR: 1979-
80 AND ANNUAL R[PORT OF AND 
REVIBW ON CARDAMOM BOARD, 

COCHIN, FOR 1979-tm. 

SHR[ BHISHMA NARAIN 
SINGH: On behalf 0 f SHR[ 
KHURSHdED ALAI\1 KHAN, I 
beg to lay on the Tab1e : 

(1) (i) A copy of the A1Inual 
Accounts (llinlU & English 
ver&ions) of the Tea Board, 
for the year 1978-79 along 
with Audit Report thereon. 

(ii) A st ~ement (Hindi and 
English version')) showing 
reasons for delay in laying 
the papers HlcntlOned at (i) 
above. 

(Placed ill Library. See 
No. LTft2648/81] 

(2) (i) A copy of the Annual 
Re?..>rt (Hin 1 i and English 
versions) of the Chemlcals 
and Allied Products Export 
Promotion Council, Cat-
cutta, for the yea.r 1 Q79-
80 along with Audited 
Accounts. 

(ii) A copy of the Review 
(Hindi and English ver-
sions) by the Government 
on the working of "the 
Chemicals and Allied 
Products Export Promotion 
Council Calcutta, for the 

year 1979-80. 
(Placed in Library. See No. 
LT --2649/81J. 

(3) (i) A copy of the Annual 
Report (Report Hindi and 
English versions) of the 
Cardamom Board, Cochin, 
for the year 1979-80 together 
with Audited Accounts. 

(ii) A ~  of the Review 
(Hindi and English ver-
sions) by the Government 
on the working of the 
Catdamom Boaru, Cochin, 
for the year 1979-80. 

(Placed ill Library. See No. 
LT-2650j81). 

NOTIFICATIONS UNDER COMPULSORY 

DEPOSIT SCHEME (INCOME-TAX PAY-
ERS) ACT, 1974, UNDER INCOME-TAX 
ACT, UNDER WEALTH-TAX ACT, 
UNDBR GIPT-TAX ACT. UNDER CoM-
PANIES (PROFITS) SURTAX ACT, 
UNnBR INTEREST .. TAX ACT AND UNDER 
CBNTRAL EXCISES AND SALT ACT, BTC. 

THE OUPU I Y MINISTER IN 
THE MINISTRY Of FINANCE 
(SHRI MAGANBHAI BAROl) : I 
beg to lay on the Table : 

(l) A copy of the Compulsory 
Deposited (Income-Tax Payers) 
(Amendment) Scheme, 1981, (Hindi 
and English versions) published in 
Notification No. S.O. 491 (E) in 
Gazette of India dated the 19th June, 
1981, under sub-section (6) of section 
19 of the Compulsory Deposit 
Scheme (Income-tax Payers) Act, 
1974. 

[Placed in Library. See No. LT-
2651/81) 

(2) A copy each or the following 
Notifications (Hindi and English 
versions) under section 2 96 of the 
Income-tax Act, 1961 :-

(i) T he Income-tax (Sixth Amend-
ment) Rules, 1981, published 
in Notification No. S.Q. 492(B) 
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in Gazette of India dated 
the 19th June, 1981. 

(ii) The Income·tax (Certificate 
Proceedings) Amendment) 
Rules, 1981 published in 
Notification No. S.O. 498 (E) 
in Gazette of India dated the 
19th June, 1981. 

[Placed in Library. See No. LT-
2652/81] 

(3) A copy of the Wealth-tax (1 hird 
Amendment) Rules, 198 I . (Hindi and 
English versions) published In Noti-
fication No. S. O. 493 (E.) in Gazette 
of Incfia dated the 19th June, 1981, 
under sub-section (4) of section 46 
of the Wealth .. Tax Act, 1957. 

[Placed in Library. See No. LT 
2653/81] 

(4) A copy of the Gift-tax 
(Second Amendmont) e~  1981 
(Hindi and English e ~ ons) pUbli-
shed in Notification No. S.O. 494E) 
in Gazette of India dated the 19th 
June, 1981, under sub-section (4) of 
section 46 of the Gift-tax Act, 1958. 

[Placed ill Library. See No. LT-
2654/81 

(5) A copy of the Companies 
(Profits) Surtax (Second Amendment) 
Rules, 19tH. (Hindi and English 
e sion~) published in Notification 
No. S.O. A.96 (E) in Gazette of India 
dated the 19th June, 1981, under 
sub·section (3) of section 25 of the 
Companies (Profits) Surtax Act, 195 ... 

I Placed in Library. See No. LT-
2655/81] 

(fi) A copy of the Interelit·tax 
(1 hird Amendment) Rules, 1981 
(Hindi and English versions) pub-
lished in Notification No. S.0.497 
(E) in a ~tte of India dated the 
19lhJune, 1981, under sub-section 
(4) of section 27 of the interest-tax 
Act, 1974. 

[Placed in Library, Sec. No. 
LTJ2656-81 ) 

(7) A copy each of the following 
Notdications (Hindi and English 
versions) under sub·section (2) of 
section 38 of the Centra) Excises and 
Salt Act, 1944 : 

(i) 1 he Central Excise (Four-
teenth Amendment) Rules, 
1981, published in Noti .. 
fication No. O. s.a, 316 (E) in 
Gazette of India dated the 
29th April, 1981 

(ii) The Central i~e (Thirteenth 
All1endment) Rules, 1981, 
pub]jshed in Notification No. 
G. S. R. 441 in Gazette of 
India dateJ the 2nd May, 
1981. 

(iii) The Central i~  (Fifteenth 
Amendment) Rules, 1981 
published in Notification No. 
G.S. R. 325(E) in Gazette of 
India dated the 11th May, 
1981. 

(iv) The Central Excise (Eighteenth 
Amendment) Rules, 19 J. 
published in Notification Ntl. 
G.S.R. 709 in Gazelle of India 
dated the 1 st August, 1981. 

[Placed in Library, Sec. No. 
LT 2657/81]. 

(8) A copy of the Life Insurance 
Corporation of India (Class nand 
Class IV Employees) Pay Rules, 1981 
(Hindi and English versions) pub .. 
lished in Notification No. O.S.R. 459 
(E) in Gazette of India dated the 
27th July, 1981 under sub-section 
(3) of section 48 of the Life I nsur .. 
ance Corporation Act, 1956. 

(Placed in Librc,TY, Sec. No. LT-
2658/81). 

(9) A copy each of the follow-
ing Notifications (Hindi and English 
versions) under section J S9 (If the 
Customs Act, 1962 : 

(i) G. S. R. 353 (E) published in 
Gazette of India dated the 
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(ii) 

(iii) 

(iv) 

16th May, 1981 together with 
an explanatory memorandum 
regarding Cllstoms duty 
exemption OD certain raw-
materials when imported into 
India under Import Replenish-
ment Licence.,. 

G. S. R. 354 (E) i~hed in 
Gazette of India dated the 
16th May, 1981 together with 
an explanatolY memorandum 
regarding exemption of Auxili-
ary duty of custom., on import 
of raw material when impor-
ted under the Import Repleni-
shment Licence!:. 

G. S. R. 362 (E) published in 
Gazette of India dated the 
23rd May, 1981 together 
with an explanatory memo-
randum regarding making 
amendments to notification 
No. 234-Customs dated the 
5th December, 1979 so as to 
extend the customs duty ex-
nlption to wa<tte paper board 
also. 

G. S. R. 365 tE) published in 
Gazette of India dated the 
25th May, 1981 together with 
an explanatory memorandum 
incorporating procedural 
changes for availing of con-
cessional customs duty on 
stainless steel. 

(v) G. S. R. 367 (E) published 
in Gazette of India dated the 
28th May, 1981 together with 
an explanatory memorandum 
making certain amendment 
to Notification No. 179-
Customc; dated the 4th 
Septelnber, 1980 so as to add 
the names of the General 
Manager BEML and General 

t~\na e  ot" Deputy General 
Manager Mining and Allied 
Ma\::llinery Corporation Limit-
ed to the authorities specified 
in tt~e notification dated the 
4th Septeuiber,1980. 

(vi) 

(vii) 

(viii) 

(ix) 

G. S. R. 368 (E) and 369 (E) 
published in Gazette of India 
dated the 28th May, 1981 
together with an explanatory 
memorandum regarding 
supersession of Notification 
No. 36-Customs dated the 
] 5th February, 1979 and also 
specifying the level of autho-
rities eligible to is~ ue reguisite 
essentiality as welJ as end use 
certificates and eXfmpting 
goods referred to in noti-
fication No. G. S. R. 368 (E) 
dated the 28th May, 1981 
from auxiliary duty of cus-
toms in excess of 5 per cent 
ad valorem. 

O. S. R. 372 (E) published in 
Gazette of India dated the 
1 st June, 1981 together 
with an explanatory memo-
randUDl regarding enlargement 
of list of goods as deemed to 
be imported materials. 

G. S. R. 399 CE) published in 
Gazette of India dated the 
20th June, 1981 together with 
an explanatory memorandum 
extending the auxiliary duty 
exemption on stainless steel. 

o. S. R. 406 (E) published in 
Gazette of India dated the 
27th June, 19b 1 together with 
an explanatory memorandum 
extending the validity of noti-
fication No. 149-CustoDl'i 
dated the 23rd July, ]980 
upto 30th June, 1982. 

(x) O. S. R. 407 (E) published 
in Gazette of India dated the 
27th June, 1981 together with 
an explanatory memorandum 
extending the validity of ex-
emption of basic and addi-
tional duty I)f custonlS on 
coking coal when imported 
up to 30th June, J 982. 

(xi) G. S. R. 408 (E) published in 
Gazette of India dated the 
27th June, 1981 together with 
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(xii) 

(xiii) 

(xiv) 

(xv) 

an explanatory memorandum 
extending the validity of noti-
fication No. 17S-Customs 
dated the 7th August, 1979 
upto 30th June, 1982. 

G. S. R. 411 (E) and 412 (E) 
published in Gazette of India 
dated the 29th June, 1981 
together with an explanatory 
memorandum exempting im-
ported ammonium chloride 
intended to be used as a 
fertilizer of the &oil in seeding 
programmes from the whole 
of basic, additional and auxi-
liary duties of cu "toms. 

G. S. R. 413 (E) published in 
Gazette of India dated the 
29th June, 1981 together with 
an explanatory memorandum 
extending tbe validity of noti-
fication number 92-Customs 
dated the 26th April 1979, 
upto 30th June, 1084 so ac; 
to make available imported 
silk worm seed s to the seri-
culture industry at minimum 
cost. 

G. S. R. 414 (b) published in 
Gazette of India dated the 
29th June, 1981 together with 
an explanatory Dlemorendum 
extending the validity of noti-
fication No. lO8-Customs 
dated the 24th October, 1980 
upto 30th June, 1982 so as to 
enable the National Dairy 
Developmen t Board to for-
mulate a project for the deve-
lopment of an integrated oil-
seeds and vegetable co-opera-
tive production and marketing 
systems. 

O. S. R. 441(E) published in 
of India dated the 18th 
July, 1981 together 
with an explanatory memo-
randum regarding increase in 
the import duty on Palm oUt 
Rapebeed oil, Soyabeen oil, 
Sun F10wer oil and Palm oil. 

(xvi) G .S.R. 442 (E) pu bJibhed in 
Gazette of India dated the 
18th July, 1981 together with 
an explanatory memorandum 
regarding increase in the Cus-
toms duty on coconut oil. 

<xvii) G.S.R.453tE) to 456(E) published 
in Gazette of India dated the 
26th July, 1981 together with 
an explanatory memorandum 
regarding increase in the cus-
tom'l duty on all vegetable 
oils excepting rapeseed and 
soyabean oil, fixing effective 
U~ toms duty on rapeseed oil 
and soyabean oil and increas-
ing the customs duty on 
stearin. 

(xviii) 

(xix) 

(xx) 

(xxi) 

O.S.R. 451 (F) and 452 (E) 
published in Gazette of India 
dated the 25th July, 1981 to-
gether with an explanatory 
memorandum making 8rnend .. 
ment ~o ~  to delegate the 
pC'wers of the Director General, 
Technical Devek pnlent to the 
Industridl Advisor or Addi-
tional Indl.btrial -Advisor of 
Directorate General of Tech-
nical Development. 

G.S.R 460(1.) 1i~hed in 
Gazette IJf India dated the 28th 
July, 1981 together with an 
explanatory memOl andum ex-
tending the exemption of basic 
and auxihary duties of cus-
toms to Cork bottoms as 
well. 

G.S. R. 466 (E) to 468 (E) 
pubJislicd in Galette of India 
dated the 1st August, 1981 
together with an explanatory 
memorandum exempting 
edible oils from customs duty. 

The Customs and Central 
Bxcises Duties Draw-back 
(Amendment) Ruhs, 19f1l 
published in Notification No. 
O.S.R. 390 (E) in Gazette of 
India dated the 10th 1une, 
1981. 

[P laced in Libral y, See No. LT-
2659/81) 
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(10) A copy each of the follow-
ina Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944 : 

(i) G. S.R. 364 (I!) published in 
Gazette of India dated the 
25th May, 1981 together with 
an explanatory memorandum 
making certain amendments 
to Notification Nos. 53/80-
CEo S4/80-CE and S5/80-CE 
dated ] 3th May, 1980 and 
Notification No. 150/77-CE 
dated the 18th June, 1977 
relating to steel ingots, iron or 
&teel products and e~h un-
used steel melting scrap_ 

Oi) G. S. R. 381(E) publishtd in 
Gazette of India dated the 5th 

(iii) 

(iv) 

, June, 1981 together with an 
explanatory memorandum 
making certain amendment to 
notification No. 16/79-CE 
dated the 20th January, I 979 
so as to extend the existing 
benefits of exemption there-
under to skuJI scrap and 
runners and risers an sing in 
the course of manufacture of 
steel ingots or steel castings 
and used captiveJy or e1&e-
where in the manufacture of 
steel ingots or steel castings 
with the aid of electric 
fUrnace. 

G.S. R. 382(E) published in 
Gazette of India dated the 
5th June, 1981 together with 
an explanatory memorandum 
exempting runners and risers 
from so much of the duty of 
excise leviable thereon as is 
in excess of two hundred 
rupees pf"r metric tonnes. 

G. S. R. 661 published in 
Gazatte of India dated the 
18th lu1y, 1981 together with 
an explanatory memorandum 
regarding exemption' from 
excise duty on Vegetable Non-
Essential oils used in the 
manufacture of' Vegetable 

Product which is cloared, free 
of duty. 

(v) G. S. R. 682 published in 
Gazette of India dated the 
25th, July, 1981 together with 
an cXT'lanator,)' memorandum 
eAc]ud i)"g c<'st of dUI able con-
tainers from the as~essahte 

value of Liquid Nltrugen. 

(vi) G. S. R. 461 (E) af'd 462 (E) 
puhhsl,cd in Gazette of India 
dated the 29th July, 1981 
together with an eAplanatory 
memorandum pern1itting jn-
bond export of excisable goods 
to Nepal subject to certain 
condit ions. 

(vii) G. S. R. 70R pu blished in 
Ga7ette (If India dated the 
I c,t A 1~t. t ~H together with 
an expI3natory memorandum 
regardinp exernpticn to So-
dium SJ hcate fron1 so much 
of the duty of excise leviable 
t hereon a c; is in excess of 5 
per cent ad valorem subject 
to certain conditione;. 

(viii) G. S. R. 471 (E) i~hed in 
Gazett(' of lnd ia dated the 
4th Auguc,t, t9HI together with 
an explanatory memorandum 
regard tng exemption from 
l:.xcisc d t~ on Po]ypropylene 
Tow. 

(ix) G S. R. 476 (E) puhlished in 
Gazette of lndia dated the 
5th A ~t  1981 together with 
an explanatory nlemorandum 
making certam anlendment to 
notification No. 275/77-CE 
dated the 12th August, 1977 
regarding applicability of rate 
of duty on CinClnatograph 
fi 1m., exported out of India. 

[Placed in Library. See No. LT--
2660/81] 

(11) A copy of NC"l1fication No. 
G. S. R. 983 (Hindi and 
English e s on~) published 
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in Gazette of India dated the 
27th September, 1980 making 
certain amendment to the 
Agricultural Refinance and 
Development Corporation 
General Regulations, 1963, 
under sub-section (5) of 
section 46 of the Agricultural 
Refinance and Development 
Corporation Act, 1963. 

[Placed in Library. See No. LT-
2661/81] 

(12) A copy of the Review% 
(Hindi and English versions) 
by the Government on the 
working of the Deposit In-
surance and Credit Guarantee 
Corporation, the year ended 
31st December, 19FO. 

[Placed in Library See No. LT* 
2662/81] 

• '"""" fitt ~  (m ~ )  

~ ~~  ~~~i ~ if ~ ~  CfiT 

~n~ ~ it ~~  ~ 

ItSItfR ~ : t ~ e·~i ii ~ 
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..-ft ~~~  ~i ~~  

m ~  ~ q''( ,,)f\OflfT ~ \5fT ~ ~ I 
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[Sltri JaipaJ Singh Kashyap then lelt 
the Housel 

MR. SPEAKI:.R: Call Attention 
of Shri Ram Vilas Paswan. Shri 
Harikesh Bahadur. 

~oAnn a  Report of the Deposit Insurance 
and Credit Guarantee Corporation for the 
)'~ eoded the 31st December, 1980 was 
laid on tbe Ta'le on the 24th April, 1981. 

SRRI HARIKESH BAHt\DUR 
(Gorakhpur): A senior journaJist in 
Sri Lanka.-has been arrested. 

MR. SPEAKER: This is not a 
subject for adjournment motion. 
You should .. know it. mq' ir a) ~ 
q<r \ilIl'lT ~i' t I 'IN iJi) ~ (I"{( 
~ iJ'(f IliVfT 1i ~ 1:t I 

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South): You 
should permit me. I just want 
to draw your attention to the fact 
that on political grc1unds the students 
are being refused admission in 
colleges. 

MR. SPEAKER: There is no 
quec;tion. It is not the question. 

SHRI SATYASADHAN CHAK-
RABORTY: In Punjab and Haryana, 
this is a serious quel:,tion . 

MR. SPEAKER: No, no. Not 
a1lowed. You CODle to me. I will 
talk to you on the ~ e t. We have 
a very important Call Attention 
Motion. This concerns my people 
all around. 

DR. SUBRAMANIAM SWAMY : 
(Bombay North East): Under Rule 
222, I gave a privilege motion. What 
happened to it ? 

MR. SPEAKER: It is under con-
sideration. It is very much under 
consideration. Let me say, active 
consideration. Then you will be 
satisfied. 

DR. SUBRAMANIAM SWAMY : 
I do not want to be under the consi-
deration of the Home Minister. 

SHRI SATYASADHAN CHAK-
RABORTY : Do you think it is 
Serious or not? J have given a Call 
Attention Motion? WIll you kindly 
admit it ? 
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MR.. SPBAKER: I cannot de-
cide anything here, I do not give 
my mind before ! decide. 

SHRI SATYASADHAN CHAK-
RABORTY : You are imposing 
your personality by asking me to see 
you. 

MR. SPEAKER: I am your 
friend. It reflects your love and 
affection. 

SHRI SATYASADHAN CHAK-
RABORTY: Then kindlY admit 
Jny Call Attention Motion. 

MR. SPEAKBR : Please come to 
me. 

12.03 hrs. 

\1ESSAGE FROM RAJY A SABHA 

SECRETARY : Sir, I have to 
~ o t the following Message re-
ceived from the Secretary-Genera) 
of Rajya Sabha :--

"In accordance with the provI-
sion Rull III of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to enc]o<;e a copy of the 
Special Courts (Repeal) Hill, 1981, 
which has been passed by the 
Rajya Sabha at its sitting held on 
the 19th August, 1981.' 

SPECIAL COURTS (REPEAL) 
BILL 

As passed by Rajya Sabha. 

SECRETARY: Sir. I lay on the 
Table of the House the Special 
Courts (Repeal) BiU, 1981, as passed 
by R.ajya Sabha. 

12.04 brs. 

CALLING ATTENTION TO 
A MATTER OF URGENr PUB. 
LtC IMPORTANCE. 

REPORTED MANUFACTUlUNG 
AND MARKETING ON SPURIOUS 
PESTICIDES 
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THL IvllNISTbR OF AGRI· 
CULTURf. AND RURAL RE· 
CONSl RUCTION AND IRRIGA-
TION AND CLVlL SUPPLIES 
(RAO BRINDRA SINGH): Sir, 
Government IS very much concerned 
that quality of pesticides, a vital 
agricultural input, should be effec-
tively ensured 

12.05 h ~. 

SII/ i Ilarillatluz Misra in the chair. 

Attention of the Government has 
e~n drawn to a news item regarding 
a spurious pesticides racket in Delhi 
appearing III some sections of the 
press as a result of which cotton 
crop worth lakhs of Rupees is 
alleged to have been "ruined" in 
some Northern States. Facts of the 
case have been obtained from tho 
Delhi Admillistration. We appro-
ciate the effective action taken by 
them. As per report received from 
them. a factory in Sbahadara was 
found manufacturing container. of 
a reputed pesticido. The premi*es 
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of this factory were raided and a 
sizable number of empty containers 
were recovered. On a clue furnished 
by the factory owner, another pre-
mises near Delhi-U .P. Border was 
searched and a large number of cans 
was rccovered which were aUeged to 
-contain pestichles. Equipment and 
a a at ~ for filling, packing and 
sealing of tins were also recovered. 
A case under Section 63 of the 
Copy Right Act, 1957, Section 6 of 
the Poisons Act, 1919 and Section 
420 of the Indian Penal Code has 
been registered. Three persons were 
arrested in this connection. The 
contents of the containers recovered 
by the Police are yet to be analysed. 

The quantity wr composition of 
spurious pesticide distributed in this 
particular case remains to be as e ~ 
tained. Government have not re .. 
ceived any report regarding any 
large scale damage to cotton or tt) 
other crop by use of spurious/ 
pesticides. 

Effective procedure: for control of 
quality of insecticides manufactured 
in the country has been laid down 
under the Insecticides Act, 1 ~ and 
rules framed thereunder. Insecti-
cides are required to be registered 
under this Act and their technical 
~ e i i ations are scrutinised by a 
Registration Committee at the Cent-
ral level keeping in view their chemi-
cal compo5ition, bio-efficacy and 
safety to human beings and animals. 
Manufacture of registered insectici-
des is controlled under licences issued 
by the concerned State Governments. 
Similarly, licences are also iss \led to 
dealers ill insecticides. Arrangements 
havo also been made by the State') for 
appointment of insecticides inspectors 
for enforcement of the Act with 
regard to quality control. 

The State Governmenh have set up 
26 laboratories with a capacity for 
analysing 30,000 samples ~  annum 
for this purpose. Three laboratories 
have also been set up by the Central 
Government at Faridaba1, Hydera-
b&d and Bombay with facilities for 

analysis of 2,000 samples per annum. 

Not being satisfied wi~h the status 
of quality control of pesticides we 
constituted 5 Survey Teams on zonal 
basis October 1980 for closer study 
of the position obtaining in different 
parts of the country. Reports of four 
of these Teams have already been re-
ceiv"d. The Team for the Central 
Zone covering the States of U.P., 
Bihar and Madhya Pradesh collected 
98 samples of which 57 samples or 
about 58 % of the total samples 
taken, were found sub .. standard. The 
Team for the Northern Zone cover-
ing the States of Punjab, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir and the Union Territoriel 

__ of Delhi and Chandigarh took 33 
samples of which 7 samples or 21 % 
were found sub-standard. The four 
Tellns have reported that on the 
w'lole enforcement of tbe Insectici-
de Act needs to be more vigorously 
pu rsucd by the concerned State 
Governments. 1 hey have also re-
cvI1lIl1ended that quality control 
arrangements neeJ to be consider-
ably strengthened by appointment of 
full time staff', provision of more 
laboratories and training of various 
functionaries. The Reports ha ve 
been sent to the Chief Secretaries of 
the concerned States for immediate 
remedial action pending detailed exa-
mination. They ha ve also been 
requested to bring the Reports to the 
Notice of the Chief Ministers and 
Agriculture Ministers. 

During the Sixth Five .. Year Plan, 
six 3dditional insecticides laborato-
ries are being set up by the States. 
In addition, the Central Government 
proposes to set up five more labora-
tories in different regions of the 
country for analysing pesticides 
samples. A quality control enforce-
ment Cell with five regional units is 
being set up to conduct surprise 
checks at the manufacturing and re-
tail points in different areas in the 
country. Each Unit will have the 
assistance of police personnel, pesti-
cides inspectors and legal adviser. It 
is hoped that this organisation pro-
posed to be sat up by the c.itral 
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Government will further strengthen 
the arrangements for quality control 
of insecticides. 
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~ iIl{ I ~ 1  am: . ~ ~~ olfi' '¥iT 
(JI:q; 'i ~i  I n ~ '~ a-) ~ qt 
fIft' 91:1fiR Cfi) ~ at ~ ifi11i m ~. 
~ ~i t ~\  Gf)(, sm ti ~ ~ I 'If) 

(t q:r t "ij'ifiT ~  ~ If'i: I ~ 
~ ~~  amJlfi t -~ '~  ~~ 

.. f'l't:t, i'f\fq;r;r if; t ~ ~n~ '1' it\ 
im:t ~i  qqif ~ ~ ~ ~ 

iir I ,11 ~ m1 ~ if ~ ( ~ t ~ 
t;n ~ t , 

'" "'" tnf "If: (~i ~)  
~n  ~  ' )~i ~~ 9' \ir) f .. ~ 

~ ~  t, 'i~ it ~ _1 it ,r'tGf'll, 
alfo tt'l 0 ~~o am '"if ~ ifP ~  

~ t art6'T ifiT far'li iii( ~ I '111''1' 

illCJ If( t fitl .... 

~ ~  s ~~ q f(fllT 

tl 

sit ~ U'f i'f: ~ ilfi'{ 

~  ~  ,'flfi ~ i ' i ~n m~  

~ a ~ if, 'i«ftortt i i~  t I 

~~ ~~  ~( ~ lit iTffi 

~~  ~ I 

"" ~ '(1q' wA : \iff tt, ~n~a aft 
m ~ I 

it "();r ~ ftn=t=ft itr m~ q'\ ~i i' 

~ t6'R'U cpT qaT ~ \SfT fct1m ~ 
~~' ( it; ifTq ~ Gf'fT ~ ~i\

U ~ '  ~ qy I 

~ Sl'Clm: il)f flScGI i~ \iI' t I ttifi tr) 
zr{ t fC!fi ~  i i ~ fiA\a1' ~ 
~ ~ t q t fir; .~~ ~it iit  

~t  ~ I ~ 't ~~ it;' «rTt it at ~  

)~~~ t i~ t ti~~ tt~ 

il'ifrt ifr ~~ t ~  ~ firltfr \ill ~ t 
sin if( fefilfT "IT ~  ~ a i'  ~ i ~ 

ifiT fir" ,,'" "fm fill it \Sf) ~'U ~ 

a1i ~ ~  t, ~i  ~ it m 
~ 'l'lfT t I ~n  11ft ~~ it 

trt ~ ~ fiJa ttiti ~  If.. ctt 
~ , .~ ~ ~  ~ '  Wij'it 

aiti ' mn t~ f1rm 2p( .... t I ~) 

~ -" ,"am ~ -q:r t ""= m. ~ 
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~ \WftTaT t, ~t i (~ IfiT "QiTff ~ 

~ "tl rrr t, ~ ~ an ... " 11ft' 
'A'I1rIPfCfeT t, ttilf; flriN .iT iff\' ~ 
t t~ it fsrfetT ~ ~  ~~ 3 ~ 

ftif qt f1fir t "l"( 1 7 00 fe;r ~ it, 
mit 1fT'" 1tU Q'm e, ~ ~t( ~  

~ \i ' fiI;1.fT iifT -q:r t. III ifWJ ~ '  

~ , ~ ~ ~ ~  'QfA ;r(f 

ron 1fl1T t I q \if) ~'1 ( ' ~ t, 
'(~ IIliir' qrftrilWf Zf( t flfi ttlf GIT"T-
~  ~ G1l ~ i m tr fifcrRfl' t, 
~  iflTi ~  ~ (  ~ ~ ~ 

'SA' * ilTiI' ~ ~  ~ i ~ it ~  

4~~ ifiT Wf(t t I $fTtfCfi) lirt: 

~  flfi ;r ~ ~ ~~ ~ 1 ~ 

~ ~· ' ~ IfiT ~ ~  \;I"T 

ft;:w ~~~ ~  ~ 'll1: ~ 1if1f,T'{ CPT 
~ ( . ~~ t, ~ Q.1fi ~~  'AN1ft' ;r;rr 
lfit ' ~ ~ .:qm t at it q!fT ~ tr 
~ ~ i '  ~  ~ fCfi ~  ~~~ 

' ~~ iti' fq'itf it Ifl{T ~ ~ Cfilt 

i~i  ~~ ~ 'If{ ~ ' '~ ~ ~ m ~ 
iHJT;r CflT IlIlT ctlo( I 

~a  1if1\if m"( G:i ~n  1i ~ 't 'IT I 

~ \if) t 1 ~  ~ 'Ii, If( ' '~ 4'i-
~i ~ CfiT ~a (  ~ i~ iff, ~~ 

~ "Til' q'"( CfTf i~  a1fftt;;rr.r ;rifT 

~t  'fT ~ Ci{T": ~i  ~ ri -i '~ fe;ff 

it ~  ~-i ' FlY if \RCf;T ~\i  ~  
'1T I aft fCfi q'ilfii' t ~ g ~' ( s~iti  ~t  . ~ . 
$fm s ~  CfiT t· ~  ~~ ~~  

'fiT ~~ ~ ~ Cflr far; ' ~ .,T ~tti
i ~  Cf;a:f£ \RiTlIT ~ I iJu ~  $I1q' 

~ 1I1 t ~ \;I"iI' ~ ~ ~-i ~ fe.:r q:if; 
tficfro e-~ n ~ta- ~ ~ .~ ~ ~ 

Wrq Ofif ifT1J ~'  (ta T t. 'fR: ~ 1 ~ 

ffmft it :;rtf ififtrJ t ~ filit • ~ 
~ ~ GfRt« ~.tt rn: ~~ ... 

~ lI"U ~ t ~ ( q q'lJ,'T qy 
~ a  ~) arlIT fq)1: ~ ~m -. 

~ i w t? ~ .. hr t i ~~ it; 

ti~ ~ 'irif ~~ IItT1{ foIllfT ~ (fiI' if( 

~  t ~  'Tt, li( wit 1JllT fTlfT , t 

m ~ iii'" ~n ~1\i  qr t I ~ 'alr 
amlfT ;r ~\ )-  ~am  ~it  ~ '  

iifi'1: it lfT \if) ~ ;flo fifi'llT ~)t  I CIt R 

~ Iftiffit; ~ii  'fT'I' ~i 1  ~) ~(  qr,. 

~ ~ ~ t  oT Grt ~ t ~i\'~~ 

fnriife * ~ ~ e ' ~ llT GFT ~~

it~  ~ lIT ifT. ~'  0 )~ ~  ~ ~t  

~ Ef11fJif ififJllT 'if T ~~ ~ 1iflif fiJi 'i'«" 
if q: ~  t fif) ~ 0 qro ~ i  ita 

~2' m R P' &n16 io "" 0 'l'riifa:,. 
4 i!~  If( ffi'fTif iTif '{8:T '1'T, tt) 

~ \if) a~1 ' ~ ~ ~n ' ~  it ~ 

;ft'ir ifiT if&1 ~  ~ i:t I ~ ° qr ° ;rcr-
i{i!ie ~ \ ~ ~ ~ Gl'l ~  v:n ~ 
~ i  ~. t ilr'ST ~  tlT ~ ~-

6'"( ~ \  ~o qro it WfT ~  'IT, ~~~ 

illT1.: it ~  ~ \ i t i:t, ~ 41"1 lJ:: 0 tft' 0 
~ite ~ t if(Y ~ i q-rf ~ i i  

:qn: t ~it ~ q lfJ\WT errr ~  'IT, a) 
lI'( ci«r t~'i 1i ~  ~i i~ ~ ~ '

\iff'" it ~t ( :qn:-;:m: '~ aer. t~ 

~ CfO' ~ ftrm (~  ~i i) ~ H  

• &, tfT ~ \ (~ ~ fifi atrtf II'T 
fif'il'Pi' fcfitrrrrr cpr ~ ~ CITifT ;:r(t 

~ , ~.am-  IifiT CfiTf£ if ~~ ~ '1'TCl'-

~  CfiT '~~ ~  ~t ~ aq iliT 

~i t ~ '~ ~ ~~ ifiT ifiTiI' Ifi'{ff t. 
~ :;fti ~ i ~ i ~ fifimifl .T 1itt 

~~ CfiT +ft' ~ ~  ~ it :qn: ~ - ~ 

"" (~ ~ ! ~i \  ~ cti11l Ifrr ~  

~ ~~ ~ I 
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~t ~ 1t q qt11 ~mi 
i mit ~~i ~~  

(Attention of the Government has 
been drawn to a news item regarding 
a spurious pesticides racket in Delhi 
appearing in some sections of the 
press a') a reslllt of which cotton 
crop worth lakhs of rupees is alleged 
to have been "ruined ,. in some 
Northern States.' 

~ ~ ~ if Ilt ft=I1rr ~ fift 
~t m  ~ IIftt ~ qy t. 

'Government have not received 
any report regarding any large scale 
damage to cotton or to any other 
.crop by use of spurious pec;ticides' . 

~ r:);ff Gfml if it m ~  ~ (  ~ 

tr 

If you are giving the dog a bad 
name, hang it. 

\ifif Wfq' qa-~ fifi" ~m  ~ it iii" 
~ ifir ~mt  ~ 'I1lT, aT Those 
men should be brought to book. 
U~ IIftt: i~ i  if(\" pT t 'In: 'ITyq' .. 
~ i:ttfi m)i i ~  t, ~) fin< ~ ~ 
~ ~~ ~ ft;rt( t I ~1 srrqifT t ~ t 
fir; it GIl ~~~ mt ~ ~ ~ " 
;r fri -~~~ lIT ~~ !h ~~ , , 

~ q"h: ifi)t ~  iif) ~  it; CliPf 

~  t ~ i . it~ !!hi GIl i ~ ~ 

miff if ~  t, \3lT ~ itT=t: it m ~ 
.m. \VFit; $1m mq- iftT liW em 
t, q qTq' m~ I 

~ tt'I' qttr ~ ri croft t • ~ 
~ ~ \ill 71fwr ~i IQT 'IT Cf( 
~th W"(tfT q:r .. ~  

~ tAA « cit it~ it ~ It I" t 

"' ~  'IT I ~ W ~( ctr ~ 
1fmr (~ it; q'J{i ~ . t t ? t'" ~ 
iti ifTlln:mr ~~ 1fT Itt ~ , ~ ~  

i ~~ '" m ~ 11l 'i+q'rec ~ 
~ 'TZIT -rr I ~( ~ ~' ' '1'fraIlW« 

~ ctft sr'fr ~ "(,1 t '1'~ "'T"( ~ 
~ -.ft \ilfT?:T, ifiiqit Q ~ W 't~ t 
~ ~n itm ~(  ~ t ifq 
\5fTif;fT ~  , fctl @Tit-q.'r:t ~ .... m 
~ ~ '  \1fT ~. ~ ~ fif'1'lf it 

'NT ~2 i ~ ~  ~ if{\" m~ 
'fit ~ ? 

iifT flllR1S 9;fTl: ~ ' ~ m ~ 

~ in  ifTiiI"T"( it iff ' ~ t!ErR f.-if, ~ 
~~it ~ m cpr ~ ~ t. ~1.  

a1 ~ 1 'm  ifiT ~ I q1R' crr.n if ~i 0-
~to ~ ;p;rT ~ ij) ~ ~1.  ana-~ I 

~ i  ~  ~ 'iti - ~ 'i( ~ ~~~ ~ 

~ i! i ~  ~ ~ ~ ~ i ~~~ ? 
~ w :qriiF 'liT iT:qif ~ t ~ a) 31N 

ita q-rij" iifiTW' t I ~~ ~i  fnar Gf;fT ~ 
if:qij-~ +1'1 420 ~ wrqf i ~ Cfi)f 

~  ~  'irq-iff q'1"ij" ~  q'IT"( t:ttr t 
aT ~ q't lTT elITtl ~it ctt ! ~ .. a-r 
t I .~ ~ \~ ~ iif1't:( ,,'\7 tttfr 
;ft;i mAr f'lR: lfTflR if " w ~ J 

'011' ~ fq: lfTiAN ~ it' 
~)· i  amr idt t I ~ qi'rm:r ifi'r 

~ ~ 'fR 1fT erR' (if .. ~ ~ 
amff if ~ i(~ I ~ ~ 'm  ttlf) .-TU-

crTlliit ~ ~1 i' 'Ule'T t , ~ ' ~  

~ n~ q'Gf),r ~  ~ 'lTC itl m'T 
~~ freir 1f1I;, ;rit ~ i ~ ft ~ ~~ <it 
llliTm-j few ~'  t tm~'  fa-qriir.z 

ita ~ ~ iIT(i' '"" .im~ ~ ~ ;it 
~~ (  ~ 'fiT IIlT'f 'IT, ~ IIfiT 
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~~ ~  armr en '11J"{ if( 4{,{TiT1;; 'ifir 
m q ;ft';r ~ ir ~ ftltft ~ ~( 
~ tt  \ 

t ~ i'  ~~  ~1i i  ~ t fit; ~ ~ 
ctt mmif ~ ~ ~ Ai ern: it 
~ ti11 'o ~ crr 8'. If(.-ra' m~ arTm-
t I ~~ ~~ ita i! i ~ IfiT (lI' ificAT 
~tt ~ . ~i  if ;ri' fCfl ~  it 

fuctirtm 1ft a) ~t ~ ~ ~ (t ~  

l1t oTCfi ~ itm I 'ltn: i i~  iifi1:q;f't 

Cfll' fPJCfi'11nf ~ ~ t ~ it t i'~ ' tft''( '1t 
at i a ~ ilfiT ~ a (~ ~ ~ ~ \VI" 

~ ern ' ~  (1') ~~ ~  iifrr ilfi11{ 

f.titrr I ~ i' -~  6'iiJi' ~ \ilT"(T t, i~ 
c:'\ 

~t ! ~  ~~ it ~ \ ' ~ if(T 

~tt  :q'fe(a'T I 

~~ ) i~ I ~~ ~ n~~ 

fifi'lfT ~)  ~ iI';rT;r crm ~ fifi'lfT ~)  

~tt CCT;:ry ill) 1 ~ t ~a ~ ~ Q'T ~) I 

~ lfili '1 ~  )~  ~o  ~ ~  

-'RT ~ ;tt n~'~ ~ \iffiIT ~ m 
~  ~  ~ ' i  ~ ~) 1' '1,1 ~ 

cmrr t rtf)( m ~i i  ~a U 'Iff a) 

mm (t ~  t I ~  Uftif it 1 i'~ f;p 

~ iifrr ~ t ~ ~ Sl'RIIT ~ 
~ ~ ~ (~ I 

~ ~ ~  IA: ~ '~  fit; ~ ... 
srmrr ~m ctr{ ' ~ ~ I 

~ ~ f9(: ~ ~'  e:r 1fT 
~ U' ~  ~  ft;rir1lIT Tf 8Tffi 
~ (f) ~.t ~ ~1 n ~t  ! ~ 

~ :;inT IifiT 1im '" ~ t;nn , m 
~ ~ 1l1f ~ t: I· W91fn';ft tfii t 
f&1a 8;( q GrTi\' firi 113. 1{Af fq "'1' 
t, qt w am:rr ,. ;('t6I1'f m-'f(Y t , 

q emr ~ crtir CflT m itift ~~ 
rtf) ~ ~t~  IfGfrftrtt i~ t t I ~ 
~ ,",{if tTmf (), ;nt :a"Rr tr..r 
trwa' ~  lifT( a'~i '  ~  ~ ~ q 

mu t~ ~ 1:t qr ~ o  ~ I ,(w m 
it ii i ~ CfITWf if cti)l 'fa'fj ~ ~ I 

IF'ft 'i1 i it~'1 it ~)1 t t ~ ) ~~ 

i~ If)) i! i) ~ ~  ~ ~ t I 

~ i'mi  iflT ~ . ~n  ~ IRI'TlIT 

arT e-~  ~ I ~ )~ rrr If'T ~ pT, 
~ .  ~~ m 'iJ:tf ~ '  I ~ fanft;r 
i i~ cit ~~ 11ft ~'  ~ fifiM it; 

~ ~ ')~  ~1  -'~ q tiT," 

~it  ~ ~ ~ ~~ fTlf'T 6) WR mm 
1 1~ ~  . t ~ (If) 'i~ {t ij'CflaT I 

~ fifij'T ;r ~a' ~tt ~  an 
.,:qr ~ \;ijij-:a-;:rlf;r ~ imi  g'IT trT 

i ~  ~ 'iT, iffctiif ~  (~  (f) ~ ( 

t ~~ a-~~ ~  1t~'  ~ t 

' ~  ~  qt:c{T\ifT 'i~  ~'  ~~a- ~ 

fctl fiflo;rT ~~ ~ ~~ tflI'T ~ ~i  

i ~  Iqr , i i e~ IffI'TIJ lIfTir ~ qaT 

~ ~~ ~ ~1 

q aT 'lrq ~~ lfT;ffl' ~ Fiti' ' - ~ 

~~ it Cf;l1{ ~ ~ 'IT I q-rn:: (f1';r-
~ t ~~ ~ it ~ tt ~ \  ~ 'IT 
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~ • 'i~  ~ ~ ~ ~ (:fill 

~ ~ fiifi ~ i  CfCfrti fifltft I ~ 
~ it ;nltr trY ~ ita« cit ~ 

ifi'mT ~  ~i i'U ~ Ift"(Tt\' -qir I 
i '(~ ~ ~ it;« 11 ~ !RTlfT t lR"Tt 

~ ~'( ~ 1 ' ~) ~ i~ f -'" W 
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it m ~ if; cmlf it 'fA _Tift ~~ 
t I w ~ ~ 1flT'I" 'Ii) arIa ~ ~  

~ ~ ~  ~ mllil ~~ ~ it 

~ ~~~  

~ ~~ . ~ fill ~ 1IiT SlfT;r t:« 'll,{ 
IflfT ~ 'Tn: U~~  it; f>trA it q: ilT6 <"rTf 
trf t ~ ~ iti QrlfmRr If)) ~A  if 

~ ~ t1f i ~ i i'~it A; q lfTlf\WlT 

. la-it ql a-~ ~ :qir fip m~ Ifl1it 

~1  ifl) ~ '1' ~)  ~ ~ ~  ~ 

~) ~~~A " i{T I 
MR. CHAIRMAN : Now the 

House stand adjourned till 2 O'clock. 

13.00 brs. 

THE LOK SABHA ADJOURN-
ED FOR LUNCH TILL FOUR-
TEEN OF THE CLOCK. 

The Lok Sabha re-assembled afler 
Lunch at five minutes past Fourteen 
of the Clock. 

SHRI GULSHER AHMED in the 
Chair. 

CALLING ATTENTION TO A 
~1A  OF URGENT PUBLIC 
IlVIPORTANCE-Contd. 

Reported man ~ a t i  and Inar-
kCling of Spuriolls Pesticides-Con.td. 

MR. CHAIRMAN: Shri Janar-
dhana Poojary may speak. 
SHR[ JANARDHANA POOJARY 

(Mangalore) : At the very outset 
today [ must. 011 b@half of the 
House. congratulate the Minister for 
hi~ bold statement in the House. He 
has not concealed any facts. On the 
contrary, he has gone to the extent 
of exposing the State Governments, 
the officers concerned and the big 
industries who have gone against the 
interest of the poor farmers of this 
country. 

Sir, as you know, agriculture is 
tI-.. e best interest of the country and 
unfortunately IS to 20 per cent of 
the agricultural produce is destroyed 
by weed s and pests. The industry, 
particularly this pesticide indu stry. 
has, got a big responsi bility and I do 
not know whether our Government 
is aware of the fact that this big 
industry has not played its role 
effectively. Sir, today the pesticides 
which are supplied and used in the 
fields are sub-standard. The 
Government of India has scnt out a 
survey team and it has submitted 
its report. ~  he Survey-Team has 
come out with its startHng disclo-
sures. It has been mentioned 
in the Survey Team Report that 
the pesticides which are used 
in the fields are ineffective and the 
State Governments are not evincing 
any interest in enforcing the Central 
Insecticide Act. Not only that. It 
has gone to the extent of saying that 
the State Governnlents are not having 
an}' proper arrangements to maintain 
quality control. 1 hat i!'; the fincing 
of this Survey Team. So, may I 
know from the Hon. Minister whether 
the Government has taken any steps 
to maintain quality control and if so, 
how effectively it has been done so 
far? 

The Hon. 1vfinister in his reply hac; 
stated that some laboratories in 
order to check the quality control 
have been started. I would like to 
know whether these laboratories are 
sufficient in order to have effective 
control over the quality of pesticides. 

Conling to the ~sti ides which are 
being produced in our country, as 
you know, today's Tt'mes 0/ India 
a i ~d a. certain nt:ws item. Accor-
ding to this news item, in this 
country there are pesticides which 
are causing canCer. Two persons 
who have used this white powder for 
controlling pests have been ad mitted 
in the hospital and according to the 
finding of the doctors, these persons 
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are suffering from cancer. So, from 
this fact it is very clear that in this 
-country there are pesticides which 
-can cause cancer. I may draw your 
.attention to a reported item of news 
as disclosed by the Times of India. 
It has gone to the extent of sa},ing-

~' o d Health Organisation has 
estima.ted over 5 lakh people-vic-
tims of deadly chemicals every 
year-in the Third World Coun .. 
tries such as India. Pakistan, 
Philipines, Indonesia and other 
L3.tin American countries." 

But what is happening in this coun-
try? According to this Report 
certain ba.nned pesticides, which are 
banned in the United State; and 
other foreign countries, are being 
used. They are being permitted to 
be imported to India and they are 
freely used in this country. May I 
know from the Hon. Minister whe-
ther the Government of India is 
aware of this fact? If so. what 
action has been taken to prevent the 
import to these banned pesticides 
inside this country? Not only that, 
there are twelve pesticide manufac-
turing concerns in Gujarat which are 
manufacturing this pesticide. In 
addition to that six letters of intent 
have been issued and five licences 
ha ve been issued to new concerns. 
We are told that some of these COD-
cerns are at the implementation 
stage. I am further told that some 
of these concerns are manufacturing 
the banned insecticides in this country. 
Is the Govcrnment aware of this fact? 
If so, what action is going to be 
taken against those manufacturing 
concerns, against production of 
these banned pesticides ? Is Govern .. 
ment going to revise its pesticides 
policy. Is Government bringing a 
comprehensive legislation so as to 
provide for deterrent punishment 
against these people who are having 
cynical disregard to humun life and 
who are in pursuit of the financial 
benefits So. my submission is unless 
we take stringent action, unless we 
make these offences as non .. bailable 
-oitences, 1 do not think that these 

people will be in apositio n to pay 
heed to the request of the Minister. 

r must congratu late the Minister 
for having come out with a bold 
statement. He has gone to the extent 
of saying that there are black sheep 
among these manufacturers and 
these black sheeps must be weeded 
out. I fully endorse the views of 
the Hon. MinIster. He must take 
action and the entire House must 
co-operate with the Minister for 
ta~in  action against these people. 

MR. CHAIRf\fAN : Shri Ananda 
Pathak. 

He is not there. 

SHRI RAO BIRENDRA SINGH: 
Shri Poojary has asked about the 
capacity of the laboratory. 

PROF. MADHU DANDAVATE 
(Rajapur): You may acknowledge 
the congratulations first. 

SHRI RAO BIRENDRA SINGH: 
I will thank him privately and se-
parately. 

As I have already said, capacity 
to the extent of ability to 
analyse one sample per metric tonne 
of pesticides in technical way used is 
to be established in the country. 
At present the capacity is only for 
dealing with 32,000 samples. 

The consumption during the y.!ar 
has now gone up to 58,000 tonnes. 
On that basis, we need at least a 
capacity for dealing with 58,000 
samples during the year. That way, 
the capacity is far short in our labo-
ratories than the capacity required 
for implementing the law and the 
rules. We need 22,000 more samples 
to be analysed in our laboratories. 
As I said, some of the States ba\'c 
no laboratory at all set up so far. 
We will now see that every State 
has the required capJcity installed. 

A reference has been mad e to a 
report purported to have come from 
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the World Health Organisation that 
58.000 people have died on account 
of injurIous effects of certain insecti-
cides which are being produced in 
this country also. I have checked 
up. There is no such report from 
the World Health Organisation. A 
study appears to have been conduc-
ted by some organisation in Cali-
fornia, in the United States. The 
World Health Organisation on this 
basis has not banned the use of 
DDT, BHC and Methalene, so far as 
J know. It is, therefore, not correct 
that banned items are being produ-
ced in the country and that we are 
issuing licences for manufacture of 
such Items. 

He also talked of some licence!) 
being given to multi-nationals. 
There are only 14 muh.i-national 
companies pt oducing insecticides and 
pesticides in India. As a gainst that, 
there are 712 indigenous industries 
in the small-scale sector. Apart 
from that, there are 34 large indus-
trial houses in the business and 14 
Agro-Industrial undertakings in the 
pubhc sector in India which are pro-
ducing or formulating insecticides 
and pesticides. 

I am thankful to the HOD. Member 
for the assurance that he and other 
hon. members in the House have 
given, as he has appealed to them, 
to edend all the support to the 
Government in eradicating this evil 
which is causing great harm to the 
national interest and to the farmers. 
I agree with him that the farmers' 
interclit need to be watchect The 
farmer is illiterate and he has 
not been able to organise any COll-
sumer resistance so far. It becomec; 
the duty of the Government as well 
as the duty of the hon. Membel''i 
who represent the people to try and 
protect the farmers' interest to 
the best of their capabilities. I 
assure the House that the Guvern-
ment is fully aware of its responsi-
bility. 

BUSINESS OF 1 HE HOUSE 
THE MINISlER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN ~ H)  
With your permission, Sir, I rise to 
announce that Government Rusiness 
in this House during the week com-
mencing 24th August, 1981. will 
consist of :-

1 . Considerati on of any item of 
Government Business carried over 
from today's Order Paper. 

2. Discussion on the Resolu tions 
seeking dis-approval of the Ordi-
nances and consideration and passing 
of the following Bills in replacement 
of them :-

(a) 1 he Compulsory Deposit 
Scheme (Income-l ax Papers) -
Amendment Bill, 1981. 

(b) The Customs Tariff (Amend-
ment) Bill, 1981. 

(c) The Delhi University (Amend-
ment) Bill, 1981. 

3. Consideration and passing 
of ;-

(a) The Bntish India Corporation 
Limited (Acquisition of Shares) 
BilJ, 1981. 

(b) The Dalnlia Dadri Cement 
Limited (Acquisition and 
Transfer of Undertakings) 
Bill, 1981. 

4. Further consideration and 
passing of the Salary, Allowances 
and Pension of Members of Parlia-
ment (Amendment) BiU, 1981, as 
passed by Rajya Sabha. 

s. Consideration and passing 
of-

(a)· The Anti-Apartheid (United 
Nations Convention) Bill, 1980, 
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(b) The Merchant Shipping 
(Amendment) Bill. 1981. 

(c) The Cine-Workers Welfare 
Cess BU), 1981. 

(d) Tho Cine-Workers Welfare 
Fund Bill, 1 ~ 1. 
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Shri 8aifuddin Choudhury 
(Katwa) ;This is an urgent matter 
for consideration. In Punjab and 
Haryana, a large number of students 
are being denied admission in the 
Colleges on political grounds. The 
Punjab Education Department 
(colleges) Circular has specifically 
mentioned that the students belong-
ing to SFI, PSU and AISF should 
not be allowed admission for they 
are trying to increase their Party 
influence. I t says tha t these students 
should be cleared by the Di~t i t 
CID Officers before being admitted. 
Similar is the Circular of the 
Kurukshetra University. A List of 
about 130 students was circulated 
so that they cannot get admission 
in Parallel Courses. According to 
them. they are guilty of perpetuating 
leadership. All these stUdents who 
are being denied admission are 
Loft-minded. 

We consider this as a very sinister 
attempt to su bvorl democracy in the 
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field of education. I have no doubt 
th~t ~s would provoke country-wide 
&gltatlon of the students. We 
demand that this issue be discussed 
in the House. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East) ; I wish to 
bring to your notice that day before 
yesterday the Prime Minister reacted 
to my statement on Pakiltan threat 
question by saying that Government 
was not speaking in two voices. 

But after warning about the 
intentions of Pakistan in Lok Sabha 
here. Mrs. Gandhi yesterday in the 
~ a Sabha said exactly the 0 ppo-
sIte and the report of that has been 
published in the Times of India 
which says that there is no buiJd-up 
on borders between India and 
Pakistan. So, in the Rajya Sabha 
she said something else. 

This confirms what I had said that 
the Government of India is speaking 
in two voices on thi") point. 

1 herefore, next week we should 
discuss a comprehensive motion on 
our foreign policy. 

A No-Day-Yet-Motion under my 
name has been admitted already. 
This Motion may be discussed in the 
House. 

The second point is that 
the Bombay Suburban Railway 
service has broken down. The 
trains are being cancelled without 
notice. Day-light murders are tak-
ing place on those trains which are 
running and there is total chaos. I 
want the Lok Sabha to discuss 
this item. 

PROF. MADHU DANDAVATB 
(Rajapur) :  I wish to raise two 
points. One is the bonded labour 
who are employed by Moolchand 
lIyover construction site in Orissa. 
About 100 of them are given only and 
rice 4S paise per day for VCptablcl 
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and I suggest that this issue should 
be gone through and the Minister 
should make a statement thereon. 

The second issue that I wo uld 
like to rai ~e is the Secret US-Soviet 
Uranium Trade. $43.8 millions 
worth of U ra nlum has entered the 
US from tbe Soviet Union in 1980. 

It is for the first time, it appears, 
the two giants who can be described 
as the nuclear giants are trying to 
have such a secret deal on uranil'm 
between themselves. Ther efore. this 
matter also mu!)t be referred to by 
the External Affairs Minister and he 
should make a statement on that. 

SHRI G. M. BANATWALLA 
(Ponnani): Sir, the Speaker had 
called lne and, therefore, I could not 
be present here when you called my 
name. I should be allowed to make 
my submission. 

MR. CHAIRMAN :  J will call 
you after I have finished these names. 
Prof. Rup Chand Pal. 

PROF. RUP CHAND PAL 
(Hooghly): Sir, as many as 22 Bills 
of the West Bengal Government are 
pending with the Central Government 
for approval. Some of these Bills 
relate to the interests of the weaker 
section'i-barbers, agricultural labou-
rers, etc. Some others relate to the 
Calcutta Corporation, Howrah Cor-
poration. Some others relate to the 
lllteresh of the workers. Eight of 
them relate to take-over of colleges ... 

MR. CHAIRMAN: You read 
the statement that you have given. 
You do not have to make a speech. 
Whatever you have given, you may 
read that. 

SHR[ SUNIL MATTRA (Calcutta 
North EaC\t): Dr. Subramaniam 
Swamy did not read his. You cannot 
have two standards. 

PROF. RUP CHAND PAL: I am 
Dot going beyond what I have given 

in the statement. You can check 
up. Eight of these Bills relate to 
eight Colleges . 

MR. CHA1RMAN: Please take 
YOlJr paper and read it. 

PROF. RUP CHAND PAL: I am 
reading the text given by me. 

No less than 22 important Bills have 
been lying with the Central Govern-
Inent for quite some time awaiting 
approvdJ. Sonle of these Bills relate 
to the a~i  inte e~t .  of the weaker 
~e tions of the society, the agricultural 
labour, tile d me ~. peasants and 
wo e ~. l-.ight Bi ~ relate to govern-
mental ta e() ~  of -'01nc college\ and 
educational i \stit ion~. These col-
leges and institutions were being very 
badly managed, and to save these 
inlltitutions, these B ~ had been 
adopted by the West Bengal Assenl-
bly. The teachers. employees and 
students of the concerned institutions 
irrespective of political affiliation: 
welcomed the decision. But u n-
fortunately, even after repeated 
requests by the Chief Minister and 
8:lld the Minister of Higher Educa-
tion of West Bengal, these eight Bills 
have been withheld. 

There is another important Bill in 
respect. <?f compul&ory screening of 
Bengdh fIlm') to ~a e the film industry 
of West Bengal. Approval to this 
important Bill is also withheld 

There are other Bills relating to 
Calcutta Corporation. Howrah Cor-
poration, as also Bills to promote 
primary education, 

I would urge that this be included 
in the list of business for the week 
beginning the 24th AuguC)t, 1981. 

The other point I would like to 
make is the reported leakage jn the 
nuclear plant in Kota, Rajasthan. 
FolJowjng the leakage of heavy water, 
the common people have grown 
panickY and there are reports that 
some people may have been affected 
by radiation. I would urge that 
this issue also be included in the Jist 
of business for the next week. 
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SURI HARIKESH BAHADUR. 
(Gorakhpur): I would like to 
suggest two things to be included in 
tho list of business for the next 
week: 

One is the disastrous activities of 
extremists in the north-eastern region 
of India which are increasing day 
by day_ Many personnel of our 
ATmed Forces have been killed and 
an adviser of Agriculture Depart-
ment in Manipur was also murdered. 
This mattel is of grave concern. 
Therefore, a discussion should be 
allowed on the situation of that 
region. 

The second point is that there had 
been a great devastation due to 
floods in the country. Many people 
lost their lives and there had been a 
great loss of property and agri-
culture Government is indifferent 
and not coming with a compre-
hensive proposal and programme to 
control water e~o s in this 
country so that floods may be 
checked. irrigation facihties may be 
provided and electricity may be 
generated for greater industrial 
development which will ultimately 
eradicate unemployment. Therefore, 
I want that there should be a full 
discussion on the present flood 
situation. 

SHRI SUNIL MAITRA (Calcutta 
North East): I was saying 
when Dr. Swamy was allowed, why 
our Member should not be 
allowed. 

. Now, Sir, I want two things to be 
discussed next week. One is the 
Sixth Five Year Plan. The Sixth 
Five Year Plan is already in the 
process of implementation and we 
are supposed to be in the second 
year of the Sixth Plan and till to-
day the second year plan has not 
(:ome under Plrliament's scrutiny 

nor has it been discussed. There-
f ore, I want a full discussion of the 
Sixth Plan. 

The second thing is that 
since this Government took over at 
the Centre in January last year, 
West Bengal is being treated as a 
pariab and an outcast. Sir, West 
Bengal has the largest number of 
small scale industries compared to 
other States but the alJotment and 
supply of raw ntaterials to West 
Bengal has been far less and hence, 
discrimi natory. I would like to 
discuss it on the tloor of the House, 
next week. 

SHRI G. M. BA1~A A A 
(Ponnani): Sir, there is a systematic 
political exploitation of the pheno-
menon of a number of Harijans 
embracing Islam. Such baseless 
al1egations like allurement of 
Harijans with foreign money, a plan 
to turn India into a Muslim country 
and the like, have been deliberately 
made. There are all creating tension 
and social dissension. Unfortu-
nately some conflicting and dubious 
statements have also appeared which 
expref>'i displeasure at conversion'" 
and even lend credence to baseless 
allegations. 'I he Government atti-
tude to freedom of ons ien ~  there-
fore, need,> to be clearly ~tated  for 
in Kanpur even the National 
Security Act has been reportedly 
invoked to arrest Harijan leaders, 
Conseqnently, a large number of 
Harijans could not exercise their 
fundamental fight of freedom of 
religion and could not implenlent 
their dechion to embrace Islam, 
though there are reports of a few 
voluntary conversions in secret . 

I urge upon the Government to 
make a statement clarifying the 
official attitude to freedom of religion, 
refuting all baseless allegations and 
announcing steps taken to prevent 
the venomous propaganda. 
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STATBMENT BY MEMBER RE : 
CERTAIN REMARKS MADE BY 

HIM ON 20-8-1981 

MR. CHAIRMAN: Prof Madhu 
Dan~a ate. 

PROF.MADHU DANDAVATE 
(Rajapur) : Sir. I rise to make a 
porsonal explanation under Speaker's 
Direction 11 S C. 

While initiating discussion on 
eJectora I reforms on 20th August, 
1981. I wanted to suggest that in 
place of one man Election Commis-
sion as at present there should be a 
three-man Bleed on Commission .. 

SHRI RAM SINGH YADAV 
(Alwar): On a point of order, Sir. 

MR. CHAIRMAN: That is over 
and we are now on another item. 

SHRI K. P. UNNIKRISHNAN : 
No, Sir, the Minister has to reply. 

SHRI RAM SINGH YADAV: 
The question is whether the Business 
Advisory Committee Report has been 
adopted. 

THE MINISTER OF PARLIA-
MBNTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): 
I am extremely grateful to the hone 
Member who have made valuable 
suggestions. I will go through the 
proceedings and I will see that those 
suggestions which are proper and 
which I think are necessary to be 
brought to the notice of the Com-
mittee, I will bring them to their 
notice. 

SHRI RAM SINGH YADAV: 
You put the qu estion to the House, 
:Sir. 

MR.. CHAIRMAN: There is no 
lluestion to be put now. 

Yes, Prof. Saheb. 

PROF. MADHU DANDAVATE : 
Sir, while initiating discussion on 

electoral reforms on 20th August, 

1981 I wanted to suggest that in pJace 

of one man Ejection Commission as 

at present there should be a three-

man Election Commission to be 

appointed in consultation with Prime 

Minister, Leader of the Opposition or 

a person selected by the Opposition 

in Lok Sabha and Chief Justice of 

India. 

From the proceedings of the Lok 

Sabha I find that during the debate I 

inadvertently said that "the Election 

Commission must not consist of one 

individual; it should consist of 

the Prime Minister of the country, the 

leader of the Opposition or in his 

place any ~1em e  of Lok Sabha 

belonging to the Oppo<tition selected 

by the Opposition and thirdly the 

Chief Justice of India". 

I wish to correct this statement 
and make j t clear that I want a three-

man Blection Commission appointed 

in consultation with the Prime 

Minister of the country, the leader of 

the Opposition or in hi s place any 

member of Lok Sabha belonging to 
the Opposition selected by the 

Opposition and thirdly the Chief 

Justice of I ndl a. 

This was a slip of tongue and so, 

I wanted to correct this. 
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ELECTION TO COMMITTEB 
RUBBER BOARD 

THE MINISTER OF STATE IN 
THB MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
K.HAN): I beg to move: 

"That in pursuance of sub-
section (3) (e) of Section 4 of 
the Rubber Act, 1947, the 
members of this House do 
proceed to elect, in such man-
ner as the speaker may direct, 
two members from among 
themselves to serve as mem-
bers of the Rubber Board, 
subject to the other provisions 
of the saId Act." 

MR. CHAIRMAN: The ques-
tion is : 

"That in pursuance of sub-
section (3) (e) of Section 4 of 
the Rubber Act, 1947, the 
members of this House do 
proceed to eject, in such 
manner as the Speaker may 
direct, two members from 
among themseJvero; to serve a" 
members of thi" Rubber 
Board, subject to the other 
o ision~ of the said Act." 

The motion was adopted. 

CUSTOMS TARIFF 

(AMENDMENT) BILL 

MR. CHAIRMAN; Next item, 
Mr. Venkataraman. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): 1 
think they have liome objections. 

MR. CHAIRMAN: First you 
move. 

SKRI R. VENKATARAMAN : 
I move for loa ve to iJltrod uce a Bill 

further to amend the Customs 'f.ariff 
Act, 1975. 

MR. CHAIRMAN: Motion 
moved: 

"That leave be granted to 
introduce a Bill further to 
amend the Customs Tariff 
Act, 1975." 
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SHRI P. VENKATASUBBAIAH: 
He is going into the merits of the 
case. 

SHRI R. VENKATARAMAN: 
That does not matter. Let him go 
ahead. 
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If t I ~ tg ~ .. WPtl ar;T iRl'r 
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.n I ~~ t=rft .. ifi) WN iti I 
THE MINISTER OF FINANCB 
(SHRI R. VENKATARAMAN: Mr. 
Chairman, Sir. as you have 

yourself observed the 0 bjection is 
more to the merits of the Bill rather 

than to its introduction. But since 

tbe Hon. Member labours under a 
mis-apprehension I would like to 
explain the position. Originally 

the import of edible oils was under 
OGL and traders were free to import. 

Government fOllnd that they were 

exploiting the market and therefore 

we deprived the traders of the OGL 
and canalised the iJnport through 

STC.. When we canalised through 

STC some 0 f the traders manipulated 
contracts saying, we have entered 

into contracts prior to the date of 
canalisation by the SIC, and there-
fore, they saId they are entitled to 
import. We &aid that unless it is 

registered with the Import Controller, 
this cannot be acoepted. Neverthe-
less they went to Court and got an 
order saying that in respect of those 

contracts which had been entered into 
earlier, they are entitled to import. 
Government fou nd that the di fference 

between the elF price and the 
market price is somewhere about 7 
to 8 thousand rupees and if the 
private traders were allowed to im-
port under the elF, then, they would 
make a killing of 7 to 8 thousand 
rupees per tonJle. 1 herefore o o vern .. 

ment said, we will increuo the im .. 
port duty aDd if the, imported 
they will have to pay this hoavy 
duty. The import duty undor the 
customs tarift', the statutory rates, 
was only 60 per cent. Since this 
did not cover the difference between 
the market price and elF price, 
Government had to come by way or 
an ordinance to raise it to 200 per 
cent so that none of these people 

who manipulate contracts will be 
able to import this. This is the 
position. I am only sorry that his 
eloquence increases in geometrical 
proportion with a lack of knowledge 
on the subject. 

~. 

MR. CHAIRMAN: the question 
is : 

" 1 hat leave be granted to intro-
duce a Bill further to amend the 
Customs Tariff Act, 1975." 

THE MOTION WAS ADOPTED 

SHRI R. VENKATARAMAN: 
Sir, I introduce· the Bill. 

STATEMBNT RE·CUSTOMS 
TARlFF (AMENDMEN1) ORDI-

NANCE, 1981. 

T.HB MINISfBR OF FINANCE 
(SHRI R. VENKATARAMAN : 

Sir, I beg to lay on the Table an 
explanatory statement (Hindi aad 

English versions) giving reasons for 
immediate legisla tion by the Cus-
toms Tariff (Amendment) Ordinance, 
1981. 

·lDtrodllced "ith the recommendation of the Presidoat. 



14.52 ... 

~tA U Y RBSOLUTION 
Rl3AfPI\OVAL OF PROCLAMA-
nON IN RELATION TO STATE 
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A.SSA.M BUDGET, 1981-82-
QENfiRAL DISCUSSION 

AND 

DEMANDS FOR GRAN1S 
(ASSAM), 1981·82-

CONTD. 

MR. CHAIRMAN: Now the 
House will take up further discussion 
on the Assam Budget. Shri Banat-
walla. 

SHRI K. P. UNNIKRISHNAN 
(:bodagarcl): I rise on a point 
of order. 1 he Finance Minister is 
presenting the Budget for the State 
of Assam for the financial year 1981-
82 (which begins on the 1 st of 
April and ends on t]le last day uf 
March, 1982). 

Now, Sir, it is ~  important 
for the House and for the Finance 
Minister to consider certain impor-
tant constitutional and legal impli-
cations of the step that we are taking 
and the action which the House is 
DOW beina called upon to take The 
House is a.ware of the baokground 
to the declaration made under 
Article 356 of the Constitution. I 
have gone through the Explanatory 
Memorandum as well as the Budget. 
I wish to point out that part of, this 
amount which is being brought for 
the vote of the House today. has 
already ~n .wJctiolled .~nd had 
a ~  bcpen spent by the Governor 
by proclahn,ing an or,dioance on 
1-4-81. 

SHRI SONTOSH MQliAN 
o.sV (JilGAlr): It is a matter 
before the Assam Hi8h Court. 

Q.D.&D.O. ~  
1911-82 

How can it como up here ? It is 
before the Assam High Court. 

SHR! K. P. U . H A ~ 

Just hear me. On 1-4·81 the Go,.. .. 
nor of Assam promulgated an 
ordinance. 

It is called Assam Appropriation 
Ordinance authorising the Govern-
ment to withdraw money from the 
Consolidated Fund for four months 
which was not passed earlier and 
this has ended on 31 st July 1981. 
This part of it is given. Now, what 
I would like to know is that around 
Rs. 200 crores were thus sanctioned 
and the question jf) whether it has 
been included in this budget or not. 
As far as I can see, I could not find 
any mention of this figure an ywhere.. 
I have gone through the statement 
laid on the Table of House by the 
Finance Minister as well as the 
Explanatory Memorandum. I pre-
sume that this budget is for the Whole 
year from April, 1981 to March, ~ 2 

which is being presented before this 
House. The question raised by the 
Hon. Member that the Opposition 
Parties have filed a case in Gallhati 
High Court is not my point. My 
point is: what happens to this 
amount of Rs. 200 crores and 
whether it has been included in the 
budget for April, 1981 to March, 
1982. I would like the Hon. 
Finance Minister to give an explana-
tion for this. 

THE MINISTER OF FINANCE 
(SHR,I R. VENKATARAMAN) : 
Sir, Mr. Unnikrishnan is a senior 
Member and I do not expect him 
to raise this kind of objection. 
One is a vote oD account, that is, 
for the first 4 months, a vote on 
account is passed till the regular 
budget is brought, till the erotre 
budget for the Whole year is brought 
forward in which the vote on account 
figures are matched and it is in the 
same way the original budget was 
presented in Assam for four 
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months with vote on account. 
Then we bring a budget for the 
whole year. The whole of the year's 
account is brought now whicb 
Assam did not pass as its budget. 
That is a very difficult situation in 
this year. That is why we have 
brought ntalw the budget for the 
whole year. 

MR. CHAIRMAN: Now, we go 
to the next item-Assam budget. 

SHRI O. M. BANATWALLA 
(Ponnani) : ,Vir. Chairman, Sir, the 
Government needs to be complimen-
ted on the patience it has shown on 
the protected negotiations with the 
Assam agltationits. However. my 
humble submisslon is that the ba5.lc 
issue generally referred to as the 
foreigners' issue, has to be settled on 
matters of principle, It cannot be 
just negotiated away. The people of 
Assam are not chattel. They are Dot 
dumb driven cattle to be negotiated 
away at the table. 1 would therefore 
urge upon the Government to be firm 
in their stand rather than have an 
oscilidting stand. During the talks 
the entire issue has to be decided on 
matters of principle. Constitutional 
and legal provisions have to be taken 
into account. National and inter-
national commitments must be 
properly adhered to. There are also 
humanitarian considerations that 
cannot be thrown to winds. 

Sir, Bangladesh has made it very 
clear that it will not accept any of 
those who had crossed over into 
Assam before 1971, that is, the year 
in which Bangladesh came into exis-
tence. Therefore, any negotiations 
with respect to the date of 1971. any 
deviation or concession with respect 
to the cut off date of 1971 will 
create an enormous or massive 
problem. The people cannot simply 
melt into the air. Therefore, I have 
said that this is an issue 
where principles should be 
taken into account. The Hon. 

Home Minister had said that they 
are striving to have the maximum 
satisfaction of maximum people. 
Very good worl.is he has used 
But in striving to have the maximum 
satisfaction of the maximum people 
the principles cannot be th ow~ 
away and the people of Assam can-
not be negotiated away like that. 
There are all sorts of reports that 
are coming up. We are now told 
that the cruci 11' issue with respect 
to the talks relates to the period 
from 1961 to 1971 or those who 
have entered A;:,!)am during 
this decade of 19,1 to 1971. We 
a ~ fu rther told that a distinction 
is being made between 'autho-
rised refugees· during this period 
and those others. What do you 
mean by 'authorised refugees'? We 
are told that 'authorised e ~es' 

are those who be]onged to the 
minority community in the then 
East Pakistan. In other words, 
they are Hindus. We are there-
fore, in a state of pain and ' anguish 
to see that differentiations are beiog 
made between Hindus and Muslims 
who have entered during this period. 
1 hese are differentiations on religiou s 
grounds. Sir, thlb cannot be tole-
rated. As I ha ve said air t r ese 
aspects have to be considered-the 
constitutional, the legal, the na-
tiooal commitments, the international 
commitments and the humanitarian 
considerations. People who are 
settled there for long, cannot simply 
be uprooted and thrown away. 

15.00 bra. 

There is a proposal for dispersaJ 
of people from Assam. Sir. this 
makes mockery of humanitarian 
considerations. It is a human pro· 
blem. People &imply cannot be up-
rooted from one place and thrown 
away and asked to be settled into 
another environment. I must, 
therefore, say that such a sugestion 
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of dispersal is not only inadvisable 
but inhuman and uJlpracticable too. 

MR. CHAIRMAN : Please con-
clude. 

SHRI G.M. BANATWALLA: 
Now, Sir, we are told that there is 
a thinking to have 1951 records as a 
basis to !ttart with. We all know 
those records are defective; they 
are not complete'. Hence any reliance 
on those  records is going to create 
a problem for a large number of 
people. I hope that the Government 
will consider all these various as-
pects that are there. 

. Sir, while coming to any solution 
WJth respect to this crucial issue, the 
representatives of the minorities and 
tribals in Assam must also be pro-
perly -eonsulted. They are being 
ignored and that is why I have also 
lnoved a cut motion here. 

I must, in deference to you, con-
clude by making just one point i.e. 
the question of rehabilitation of 
tI:t0se who were affected during the 
vlo.lence at th~ ti~e of Assam agi-
tation. Nothing IS being done. 
Even in the case of relief in natural 
calamity, whereas in 1980-81 the 
allocation was Rs. 13 crores and 
70lakhs, now in 1981 it has gone 
down to Rs. 3 crore 46 lakhs. Just 
s"e this. While I anl speaking here, 
the A~sam plains are facing the 
threat of fo urth successive wa ve of 
floods. And these are the alloca-
tions that are being made. But 
apart from that those who were the 
victims of violence during the Assam 
agitation, must also be completely 
rehabilitated, must be compensated 
an~ there m ~t be a separate allo-
cation for thIS purpose. Sir, the 
economic problems of Assam must 
also be considered and a new econo-
mic df a1 must be given. I hope 
these few submissions that I have 
made in the limited time will receive 
due consideration of the Govern-
ment. 

~ .  H.K.L. BHAGAT: (East 
Delhi): Mr. Chairman, we have dis-
cussed this Assam issue a number of 
times in this House. Quite a Jot has 
been said about it and quite a Jot 
has also been written about it in tbe 
newspapers of the country; whether 
they are the dailies or weeklies 
something or the other has a wa ~ 
been appearing about Assam. Vtie 
all had a feeling that people of Assam 
must have their own way of living 
according to their culture and so on. 
So, almost the entire country waD-
ted to deal with this whole thing with 
understanding and patience and 
I think the effort generaUy was to 
understand their difficu1ties and pro .. 
blems-and to do as much as possi-
ble. I am glad that the Government 
ad~ ted an attitude of complete 
patIence and understanding, and did 
!ts ~st to solve !he problems, keeping 
In vIew the totahty of the picture and 
totality of the situation there. 

After au ch a long time and after 
repeated and sustained efforts made 
by the Government and the Home 
Minister, a lot of interest taken by the 
prime Minister and the Central Go-
vernment having shown a lot of 
patience with all concerned and even 
tolerated things for a long time 
which normally should not be to1e a~ 
ted, I am sorry to say that a situation 
has arisen where I personally think 
that the Government has now to 
make up its mind and take a 
decision. 

I feel there have been a lot of 
negotiations. I am not suggesting the 
calling off of negotiations. We have 
to see whether it is useful to drag Oil 
and on, and it is being dragged on 
already, to my mind for too a long 
a time. And dragging 0·1 for 
a long time will not serve any 
useful purpose. 1 hat is my opinion. 

I want to say one thing more: 
some kind of a national consensus 
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has already been arrived at. The 
d ;fBculty is that according to those 
who arc ne,otiating on behalf afthe 
students, all the politieal parties are 
irrelevant. They don't think that 
except for themselves, anybody olse 
is relevant. That is what their argu-
ment is. And the pity of it is whether 
they are thtmselve8 relevant, and to 
what extent-to-da}. ,. bat is the 
question to be seen. Sometimes it 
happens that somebody starts a thing, 
and then it becomes beyond them. 
My imDression is that sometimes 
they seem to give the impression of 
agreeIng to it; but later on they 
change. They don't stick to some-
thing which they are even willing to 
accept. Then they are carried away 
by other forces. Actuany they have 
ceased to represent; they might have 
represented the students of Assam at 
one stagc. But I am not sure 
whether they represent the students 
of Assam, as a whole, even to-day. 

1 understand that some elections 
took place in Gauhati and Dibrugarh 
Their representatives won prestigious 
seats in Gauhati, and lost many 
otbers; and in the other university, 
they lost. Taking the picture of 
Asc;am as a whole, the population as 
a whole, all the groups as a whole 
and the student community as a 
whole, are they today relevant leaders 
of students? I have extreme doubts. 

There is a party, and there are 
elements in Assam, whoc;e interest is 
to create some kind of a regional 
party Some of the leaders of the 
Cana Sangram Parishad have not 
hidden their intentions. They have 
said more than once what they wish. 
And their attitude c;ometimes is such 
that they don't like the students to 
come to a settlement. For how tong 
can we drag on? We all know that 
on the 15th August. a call for bandh 
was given. "Imagine, Oft the 15th 
August a call for bandh wI¥, given. 
The national flaK was in8ulted at 
several a~s. For how Ions can 

we go on toletatrng thts and allow 
the situ a tion to drift on and OD ? 

Similarly, many tbings have 
happened, and tnere are many 
thin. which normaJJy would not 
have been tolerated. I can call some 
of the activities as definitely anti-
national. Some of the activitiel are 
definitely anti-national. But With a 
view to bringing about a solution, 
the Government was hanging OD. 

It is a matter of great satisfaction 
that the Government has given some 
more attention to the economic dele-
lopments of Assam. Various plans 
ba ve been made, and a gooddeal of 
money has been provided. The Prime 
Minister herself took interest. The Fin-
ance Minister has been, I think, sym-
pathetic and something has been done, 
something has started movJng. Some 
Committee ha" been appointed by 
the Central Government to carry 
forward the work and yet some people 
continue to be obstinate. 

Now my friend Mr. Banatwalla 
was just now saying somethIng a bout 
it. It is true that we have some 
national commitment, some inter-
national o i~ation. We have to 
show some human conSIderation. 
We have to be practical. We have 
to see aU these things and, therefore, 
something ha~ to be done. 1 here-
fore, I tell the Gover nment, frankly 
speaking, to see now what had 
happened; what we saw. How some 
of the Government officials were 
behaving, taking part in the agita-
tion, misbehaving and doing every-
thing? That is what has happened. 

There was a party at least I can 
say one party which has been defi-
nitely and even openly saying ....•.••.• 
some times here and there they tried 
to say st'tnething and did something 
elSe, but sometim~ they Iuid beotl 
playing with it. It is the ass: it is 
the Bharati),a lanata a t1.h ~h has 
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famBna the ftames of that 

a dOn, whtet\-lxM· _ tryia. 
CIItII.' trotIblt, tryjng to fiah 

in the troubled water. So, I would 
say that qDit6 a IOtbf water 1*s 
ilo\Vll tID'. tbe i~1  aRd e.d'01fgh is 
eaGUh, I wou Id, therefore, demand of 
the ~ o 'e t m nt that' a stale tiM -come 
wIra they have to beforthript; the.y 
have to take a decision and ta1ce it 
unilat6ral1y if they art not prepared 
tb be reasonable and enforce it. 

I know the problems, oompH-
cttions, record and I utLderstand aU 
tllese things. But the stage bas 
come when enough is enough and 
ta,lle a decision and enforce it. After 
afl nobody can be allowed to play 
with the unit of India. Assam is a 
1:forder State, a sensitive State. YOu 
have shown patience and I do not 
want you to be impatient. But a 
sta ~ has come when you must take 
a decision firm and forthright and 
take it unilaterally if you cannot 
do otherwise. Thank you. 
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SHRI CHI rTA BASU (Barasat): 
Sir, I rise to take part in this debate 
on the Assam Budget with a deep 
sense of anguish and pain. This is 
because of the fact that the people 
of Ac;sam have been groanina under 
the impact of a deliberate policy of 
neglect from the Centre for decades 
together. Naturally, the ~  of 
Assam have a legitim'te lriova t:l 
qaillst the policies ~! ~i by t II 
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1Ih. Chitta a.au] 
(:eutro fctr these 4ecades. As a· ro&Ult 
of this mood of the masses of Assam, 
an aaitation has taken place. laut I 
h'lvC to say in the clearC$t possible 
terms that the legdership of the agi-
tation has been takon I by a group of 
mi~ ed youQgmen Who, instoad of 
understanding the problems of the 
people of Assam in their proper 
perspective and solving them in ~he 
context of the all-India perspective, 
have taken to the path of violence. 
a o hia i~m and sectarianism and 
they have fallen easy victims to the 
forces of destabilisation working 
around us. Therefore, eyen at this 
late stage, I would appeal to them 
that instead of encouraging the forces 
of separatism, they should take to 
the democratic process of getting 
their problems solved. 

I am n 0t opposed to the idea of 
a PQlitiqal solution of the problem 
of foreign nationals in Assam 
through negoti.ltions. But I have got 
one complaint to Inake ~ ainst the 
Government of India. The negotia-
tions should not be there to nego-
tiale the rights and liberties of the 
people of Assam, who are part and 
parcel of India. I wish to submit 
that the long drawn and protracted 
negotiation has lost it~ direction. 
It is not limited to a specific national 
COJ)tour. The national contour, as 
was decided by a national consensus, 
was that there should not be any 
going away from the national commit-
~ t  international obligations, 
the spirit and letter of the Consti-
tution and finally the humanitarian 
approach. But unfortunately, I find 
that the representatives of the Govern-
ment are continuing the dialogue 
or negotiotions without adhering to 
these basic contours. And the natio-
nal consonsus is being violated. 
Therefore, I would suggest that the 
Government should bear in mind 
that the contours should be more 
in 40aliBl with these forces which 
are enpaed ia ,anti-national activities 
to a certain extollt 8Ild the movement 
whicll is clearly directed asainst 

A .... ~t tM ..... ,. 
I am abo .to~)1 .  ~ tbis S»Qm.jaion 
that an at~~m t is beiDg made to 
demarcate these minorities m Aaaam 
on tlte basis of r.u&ion. SQpJ.e Df 
them have COUle out openly to say 
tllat tbey are not opposed to Hi.adu 
refuloes. . !Jut tJley I are ,Dot in a 
position to accept those sections of 
the people who belOJlg to . the reli-
gious minQrities of MQ.slims an" who 
have made their hearth and home 
in Assam. In this way, a spirit of 
communalism is also beiDg promoted. 
The Government should take noti of 
this and see that the rights of the 
minorities whether tl).ey are Mu.slims 
or linguistic, are properly protected 
and that they should be allowed to 
remain in Assam as the citizens of 
Assam and India. Therefore, I want 
to give a note of warning to the 
Government. 

Coming to the Budget, this Budget 
aho reflects the very policy of neglect 
towards the people of Assam. I have 
analysed the Budget allocations in a 
great detail. But I have no time to 
explai&,al1 thosc. I will mention a 
few. There has been a substantial 
reduction in the allocation of funds 
pa rticular ly to the Brp,b.n}aputra con-
trol scheme. It is not necessary to 
emphasise the urgency of this scheme. 
By controllw.s the B a~ma a we 
can generate more power ana get 
more water for irri.a.tion. This will 
beJ)C6t not only .A.aam< but l\lso the 
whole of India. A sum or Rs. '16.15 
crores was allocatsd.in the 1980-81 
B\l.dget for thisr ~e. Ill. tbia ~~ et 
it has been reduced to Rs. 10 crOres. 
Is it fair to the economy lof Assam 
which is alr0a4y ~ a B es. 

Again about ways and means ad-
~ es  a &IND of Rs. 8S ~~ ~ t was 
allocated in \be year 1980·81. This 
year it has fteen reduced to RI. SO 
ewes.~ tllc e ~t of 
Assam needs lDore sustelUUlCe and 
·asaistaaceD. QD the o h~ hima.~ I .. 
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that the allocation for payment of 
iuterest on loans has increased. It 
was Its. 31 crores in 1980-81 and it 
has now been increased to Rs. 38 
erores. You should bear in mind 
roductions in other head! also. Last 
year, tho aJIocation for irrigation 
and ftood control was Rs. 29.72 
croros. This year it has been reduced 
to Rs. 25.01 crores. 

There are other instances also. 
Special assistance for development of 
backiward areas is an important item 
for the development of not only the 
tribal people of Assam but of the 
entire north eastern region. Last 
year the amount was Rs. 2,80,12,000. 
This year it has been reduced to 
Rs. 1,90,87,000. Coming to roads 
and transport services, it was Rs. 28 
lakhs last year and now it has been 
reduced to Rs. 2,90,000. There are 
several instances to show that Assam 
has not been shown its legitimate 
rights. For decades in the past a 
policy of neglect and a step-motherly 
attitude wali f JlIoweJ in the case 
of Assam. 

MR. CHAIRMAN : Now it is 
time to take up Private Members' 
Business. 

SHRI CHITTA BASU: I will 
conclude the next day. 

JS.30 IIrs. 
COMMITTEE ON PRIVATE 

MEMBERS' BILLS AND 
RESOLUTIONS TWENTY-FIFTH 

REPORT 

SHRI RASHID MASOOD 
(Saharanpur) : I beg to move: 

6cThat this House do agree 
with the Twenty-fifth Report 
of the Committee on Private 

Members' Bill's and Resolu-
tions presented to the House 
on the 19th August, 1981." 

MR. CHAIRMAN: The question 
is : 

"That this House do agree 
with the Twenty-fifth Report 
of the Committee on Private 
Members' Bills and Resolu .. 
tions presente:i to the House 
on the 19th August, 1981." 

The mol,'on was adopted. 

15.32 brs. 
SPECIAL COURT OF 

APPEAL FOR DEFENCE SER-
VICES PERSONNEL BILL· 

SHRI K.P. SINGH DEO (Dhen-
kanal) : I beg to move for leave to 
introduce a Bill to provide for the 
constitution of a Special Court of 
Appeal for Defence Services Per-
sonnel who are convicted by a COUlt 

martial. 

MR. CHAIRMAN: The question 
is : 

"That leave be granted to 
introduce a Bill to provide for 
the constitution of a Special 
Court of Appeal for Defence 
Services Personnel who are 
convicted by a court martial." 

The motion was adopted. 

SHRI K.P. SINGH DEO: I in-
troduce the Bill. 

• Published in Gazette ot India Batra· 
ordinary, Part II, Section 2, dated 
21-8 1981. 
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15.33 lars. 

SPECIFIC RELIEF 
(AMENDMENT) BILL-(AMEND-
MENT OF SECnON 14). 

SHRI VIRDHI CHANDER JAIN 
(Barmer): I beg to move for leave 
to introduce a Bill further to amend 
the Specific Relief Act, 1963. 

MR. CHAIRMAN: The question 
is : 

'~ hat leave be granted. to 
introduce a Bill further to 
amend the Specific Relief Act, 
1963." 

The motion mas adopted. 

SHRI VIRDHI CHANDER JAIN: 
I introduce the Bill. 

15.34 hrs. 

SALARY, ALLOW,\NCE AND 
PENSION OF MEMBERS OF 
PARL[AMENT (A\1BNDMENT) 
BILL* (AMENDMENT OF SEC-

TION 3ETe.) 

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha) ; I beg 
to move for leave to introduce a Bill 
further to amend the Salal'Y, Allow-
an e~ and Pension of Members of 
Parliament Act, 1954. 

Mr. CHAIRMAN: The question 
is : 

"That leave be granted to 
introduce a Bill further to 
amend the Salary, Allowances 
and Pen&ion of Members of 
Parliament Act, 1954." 

The motion was adopted. 

SHRI GEORGE JOSEPH MUN-
DACKAL: I introduce·· the Bill. 

·Publishod in Gazette of India Extraordi-
nary, Part II, Section 2. dated 21-8-1981. 
··'ntroduced with the rccoillmendation of 
the J»tesident. 

15.35 hn. 

PROVIDING OF BMPLOYMENt, 
PAYMENT OF UNEMPLOYMENT 
ALLOWANCE AND UNEMPLOY-
MENT INSURANCE SCHEME 
BILL BY (SHRI B V. DESAI)_ 
MR. CHAIRMAN : The House will 
now take up further consideration 
of the Providing of Employment, 
Payment of Unemployment Allow-
ance and U netnploynlent [nsurance 
Scheme Bill. 

Shri Hannan Mollah will continue 
this speech. He has already taken 
ten minutes. He can take another 
minute or two. 

SHRI HANNAN MOLLAH 
(Uluberia): Mr. Chairman, as I 
said the other day, the unemploy-
ment problem is related to our social 
~ stem I agree with Shri Desai that 
atleast this minimu m relief should 
be glven to the unemployment youth 
of our country. We know very well 
that this will not solve the problem. 
I ha ~ already mentioned how it can 
be solved. It is related to the land 
pro blem of our country. Since a 
major portion of the unemployed are 
in the rural areas. this problem is 
related to radical land reforms. 

And if that i~ done properly, as it 
will not be done due to the lack of 
political will of the ruling class dur-
ing the last 33 years, and if the 
radical land refornls are brought 
about, then rural unemployment 
problem can be solved. '1 he un-
employed people will get their jobs 
and if they arc provided land in the 
rural areas, a large number of rllral 
unemployed will be engaged there. 
T hen the ftow of people from tho 
rural area, to the cities for jobs can 
be arrested. Also the confiscation of 
foreign capital and monopoly capital 
is also necessary. (f the policy of 
the Government changes, then this 
new system can be introduced. Then 
only new industries may Come. 
The problem of market can be 
solved. 
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SHRl X'A VIER ARAKAL 
(Ernakulam) : Agriculture is a State 
subject and in West Bengal I would 
like to know what are the steps 
taken since you have said that it 
should be implemented to reduce 
unemployment because in West 
Bengal also the unemplo yment pro-
blem is very acute. 

SHRI HANNAN MOLLAH : My 
hone friend raised the issue, but I 
think he should know that the West 
Bengal Government is not following 
a line which is not part and parco I 
of the capitalist system of our 
country, Our country is a capitalist 
country and our Constitution, our 
economic system and everything is 
capitalist and in tbe capitalist system 
they will not be able to implement 
the policy to confiscate the monopoly 
capital and confiscate the multina-
tiona ~' aSl:ets. 

SHRI Xf\VIER ARAKAL : You 
know what is the situation in Poland 
and Russia? 

SHRI HANNAN MOLLAH: 1 
have earlier told about the pro-
grammes. You know, I am speak-
ing for total elimination of unem-
ployment. In my earlier speech 1 have 
told how the West Bengal Govern-
ment is trying to implement the pro-
gramme in this way. They at least 
recognised that it is the responsibility 
of the State. So, they are paying 
the unemployment relief as they 
think that it is their responsibility, 
but they are not able to completely 
eliminate unemployment as it is the 
capitalist system that is prevailing in 
('ur country. 

Also the food-for-work programme 
il there. That can ease the burden 
of the rural unemployed. That is 
. also stopped by this Central Govern-
ment. 

In conclusion, I may say that if 
we ne 1~t this problem we will not 
be spared. 11ie highest forum of 
tb;a countt1 WiD not also be spared. 

The unemployed youth of our country 
are organising movements through-
out the country and they are trying 
to put forth their demands and now, 
when we are discussing here, through-
out the coun try the youth. and 
students of our country are collect-
ing signatures on these demand sand 
they are planning to collect 2 crores 
of signatures within this month and 
thousands of youths and students 
will march to Parliament OD 15th 
September to raise their demands 
and they will start this movement •• 

MR. CHAIRMAN: So, what do 
you want? 

SHRI HANNAN MQLLAH : AU 
the democratic students organisations 
of our country are coHecting signa-
tures. They will hold demonstrations 
before Parliament, they will raise the 
issue before the highest forum of the 
nation. If the Government does 
not accept the demands of the youth 
of our country, the students and the 
youth of our country will go further 
and follow the course which ultima-
tely can eliminate the capitalist 
system and eliminate the monopoly 
capital and the rnu ltinational system 
and can implement the redicalland 
reforms so that the rural unemploy-
ment will be eliminated. 

With these words, 1 conclude. 

SHRI KUSUMA KRISHNA 
J\.1URTHY (Arnalapuram) : The Bill 
introduced by Shri B.V. Desai has 
commendable objectives. My hon. 
coIleague just now stated about the 
magnitude of the problem. He has 
said that there are about 2 crores of 
unemployed persons now in our 
country. This Bill has emphasised 
only on 'those who have been register-
ed in the employment exchanges'. 
When you take that line' persons 
registered in the employment 
exchanges', it does not speak the 
whole truth. Employment exchanges 
generally are situated at district head-
quarters and other important places 
to where the people of adjacent areas 
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are expected to SO or should care to 
go to get their names registered. There-
fore, when you judge the magnitude 
of the problem from the point of 
Employment Exchanges, it will Dot 
speak the whole truth. Anyway, tho 
object for which this Bill has been 
brought is commendable. I fully 
support it. But the only fact is that 
it has been brought as a Private 
Members Bill. J would bave ap-
preciated if the Government had 
brought a regular legislation on this 
important issue of unemployment. 

Then, we were fighting for 
SWARAJ. Lokntanya Bal Ganga 
Dhar Ttlak said, "Swaraj is my 
birth right and I have if' . Now the 
youth of the country are saying 
'right to employment is their bIrth 
right in a free nation' and they are 
justified. The object of swaraj has 
not been fully realIsed. Various 
efforts have been made. So many 
policies have been Implemented. 
Programmes have been initiated. 
Promises have been made. Still we 
have not touched even the fringe of 
the problem. This has got to be 
realised. 

This Bill wanted to give legal sanc-
tion to the Articles which have been 
enunciated in our Constitutions 
namely, Articles 41 and 45. These 
Articles come under the Directive 
Principles of State Policy. As we 
all know the DirectIve Principles 
give direction to the nation as to how 
we should proceed towards the ob-
jectives of our nation. Directive 
Principles fundamentally differ from 
Fundamental Rights which are en-
forceable. Here this Bin seeks to 
give legal sanction to Article 41 and 
45.. By. merely convertiug those 
~ ti es Into Fundamental Rights, 
l't does not solve the problem. If it 
were so, the Government would 
bring legislation to-morrow and 
convert them into Fundamental 
Rights. The Government has to 
take into consideration the magni-
tude of tile pr9blem facing the 
country. It ~ d clearly lay down 
~ ea  POlicies ~ prograJDJde& 

through our Plans. These must not 
only be enunciated but must be 
strictly implomented. 

In a Welfare State the objects are 
not achieved abruptly or overnighL 
The Directive Principles/our Consti-
tution have been in a way derived 
from Fabian Socialism. existing in 
England. The motto of the Fabian 
Socialism is very clear. I t has been 
stated, cWhen I strike, I strike hard.' 
It implies we go steadily and surely. 
When we analyse our problem It 11 
quite interesting to knoW whether we 
are steadily proceeding or even pro-
ceeding at all. And if going, towards 
what objectives'? This problem of un-
employment is the bi@gest and the 
greatest In our country. It is moun-
ting day by day. As my friend has 
stated We can neVer over-simplify it .. 
Therefore, this programme Inust be 
implemented defihitely whether You 
take it in a gradual or in a phased 
mannel. '1 hen only this problem 
can be tackled. As a student of 
Economks when t was going th o ~h 
tt.e 'Report on Pull Employment 
submitted by Lord William Bevertdge 
in 1944 in England about which 1 
do not want to go into the detai s~ I 
would like to tell clearly the implica-
tions of that report. He has said, 
"This problem can be tackled only 
when you make a systematic efforts, 
a steady effort towards full employ-
ment should be graduaJly made but 
it should be made definitely a.nd 
surely. 

Therefore, when you take this 
problem from all angles, we have to 
make all possible efforts and then 
only we will be able to solve this 
problem. 

Here, it has been said about 
unemployment insurance. In Western 
countries and other developed coun;: 
tries, the programme has beel\ 
Jmplemented after they have achieved 
fun employment or near full employ: 
ment condi$ions. So, this can be 
taken from that angle, Dot as an 
abrupt policy. A nation has to mab 
realistic finance alloeati6m -tart 



from the land which is ullirripted 
aDd wf1ich can be brought under the 
pleuah under a ~ at omati  pro-
gramme wh.ch is also closely related 
to this programme UK! to make 
improvement in the living condition'S 
of human beings of this great nation 
who are disabled, who are sick who 
are old. mainly those who ba ve 
nonetheless a right to live honour-
ably and in a dignified way in this 
great country. 

Actually, -the probleiD can be 
tackled when you make our industrial 
policy and our economic policy 
oriented towards achieving this 
objective of full employment. J f you 
make hero and there lome allocations 
stating that d utjn. a certain stipula .. 
ted period We will be able to solve 
the problem, it will never be solved. 
This problem must be taken in its 
rest perspective. There is not only 
unemployment but there is also 
under .. employrnent and partial em-
ployment. For instance, millions of 
aaricultural a ~ e s in the rural 
areas have employment only for three 
months in a year and for the rest of 
the nine months, they remain u nem~ 
ployed. This must also be taken into 
consideration when you are tryIng to 
achieve the right to work. This 
problem of under-employment, the 
problem of partial em o me~t  

must also be taken up along wIth 
solving the unemployment pro blem. 
Then only, this win become a full-
fledged programme of eradicating 
unemployment in the country. 

~sides this. this unemployment 
problem, though it looks like an 
economic problem, tends to be a 
social problem. We have been seeing 
from our ·ex.perience that persons 
without proper meanS to live, even 
after they have attained a particular 
stage in academic field and in the 
toclmical field also, they tend to be 
r.ahloss. It has been clearly seen 
that when the people are hungry, 
iJlqkovtrisbed, poor, jobless, they 
become ruthless finally. Why? It is 
~ se . thdy haVe Bothina to fall 
"bdl_ 'resott to all kiDds of 

things, criticising the Govefument, 
organising rallies and creating all 
sort of hurdles to the very proaress 
of the nation. Therefore, this prob-
lem must be taken in its real perspec-
tive on a separate footing instead of 
clubbing it with our various policies. 
1 hen only we will be able to solve 
the problem in a systematic and 
gradual manner. 

'" qffTulf ~ ~ (f(m'{) : '~
q'fa-~ I ~ ~ if tlfir6' rGfwpr 
'U~ vr "Cf ' ~ iR TfiT t .~ 1f1:TiI) 

i ~ CfT6l" ij ~.  ~  t I \if) 
;pr U 2f)1f' II'TffCAT it; ~)1  ~  'IT f.,,'-
q'fQe1, ~~1 t IflT a~ it 1~ ~ \R 
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~ ~ i' ~ '1'mw:ff it iIi?:T ~  

m ~ ~ lfiq' ~i1  mw If'T ~  m :a;r" 
t{IIi IR), i111iT'( \Wf)1ff If;) mr GIl 
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~ m ('I'm ~ 1'" t ~ lri 
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'" it, 'faR: ~  qrtf ctm{ t, if ~ itt.,tff .,. ~ ;Ift':n;u qy "it 'qrtr ~ Gfl11f qy a tt~ , ~ ? it«'t t·iit~  :qri( q';mf\-t ~ 
• ..., tmn q: ~ fit' ~ ~ Cfi'l1r ~ ~ ~ 'liifff ~ .  ~ .~ 1I61fa-..n-
if(f Ifr{Tlr I (64 .. '''''1) q ~ '  'l(f ~ ~ ~ ~  , I 
tl ' 

n ~ iI'((1' (t ,lItr ~ I q1I' 111 tv 
SFiRI RAM SINGH" YADAV : 

He is a very senior Member of 
Parliament. The words uttered by 
him a re unparliamentary" They 
should be expunged from the ~ 

ceedings. 

"" ¥t;O(iii ~  n~  ClT(, ~1 '

cp\if Iti"{ ~) 1 IIlfT? AA Cfilrr «r ~ 
amr i i~ t I 

MR. CHAIRMAN: What words? 

' ~ 1fT'I!\": ~it IflfT ~
~~  

' ~ ~m  f ~i it@ ~·m  

U~~ ~ t  ~n ~n ~ ~ ~ GTr<: 'At 

1 ~ =i.fTiij" ~~ii  i '~ ~  ~ m aT 
~i (( ~ ~ ~ ,;"tfl I 

"1T ~  ill",,": it ~ if)'t 

-qf 'IT fep lI'({ fiJl )f ~~ t  e=ft?:T ~ far» 
t ~ ar;r(l"r tfl'if if»" ~\ 'h  if arlf"{ ~ 

~ if(l gm ~ a1 i i '~ tfril itt 
f(;ft1r it 1ft ~iU CJ)Ht if ~) I n'{ 
\5f'RrT qyif ita f't'ifTlf it i~ cnJ1f ~ ~  (1") 

Iflr1' 2 ti~ ' ~  iti" ro,r"tlf q +1"1' it ifiT'f 
~ :vnf(t( ? Efqr ,t ifiHrl 'I)) i=t ~ 
'~ ¥11n i ~ \lIT ~  t? -

\ 

W ~ it ~~ '" crY. awl '"'" It( 
t, ~1  '" ~tt o  It:l ~ ~ ~ 
it "4\" if(6 tr ~ if; iJj1+f s({ I "U'f, 
~~)-  'fm ita \iftflij-if at1R ~ 
~ itt If11f ~ tT "ita tfr Ifl.IT 'lif Wit 

~i ( ~ if ~ \fqm ~~ QIIi qv 
W ~ t, ~a  ~ • "'"" 'IT 
;rtf t I ~'it {f..cr{t "it at; if"' U ;rcror 
if(l ~ fill«T ~ ifflf ~ ~ 1ft 

;r(f t I ;r ~it a ~  if ifiii t(nJ"il' t I 
~ ~ ~ .r ~~ t: I til' (lwm it 
;fit it~ it _iIl'Tit GIl (~  ~) m ,"v it 
' m ~ a  IiIi1 i \ ~  ()m-I ifT t'f 
' t~ i '  iIiT ~  q(t U1fR iIiT 

hili t I 

SH.BAPUSAHEBPARULEKAR 
(Ratnagiri): Mr. Chairman, Sir. I wel-
come this Bill, and I co ngratulate my 
esteemed colleague, 8hri B. V. Desai, 
for having focussed the attention 
of the Government on this important 
issue. This issue is not the issue of 
anyone party. I would request all 
my hone colleagues to consider this 
problem as a serious problem faeina 
everyone. This is a problem of 
human beings. We need all com-
forts. So also the unfortunate unem-
ployed need all comforts. We have 
to find out ways and means and 
solutions how best we can achiove 
this objective. 

This is not an issue which we are 
discussing for the i ~t time. In dif-
ferent forms we had tho opportu-
nity to discuss this issue. I believe. 
some months back, when I had 
moved the Bill that the ript to 
work should be included as a Fun-
damental Right in the Constitution, 
we had the OppOI tunity to disOUlS 
this particular issue. 

In our country, as Mr. Mani Ram 
Bagri said, we have two different 
societies. One of my friada jua 
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now said that be WAS interested in 
knOlWing what are the ways by which 
this particular problem Q&1l be solved. 
The hone Member who spoke be-
fore me from that side  said that 
Shri Lokamanya Gangadhar Tilak 
had said. ·Swaraj is my birthright'. 
Our educated unemployed are say-
ing that to get work is their birth-
right, and that is true. I am I DOt 
hlaming any budy for the present 
situation We are all to be blamed. 
We all put together could not solve 
this particular problem. What is 
the position of these two societies 
to which I referred '1 

1 had the opportunity to move 
round the country as member of a 
Select Committee. Some of my col-
leagues are sitting here. I very well 
appreciate our hosts who kept us 
in a very comfortable position at the 
cost of the exchequer. You may be 
knowing or may not be knowing. 
We were placed in a hotel where the 
lodging charges were Rs. 650/.. a, 
day; there fried papad cost Rs. 5, 
aerated water costs Rs. 7. 50 per 
bottle ....•.• 

AN HON. MEMBER: Why did 
you not refuse ? 

SHRI BAPUSAHEB PARULE .. 
KAR: I am not criticising. Please 
listen to me. There, lunch costs 
Rs. 140/-. It was only last month 
that we had been there. Outside we 
could see and meet many of these 
able .. bodied educated unemployed. 
We could have refused. I agree 
with my hone friend. It is not a 
criticism; I am not criticising. 
I very well appreciate our hosts. 
But'the point 1 am making is this. 
There a.re ways and means where 
we can curtail our expenses. 
I am going to highlight that par-

ticular issue which I did sometime 
back when I was speaking on a 
similar subject and I expect that 
the Government should reply on that 
particular issue. But unfortuna.tely 
at that time the hone Minister did 

1'1.' 

not reply to the points raised 
and 1 expect that the Govern-
ment should tell us as to what •.. 
(Interruptions) Hon. Miniuter, I never 
said that yo u are not here. I 0111y 
said that now the Government should 
reply on the point which I am going 
to make and the suggestions I am 
going to give. 

In this Bill the important clauses 
are 4 and 6. It speake; that every 
unemployed person if he is under-
Matrie should get Rs. 100 and if he 
is Matric he should get Rs. 200 per 
mon th. An effort has been made to 
link this payment with the insurance 
scheme, probably, to get out of the 
hiceties of the constitutional provi-
sions and in order to meet the point 
of expenses. But any wa} if we take 
into consideration the number of 
unemployed which is round about 
1.5 to 2 crores and if we take 
Rs. 100 per head, it would be Rs. 
2400 crOfes a year. 1 he Financial 
J\..Iel110randum mentions that no re-
curring expenditure is likely to be 
involved from the Consolidated Fund 
of India in view of the provisions of 
clause 6 of the Bill and the initial 
expenditure would be ~. 100 
crores, because Mr. Desai is expec-
ting that these persons would be 
contributing to the insurance fund 
and thereby something would come 
to the coffers of the State. 1 he data 
is not available Unless and until 
we have the details, we will not be 
in a position to solve this particular 
problem. 

Apart from this particular pointt 
1 respectfully submit to the hone 
Members that even with this Rs. 
2400 crores, if we very carefully 
consider .... 

SHRI B. V. DESAI (Raichu'f) : It 
may not be Ra. 2400 Qrores. One 
crore at the rate of Rs. 100 ... 

SHRIBAPUSAHEBPARULBKAR: 
What I sal. was that 2 crorM -.em-
ployed are there. And at the rate of 
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Rs.l00 por month it comes to Rs. 
2400 Ctores. I am speaking about 
the figures that are given here. 

The point is whether the Govern-
ment of India and the State 
Governments can contribute Rs. 
2400 crores. I respectfully submit 
that they cannot contribute Rs. 
2400 crores in spite of the insurance 
scheme. It is in this context that I 
want to make a few suggestions. 

Under the different heads of the 
Government I find there is a heavy 
wasteful expenditure. The public 
expenditure ha~ been allowed to 
grow to a point where I believe it 
has become a Frankenstein for our 
country. Let us take the budgetary 
expenditure. r tried to get some 
figures from the library I and I was 
surprised to find that in the year 
1963-64 the Budgetary expenditure 
was Rs. 4284 crores while in the 
year 1978-79 it has gone upto Rs. 
27,616 crores. That is a 540 % in-
crease and it comes to an an~ a  
increase of 36 %. Can we not check 
this? No other sector of Indian 
economy can boast a growth rate like 
this. But if you take j nto considera .. 
tion the growth of national income 
and the volume of employment, we 
do not find a growth of even 5 % of 
this growith of budgetary expen-
diture. This is item 1. I would 
request the hon. Minister to 
consider seriously as to what steps 
we can. take to reduce this budgetary 
expcndlture. 

The second point to which I would 
like to invite the attention of the 
Government through the Minister is 
about the nonoodevelopmental expen-
diture. The figure is very disturbing. 
In the ylar 1969-70, the non-develop-
mental expenditure was Rs. 1,735 
crores while in 1978-79, it had 
lOne ull to Rs. 9,864 crores. 
Loavo aSide this, speaking about the 
aponditure by the Government, 1 
;ft4aest the hon. Minister to seriously 

consider this. I want to bring to 
the notice of the Government and 
the Prime Minister whether we can 
or wc cannot taka any steps to 
reduce the e e~ses of the Govern ... 
mon~. Y<?u will please take into 
~~ 1de ation the figures which I am 

n~ now: The official figure, 
combined WIth revenue and capital 
expenditure, of the Centre, the States 
ana the Union Territories has sky-
rocketed fronl Rs. 914 crores after 
we attained the Independence to Rs 
26,771 crores in the year 1978-79: 
Now the expenditure is bound to 
increase. But look a~ the pro-
portion of its increase. The total 
expenditure of the Central Govern-
ment, if you take it into considera-
tion, in fifties was Rs. 520 crores but 
a year or two years back rather it 
was Rs. 17,808 crores. If we take 
into considerati,)n the total govern-
ment expenditure and the percentage 
of national income, the national 
income has grown only by 5.88% 
while the e en~es have grown by 
19.78 per cent. That is the growth 
and that includ c') Rs. 75 lakhs which 
we spent on the global tour of aU our 
hone Members in seeing the progress 
of Hindi. To see prugress of Hindi also 
necessary. But, what is the priority 
that is to be given ! Rs. 75 lakhs on 
the global tour is to find out the 
progress of Hindi or to make pro-
vision for the unemployed youth ? 
That is tho question which I would 
like to ask of t he Government. 

If we take into consideration the 
administrarive expenditure, it has 

grown from Rs. 34 crores to Rs. 
771 crores. T he Government at 

the Centre is, however, sanguine 
that the phenomenal rise in Govern .. 
ment expenditure is not confined 
to our country but that is 

so throughout the world. Can it 
be answered like that? Can we 
gulp that very easily? I respect-
fully submit that my answer wou14 

be 'No'. 
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SHRI BAPUSAHEB PARULEKAR 
Then, about the tax evasion, the 
Finance Minister has. lone on record 
to say t hat the revenue from income-
tax that was evaded in the last two 
years is 13 % per year. So, if we 
can recover the revenue from 
in ~me-ta  this question can be 
solved. This is 33 % within the 
Central revenue for income-tax. 
Why don't you do it? There are 
reasons for it. We gave the windfall 
to the ta.x evader.,? I wou1d invite 
your attention to the news 
iteln in the Hindustall T,nt,C'\' d.ateu 
12th July 1980 where it i\ mentioned 
that the Government of India had 
decided not to recover ~. 300 
crores of arrears from the income-
tax defaulters. The reason is that 
the registered notices were sent to 
the defaulters but they catne'back 
unserved. 1 herefore, the o ~ n

ment of Indta took .1 decision not 
to recover this mOIl(,Y from them. 
This is one-item whi~A  I') rep..>rted. 
I had made a reference to it by 
way of a question to the hon. 
Finance Minister. If the youth 
of our country ask mc-not 
you-T may be e ~ed-that 

we the Member of Parliament can 
stay in Oberoi and we can have a 
world tour anJ spend R'i. 2200 
crores for the Asian Games and we 
cannot ~ !nd lakhs or a crore of 
rupees for colour T.V. which may 
be a pleasure to the eyes but we 
cannot give money to them-even 
R.,. 100/. pel' month. What answer 
you or I can give to these unem-
ployed youth? 1 would like to 
know from this Government? Mr. 
Araka} do you want any 
clarification ? 

SHRI XAVIER ARAKAL : 
Your proposition is that lack of 
Inoney and investment is the cause 
'for n~m o yment. Is that 80? 
May 1 put it the other way? To 
invest the money in Asian Games 
for the construction work itself is 
for creating jobs to these youths I 
fail to understand your plopJsition 
of lack of money and investment by 
rl"1I7A_""'Aft+ 

SHRI BAPUSAHEB PARULE-
KAR: Coming to the po-int, if I 
remember aright, Sun Arakal oppos-
ed my Bill on the ground that this 
cannot be incorporated jn the Cons .. 
titution sjnce Government of India 
has no money to provide. That is 
why it could not be enshrined in 
the Constitution. That is one 
thing. 

With reference to the productivity 
of employment by gIving money for 
ASian ganles-of course, I have 
nothing to say about it -kindly 
~)n i 1e  what is the extent of em-
ployment and the e t~nt of expendi. 
ture which we are gvlng to make. 
I am n )t ctiticising f atu s e~ti  

the WdY;;. You kindJy consider and 
If y.JU find by inv<!sting R '>. 2200 

o e~ In the A"ian games we are 
g,)lng to give em ~ me'  to 5,010 
people I have nothing to say. I ant 
mclki ng a suggestion, You examine 
the p.lrticular suggestion which I am 
lulking for your considelation. 

The third point whl ch 1 would 
hkc to st es~ is about tbe unnecessary 
g.-owth of bureaucracy. It i~ a 
growth which is growing. Persons 
,ue coming and going and not work. 
Ing .•..... ( nt~ tio 1s). 

Sir. at the time of Budget Session 
Mr. Stephen told U~ that the ovcrtimo 
that was paid in the Communica-
tio11s Ministry was to the tune of 
~. 33 crore'). What does it show 1 
Can we not employ persons to whom 
this Rs. 3 J crores be paid. Of 
course I some of my colleagues would 
argue why this over-time payment. 
Do our employees not work during 
office honrs? If that is so it is' for 
the Government to find out but if 
there is work required to be done by 
payment of overtime then why" not 
employ the l.lnem ployed youths. I 
would request the Government to 
consider what is the total amount 
that is p .. id by way of overtime to 
both the Central and Sta. Govern· 
mont employees and what wO'8td be 
th,.. emn n m~nt that wnutd be mad'; 
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wiUa. thi. amouat. I wo ~ like to 
have the statistic .... 

Sir. in tais connection I am re-
miDded of the wo d~ of Panditji 
when some fifteen to twenty years 
b* he said that we have an admi-
nistrative jungle in our Government. 
There are so many officers. What ic; 
the position today you will be 
interested to know the figures. In 
19'56 the number of employees was 
5.S millions: in 1960 it became 6 
millions; in 1966 it became 9 millions 
and in 1977 it became 14 million. I 
do not know what is the position 
today. I would like to ask do we 
really need these millions of people 
to look after the functions of the 
Government. 

AN HON. MEMBER: You are 
contradicting yourself. On the one 
hand you want more hands to be 
employed and on the other hand you 
plead for their removal. 

SHRI BAPUSAHEB PARULE-
KAR: I am not asking for their re-
moval. I am only suggesting ways 
and means. This costs the exchequer 
R.-. 9,000 o e~ annually. We have 
fa tp.lce into oonsideration all these 
lP;ngs. 

MR. CHAIRMAN; Please 
Conclude. 

SHRI BAPUSAHEB PARULE-
KAR : The same position we find 
in the Planning Commission. So, 
'Sir. I have suggested certain ways 
and means and I would request the 
·Government to consider as to whether 
any ways and means could be found 
so that the expenses could be cur-
tailed. I would, therefore, like to 
request the Government that millions 
of OW" youth who are unemployed 
ar watching the Government-the 
G o,ernmont which is supposed to 
w ~ Let us 'Show by action that 
w 0 .. pr ..... towards that soal. 

We cannot -say that we have ItO 
resources because if we accept that 
the right to work is their birthright 
then it is the duty of the Govern-
ment to find out the solutions. 
Only 6 per cent of the people who 
are very rich get all the advantages 
and they are controlling 94 per cent 
of the rest of the people of our 
society. This situation has got to be 
changed. We have accepted socialist 
structure as the ba<;ic structure of 
our Goverrunent and it should be 
acted upon. It is my submission 
that Governnlent should consider 
these few suggestions which I Jta ve 
made and I WOLl ld Ii ke the hone 
Minister to give a reply to a11 theqe 
suggestions which 1 have made. 
Thank you. 

"" '{f;r ~ '"" (~ ~i () : ~~  
~~t~  1f1'fifrlT ~~  Sl;(T qr. q1". ~~  

it ~) fifirlfifi ~~  fCf)"lfT t, ftit ~ 
lT11: ~ ~  t q-h: it~ ~  qm ~ ftlfi ~~ 
fcn=r ~ ifcreit;G(\; ",11: t ~ ' 

i ~ ~ I wlfii ' ~ 2 if ~~  "1fT ~ :-

r:mployment shall be provided to 
all the citizens of the country, 
irrespective of caste, creed and faith, 
wb.o have attained the age of 25 
years and have registered themselves 
with the Employment Exchange. 

~ ( ~  apT ~ ~~~ ~  !A' ~ 

~~i  ~~ t ~1n  9l'frT GfTtt, 0) it 
~' ~ W A; ~ t ~~ if qro Cfr{T, if; 
i i~  tt t~~i .i  m ~t i 1 ~  ~)t  

~ 1- ~  q"(if Gf)1 ~~  ~ ~  lfT ci1f 
at" QTer Cfrrtf Gfl'fa ~  lfT ~~~1 it 
~ g-n: ~  ~ ~  n . ~~i  ~ i'it, 
anfCf\ ~~ ~ ;{Cfl Cfif.:f ~  q1lTT? 

$fT;;{ ~  r a-lfij, ~ fef) \ifif ~  i ~ 

iipT ~'\i  ifgtr ifilf ~ Q',,: ifg'a' ~  

~ 1it~i  ~  ~  ~ ( ~ ~iU i1 8fT 
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[JJft v.r ~ n] 
Gtnft' « , 'A11'~ ~ IIit it ~ ~ _ 
1ft' ~t(  tft aTO )~ ~ ~ qfqr-

'V"if '" ~t \' I ~~ _ 

~ 1tiT ~ V lfar i ~ t f.Ir ~ 
UIPl it ..m. ""i{iXi+i14¥ ,. mit 
~' iti t! .. ' ~ ~ 'litif!" ~  mfin;r 
~ I 1 ~~ 'Im"'T ~i ~ ~  fi1(ififll ~-

i'''t if(Y ~  t I ~ ~ if '~ 
s '~(  tvfltT ~ ti  iii" ~ '  ~ '\'~ ~ 

~t  ~ ~ I ~~ art' ~i ' IfiT ~  "nt, 
at lftr ~  ~ i! )~)' ~ 1fT s ~ () 
\ i\~ I Ift.TT ~~ i ~ ~ ~ ~

~ ! 7:fT ~(i ~U ~  ? 'ia' ~ it 

iii~ tftTT & f<f) ~~~ .m:: ;rnu 
SRfscn fum ~ tt  mqr 1ft) 200 ~ 

srfa- ~ itl ftmif ~ fl"6T ~ \iI'1't:t' 

~~~ 'l1"1: d~~a ~ it n~ if ti~

~a- Aitn 'I'tTl t \ '~ 3 4 ~ 

' ' ~~  11f. ~ , 'R i ~ ~ ~ '1ft 

6 8 i~  ~ 1  ftf ;m:r ~  f!1lrT I 
GrAft' ~  ifi'l' ~~ if;T crT ~)~ t~ i1' 

~  ~  ~  Cf& ~~e i ~ rtt GIl 
fia'T I I{Ti{ifTlf t ~~  ~t 1 ~ 

If)T ~~ ~ apr '~ ~~ ~ ~  t 
i '1~ ~ ~ ~a- ~ fctl' 'i~ oq q ~ 
i ~ UTij'TifT ~ ~ ~ ~) ~m I 

~ ~ If( ~ ~ W Sl'Gfi'T'( ~  if(l 
,) «Cfia-1 t: \ 'l1R {If twi\'ttl it "(1\jf-
iff61ll ~  it t~ ~ t at I:W 
~  Iii) ~tw  ~ it ~ ~1' n e~ 

'1ft ~ SflfRf ~ ~m flli' 1 ~h'  

1li1 F« ~ "(TOfi ~~ tit ~ I ~it 

t i ~  ~ '  it; s ~ 2f;'T ~~ 

8T11'O ~ -ra ~~  ~ 
CIlTlfif..-qa- iti~ n ~  l 1977 it 
~i'~ t CfiRI ~ IliTlfn ( ~ tJ1tT 

err , ,) ~tt  t flfi' ;nr 1R(J ~ '" 

~ (f ~ ~~ &tit ~ I), trfiIr;r 
WI( \"W ~1 i t tit (N if ~ q..,. 
~ nm ~1tt  1fml itr w.q';Ct 

~ W snVTlI lilt qw "'" 'fIPIiT """' 
1IT I it ~ , fili' sn~ f ... f.,t:e< ~ 
~1 '  tfrtnr SiR wq;ft rntf t 
~ ~ it; m ... i ( ~  ~it w ~ 

if it~ ~ 9;l'l"{ ~~ lihnlf an . ~ a' •• 
~~ ~1 

1U'6 ~ ~ ~ i i.~ '~'ii  " 
smmr ~ ftvrlt \ill ~  ~ ~ t 
q arq'lTfca ~  ~ ~ ~i  ~  I 

m\jf ~ i~ '( ~ ~it a- srnr11f 
7 5 0 tn )~ ' -~ itiT t I ~ t 11 ~  iti' 
tw ~ -UfSlT ii ~ i  ~  ~ .~ 1 1 ~ ~  

CIft' ~Ui ' ~·  ~ ;p,,;:rr &y;rT I ' ~ ~i  

~ ~m ~1\i11 ~ m~ t U  ~'  it ~ 

\ill ~~  \ifTfCf, ~~ a it ~ - ~ 

tI"IT ~ ~ t5f)fifi ~~~  ~ tfa"l it 
~  ~ ~ I ~i  ~)'1'1 ~  ~ ' ~1' 

~ h  ~ I i ~.  ! )~~ lliT 

mon: iii"{'fT ~  I '1+TT m=t ~ 
' ~~ iiIl1" ~ i i ' ~ ~~  if wt 
'iT ~ ~ ~i  cpTt fif{!jl:f i=I ~  fCfilff \iff 

~ I \ ~ i  ~ i' q;frcT Cfi"T ~1i~  Cfl1: 

RlI'T t iff( -iff, i'~  ) i~ ~i  ita 
~ ~ ~ t i) ~ t ~  ~ :qrf{Q;" I 

~ ~  it ~ it \ill ' i ~ i ~ 

" ~~ 1 ~~ ~ 'i i~ Sl'Nl1f iii 
a .o~h .. ~ ~ ~ ~~ ~ '  sihmr 

it ~a t  ~~t ~~t  itVTlI" " 

~a-  ~) rfT ~ tfr S1lM1i $ ~a'. 

~  ~1 1\  i-CRWI .. c: sITfl'f itI IIPQ-
"6', ;iar;cri ~ ~ \i  ~~ S11lTA itt 
'f"".-(f1ja-, ~~ ' ~ e ~~ ~ 

~\i  i ~~ srlQl'f .. '1 1 ~  

'A" ~ nm it; lir..-~~tA tIi'tirr 
(AT I ~ 1fi'I1Pfi11l.rt t(Cfft lira ...w .. 
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flIq ~ '  "..n,,6 iii) ~ '"'" 
~  ~ '4l" ~ {tin (tin ~'  ~  
~. ~ ~ .; 1ft ~ IfiVtT 

~ I JinrTq flIR: ~ ( ~ "iii"( .... 
Rtnql ~) ~  ~ if wq-;rl 1'tl 

((1\1 ~'1' t ~ a'lft (11' 6'Aj(1 I) 
~~ _ I 1fVfr ~ Q')Qr t ~ 
~ rf'iflftffq If):.;r;rr tf15 "fum,," tr()" 

-qr fila (IA' s ~ Iff) WTM' ~ 

Iffl' ~ lilT ~ it ~ ~ 

;r(Y 1(( I 

.:« br CifIi" an ~ ~ flIq ~ 

,"RIft • ft I \flft' ""'" ~ ~ 
ita 1T'f ~ f". ita ft;rQ: .rr ~ ...", 
~  ,TIfT, I{a qf"('11f lfi"(;rf ~ 
o"4t w ~m Cfii ~ tW iIr( riit I 
Ff' veif ~ lI'Pl it ~  j flli ~ 
'il'( . ~  flmit ~ ft;rQ: att~ M-
~ qA ita ft;r({ ~ sftvrqr .l 
~~ v ~ fllllfT ~ ~ \f1fto (~ 
~ '" ~ait  I 

~ I""t fq ( ~()  ~~  

~  1 ( ~n 1ff1ft ir qT t : 

I suggest we are thieves in a way. 
If I take anything that is Dot for 
our immediate use and I keep it, I 
thieve it from anybody else. 

Every women or man without 

work or food mr wrCY ~t  I ~ 

~ it '1l\tI' tPI1t""" tqitfC! qw QRT 
t I • t. iti'. 'RT 'U, qt'R "'IIf-
(( 14~ .. a i(fi I"e fiI1;Itrr t q am 
sn.tar firwtn, I IIlC aftii,f\q'i if 111 
If( finRrr t: I qt q"( '!'til' art'" t 
,.. 'fA" ~ (1f lIN .n ",," Iftw-

..rtw 'JR. tit firi m fim .. ~ ( 

30 fiN ~ ~ IITIf .m-'1ft' 
~ t'  

~ ~ it 6fT W'r«Pi+l I II 'Ii! 1IiT 
fw"re", t ~ qtf1: l' ~ t m 
't'I'" ~ ~~ ~ '"tt, 81ft "'" 
ftif 'I1f ~i  I WPJ t tt ~ 1ft 
crn=rr t em n wri farGft (t trRt t , 

11·~  ana CiH1+tfiff ~ ' -"'1.f' 
t=Ar ""C('q'\ifTllJr;!' IIrr ~~ t, (Iml' 
~ ~~ Ilii=iT if(f t, t(.1lfiiil (" 
~ t I qt en-f«cfi \i{1ft';r t .... «+'4-
ia ~ ! ~ ~ ~ i(  t I ~i 1' q t 
far; 'Ilft alii crNir Wq ~ ;r(Y 11ft 
t I If) ;r, GI tft« I (~  if ~  ~ 

q t, G[1ft;r tf( nifiT Cf)AI'T t ~ 
;ftIm:1if q"( ~ ~i n' IfiWIT t I ~ 
Ifft litt if(Y ~ t, q ~ 1ft' .~ 
1If ~ 1fT ~ IIITGf ~ ~ 
11" qr t I ~ t it ~1  ~ Wq-

~~(t~ ~ (IA' ... 

i11'U WtTm 1fT, a) '1TGI' Ifti( 1ft' WR1f\' 
~ qy ~ nat 'IT I uqq 

~ q'( ~ 11'~ IIiN iii( ....t t 
m t~ ( )~~~  

.. t I q-.r ~ ~ ~ '6T1N lin' 
qr fUr fiI;1n, cr, ~ '611f. ita-
wm: 1Iit Itt t, ",firi;f ~ qy« 
~ d.r ~ a, dA-;m "Iql '" 
~1 t  ",1 tC t, ~ i) qwr -aft iI1l t 
firr .~ ~ "{If'" t I 1In1f $ 
~ lImIT t. ~ ltir q1ftraIr .. 
IIiPf 'I(f limiT, irf.tr.f IA"11IR nm t 
fir; tA4 14~ ! ~ " \1I't1I' I Wift(**'-
\ili4ttl! n (r (( {I um t .. ~ 
... -~ an i I W ~ it 1Iitt 
firII;Rn qy ~e  U'InT, nlliT ~ fin;r 
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[. ~ fift] 
~.t  , I m ~it~~ , Ifqf ' ~~ ~t 

'q 1ft' 1f(t 'IINT'l{ ~  q t far wuw 
ftC61'1f ~ t ""1:: ~  ~  q(t i ~a- ~ 

fir fq tt i ~ ifl'Vft e: ~ ~ m 
;r(f t r'" 
"" Pr1: .. 1\1 ""' -"m ( i '~' ) : q 

\11 ,,(I ltivn' ~ t I 
.~ ~  ~(~ ~-~~. 

1f1o tt'I' 0 it; ~ 1{ 0 1J.W 0 t:( 0 ~ qon:r 1ft' 

soo-soo ~~ ~. ' ~ I ~ t ~~ 

q\ll'riI' it ~ t1!t it; ttCfi' ttlfo ~o tto 

~ (( a' ~  ~ ~ Ai ~ i' ~  tt~ 

~~n'  t, qt ~ i  ~ ~ ftwIif ~ 
~ ~ fit; ~~ g:);:rT .. 1t~  q: ~  

i ~itt ~ i i  ~ ~~-t! ~ ttl 
m 1Ili( "It '1' -~ 'w t i e ~ ~ ~ m t 

t i ~ w ~ &flY ~it itl fi;rit 
~ sne:qr If;'T ~ ~ fCfl !iri ~ ~ I 
~i t  lfi[ t fCfi !AT"I' ii i~ ~ ( ~ 

ql 'qT is ~ Cf)T ~ &:T' 'qTtIiT 

IJMT ~  fJ 0-) «TU ~ ~ ~ 
~ -tt, \Vfiti' i~ tf"( ~ (~ cy;'l' 

~ !fi'«fl' 1ft '~  'Til' ~ qaT 

t riff Wi( ~m i ) ~' '/iuf\;l'ir i i~ 

vmft ~ ~ Cf)"(ffI' t I SJfq' fer;tf\' 
1ft' {t .. ~ ifft' '3tl1Tif ~ ~  .~ qt 
... fttri ~ it ~  'R"( ~ ' ~  

1ft' w -~ '1' ~~ \iIllf ~) ~ ~1 im1  

~ I W ~w  a ~t  Cfi1' ~' A CflT ~  

lft ... ~) \1R1AT I "'f\if ~ ;rlffml ;r 
! ~.t t, i \~ t ~  rim 1ft 
vrir ~  \J;:r' q'T'" t I ~~ ~ 
~ fifa ~ ~ ~  m~  \;ft ;:r tfi'(T 1fT 
(If :aw tR 'l'q-w ~'  ~ i - ~ o n ~

Rrwr ~ ~ :aTTtTq T , n~ _apn:l 01)1' (~ 

2 W. ~t n  ~  !file 8 ~)  )~t ~  

It ~ i ~ it;r ~i\  ~ illU? 

'"tI' Qr( & ~ 'ttl Qi.* ~ . 
-.ft '1m ;rtf ()tt t , ~ t  ~ qir 

11ft t:w ~ IIiT ~i ' IItT cpt t fri 
~1 tn' ( &fiT (l' ~ ~ t, ~ 1 i  n 
aitftm ariit (IT . ~ iAtn I 

Shri Chitta BasD (Barasat): I 
rise to support the Bill. I won't 
lIke to make a long speecb, because 
most of the points have already been 
covered. My task will be really to 
identify the crux of the problem. I 
would urge upon the MelnbcL's sit .. 
ting opposite that it is a problem 
which just cannot be wished away. 
It is a problem which is related to 
life, and it is neceesary that we try 
to come to grips with itt 

Let us have an idea of the magnl· 
tude of the problem, although thefe 
is no reliable statistics or estimate of 
unemployment in our country. But 
we can have an idea a bout it. As 
per an estimate recently by Govern .. 
ment agencies, particularly Planning 
Commission, the total number of 
educated jobless in our country will 
rise to 11.18 million by 1985. 1 he 
total number of unemployed will be 
54.1 million by 1985. Roughly 
&peaking, it is going to be 5 crores. 
And what is the plan provision; and 
what is thf' plan perspective? It is 
necct;sary for us to understand this. 
The development visualized in the 
6th Plan can provide jobs for 30 
million, while the number of job .. 
seekers is 54 million. There will be a 
backlog of about 24.1 million. Can 
we wish it away ? There will be 24 
million jobless people, even after 
the conclusion of the 6th Plan, even 
if there is 100% successful imple-
mentation of it. 

1 he prescription from the Minister 
or the 'J reasury Benches is : "Let us 
~o ~t it. Lverythlng is Maya or 
llhlslon. Let us try to Jive with it." 
Their ~ i tio t- for the In.dian 
people-youth and the masses-is: 
~' ea n to hve with this huge backlog." 
I resent,_ this prescriptkln. That 
cannot oe the prescription for a 
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'COuntry which accepts of the 
con.cept of equality and socialist 
economy at least. I am not going 
to the extent of using the word 
socialism. It is a difiicu.lt thing to 
achieve. [ am scared of it because 
it is just not possible for your eco-
nomy to achieve socialism. Socia-
lism means something else. 

Mr. Chairman, I think you can. 
understand what are thJ contents of 
socialism. Anyway, it is not 'the 
issue under debate to-day, viz. what 
sociali!;m is. If you what to hold 
cla.sses, we are ptC!pared. Bltt the 
question is how to solve the probleln 
of the backlog of 24.1 million un-
employed persons who will be there 
in the country after the successful 
implcnlcntation-if I accept that it 
will h.' ~ ess -o  the 6th plan. 
this bdcklog problenl is not new. 
At the ell(i of the Firht Five Year 
Plan, the back10g of ullemployed 
was 5.3 million". At the end of the 
Seco.ld Five Year Plan, tIle backlog 
of unemployed o~  to 7. 1 millions. 
After the im ~ nentation of the 
Third Plan, the backlog of Ullcnl-
ployed increased to 9.6 miliJons. 
After the impielllentation of the 
Fourth Plan. th~ ~ . ~  1 t. ~ed 
to 17.1 mi ion~. After the inlplc-
mentation of th.,} F.fth Flu', it had 
reached to 22, 1 Inilhon." .. Llld a~ I 
said earlier, after tho 6th Plall. It 
will be 24.1 millions. You have got 
a plan of ) e~si e  i'lcreasing 
the backlog of unemployed. As the 
plan proceeds, the backlog of the 
unemployed incretlses: 

But everybody on that side relies 
entirely on the plall prescription, as 
I listened to Everything is there in 
the plan. If the plan is successful, 
the backl()g of ullemployeJ will be 
removed and the Ullclllployment 
problem will bJ 5,lvcd. Let me 
teU you that it is nGt g\)ing to be suo 
UnJcSJ there i.s Do radical chanie in 
the institutional relationship, ill ther 

structural 1 eurientatiotl, unleM there 
is a new proj)e ·ty relationship which 
I would not like to explain, this' pro-
blem. of' unemployed cannot be 
solved.; it will be with us so long as 
we continue to fo now the capitalistic 
economy. But even the capitalistic 
society economy cannot just whisk 
away the real thing. 

When ~ cannot pl'ovide jobs for 
aU, when we cannot provide jobs for 
the unemployed backlog, some alter-
nati ve at rangelnent hdS to be made 
to see that they can live decently in 
OUf society and from that arises the 
concept of uncmploynlent allowance. 
The concept of uncmpk,yment allow-
ance has not arisen from other 
things. Thcrefole, there is no other-
way than to accept the principle of 
paynlcnt of unemployment allowance. 
It is the .,,')cial e~ ons i it . It IS 
alsl) prl'" Ided in the Directive Prin-
ciples of our Constitution of our 
country. The only course open to us 
is to provide for ~m o ment 

allowance for those who cannot be 
provided with jobs. 

This is the c::pecific objective of Mr. 
De~D.i. L c0ngratulatc hhn. He has 
the c0uragt! to say what is correct. 
1 hen he has the courage to call 
~ ade a spade. We cannot afford to 
ignore this problem. Some way out 
hal\ to be found out and therefore 
he ha~ said that unemployment 
allowance is to be given under the 
provision') of thb Act, and for that 
SOlne insurance schenle is also to be 
:floated so that some income can be 
derived from that scheme. Other-
wise,1\1r. Parulekar has made a long 
list of suggestions and I can add 
another one because I feel that this 
suggestion would never be aceept-
able to the government because that 
is of fundamental nature. and this 
Goverllnlent and the Ruli1l8 Party 
en.nnot accept that basic and funda-
mental change in the struc:ture of 
our society: 
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((\iii4it t( ~ if ~ ( ii' it e liT 
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ftf» ~ 'fl. ~  it al';r ~ m. (ft;r 
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t I ,,) ( ~( ;it '1'~\ ~ t I ~ 
8) ~ ' 1A i q-;{ct+<t+t 1'1. fQif tt,,-
.. fa, ~i~ ~)  o"{( ~ • 

~ t ,1h: ~ ~ ~ arq't ~~ 
~ ~ GIl qr6T it ~ ~ "l{ qTf if 

1ft ''''' ~ ~ it ~ fiR."" 
fir\if GmfT ,aft1: Gfl'Iit f« wmt ~ t 

t, Ill'" ~ lit ci.-r (Rn t fiJ ~ 
~ ~ '  ~ r.r.rTW ifill ~ te' 

Mq-.; -. ~ It " ~i i'a  ~ ~ ~ 
~11i  IfiT ~' .  Ifl11f it 'fAT (tIrr t 

wfir!fr;r fit II itt 1'41 if m~ ftr4r 'IT 
~ m it ~  ,Eftr"t( ~ 'ftU 
41 it t" ~ if s 11 ~ ~ t I 
'" 'IT,' W SfCfiT'{ t : 

"The State shall. within the limits 
of its economic capacity and deve-
lopment, make effective provision 
for securing the right-to work, to 
education and to public assistance 
in CUll of unemployment, old age, 
sickness and disablement. and in 
other cuos of undeservc4 WUlt.'· 

~ cnWlIi( ~ it ~ q; 
WJ(ir it .. } tilTlr .. ~ if;qr t, '" 
mr wr:aeitt if)) ir IIi1.: =EfW '(I t tt 
~ ~m i rllt Ift1T \in q ~ 
t fifl ~ (l\Jf4i16 ~ ~ ~ t ? ~ '-

il'P .,r 1if-qmtft1f ~ t I ~~ ' 

'1'1 'flqit lW f'f1!l'lJ 'liT ~ dTsqq" 

fifi'4T t, 'l" ;rrt: it ~  m t s t~ 

$fTq" ~~ (t t fit; ~~~ ~ 
( . '1 ~ it ~t  ;rqr sm ~ mr t 
m ~i! ~ I q-ifc srlV11f I ."it; tr(8' if) 
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;rtf fcr.1n q'llT t ifft;ap q: ~ ~ t 
fifi ~ n err) fift'f' ( ~ ij-srllflfZlf 

IfilGT it 'f'f11:lT \ill 'lifiWT t ~ ~ 

if ;rr =tfrf(q I .nl' a'~ ~ ~ im  ~~ i  

it ~'t srNA q t f4' 1fTifCI' ~ ~ IIil 
.9' 0\( t r;rlflfttrtT flfi'lfT iTA'T :qyf,q 
6Tf4ifi ~ if)11f ai r'l'w {T M''tilI mf{ 
UTftf ~ it it; Oiq,( i ~ ( ~1  " ;r,i i ~~ 

i ~ .. , fri1ififtr ql'{ .~4  

~\i '  ~ if ~  '~ ~.n  ~~

WfCfq ~~1\ ' 11)1 ~(!  if "" ~~ ~ ~ 
" ~~ -. q'nr M1tc .. . ~ ~ ~ it 

q-ur iffY t irflliiJ liifq'r-n: t --I W 
S11m .T sinn... ~  .~ S1'IIm: 11ft 
;ftflffft .~ tnr .. lli(t'lf1l"t ., ~ 1 -"if \fqRT W ~ ~ 11m[ "Ill it '-" 
"', " 'liT fiA;rw ~ "", it~ 11ft' 
'fff'lll' 1If'r,," 1ft' §'t t) " ~ t ~ 

WT'f' '"'" .m ~ ' '\ • fq", ~ t 

WN ~ .... ~ m,. (t1JT f1ta $IT. 
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... ' '~ ( ~~ Gf)f'Prt ~ I Vif« ill' 1IS1ft' 
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fctl i ~i ~ iNT ~ I fq ~ CfiT 
qqC\'ll4ife anq ~ ~ I ~it~ 

~ ~ ita ( ~ '?: croi ~  ~  nit~ I 

C4, .. ~it~' (  (1;n ~ I ~ it  ~  

WN ~i ~ ~ ~' ~  ~~ t  i'eft-

' ~ Ifi'(T ;r(f t I qi)' P ~ ~  it 
... 

ifi{r ~ it 1I''i crt; \ij'TiI I \ij'iI' (fill ~ lIlT 

1 t~ ;r(f ~~ , ;r) 'iW fC(1rqCf\ it 

~ flfj1ff t, aar acn ~ ~ t~ i !  

if(f ~ I ~m 'llT'l' Cfl{T t11rT 1:(11' ita 
mr tt'" \Wfrw ~o \if1{T ~  ~ t i  

~ qT , ~ i i'~ \i{{tJ t ~ !;qrrif ~  

t !Ift1:: ~i\ i ( tnTq lit ~ I Vie- SfCf)("( 

~'( 'U3I1TT,{ '~ ~)(  if ttl .-iit 0) 
Ifi'A ~ ~  I ~w \ ~ tit"{mr • 
VIR'lT fg'q'fI' ~\i ' 'fiil ~  aft'( il'P V 
~ ~  q-'h;: Gft( ~ ) ~ ~i ' ItiT fimif 

qy ~ ltil' ltifi' 'uarmu 11ft ~  

ew;r fiR.,.... ;:riff ~ ~  I ~ t wt 

nam: ttifi' its 1 ~ riAT wit mrif 
m ~' '  t'l 1 m W1f\" 44 ''t;ftq 

QTC .1 w fq "" Ci'cnf tr w, 
(l"tAl nait ~  "..-t ~ 

, v_ troiT i. irfipr q mr 
~ a iin(\' ~ ({ ~ if ~ 1f(Y 

(NT I 

·SHRI ERA MOHAN ~ oim
batore): Hon. Mr. Chairman, 
Sir, on behalf of my party the 
Dravid Munnetra Kazhgam I would 
liko to express my views on the 
Providing of Employment, Payment 
of Unemployment Allowance and 
Unemployment Insurance Scheme 
Bill which has been introduced by 
my Hon. Friend Shri B. V. 
Desai. 

Perarjgnar Anna, the illustrious 
founder of our Movement, stated 
once that the unemployment youth 
on the pavement of the road is the 
source of thoughts with grave conse-
quences. Mahakavi Bharatiyar of 
Tamil Nadu had stated that a single 
man starving for food will be the 
cause for the decimation of the 
world. These warnings have got 
eterna I light and now the time 
has come for these warnings to bo-
come a reality. 

According to au thentic statistics 
furnished by the governmental agen-
cies, the number of educated un-
employed registered with the 
Employment Exchanges seems to be 
of the order of 4 crores and above. 
I need not to SCiY that in the country 
of our size the number of educated 
unemployed unable to get themselves 
registered in the Employment Ex-
changes because of their inacces-
sibility will be running into a few 
crores. You can wen imagine the 
dreadful consequences of discontent 
and frustration of these crores of 
young men. 

In the Central and the State 
Governments and also in the public 
sector undertakings lll.e generation 

-----...,.---.... ~ 
... oriaUaI speech was delivered in TaDiil.. 
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of employment opportunities is loss 
than 1 % annually. In the private 
sector industrial establishment, it is 
about 3 %. But the growth of un-
empJoymen t annually is of the 
order of 15%. This volcano or u.n-
employment may erupt any moment 
and engulf the entire country spar-
ing none howsoever high and mighty 
he or she may be. 

The paylueut of unenlploynlent 
allowance is not the panacea for the 
elimina.tion of this malady of no 
Incan magl1itude. But it should be 
the duty of Government to come to 
the rescue of these young men and 
women and they should be given 
some amount for their sustenance. 
Here it should be borne in mind that 
there are crores in our country who 
have not got the opportunity of 
educating themselvc-, and who cannot 
come out of the rural lit :dgery. They 
should a ~o be given sonle sustenance 
allowance by the Government. But 
the primary and predominant con-
cern of both tae Central and the 
State Governments should be to 
create self·employment opportunities 
for the.)e hapless have·nots in their 
own havens. Secondly, it is unfor-
tunate that es~ tha n 60 % of the 
installed industrial capacity is 
presently being utilised both in the 
private and in the publJc sector 
undertakings. According to me this 
is a crime against our ~o iet . The 
argument of ~ a. e raw materials 
and insufficient electricity may be 
ad\ anced. The Governrnent should 
strive to make these primary inputs 
available in abundance so that the 
total installed industrial capacity can 
be utilised for increasing production. 
Besides generating employment op-
portunities, the full utilisation of 
installed industrial capacity will 
enable many s ~idia  units to come 
up_ Thus new avenues of job oppor .. 
tunities will ari'C. Then, when the 
States send applications for indus-
trial i en es~ there is inexcusable 
inordinate delay at the ~nt e. This 
hampers the generation of job op-

portunities. 1 he Centre should expe-
ditiously sanction industrial licences. 

We have State Public Service 
Commissions and also the Central 
Union Public Service Commission 
which conduct examinations for 
recruitment of candidates for govern-
mental jobs. Unfortunately there is 
no linkage between these Service 
Commissions and the Employolent 
Exchanges which have on their regis-
ters q llaIified unemployed youth. I 
suggec;t that such a linkage should 
be established between these Service 
Commissions and the Employment 
Exchanges that wuuld enable the 
~m 1o ment Exchanges to issue hall-
tickets to those on their rolls for the 
cxalnination directly. Presently 
the~e institutions work in isolation to 
the detriment of unemployed youth. 

Unfortunately in our coun try even 
the unemployment problem is being 
exploited for political aggrandise-
mente The Tamilnadu Chief Minister, 
Thiru M. G. R., during the electjons 
to the Tamilnadu Assemblv waved 
his hands in the air after giving sole-
mn aSl)urance of Rs. 100 a5 unemploy .. 
tuent allowance to every single unem-
played y .. )uth in the State. Now his 
plighted word has been thrown to the 
wind. So far his rovolutionary assur-
ances have proved to be contemptible 
deceptions. No unemployed youth 
has got this allowance of Rs. 100 per 
month. But, I demand that those Sta-
tes which really give unemploy-
ment allowance to the unemployed 
youth should be re-imbursed by tbo 
Centre and at least SO % of the 
expenditure on this must be shared 
by the Centre. 

Before 1 conclude, I would refer 
the Unemployment Insurance Scheme 
which should be started by the 
Central Government. 1 ill the unem-
ployed gets employment .each one 
should be given financial assistance 
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from this scheme alter he or she 
secures employment this money 
should be refunded to the Scheme. 
The necessary capital required for 
this scheme should be taken from our 
Prime Minister's Relief Fund, which 
is meant for such emergencies. 

With these words, I cvmmend the 
efforts of my hon~ friend from the 
Congress-I, Shri B. V. Desai in intro-
ducing this Bill, which is to be 
welcomed by all sections of the 
House. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
A[RS AND OEPARTMENf OF 
PARLIAMENTARY AFFAIRS (SH. 
P. VENKATASUBBAIAH) : Accor-
ding to the time allotted to this Bill 
it has to be concluded by 5.05 0' 
clock. If time is to be extended, then 
leave of the House bas to be taken. 

MR. CHAIRMAN: That we shall 
do at 5 Q'clock. 

-1\' 'l .... 11 ~1  ("''It): ~o 
\if1, ~1i1 t  ~ SSl'r ~ t all ~ \ifT 
mr ~ ~~  1 ~ id~  ~  

"qT t fCfi ':I". ~  if ~ ~ t I 
~ WtA fQ it t(Gfi ifra-qrt ~ ~ 

trtcr ~)'  ij \if! wm a~  ~.n 

100 ~ it ~ ~  am 200 ~ I 
~ ' ~ 'f{f iHrrll'T ~ ttl-ftwr@ 
~ ~ 200 '~ Ef1iT ~i  ... . ~ 

.th: "" f.;rr q,-f,," ~. \51') ;prsr ~ 
" -;om 100 1tflr 'CfIrl f'lfl'ir ~(~ I 
q (I) fqf'i¥4Q ~~ ~ 1ft ifiq' ~  tfln , 

111 ~ ~ ~t  f1AT if i ~ t : 
"Till such time as employment is 

provided, the citizen shall be granted 
Ii fixed allowance of Rs. 100 per 
.montb: 

Provided that in the case of a citi-
un w110 l\aa ~ ~ mt}uiClJ,latjQl) 

or higher qualification, the allowance. 
shalJ be Rs. 200 per month. " 

~n. ~ n 'i'-" ftrw it Wmr t fit; 
~ ~ ~i\~  ii~1 t' 25 __ 11ft' 

w~ ;it ,tr ~ ' ~ \i ~ ~ ~~ :;nflt:(, 

!IlqrrT;rrlt ~ e (~ i '\  it m-
~~ ~ it '  I fi« ~ ifi1 ~ n' 0) 

~ ~ t I ~ ifT=t it ~ ~~ if 

cri \ ~ ~  {r ~ ~ I ' ~ ~

~ it '" crof ~ ~  t;ttr ~ 
~ I i\'~  ~~ni a t~  (.tfitl;f 

~ <1Gj'IIr.l iJil ~  WlTffiR ~'  GIT 

~ ~ I ~ ~  W ~ ~ ~ i', 
m (if 3000 ~~)~ ~ .1'  ~ o erti ~  

' ~~  ~ U~ ~i ' ft'lfff if t ~  

'l(T ? ~'  m ~( i ' ~ ~ I 

"T,,;fill' ~( ~ (' ;r t.fllT ~ ft.fl i(~ \i

'fn:l iti ~ ('ff( ~~  srrnltT IfiT 
-~  tt ~~  ~ q-1t h)~  iCflft 
~ ~  1fiT'rT ctfr 9,;1'''' ~n i i  ,) "(t 

~ I ~  ~ t  ~a i  ifi'T ~ i  

,)6T ~ ,ttlfi' io i~tm!) CflRT ~ \i  ~ lt6. 

\ ~mt ~ flf; ~ ~ t~1 if)) ~ \R .. 

~it  Cff(, arfen ~ tte-~ ~i  ~e  ~e  

f\;f9'Q ~ ~  ;tTqif &Cfl ~~ ~ ~  

~~ I aT\1{ ~ ~ i  it' ~~ ~ it i{\f\TU' 
~ I ~ \ t (  e-r;e"(, .m~ ' aft"{ 

' tn ~ ij'GI" atCfiT1.:l' iti ~ 1. ~) '{( 

~ • ~ \  ~ ~ fCf)!iff ~1100~) ~ 

~ ~ ~ ~~ ( t tfT;;{ ct;Tff 9{ 

mi ~ I 

~ ~ ~~ if 'A~  i i~  t ) ~ 

ifif1' ~ ~ .  ~ ( i ~ if ~~1 m

~ iiiT ~  _'01' i;iT t~  t I ar-.ft 
8if) Q;fl'i ami litiift=lT i ~1 i(;:ni ttC a 
fill '1~1 '  \ 1111~' ~t it 'lR 
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1 !f;( " ~ I cwtf.I1f aMPli if '" .-it it 
~ ~'m ~ t?-~it 

t~ if ~ .lif 'aror fill:( t, 
r ... 8I'f'11'1: crt (If amrr ri fer; it1In"6 
~ ~ , 19S0.S11t ~ t tV it 

28 'IAr ~ lrifm: "," ~ 
11'iA" ~  ~'m  1.12.m. 

~ m1: ~ '(' qt:;r qtf it; iFf. ~1 
2tft ~~t  ~ 1li _ I ~ ~ it 
fi.;wT ~ t f3(l ~1 i' ' ' i1 ~) arTQtft' , 

~ it  'f7if """ ~~ fit;1n =anar t. ~ 
trif (~ qaT \itTctT t , 1ft (ft ~i( ii 
1Ilsf\' t, ~  ~ ,)firrm ;r(T t, trr 
~i  €tan if(f ~ I 1 ~ ~nm t fill 1f'f1 
~~ t {t{ i(~ ttn' mcfifT 'fi T a ~  

'Ifi1::1r 1t'~ ~ it~ ~  fQt 

~ ~ {( (\'" I 

~ . CHAIRMAN : The time 
allotted for this Bill is two hours. It 
is over. If the House agrees, we 
wi n extend it by half an hour. 

SOMB HON. MEMBERS: Yes. 

MR. CHAIRMAN : All right. 
It is extended by half an hour. 

17 Ius. 

SHRI Y. S. MAHAJAN 
(Jalaaon): Sir, all the Members 
want the time for discussion of this 
Bill to be extended by one hour. 

iHE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH . 
There is a proposal for extending it 
by one hour. -

MR. CHAIRMAN: The next 
Bill is . of t ~ same subject. We 
will ilnlab this by 5. SS p.m. and 

allow the next Bill to ~ome. 16" tnk 
that is all right. 

Now, Mr. Rasheed Masood may 
speak. 

• ~ "" (~  (i1~)  Gf'fR 
~~a1i  ~  P;ft ifto 'fTo ~ • ~ 
mr Ifft' ar6q; ~ ~~ flfFSl' ~ 

~  if f,.; wit Gil ~ ~t'~ 
'1m t CfE{ m~ ~1 Cf)T ~.. ~ a(  

~~~ lli· ~ ~'  if tr ~ W:if ~  

~ Ifait qt ~ ~ ~ ~ ~ "Ttt 

a-) ' '~  ) t~i  ~  \i ~ 

~~ ~ I Gf&T ~ ~~ fmof !fl"1' fttrfu: 
IIll ~( ' t, ~i  Clilf G"T ~~ ~1 ill 

~~~~ ~~i i it it~ 

Ifli' ~ t ~ t lit ~ a' \it1R"t t 
fit' amf ;; i)~ aA~~ ~  ~  ~ 

'I'ml ifi) ~ G'fTtt \! ~  tHff )~ ""T 
\i ~ ~ ~  il"{i t I ~ 'i~ ~t t 1ft 
\5f-.-tT ~ fan ~1  .')\31" ~~ t ~ fCf) (qft 
~ iii q,. f{Of@' ~  m ii~ qi ~ 

'11fT, ~ ! ) i \ ' ~ it; ctTt lfCJTt ~ m'  
;:ri.l ~ a- ~  :q)f,lJT, ~ (  ~ ~ 

~~ (~  ~'t. ~  if t~ \ifffl t , 
GI1I' ~ 'i~ Gt'HfT t ~ ~  CflTlf ~it 

• ~ it !fliT ~i 1  ~ 6") ~ i  ( ~ 

~ Gl'CfR ~  ~ fep "'tR .~ ..n-1Il11' 
~ i)a ~~ ~1  1fGr;:'( e:) t ~ I ~ 

' ~ ~)t ~  i ~ ~m  A ~ fctl 
",q;fT ~ ~ .i1~ ~~ ~ i I 

w ~ it \if) ~U  ~~  it; 1fiTfifW 

~ t q 11& ~ fif; '11 ~ ~ fiAr 11)) 
~ (t lfTWl' ftt7fT armr t «) qm iti 
~ ~~  filitlfiT ~~  q ;rGf,;:{R' 
1iP;rr \ifRlT . .li[f , ~ ) iii), ~  qy 
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MR.. CHAIR.MAN: Shri Y. S. 
Mahajan. 

Minister will intervene at! 17.30 
and there are a number of speakers. 
Please be brief. 

SHRI G.L. DOGRA: The next 
item at s1. no. 8 has to be taken up. 
If that is also taken up alongwith· 
this, there will be ample time and 
everybody will get a chance. 

MR. CHAIR.MAN: No. no, 
the Minister has to intervene at 
17.30. 

SHltl · Y.S. MAIIAJAN (lal. 
gaon): T he problem of unemploy-
ment and poverty has become chro-
nic and acute in the country. In 
recent years it has come to' the sur-
face in a pronounced manner. Not, 
only the politicians but also our 
plannos" • have become more cons-
cious of it. In every Plan we have 
adopte4 .. special meas.ures to a e iate~ 
u.nemployment. But, unfortunately. 
tho.backJog..of uoemploymeat at tho 
beginning of every succeeding Plan 
has kept on increasing. At the ~in- · 
nina of the Pirst Plan the backlol, 

\\iaa~· '.  tiftllion · ~ e. ,At tho. 
betlitltling bflFlfth--PTan it was 26.6' 
mi i~ ~~... At tho <-begiaaing of' 
tlie Sixth Plan it is more than 30 
million"people. There is no 'need te . 
discuss the extent of unemployment • 
It is very wide-spread -right from 
the uneducated people to the engi-
neers and doctors. I t is in all sec-
tors such as luban and rural, unedu-
cated and educated, male and female 
ill various industrial cQlnplexes. 1 his 
problem has· beoome complex. It 
has not only a bearing on economic 
policies but it has also a great im-
pact on the psychology of the un-
eULployed people.' The unemployed 
man becomes a source of discontexg 
because he loses all prospects of eco-
nomic well being and prosperity. In 
his private life the Inan becomes 
sour and unhappy, unemployment 
u.ldermines his physique. It deadens 
hiS mind, weakens his ambition and 
destc.oys his capacity for continuous 
and sustained endeavour. Therefore, 
a pea"son in such a state of mind be-
comes a prey to all subversive tenden-
cies and becomes an enemy of o~
nised society. This pro blem is ry 
serious a.nd we should aim at the 
policy of full employment. 

Now, "full employment" has been 
defined by Sir William Beveridge as 
"a state of affairs in which instead 
of men waiting for jobs, jobs are 
waitipg for men. " That is the ob-
jective of our party in this country 
also. But unfortunately, so far we 
have not succeeded in alleviating this 
problem of netn o moat~ 

The financial implications of the I 
proposal arc terrible. . I can anti i~ 

pate the reaction, of the Hon. Minis-
ter. I foar that it Will not be'· accep· 
ted by her. But I s aes~. that .a 
modest beginnina may be made in 
this di o ti D~ We/cannot" g;vc Ull::-
employment insurance or allowance' 
to all tile GDempJoyed people in the 
country. It has been said that it: 
will be more . than' tho Te'Yenue . in-
come of the Central GoVOI1UIleBt_ 



But we can mako a modest beainmng 
as a result of this proposal. This 
BiU, though it may not be accepted 
by the Government, is a rude remin-
der that our economic policies for 
removing unemployment have not 
been successful. 

With these remarks I conclude 
and, I hope, the suggesti on made by 
me will be considered by the Govern-
ment. 

-n ~ ~  .1: (~ . t( tt) : 
~ t  Gfl, m~i i' ~ ~ ~ ~ 

\t'1l(1dl'lT it; ~~ 9;fq'ifT rfto ~ (\" 
'iq"tNf "i ~  ~i  ~t  it t~ 

t ~ ~  Cf)T ~ (tit ita iIlf{ 
~  Cfl1 ~~ ' ' ~ ~' a ~  rarrq 
ti~  fCfl (~  q"{ Gila-ij' ifr;;.:f\'lr n-m 
~ CIl(T m~ ~ i i ' t l07f1 q ~ fill 

1ftRt t~  it; i ~ ~ ~'  eft ~  

~  if fccit' ~  :q'\;T ii '~  aT 1 ~ W 

~ itt f\Vl'l:( m~ ~ a i  crq it; M(( t{ctl 
i~ ctt arrCf ~ I lfi{ ~  t(cta 1 i~1 i' 

CfiT iffif ~ fCifl '-1m ~ SSfftf;r iq"Cfrr'U 
-.;r ~  Cifi) ~ i ~1 fifillT t '"1: 
'{-{tift ~~  ~ i ~ ~ \ilitrllfll' ~ 
qtit (T ~  Gff"{('" ~ I t~. t:rN 

11ft" itTRNT ~ '1l\WI' ~ , 

1 ~ ~it  trN, ~~ U~ c,,; 
~ tA T", q -X°'li"CfTI: Cfl"t tnlf 'IT ~ 

~ WC\;ftfr i a ~ lilt ~(1' ~ ~ 

~1 ar,ffi' ~~m ~ '{« it'fiTu" CI1T 
e q ''l iif ~ ~ 1fT(OJ1' "11 t , ~ 

(r ~ ~ 1 .. ,,')it Wttrr ifi1 ~ "it 
'~ ~ ~ ~ ' ~' ;pJ ~1 ' A 

",,",;rfl ~ ~ ~ t " ftrtt qy 
~ ""'T t m ~ qClfi' '1.~ I 

~ WtfItn" t, tt'fi' ~ 'ITIf ,""'4t 
t ftm, ..,. ~ it ,tift'lmft n11f 

1ft tf .. 214ft1' t "" ':3'U "-,,,aiM tPIR 
t ~ ~ '1'NItiT .. f(qT t I ;ft 
' ~ ~ fcf.m etft' ~ tpfr 
~  q ".if t I IA1\iI' \ill iIit tIRI1' 
~ .,. C, 'lit ~ SIT.", ~ t. qt 
'R lft' ~ iITcf 1R fcrqn: (\ '{ty , f.fi' 

if" ~1 i ~ ~ i' wri'{ "m \;fTt:t I 
GI1r U"Ifl" "1'J1R;ft 'fiT q;r; trn1e f(m' 
fcI1mr CR "tT iI1n11T GI'JltfTT, fi CAr q 
GIl iIit m~ ¥cp &. qf fciA;r9' ~ 

~ artwr t SIR' ifir 6'Cfi ~ (  

~m «ar Qct;' tifiru cie-~ ~  'tTl( ~ 

~ m-tfitiT ~iim ~ it; m''f ;rTJr 
Ian t I q'1\i1' \VI' ~  if IfZTT ~ ~ 
t I Ilf1t q: t~. (T, rqrij ~i ~ 

~  ~~ t~ {!T 'Tn: :qr( \iI'lf;ft ~  

mar aqrq" ~~ i!  q"( ~t  ~ ~

~') a- i ~  \iff ~(  t I mil" ita ~ 
$RRn: it ~ ~  ~ fCfl ~ ifiT ~ \ a 

Wtft {{T il)tft \iff ~  ~ far; q. ~ ift't 
~  1 i'~ it;' ~'h  ttOfi' ~ \ ~ t ~  

CJl{ it; 'fit m~ g1:t ~i i  ~ ~ ~ 

\"fA' iti1: WlfifT ij"'fm (~i i't'  ~ 

t, $fTq' ~ ii ' 1 ~  q'rcr ~ q-re' ~  

~ IfiT 1fi"T( (<1 if(l" ~ lilR ~ ifil 
~ q: t ~ q'fq' ;r \if) ,TfaT 'N" 
;mn t, if( qr ;r(f t t~ ~ IfiT 

we: tift ~-a ~ ~ ~( t' 

~-  it ~ t ~( Gfi',;rr ~m ~ fila 
~ ~  if arT'1 it WJf .. ~  i~ 

.m ~ (  flfllfT I 'f11r ~ ~~  aT 

;rp t t~ t fit; (11' ~~ Wq• 
wm: 11n'¥ mttit ~ it  1fi(T 1ft .... 

lit wt1fT tp.IT t: I fqr"{ IfiT ~ ~ 
1111~ t fiJ' m 1ft.,., it; ~  

fqR if 1 ii~ ~ iJ(Y "It 

t¥r tria' I 1fir1"R ~ qy "" 



43S P'dfJ. Bmpt. 

(tit ~ firtq ¥rTl"=) 
fd-~'  ~ t GT1ft;f IJT ~  ~ 

~ Gl1l.(m, aT 9ft 1 ) 1 ~. ~  

•• ~ ,tif t ~~ ~ it "') 
~~ 11ft m (tift 1Iftf(t( tft', q ;rfY 
Ii t 1 t 1 t~ ~ ;mIf f;;rw 

~t  ~ ~ ~t( 'IT, CIt;r(f 8'1T 
~  ~ . ~ it1fi t flli 'IN ~ 1 1~ 

~ at ~ 1JTQ'\'{rr ~m  ~ ~ ~ iti' 
t ~ .1. t~  ~' '  ~~ e )~  ~ ~ . \  

~ it T ~ IfiT . ~ ~)i (  ~ ~  "T, 

Cf{ .. ~ I"'T I .(\if 9;fTtf $ \if) q-if' 
~\t  ~  'd~ if, ~ et  if 'll'( aTq' ait 
GIl ~~ T ~ ~~') t, ~i  it aT P 
CfiN ~ ~~  t, ~  q. \if) ~  

~  6fT fctl' i ~ iti' ' ~~ .~i  

t t~ \WtmT itl ~  it \V( 

~ '~m I '~ 1 t ')~ i:iTijaT " 
ifrlil'if Cfi)f CfiTlf ~) qT t, ~ 

q'fq-.~  ~ ~ i ~ t ~ t (IT q'NIift 
~.t ~ '  ~t  fill ~ ~~ itr '"" 
~  m' ~  ~ GreY '1'1'1: fil'«;T ~ 
~) ~  ~ t m  ~ ~~ !A'fqlf)) .(tf 

Eft,(t:fr ~' 1 'l"R ~i 1  i t ~ apr ~ 1  

~  * fcriflm iti' ~  if ~' i  -'~  

tiwit; «Till ~1'  ~~ ~~ ~ ~ ~ ' '  

ill'inl'T CfiT i ~ ~) Il'Urf ~  I 

'fTq' ~ 1 ~ ~)it f'1) ~t i ~  uM 
tf?: 1ilI't=r )~ 'iTq' ~t tfp t I s ~ 

arrcr lh: 'l-\1fJcrm ~ tf\ rqwtr ~) ~ 
a-itClirft 1'( ~a t'  ·~  ~ (T'lT m 
~ 1  ~~  ~(~ '  ~~ ~ 

iF IliT" (ti\' ~ (~ ~ I 

~ .-mtr VR ~ ' it; ~Ai 

if 1IAiw)" t, '(trftn:t it' ~1 A' 1:rT\iI' 

'ftq ~ 1.:( t ~ ill 1fT ~ 

"ttl " '1f(tFft'q ~t  it '1") ~ 

'iff 11ft' 1fR 11ft j t q ~  -t.,1Ift' 

t J i'ifiT"6 GfiT "{&fA ~ if; fClt 
~it -Q.IIT q-,prT I 'fT_ ~ 1 11  ~'  .If 
~ ~ ~ t tilt qlf' ~\' i11  ~~ ~(  t I. 
it{ ~ ~ ~t q''t "'rt ... 11: 
q 'i"\i1icrftRr en: 1j.-ulr1rr alit mq 
~) qaT i(i ~  , 

~ ~ ~ (1fifef{t't) : ~~ ~ 

1 ~)~t1'  ~. ~  11ft' ~~ '  ('fit W ~ 
sf ~ · \ ~1 t:. ""r\if ~ 1  ~ it 
~)  t~ 6Jf'!lr ~ ;('f. ~ ~. _, .. 

\iff arqif 'f(tTarft 6C1(Wfti' i i'i t~ ~~ t 

t, ~ ~ Wftl1li) anir i(~ pr ~~ 
~o' ~  if ~~i  ~'  ' ~ i ~ ~') ~  

~~  ~ ~ '  ~  (~ (  ~ ", .. 

~  tt'~h  -rT ~ $l1i( ..-, ~~ ~~it iiftT 

~ ' « ~ ;:r(f ~ fi ~ 1 ~ i; 

~t1  t ~ ~'  ~ -  "'it \i ~  t I 

~~ i ~  ri . ) ~  ..rr ~1i~  .r 
cfi'e-~' ~ ii fCifilrr \Ut(, ~  U"l'{ f.-at 
~  ~ ~  ~ «T1R ~i ) ~ ... ~ 

~~  ~ I ~ '-'11 ~ ~ cit 1:« 1 i n.~ 

Gfli i ~a  ~ ~ ~ ~ '~ ~ =(tIT 

~ I {«« ~i  mq; i 1' ~ ~ t: r.-
~i iti ~~ if lJ( ~ iA  t ~ (~ ~~ 

t q'""r('( "iJ) ~~ "''I' .it ~ " 
;;;rIf'T ~ ctrrlt ~  t~ -)'I1ft'( ~' 

~i'H t~ ' ~~t  

~ ~ ~ '~ i~  t fIri to4'lr 
q-) uqflfT 'liT ~ i  t~ ? fJPf;.-

flfi ~ vTiilR1' " iJR ~(  t it ...... ,. 
~t  !fit ~ it  ~  

'TtIR 'lTl. ~t i  4r1Et' it ' ~ siR" 
ifl"",,'!'" ,);rIfT1: ,.ft f1Au t irfW;r, 
~ 1' '" v.'f-tl11f "'" _1ft -1(1& ,-tfr( 



437 PrtW ••• /11. SRAVA'NA H.-teo! (SAXA) Pymt. U.4 'tee Bill 438 

. ~ ~~~. Ifi1nnr "'", .,1 ~ ;rmm if ~ tm' '1ft' 1I'PAT cmn 
.~1~ qt .",r4t:lt'Q"", .,lit If '" '(t' t I 
mn~ ..,'6" n ~  ~  ro«, 
flRtlftJmilr:(\" 11ft ~  ~~  

~1 m~~ ~ ~~t  it tm ~ 

mr ~ if(IIT ~~ t'  t ~ q'(T {it 
V\:)\S(1i'"6'..n-~ tf;T uq,,";:r IR'lT 
t qt ~ 'lW .1(f ~) '1T q..,. ,1trr 
f..-~  q-q;:ft ",61' It A'm~ iii) aRt 
~ I Q t-"FA' . ~1  a ~ ctft 
')If) 1t ~1 trir (tr .~) 1 t  em 
~ am ~  '1{ Cfi1: mit t 

'~ (flfl ~)\i 1m  ~  ~ Cf)'T ~ 

t, it .~ .Ttf ~ "l'fa' ~ fifl ~~)~~  

-.reT ~ \;ffi=tT ~ t  ~ .~ ~  f{lfT 

~ n t ~  ~ it~ ~i  ~ \if) 

tttA lit ·iflq 1fi1' 1 i'1n'~ W tft" 0 ~ 0 , ~ ' 0 ~ 0 

tfTl{ ~~ ~ ~~ ~i  % "i.:T\Sf1lT' it 
~ ... (t ,,"q \ '~ t~  ~~ ~ ~  

~ lfT ,f!(RJ: ~ f«rt;rrn ~) ~i i  

IfffGtre' if ~ lfT ~ ~  6(fl;r(y ,Ta" 
~ I '~ ~ t it~ 1. '  -sfffT fq(Ol ~ (1') 

",ctft ~ ~1 ~ ('  ~~ (t ~ i i & I 

1 ~ qtt ~ 1f'fl ~ i1iT ~ i  {8' 

.,)\ R(OfAT n~a  ~ filfi' 'ifT\if \if) 
~~~ ~~~ ~ ~~  tn: qT\jf 

.. i ~  ., ~m ~a  \iff 1.:(T ~ , 

~~ ~~  ,'I{ ltw 'ARt fi'-it 
ftrw (Wftt.r'cti t: ~ ~i 'A' i!p) \il(t 0Ifi' 

q q,T WCIT ~ .. 1 ~ ~  

""" \SIre1-I ~ it ~ ~ 1 ~ 

t ' ~ t~ 1f;l1f if wit Iq ~ ~ 
fifp ~~ ~  II _,-t q"{ ~ 1ITa' 

•• ) "'" WRrT t flfl ~  ~ \ ~'  
"\1ft n ""1 t, . ~ ~ ~ vnt 
, t ~~~ ,",If ~1 1~' I pit 

~ n  W ~ Sl\'fA' 'Ilf' t t no 
(A) ~ ~ ~  aM, triGrl .. 
mcrr;:rl IfiT, Cfiif til fl=l' "',,,i?U'fl !fiT 
~ q tT iIlT ~t ii ~) ~  if 
,",it tt/ql t ~i)'  q: ",qm ~ ;r(l" 

'" ~i ( t t 1 

~'  fir"tAl it ~~ 1Slfit7;rt ~  ~ 
~ I w~ ~ ;rYif'f'llr ~~~ Grt atr WJ1AT 
Iffl' aril' C1mIT , ~ ~  ~ fit; ~iti ~ 

." ~ ~  '~ ' ~ t~a  ~  cih: 
~ fifi" .'" 1 ~ ilJ;T ~~ ~ !  fnT 
=if, ~ t ~  t , 

tq) ~.~ (~ ~)  if 
it~ ~ iifT if; ~  fCfirzrCfi' q;r ~~ ~a'  

~ ~ . ( 'a'ij ~ '~~)t  n~ ~ fct; 

~~) C!f( t ~ if ~ I ~ ~  

~ ~ it !(~i! )  ~ ~  ~'i  

~ o ~ 'lTq-T r ~~~  ' -~ iT'Uql if; 

srf<J ~ it  ~~ if ~ ~1 ~ 0 T C1t 'i~ 

~~ Ifi) CfTfcrq if ~ I 

it ~ ~  $ fCfi ~~\ 1 11 1 ~  ~  

'RlPCf i(~ ' ) t I ~ t ~ if ~)i

ifrft ~ a~ ifCJCiT \itT ~e.  t I qCf) 
~~ ~ it s i' ~a- Fr ~ far. ttCfl"'" ~ 
"T'S Olffcffl' stf'a-~  ~ ~~ if i ~i 11  

~ 1 ~ ~ r q i~ ~~ iF ~~ ~  am 
~~~' t ~1 .) 1 ~  ip1" ~~  ~~~ ~ 

ti '~ ~ Tfi'T ~ I ~ it\i 111~  ' ''t ~  

'1"tt ~m lit ~1' ~ I ~ ~ ~ 2 )) 

(~ fi!f)q'f \;IT''T i ~(( • 1fTifarhr ~ ~ m~ 

w ~' ' '~i  ~ . ~~  \Jfr;rJ i m~ 
, I 



439 Pro,. ElIIPt. AUGUST 21, 1981 Pyml. UJI. ,tc. Bill 440 

~ vmr qJS'tl 
.p ~ if"" i )~ .,.. cft1r Ill\' 
qif if ctr\ ~ ita ~ ~-~ 81Ii 
~ ira' ~. W ~~ 1 ~~ 

1ft e: I 'U~11  ~~ at t '" I 'Jf"{l!J 
11'( t f4r ' t~  ~t~ ~ 1ft' q ~ 

tl t I ~ t t .~ ~'''tn' ifil ~ 
~ it; ~  ~ ~it t~ I 

~ )~ ~  ~ ifTq m 'U~ 
~ it MV It( ~  'rfitl'l ~~~ 1ft 

~~ ~)  iG ifT1f ~ f" ~(( (t 

~ , ~ WIti' ~~  \Of1TT ~ ~ fit; 

qo, ~ fcwEfift q'1=ih: ~ ~ w  i~ 

~ ~ 1 iru ~  ~ filf) . )~ ~  

'fiT \if) t i~ '1Ttf trfIT )~~ ~ ~ Ifii 
~i  ~  ~  in )~ 1  ~ I l:« qll6' 

~ ~~  ifi) m 'f1:ifiT"t: cit ~ 

an;r ~ n ~ I 

~i i' ~~ it ~  i ~ ~  q 

«r"fir1, i. !~ ~~) i it anq «(t (jq' 
e-mf"Rf )~ I ~a- ~1 ifFTr CJft 

1.:)\lftTTl: " ~ - ~ ~ ~ t I ~2  

~  lfI'ilfiiT ~1~ ~n i  mt t I m~. 
;i;:rrw 1~ if ~ i ~1 1 t Pfi' tim 
~  ~ 1  Cfi) "()\iflTr"{ ~t  i3IT naT 

~ I \i' ~ ~  U it '¥Iti1'U firirm, 
~ ~ ~ ~  ~ t ar,'m-I fifiSAft 

cwr ~ m  'fiT ~  ~i ~ ~ ~ 

if ~~ ~  ' '~ ~ ~ (T mv.r ~t  

1fiU. ~)1  ctli ~)~ n  1ft QRlt (TtIT I 
1I'1f "" Cifi'lf tfT'fr it; ~) ~ ~ "lIJ=t br 
if \!q(WIilil t ~iti) qT;iq' ~ firlif'Jffi 
~ ~n  itt IIRV"( ,,) 'fltl'ifil q.ffr 
~i  (t n~'1 

.p {r ~ ~ ~ qt ~\i 1 1  1ffiT 

mr GfT W t I ~ =ifT(aT ~ f. it ~ if 

~~ 1l'm", 11ft RlClE*lff tt\' 'fPft 
1IIlf(q I ~ qrif f'f'f ~ if 
t q:t "it If( ~  m-r \ifAT 

~ I wit ~ If')f ~ Wf(f 

Pi" ~ I aN 1.:T\ilr ~1 ' 1. 1 ait t6' lIit it i~  ~ tift 
crfir;r;r if,"", if q: ~ ~  "IT ~ 

t ft' ~  ~ ~ ~~ (qt 1ft 
~ ~  ;rr;rr 'i ~ I 

ttlli' .tftr'J ~ i  ~ it ~~ t(  

a ~  ! , ~'~  it II'rq- '~111' w, ~ 
t I qi' il'gff ~ t~ 1  , I ~ its' wW 
Ifil all61f U Cflt{ in.)\j(fJl"O ;(flT ~ ~  

~ \iffifT i i ~ I q-J["{ ~ ' ~ t ~  

f.sn;ff 2IlT fCAiffi ~  =it ~~ ~ ffi ~ 
fGml it; ~  i!fl1 i ()~~ ~  ~~  it ~ I 

.Ff ~t iti' ~~ it ~~ ~~ ~  

~' '''''' ~o  ~ , 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): 1\1r. Chairman, Sir, 
Mr. Desai, in this Bi 11 wants full 
empJoyment to be given to elC eciu-
cated unemployed. I want it to be 
extended to the uneducateo emp-
loyed, that is, for the villagers, agri. 
cultural labourers, nlargina I farnlers, 
unorganised labour in the towns and 
other areas. 

Shri Chitta Dasu gave the statistics. 
I am not going to dispute his statis-
tics. He said that the population 
explosion has to be arrested. Is 
it possible to givo full employment 
to all the people? ~ It is not posliible. 
Therefore, there J1IIUst be a lawen-
forcing in enti e~ and disincentives 
so that the population is restricted. 

The other thing is this. Now, the 
age of retirement is 58. We bring 
in land coiling only to give employ-
ment to many. Therefore, if we can 
reduce the age of retirement to SS 
years, I think, we can provide more 
employment to these youths. • 



.;' 

441 Pro-v. Bm,t. SRAVANA 30, 1903 (SAKA) Pymt. U A. etc. Bill 442 

~on  in with tnc suggestlons liven 
by Shri Bapusaheb Parulekar that is 
with resard to cutting down the 
,overnment expenditure, especiaHy, 
Ute unproductive expenditure. We 
have to save money. ]f we 
are not goins to have money, it 
is not possible for us to create em-
ployment. So, we have to cut dOWJl 
the unproductive cxpenditu re -waste 
in administration. Tax evasion is in 
this country as Mr. ParLLleke .. said. 
In that way only we can save money 
and create employment for these 
youths. If we want to create em-
ployment in the agricUltural front, we 
have to see that the agricultu ral 
sector becomes remu nerative. I f we 
can make it remunerative, then we 
Can rehabilitate so many of the 
people. You know six crore acres 
of virgin land have been given to 
the poor people. No expenditure is 
incurred on them to develop the 
lands so that they may become culti-
vable lands. Therefore, enough U ~  

must be provided for this purpose. 
We have one crore and ~i t  lakhs 
of lands in the forest areas. They 
must also be developed. As one of 
my friends said, we must take t1 p the 
irrigation projects, house building 
and other schemes. Unemployment 
was there in America also. Mr. 
Kennedy had taken up the road 
building and house building there in 
that country. In that way, we have 
to create employment. Poultry and 
dairy, as subsidiary industries, also 
must be taken in hand and the poor 
people must be assisted. Thank 
you. 

MR. CHAIRMAN: Now, the 
Hon. Minister. 

THE MINISTER OF 
STATE IN THE MINISTRY OF 
LABOUR (SHRIMATI RAM 
DULARI SINHA) : Sir, I have 
listened with keen interest to the 
speech of Shri B.V. Desai while mov-
ing the Bill for the consideration of 
the House. 1 ha ve also listened with 
jnterest to the speeches of the Hon. 
tdmtborJ Sanasbn lC.usuma 

Krishnamurthy, Mani Ram Bagri. 
Bapusaheb Parulekar, Virdhi 
Chander J aill, Sunder Sjngh, Chitta 
Basu, Ram Singh Yadav, M. c. 
Daga, Rasheed M asood, Y. S. 
Mahajan, Tariq Anwar7 Harikesh 
Bahadur and Naidu. 

I value their suggestions but for 
those who have totally criticised the 
steps taken to solve this pro blem by 
t ~ Government, I can ~ only say, 
Slf, 

~~~i  '~  ~  ~it ~ ~ ~  n~  

CflTer « m- ' ~ i i~ ~  ' ~ ~ it" 

Sir, to recapitulate briefly, the 
contents of the Dill before the House, 
the Bill envic;agc<:; provision of 
cmploynlent to aU persons aged 25 
and above who have registered with 
the ErnploYJllcnt Exchanges. The 
educated I cgbtrants ~ha  be paid an 
uncm plo yment allowance of Rs. 200/-
per nlonth and the others also 
Rs. 100;-per month LiIJ employmen.t 
is provided to thenl. 1 he Bill also 
seeks to provide for the creation of 
all U nernplnyment Insurance Fund 
for financing the payment of 
l.l11";IUploYlllcnt allowance. Those 
who recei ve unemployment allow-
ance under the provisions of the Bill 
arc obliged to contribute to this 
Fund as S0011 as they secures 
employment. 

A reference has been made during 
the debate that several countries 
provide unemployment relief and 
that several socialist countries have 
recognised the right to work as a 
Fundamental Right. It is necessary' 
to make a distinction between 
"unemployment allowance" and 
"unemployment insurance" schemes 
as the two are often confused 
with each other Under "un-
employment allowance scheme," 
unemployment allowance is provided 
to the fresh entrants to 
the labour force, i. e. those who 
have never been employed before. 
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(Shrimati Ram Dulari Sinha) 
Under "unemployment insurance" 
schemes. a person is paid an allow-
ance on retrenchment from a jo b, 
from a fund to which he had contri-
buted while in employment. Infor-
mation available shows that 
unemployment allowance schemes, 
as distinguished from unemploy-
ment insurance schemes, are being 
implemented in 11 countries. They 
are: Australia, Belgium, Denmark, 
France, Sweden, Yugoslavia. Finland. 
Ireland, Portuga1, Luxembourg and 
New Zealand. Compulsory un-
employment insurance schemes on 
the other hand exist in a larger num-
ber of countries. 

As for · the right to work being 
recognised as ~ Fundamental Right 
in a number of socialist counb'ies, 
I would like to point out that such 
a right is not enforceable in a Court 
of Law in Hungary, German Demo-
cratic Republic, Czechslovakia and 
China. 
Be that as it may, Government 

:appreciates the ~entiments that have 
-prompted the Hon. Member to 
bring forward this Bill. However, 
the feasibility as well as the desir-
ability of the steps proposed in the 
Bill have to be considered careful1y 
in the context of the present stage 
of development of our economy. 

Clause 3 of the Bill virtually 
amounts to compulsory registration, 
.for purpose of employment, for all 
those people aged 25 and above who 
wish to seCll re employment. 
However, the Bill does not provide 
for compulsory recruitment through 
the employment exchanges. In other 
words, employers in the privato 
sector would stl II b\! free not to 
recruit their personnel through the 
employment exchanges. Thus; while 
clause 3 of the Bill would bring about 
a substantial increase in the numher 
of job-seekers regi')tering wi th the 
employment exchanges, the nu mber 
of persons who secure employment 
through the employment exchanges 
would continue to remai n at the 

existing ~ ~e  of 4 to 6 lakhs per year 
and, theretcre, a large number of the 
job-seekers would have to given 
unemployment allowance as provided 
in Clause 4 of the Bill. 

Let us consider the cost of provi-
ding unemployment allowance as 
proposed in the Bill before the 
House. At the end of December 
1980, there were 81.44 lakh educated 
job-seekers and 80.56 lakh uneduca-
ted job-seekers on the live registers 
of the employment exchanae!t. 
18.2 % of the educated job-seekers 
and 21.6% of the u ueducated job-
seekers were aged 25 and more. In 
other words, the number of Job .. 
seekers who would be eligible for 
the unemployment allowance as 
proposed in the Bill, would be 14.8 
lakh educated job-seekers ~nd 22.2 
lakh uneducated job-seekers. The 
cos t of paying unemployment 
allowance to those perS(111S would 
work out to about Rs. 51.80 crores 
per month or Rs. 621.60 crores per 
annum. 1 he cost would. in ract. 
be higher since the number of job-
seekers registering with the exchan-
ges would also i~  substantially 
when the Bill comes into force and 
the number of persons securing 
employment through the cmploymeflt 
exchanges would more or less remain 
at the existing Jevel. 'I 0 this should 
also be added the cost of running the 
scheme proposed in the Bill and the 
cost of expanding the net work of, 
employment exchanges to cope with 
the likely increase in the number 
of job-seekers registering with the 
employment exchanges. 

Tl e Bill before the House, has, in 
an attempt to make the scheme for 
payment of unemployment allOwance 
self.financing, proposed the creation 
of a special fund to which the bene-
ficiaries of the unemployment 
allowance '~ hem  would contribute 
as soon a~ they sect! rc employment. 
May 1 ~ mit  Sir, that for a proper 
ariministration of the proposed fund, 
it is necessary to CA.sure that infor-
mation regarding any beneficiary 
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securing employment should 
immediately and automatically 
become available to the 
authorities of the fund. This 
is possible only if the employers 
and all those agencies engaged in 
promoting self employment report 
details of appointments and place-
ments made- by them to the Ex-
changes. The Bill does not pro-
vide fOl these powers to the Exchan-
ges. 'I he resources flowing into the 
Fund would, thelefor, be much less 
than what could be expected from 
CJause 6 of the Bill. Further, given 
the existing level of placements 
being made by the Employment Ex-
~ han e~  the eso e~ flowing into 
the LJ nemploYJuent Insurance FU:1d 
would hardly be sufficient to finance 
payment of unemployment allowance 
as proposed in the Bill. 

The powers which I referred to 
just now, cannot also be provided in 
the BIll for the obvious reason that 
such provisions would be violative of 
the rights enshrined in Article 19(1) 
(g) of the Constitution. 

The o ~a  in clauses 5 
and 6 of the Bill, to create 
a special fund, would thus be 
either unw,1rkable or would 
hardly be able to mobilise the re-
source5 required for paying unemp-
loyment allowance along the lines 
indicated in the BiU. In other words, 
a substantial part of the Rs. 621 
crores per annUln, required to pay 
unemployment allowance would have 
to be borne by Government. 

The Bin before the House is there-
fore only a proposal to pay unem-
ployment allowance, the cost of 
which has to be borne by Govern-
ment. Government have already 
clarVied on several occasion() that it 
is not in favour of such a step since 
it has large financial implications 
and since Governluent wC)uld rather 
utiijse available resources for creat-
ing jobs rather than for payment of 
cash doles to the unemployed. 
Gover1lJ]leDt are devoting their attoa-

tion to the reduction of UDelP,Ploy-
. ment and poverty, through pro-
grammes proposed in the Sixth· 
Plan. 

For instance, employment oppor-
tu nities in agriculture and allied 
sectors, would be increa§ed through 
massive irrigatinn programmes, im-
proved availability of agricultUQII, 
inputs, etc. The Integrated Ru. 
Development progr.f'.p1me bas .. ~ 
extended to all the blocks in the 
country and about I. 5 crore fami-
lies would be benefited during the 
Plan period from this plogramme. 
The National Rural Employment 
Programme (N REP) would provide 
··wage employment, particularly dur-
ing the slack agricultural season in 
all the blocks of the country. About 
30 to 40 crore man-days of em-
ployment would be generated by the 
Progranllue every year. The scheme 
for Training Rural Youth for Self-
employment (TRYSEM) would train 
21akh rural youth every year for 
self-employment and assist them in 
setting up their own ventures. Some 
of the other programmes included 
in the Plan which would genelate 
substantial employ meat opportuni-
ties are Operation Flood II and 
other Dairy Development Projects, 
Khadi and Village Industries and 
Handicrafts, Minimum Needs 
Programme, etc. 

An in ~ tant fC..Lture of the Plan 
is the Jc:entralised strategy for 
manpower pJanning and employ-
Inent generation proposed to be 
adopted. 

The Sixth Plan also proposes a 
new deal for the self-employed, 
namely, a packa.ge of policy mo-
asures for promoting indIvidual and 
,group self-employment. 

I woulJ, therefore, request the 
Hon. Member to withdraw the Bill. 
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SHRI BAPUSAHEB PARULE-
KAR :  I would see one clarifica-
tion. 

MR. CHAIRMAN : ea~e be 
brief. 

SHRI XAVfER ARAKAL: The 
Hon. Minister said that Government 
cannot afford to pay unemployment 
Illfrnefits. 1 hat IS what the Hon.Mlnis-
rtr said, but there are some tate~ 
which are giving some unenlployment 
benefit or the other. (An HO'I. Men,-
ber Several StaleJ) My doubt IS 

this. 1 he main clclrific,ltion which I 
seek from you 1') thi<;. Is the m )n~  

which the State Government Ie; 

giving coming tronl the Central 
Government? is the n10ney which 
they receive from the Central 
Government being hanna i~ed 

without the 5..lnction or approval of 
the Central Governnlent? (Interrup-
tions) I know. That i') why I an1 
telling you. I would hkc to know 
about this, what the Central Govern-
ment thinks about it. 

SHRIMATr RAM UULARI 
SINHA: It h for the State Govern-
ment. We have nothing to do. If the 
State Government so de~i es  they 
can do it. 

SHRI BAPUSAHbB PARULE-
KAR: The point which I wish to 
make for seeking clarification from 
the Hon. Minister i~ this. She has 
said in her ~t t m nt that creation 
of jobs is the only solution. to this 
particular problem That IS what 
she has said. In the organised sector 
70 lakhs person<; will get jobs. But 
by the time this is done, we will be 
adding lakhs and lakhs of unemp-
loyed Youth. So, what is the rea], 
final solution to thi'> problem '7 Is 
this the, only solution or can you 
think of some other methods abo? 
This is what I would like to know. 

MR. CHAIRMAN : For-that, 
sbe baa already replied. 

SHRIMATI RAM DULARl 
SINHA : You should encourage 
them to take up such jobs. That is 
the only solution. You encourage 
them to be self-employed. 

SH RI B. V. DESAI : Sir, while 
moving the Bill, 1 know what would 
be fate of the Bill. I know that I 
would be a"ked to withdraw it. Now 
I nlJ.Y have to withdraw it. But 
nonetheless I would like to impress 
upon the Government that this type 
of negative attit (~e i~ not going to 
pay them. I aln going to withdraw 
it That is a different mattar. 

MR. CHAIRMAN : It is not a 
positive attitude. 

SHRI B. V. DESAI: Actually for 
cr atioll of jobs, there are schemes in 
th Ii world carrie J on by 41 countries. 
Let ute requec;t the Gl)Vernment to 
go into certain details and ask the 
om crs to some home work in this 
e ~ d and they can try to make out 
how they are running it. There are 
11 States already in our country 
which are already giving some 
unemployment allowance. 

SHRIMATI RAM DULARI 
SINHA : That I have already 
mentioned. 

SHRI H. V. DESAI : That is 
true. The States are also part and 
parcel of our Union. We cannot say 
that they are States and that is all. 
But what I suggest is that the States 
and the Centre should come forward 
together and pool their energy and 
their intelligence and find ou t some 
solution for this. Mer all there are 
about IS crores of unemployed in our 
country. If we do not find ~ sol,,!-
tion for this problem now, I think It 
is going to engulf the entire countJ:y 
and you and I mav not able to Sit 
here like this. The unemploy-
ment problem is increasing leaps 
and bounds Therefore while with-
drawing the Bill, I would like-to 
impress upon the Government to ask 
tlm officials concornod to 40 SOlDO 
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heme work beGause of IiDking of 
insurance with tAc unemployment 
allowance is very essential. It may 
not be possible to give the entire 
money which we require but at least 
partial payment wlll be there. .,Why 
do you say that is difl'erent and 
this is different? Yeu can linle 
both. Now, the insurance busiaess 
can be done ~not only by t.he L. I C. 
but it can be spread out throughout 
the world. So, the other countries 
will also share our burden. I would 
again impress upon the Gwernment 
to start some work in this regard, 
that is, unemloyment allowance linked 
with insurance, That will solve the 
problem. Under the Constitution, 
we cannot make it a basic right but 
the Constitution says that every able 
bodied person is entitled to work. 
We have to provide them work. On 
the other hand, If we make a start 
in this regard, definitely we are 
going to solve the problem. I would 
again request the Government to 
reconsider my Bill and start a scheme 
in somo other manner. 

SHRIMATl RAM DULARI 
SINHA: I have already explained 
that 1 value the suggestions of the 
Members and value more the ~ es· 

tions of the mover of the Bill and 
so I would request the Hon. Member 
to come to me and have a discussion 
at length and then we will see what 
we could do. 

SHRI B. V. DESAI: I welcome 
the Hon. Minister's suggestion. 

MR.' CHAIRMAN: The Hon. 
Member may now withdraw his Bill. 

SHRI B. V DESAI: I beg to 
~o e for Jeave of the House to 
withdraw the Bill to provide employ-
ment to all citizens or not Jess than 
25 years of .ge. payment of UD-
employment allowance and for un-
employment imutancc scheme. 

MR CHAIRMAN: The questioal i8. 

"That leave be granted to with-
draw the BiU to provide employ-
ment to all citizens of not less 
than 25 years of age, payment of 
unemployment allowance and 
for nnemployment insuranee 
scheme." 

The motion was adopted. 

SHRI B. V. DESAI: Sir J I 
withdra w the Bill. 

17.45 brs. 

Unemployment Relief (Age Bar 
Exemption and Other 
Ameaides) BUI 

SHRIMATI GEETA MUKHER.-
JEE (PANSKURA) Sir, I beg to 
move* 

"that the Bill to provide unemploy-
ment rehef, age' bar exemption, 
exemption from application fee to 
apply for jobs and various other 
am ~nities to the registered un-
employed, be taken into considera-
tion." 

Sir, I am aware that a cat will 
never produce a tiger and that the 
capitalist system will never do away 
with unemployment. I am at least 
Dot so naive as to imagine that. 
That is why the purpose of my 
Bill here is very limited. I have not 
proposed even some urgent relief ror 
all the unemployed youth knOWing 
fully well that that is a so a~  
impossible for a country fo)1owll1g 
the capitalist path. That is why 
1 would particularly request the 
Minister in-charge of Labour aJ.ld 
Employment to go through my BiU 
soriously and to see that really thore 

• .... oved with the recommeDdatioD. of t_ . 
• dlideot. 



451 U,.""loyment R. AUGUST 21, 1981 A..B. Bill 4"52 

,[SDlt. Geeta Mukherjee] 
are SOme Il'tbvisions which can 
alleviate some of tho anguish of the 
...... ored unemployed. 

Sir, I would Dot 10 in for the 
fi,um, about what will be the total 
Dumber of unemployed etc. after 
the Sixth Plan. It has been said 
here. But surely, Sir, I shall de--
finitely underline one factor about 
these registered unemployed. As the 
position stands as per Government's 
latest figures, between January, 1980 
and June, 1981 tbere has been addi-
tion of one lakh a month to the 
number of registered unemployed. 

This is the situcltion that is 
&rowing, 

Now why have I particularly taken 
into considoration the question of 
the Registered unemployed? ) t 
is because as everybody knows that 
ia our country the poorest of the 
poor scramble to find. Some work but 
mo~t of them cannot come to register. 
They often are starved to death. 
And, as I have already said that this 
s ~tem can never give them the 
proper deal or eVen in reality a 
right to live. Only a fraction 
manage to register. This system 
should at least make some attempts 
for some people. 

Now, the registered dnemployed 
are the most vocal sections of the 
unemployed youth in our society 
and vast majority or them belong to 
poor and middle classes. And my 
proposals relate to them. Unless 
the Government make them feel 
that some concern is being shown 
to them, it will be absolutely impossi ... 
ble after some time to manage even 
for the Government. This is not for 
making a Political capital that I am 
bringing this Bill. My proposals 
here deal with unemployment 
benefit as well. But I shall not 
iUustrate that part of my ploposals 
to-day because just DOW we 

~ e had a lengthy discussion on it. 

I will need some more time than the 
time available tc>-day. I win take 
that part of my Bill next time. 

I have also proposed unemploy-
ment benefit, but not for everybody. 
I have proposed that this unem)'loy-
mont benefit be provided to those 
who have registered themselves as 
unemployed, and are on the list (or 
two years, have not found a job and 
whose family income does not exceed 
Rs. 5,000/-a year. Thereby, the 
other financial calculations which are 
being made, rllnning into thousands 
of crores of rupees, will not apply 
here. (Interruption) 

Kerala and West Benga) Govern ... 
ments have come forward to do 
something. But that does not mean 
that I cannot propose something 
different. I have said in the very 
beginning that I have brought this 
Bill with a very limited objective. 
If the Central Government passes 
this Bill, it will not take away the 
right of any State Government-if 
they extend the facilities. But at least 
it will make the other State Govern-
ments who are now not doing any-
thing, to do something. It is very 
simple. 

The question as to from where 
finance will come etc. and the total 
impact of it -I will deal with next 
time. To-day I want particularly to 
dra w attention to some other clauses 
of my Bill. These are about the age 
bar exemptions. As the situation 
now stands, the age limit for unemp-
loyed persons is different in different 
States. In the Central Government, 
as far as I understand. the maximum 
age limit for entry for All-India 
Services is 26 years. For Scheduled 
Castes and Scheduled Tribes, it is 
five years more. Of course, for tech-
nical services, this limit is relaxed. 
But in somo states the position is 
different SomeWhere it IS 30 years, 
and in others it is in etw~en these 
two limits. My proposal is tbat this 
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age limit has to be relued to a very 
great extent. I have proposed : 

"H the Employment Exchange 
fails to find a job for a registered 
unemployed and such registered 
unemployed be90mes oVer-"ge, he 
shalt be exempted from age bar, 
provided he gets a job when his 
age is five years less than the pon-
sion age of the post to which be is 
appointed. " 

Those who are in the Employment 
Exchange register should get an 
oppor{ unity not to be outcast as 
far as the Cenlral Government 
employment is concerned, because 
the age of 26 has passed. We have 
seen with our own eyes the great 
worr) of the young people, wbo 
come for employment. lhey come 
to the Ruling Party probably more 
for getting jobs. My young friends 
on the other side may be knowing 
that thing ; how they feel as soon 
as tho age of 26 is coming near. It 
seems that they feel that half of their 
life energy is gone. We all know that 
this is a tremendous source of great 
disappointment and desperation. 

Now everybody knows that this 
system will not produce enoughjohs 
for all. but, at least, the scope should 
remain open for them. Since the em .. 
ploym .. t ~ts are not so bright, 
the Government may not be able 
even to keep the promise as they are 
making So, at least, this age bar 
exetnption should be provided for 
them. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI 
SINHA): It needs your coopera-
tion also. 

SHRIMA.TIOBBTA MUKHER.-
JEE: I undorstand, Since you 
.canof'tt give them jobs, why bar 
them? Let the opportunity remain 
open for them ! Let them try for 
Johs. You also try for Si1/Utg them 
,,,In. 

MIl. CHAIRMAN: The MiniJ. 
ter said, she sheeks your cooporatiOD 
also. 

SHRIMATI GEETA MUKHBR-
JEE: My cooperation is always 
there. There is no dearth of out 
cooperation. 

SHRIMATI RAM DbLAtu 
SINHA: We want your cooperation 
also. 

MR. CHAIRMAN: That is 
what I also said. 

SHRIMATI OEETA MUKHER-
JEE: I had said in the beginnins 
that my Bill does not go upto my 
conviction. It is only within the 
framework of the present society. 

MR. CHAIRMAN: You should 
be happy ~t the Minister seeks 
your cooperation. 

SHRIMATI GEETA MUKHER.-
JEE: Ram Dulariji is always very 
nice. We will really be very glad 
to give our full cooperation to her. 

SHRIMATI RAM DULARI 
SINHA :  1 Wish you could have 
spoken in Ban gla. 

SHRIMATI GEETA MUKHER-
JEE: I would have loved to do it. 
but there is a difficulty of the 
language. 

MR. CHAIRMAN: Then I 
could have also understood her. 

SHRIMATI GBETA MUKHER. 
JEE: This is my one of the points 
on aBe relaxation. I think it is 
quite possible seeing that there are 
some States which have gone upto 
35 years. al far as my information 
goes. So, it is not impossible. It 
will ,ive at least some relief to those 
agoBlsing hearts; it may be illusive 
but some relief is there at bst 
for those young people WM are fiCtk-
illtr iobs: there is some possibility. 
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My .seaond paint is with regard to 
'*Ill away Witb appbcation fee. 
This is also some relief for those 
YOUDg boys who are seeking jobs 
aad wOo are unemployod. This is 
iQr lhose who are applying against 
adveltisements in the papers. This 
application fee should be done away 
through the machinery of Bmploy-
IDeAt Exchanges, The Lmployment 
Exchanle should Si ve them a cerU-
ficate and on the production of that 
~ ti i ate. they should be exempted 
from pa)ing application fee. Why 
I am saying thIs is because for a 
young man who is unemployed, this 
II rtally the only source of succour 
at that particular moment remains 
because he goes on applying and 
applying for jobs not knowing what 
will happen. If he has to take this 
application fee from his parents, 
then sometimes it becomes impos-
able. I cio not except a lot from 
tllis GoYernment. but this exemption 

at1east,1l!OtIId p:him '10 .... "", 
as far as tAis applioaticm 'feo iJ 
concerned. 

MR.. CHAIRMAN: How IIlltch 
time would you need to speak on 
this. 

SHRIMATI OBETA MUKHER-
JEE: I want some time to speak 
on this. But if you allow me to 
speak noxt time, then I stop here 
and shall continue next time. 

MR. CHAIRMAN : You can 
continue next time. The House 
stands adjourned to meet on 24th 
August, 1981 at 11 A. M. 

18.00 hrs. 
The Lok Sa'bha then adjourned till 

Bleven 0/ the Clock 0" Monday, 
24th AUPlt, 1981, Bhadra 2. 1903. 
(SiMuI). 


	0000 - 0001
	0000 - 0002
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024
	0000 - 0025
	0000 - 0026
	0000 - 0027
	0000 - 0028
	0000 - 0029
	0000 - 0030
	0000 - 0031
	0000 - 0032
	0000 - 0033
	0000 - 0034
	0000 - 0035
	0000 - 0036
	0000 - 0037
	0000 - 0038
	0000 - 0039
	0000 - 0040
	0000 - 0041
	0000 - 0042
	0000 - 0043
	0000 - 0044
	0000 - 0045
	0000 - 0046
	0000 - 0047
	0000 - 0048
	0000 - 0049
	0000 - 0050
	0000 - 0051
	0000 - 0052
	0000 - 0053
	0000 - 0054
	0000 - 0055
	0000 - 0056
	0000 - 0057
	0000 - 0058
	0000 - 0059
	0000 - 0060
	0000 - 0061
	0000 - 0062
	0000 - 0063
	0000 - 0064
	0000 - 0065
	0000 - 0066
	0000 - 0067
	0000 - 0068
	0000 - 0069
	0000 - 0070
	0000 - 0071
	0000 - 0072
	0000 - 0073
	0000 - 0074
	0000 - 0075
	0000 - 0076
	0000 - 0077
	0000 - 0078
	0000 - 0079
	0000 - 0080
	0000 - 0081
	0000 - 0082
	0000 - 0083
	0000 - 0084
	0000 - 0085
	0000 - 0086
	0000 - 0087
	0000 - 0088
	0000 - 0089
	0000 - 0090
	0000 - 0091
	0000 - 0092
	0000 - 0093
	0000 - 0094
	0000 - 0095
	0000 - 0096
	0000 - 0097
	0000 - 0098
	0000 - 0099
	0000 - 0100
	0000 - 0101
	0000 - 0102
	0000 - 0103
	0000 - 0104
	0000 - 0105
	0000 - 0106
	0000 - 0107
	0000 - 0108
	0000 - 0109
	0000 - 0110
	0000 - 0111
	0000 - 0112
	0000 - 0113
	0000 - 0114
	0000 - 0115
	0000 - 0116
	0000 - 0117
	0000 - 0118
	0000 - 0119
	0000 - 0120
	0000 - 0121
	0000 - 0122
	0000 - 0123
	0000 - 0124
	0000 - 0125
	0000 - 0126
	0000 - 0127
	0000 - 0128
	0000 - 0129
	0000 - 0130
	0000 - 0131
	0000 - 0132
	0000 - 0133
	0000 - 0134
	0000 - 0135
	0000 - 0136
	0000 - 0137
	0000 - 0138
	0000 - 0139
	0000 - 0140
	0000 - 0141
	0000 - 0142
	0000 - 0143
	0000 - 0144
	0000 - 0145
	0000 - 0146
	0000 - 0147
	0000 - 0148
	0000 - 0149
	0000 - 0150
	0000 - 0151
	0000 - 0152
	0000 - 0153
	0000 - 0154
	0000 - 0155
	0000 - 0156
	0000 - 0157
	0000 - 0158
	0000 - 0159
	0000 - 0160
	0000 - 0161
	0000 - 0162
	0000 - 0163
	0000 - 0164
	0000 - 0165
	0000 - 0166
	0000 - 0167
	0000 - 0168
	0000 - 0169
	0000 - 0170
	0000 - 0171
	0000 - 0172
	0000 - 0173
	0000 - 0174
	0000 - 0175
	0000 - 0176
	0000 - 0177
	0000 - 0178
	0000 - 0179
	0000 - 0180
	0000 - 0181
	0000 - 0182
	0000 - 0183
	0000 - 0184
	0000 - 0185
	0000 - 0186
	0000 - 0187
	0000 - 0188
	0000 - 0189
	0000 - 0190
	0000 - 0191
	0000 - 0192
	0000 - 0193
	0000 - 0194
	0000 - 0195
	0000 - 0196
	0000 - 0197
	0000 - 0198
	0000 - 0199
	0000 - 0200
	0000 - 0201
	0000 - 0202
	0000 - 0203
	0000 - 0204
	0000 - 0205
	0000 - 0206
	0000 - 0207
	0000 - 0208
	0000 - 0209
	0000 - 0210
	0000 - 0211
	0000 - 0212
	0000 - 0213
	0000 - 0214
	0000 - 0215
	0000 - 0216
	0000 - 0217
	0000 - 0218
	0000 - 0219
	0000 - 0220
	0000 - 0221
	0000 - 0222
	0000 - 0223
	0000 - 0224
	0000 - 0225
	0000 - 0226
	0000 - 0227
	0000 - 0228
	0000 - 0229
	0000 - 0230



